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LOK SABRA DEBATES 

1 

LOJ{ SABHA 

W.dneJday. July 21, 1986/Sravana 
1,1908 (Saka) 

The Lok Sabha met at 
Eleve1J 0/ the Clock. 

{MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

{English] 

SdIolarshlp to SC/ST Stadeuts 

-82. SHRI NARAYAN CHOUBEY : 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether under the centrally spon-
sored scheme of giving scholarships to 
students belonging to Scheduled Castes and 
Scheduled Tribes, the State Governments 
are required to pay monthly sum to such 
students for pursuing post-SC technical 
and commercial courses ; 

(b) whether his attention has been 
drawn to a news report captioned "Scho-
larship racket busted" appearing in the 
Times of India (Delhi) dated 27th May, 
1986 wherein it is stated that Government 
have been defrauded of several crores of 
rupees by payment of scholarships through 
bOlUS educational institutions in Gujar3t ; 

(c) if so, the details thereof ; and 

(d) the action taken in the matter ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a' The 
schorarship money under tbe Centrally 
Sponsored Scheme of Post M9rtic Scbo-
l@rslUps to ~~\lJod ~stCFS ~d ~bedv19d 

2 

Tribes Students is paid to eligible students 
by the State Governments/Union Territory 
Administrations in accordance to the pro-. 
cedure laid down by them in this regard. 

(b) to (d). Yes, Sir. According to the 
information furnished by the Government 
of Gujarat, tbe allegations regardina 
drawl of scbolarship by bogus organisa. 
tions on tbe basis of false 'certificates was 
entrusted to Anti-corruption Bureau for 
enquiry. They have suggested to the State 
Government Complete hundred percent 
audit of the institutions before completing 
investigations. 

SHRI NARAYAN CHOUBEY: The 
allegations are very direct and not at all 
indirect. The report, as it came out in the 
Press says that 137 organisations were 
running bogus institutions and annually at 
least 3,000 students were drawing scho-
larships to the tune' of about one thou. 
sand and odd rupees, or about Rs. 1,035 
permonth. Even an honourable Member 
of Parliament, Shri R. Valiulla, has brought 
it to the notice of the Government that it 
bas been shown that 1,700 students had 
drawn about 23 lakhs of rupees and he 
himself has inquired into it and found that 
only;five students were getting education 
after passing the sse Examination, and 
only five were thus getting the scholarship. 
So, after all these things, a reply has 
come. Of course, the inquiry is being 
done by the Government of Gujarat, I 
do not blame the Central Govemmeot. 
The Government of Oujarat have referred 
the case to the Anti-Corruption Bureau for 
inquiry ~d they have suggested cent per 
cent audit of all the institutions before 
tbey should start the investigations. 

So, my question is, what is the fate of 
the direct charaes made in the Press 

~ 

reprdina those 137 organlsations. If you 
J:taV9 to wait till the cent per cent a~~ 
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complete, then what will happen to the 
inquiry? 

MR. SPEAKER: You do not araue, 
you put the question. 

SHRI NARAYAN CHOUBEY: My 
question is, whether the cases of seven 
hundred &tuc;lents gettiOg $cholarships of 
JU. 1,035 b.tJ,ve heeo proved. Whaj action 
has ~ ta~en rCIe.r4i9S those concrete 
cases ? At least one, twQ or three could 
have been investigated. If you want to have 
cent per cent investigatio.n then the 
iDquicy wiU never take p).ace. 

MR. SPEAJlER : Mr. ~arayan Choubey, 
how maoy times are you going to repeat 
that? 

SHRI NARAYAN CHOUBEY: What 
has been done to complete at least one 
concrete inquiry ? 

SHIU INDR.A.JIT GUPTA: lJe is 
makio. it more concrete. 

PROF. MADHU DAND~VATE: He 
can ask the Minister whether she asrees 
with his speech or not. 

SHRI ARUN NEHRU: He can respect 
his speech. 

DR. RA1ENDRA KUMARl BAJPAI : 
The Chief Minister of Gujarat has ordered 
an inquiry into the whole case. The Social 
Welfare Minister has also said that there 
is a prima facie case in this m~ tter. And 
they found that there is some bungling 
somewhere. So, they are ~waiting the audit 
report. The inquiry has been instItuted; 
it is not that the inquiry has been stopped 
till the audit report comes. In the mean-
time other enquiries will also be ~oing on. 
The Department of Social Welfare Gujarat 
bas sot the prima facie report. A detailed 
report they will be getting sl)ortly. ~en 
tbey will be taking a~tiqfl. The G~Jarat 
Government has aS$ured me tll~t ~thin a 
week they will be taking action. 

SHRI l'iARA Y AN CHOyJlE,¥ : ~o the 
Gov~nt ~rees tha~ t~ere is a prl"'.a 
facie case' or t~re a~ ~ prima faCIe cases aPmst some persons as per the 
report. As per Government rQl~, wb~Q· 

ever Railway people go on strike they are 
removed from service by applying ArticJe 
311 (2)(c). After prima facie cases have 
been established that there has been some 
bungling, have some of these people been 
suspended or discharged from employment 
or not? 

DR. RAJEt,lDRA KUMARI BAJPAI : 
That report has come only recently. Action 
will be taken on that without waiting for 
the detai led report. That I can assure 
you. 

DR. V. VENKA TESH : Throughout 
the country this kind of malpractice is 
going on while disbursing scholarships. 
The hone Minister says that it is a State 
subject and all that. But this is a problem 
prevailing throughout the country. For 
instance, very recently in my State the 
same kind of racket bad happened. Imme-
diately my Government had issued 
instructions to issue scholarship cheques 
directly to students concerned. Therefore, 
I want that the Central Government should 
make a uniform law throughout the country 
in order to avoid such discrepencies as far 
as Importing educ..ltion particularly to 
weaker sections of the society. is concerned. 

DR. RAJENDRA KUMARI BAJPAI: 
The disbursements of scholarship is left to 
the State Government as each Govern-
ment has got some procedure. Some 
States have started glving this scholarship 
through cheques. I think thJS is the best 
method and other States should also follow 
that. 

DR. V. VENKATESH : Is the Govern-
ment of India adopting this method 
throughout the country ? 

DR. RAJENDRA KUMARI BAJJ?AI 
This has been decentralised so that scho .. 
larships can be disbursed smoothly. 

[Translation] 

SHRI RAM BHAGAT PASWAN: So 
far as the question of givins scholarships 
to the Harijans and Adivasis concerned, 
there ar~ a number of lacunae in it. Sir, 
tbe first is ...•.. 

MIt. SPEAKER : You p\lt the question. 



SHRI RAM DHAGAT PASWAN : 
The scholorships to the Harijan students are 
given not only in Gujara t but the other 
state too. MT. Speaker, Sir, the scholor-
ship for 1980 was received in 1984 and 
that for 1984 in 1986.· This is how scho-
larships are being given. Since it is not 
being given in time, it is being grossly 
misused. 

MR. SPEAKER : You put the quetion. 

SHRl RAM BHAGAT PASWAN : I am 
putting the question. 75 per cent amount 
of the scholorship goes into the pockets of 
the officers. With a view to removing 
these lacunae, the hott. Minister ..... . 

MR. SPEAKER : She is hone lady 
Minister. 

SHRI RAM BHAGAT PASWAN : 
What action has she taken in this regard ? 
Will a commission be appointed or will 
the States be given some directions so that 
there lacunae could be removed ? 

DR. RAJENDRA KUMARI BAJPAI: 
Sir, with regard to the concern expressed 
by the hone Member, I have to state that 
we had appointed a committee in March 
to being about improvements jn the 
method of giving post-matric scholarships 
to the Scheduled caste and SCheduled Tribe 
students with Additional Secretary and 
some other officers as it members. They 
will go into this matter in depth and 
suggest ways as to how improvement 
could be brought about so tbat the poor 
students could get the scholarships in time 
and consumption could be removed, if 
there is any • 

[English) 

Sub-Coattact for Photocopying alld Typing 
of Secret Docudlents 

+ 
-83. SHRI MANne SANY AL : 

SHRI HANNAN MOLLAH : 

Will tbe Minister of DEFENCE be 
pleased to state: 

(a) whether it is a fact that the 
management of the Bharat Electronics 

Ltd., Ban,.tore had given sub-conf~ 
for photocopying or typing secret defence 
documents although the company bad 
typists and phOtocopying machiftes iMide 
the factory ; 

(b) if so, the details thereof and the 
reasons for this action ; 

(c) where, when and at what level such 
a decision was taken ; and 

(d) whether a review of the practice is 
proposed to be made soon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND DEFENCE SUPPLIES 
(SHRI SUKH RAM): (a) It is not a 
fact that BEL Bangalore had given secret 
documents on sub contract for photo-
copying or typing. Only documents which 
were not of Secret nature were given on 
sub-contract for typing or photocopying. 

(b) and (c). Do not arise. 

( d) Instructions have already been 
issued to discontinue the practice of 
giving even unclassified documents for 
typing or photocopying outside BEL pre-
mises. 

SHRI MANIK SANY AL: Before 
deaHng with my first Supplementary ques-
tion I should say that the Minister con-
cerned should direced the BEL Authority 
that secret documents are not given to 
sub-contractors. May I know why casual 
approach is being shown to Defence insti-
tution by the Government, particularly 
when foreign spies are very much active 
in our country 7 This is my first supple-
mentary. 

SPIRI SUKH RAM: There is nt> 
casual approach at all. This instruCtioD 
has been issued in orner to avoid' any 
complication in future. Otherwise, as far 
as this undertaking is concerned. it is of 
a greater repute and they have been 
dealing with all these things with care and 
precaution. This was a news given by the 
Chairman and the General Secretary of 
some union. This news was quite false 
and it was carried by the UNI, which 



aaency I think is very importaat and the, 
do check up the news. But in this case 
verified that they did not check up with the 
management and they pve the story which 
caused panic in the minds of the people. 

SHRI MANIK SANY AL: My second 
supplementary is : May J know when and 
at what level it was decided to seek private 
agency's help in the matter of Defence 
documents '? And whether a thorough 
inquiry is to be conducted into this matter? 
Because it is a very serious matter '? 
Photocopying and typing arrangements are 
there but still the Ministry is giving sub-
contract. It is a very serious matter and 
I think it ~hould be dealt with in a diffe-
rent way. 

SHRI SUKH RAM: If the bon. 
Members had heard me properly, he would 
have found that this is not a serious case 
at aU because whatever documents were 
given for photocopying ..... . (Interruptions). 

SHRI MANIK SANY AL: Sir, is he 
aware of tbe fact ~ . ..... (lnterruptions). 

SHRI SAIFUDDIN CHOWDHARY: 
What was the necessity to appoint a sub-
contractor ..... . (Interruptions). 

SHRI SUKH RAM: We are also 
concerned about the nation. It is not the 
monopoly of the other side. We are also 
concerned about this ..... . (Interruptions). 

AN HON. MEMBER: He should not 
put aspersions on the other side ...•... 
(1I1t",uptions) 

MR. SPEAKER: It is a joint veuture. 

SHR.I SUKH RAM : As I have already 
indicated, only unclaS5ified documents of 
routine nature were given for photocopy-
ing and typewriting for the reason that 
there have been off and OD breakdown 
problems with the photocopying machine .•. 
(Itllerruptions). 

SHRI HANNAN MOLLAH: This is 
not going to defend the. countty ..•... break-
down or machine in such a factory ? ..... 
(IlIter,uption8) • 

SHRI ANIL BASU: What are those 

unclassified documents, Sir? Will the 
Minister place them before the House ? 

SHRI SUKH RAM : Those documents 
were not of a serious and secret nature at 
all ...... (Interruptio1l3). 

AN HON. MEMBER: How can we 
know that? Let him place them here Sir ... 

(Interruptions). 

SHRI MANIK SANYAL: What are 
those unclassified documents, the Minister 
should explain. 

SHRI SUKH RAM : Sir, I may assure 
the h~n. Mem.bers that jf they have got 
any . information about it, then I will 
definItely hold an inquiry ...... (lnterruptiOIU) 

SHRI ANIL BASU: When we are 
entering the computer age, the Minister is 
saying there is breakdown of the typing 
and photocopying machines ........ . 
(Interruptions). 

SHRI HANNAN MOLLAH: There 
bas been break down of tbe system also. 
On the first day we saw some poisonous 
attitude towards the Union leader. Two 
days ago we heard anti-trade union 
attitude in this House and again this is 
what this Minister did it. This is the 
attitude of the Government. (Interruptions). 
Anyhow, I draw your attention to the 
fact that for the same question. the same 
Minister on 17th in the Rajya Sabba 
said-'No Sir. Does Dot arise'. After 
four days he gives a big reply-unclassifi-
ed documents have been given. This is 
the way they arc treating Parliament. On 
one day they are giving ODe answer and 
on another day they are givins another 
answer. This is the attitude of the 
Government towards the Parliament _ad 
towards the trade union. 

PROF. N.G. RANOA: The questions 
might have been different. (Interruptloru). 

SHR} HANNAN MOLLAH : Anyhow, 
I want that there should be an enquiry of 
these facts and the Report of the enquiry 
should be placed before the House. Where 
such a type to private party of contract 
is there in Defeoce, that should come to 
the HOIIII. wm tho MiDistor do that 'I 



SRR.I SUKH RAM : I do not QOw 
bow the bon. Member bas inferred that 
we have lot poisoDous attitude towards 
the trade uoions. As a matter of fact 
our Govemment and our party has been 
in Cavour of trade unionism. We have 
passed legislation for the welfare of tbe 
ttade unions. So, the question of any 
such arbitrary attitude towards the trade 
union does not ar:se at all. My only 
submission is that at least the union also 
should behave with responsibility. They 
should not give a wrong impression out-
side. SecondJy, the hone Member has 
said just now that for the same question 
replies are different. The reply is the same. 
Against part <a> in Rajya Sabha I have 
said ..... . 

MR. SPEAKER: No, question from 
the Rajya Sabha should be referred to. 
(Interruptions). It was not logical on the 
part of the hone Member to have done 
so. You should not do it. 

SHRI SUKH RAM: I have simply 
explained it in part (a). SOt the reply in 
both the cases is the same. There is no -
difference at all. As I have already 
stated that they were unclassified docu-
ments whicb were supplied by them and 
instructions have already been issued not 
to do it in future and since there was no 
mala-fide established apinst the manage-
ment, the question of holding enquiry does 
not arise. 

SHRI PRIY A RANJAN DAS MUNSI : 
Is it a fact that both the classified and • 
un-classified documents just cannot be dis-
tinguished and explained before tbe union 
leaders? All these documents can easily be 
reprinted and copied by the Defence 
establishment on their own without giving 
sub contract. Will the Minister in this 
regard take care of this special element in 
the trade union having their political 
identity who nakedly defended the Chinese 
Aggression in 1962 ? (l1lte,.'uptions). 

SHRI SAIFUDDIN CHOWDHARY: 
Who defended the Chinese aaression '1 
No answer is coming to that. 

(ln1e,.rup~ions) 

Land for Widows of Deleaee PenoaJaeI 

-84. DR. V. VBNKA 1'fmI: Will the 

Oral A,,~e,.s I ()! 
Minister of. DEFENCE be pJeased to 
state : 

(a) whether the widows of defence per-
sonnel are given land in different parts of 
the country ; 

(b) if so, the rules therefore ; 

(c) whether widow of any defence per-
sonnel has been given land in Kdrnataka 
State; and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH): (a) to (d). As the subject 
matter of allotment of land to widows of 
defence personnel in different parts of tbe 
country is a State subject, and governed 
by the rules of the State concerned, the 
information/rules are being collected and 
will be laid on the Table of the House. 

DR. V. VENKATESH : The problem is 
this. Servicemen are serving the country 
and they live along with their children and 
their wives. The wives lose their hus-
bands in the warfields. During tbe course 
of time woot happens is this. The land 
owned by these servicemen is being taken 
away under the various Land Reforms 
Acts of the different States as at present. 
The widow is returning home and sbe will 
be losing both the husband as wen as the 
land of the particular State The Land 
Reform Acts of the different States are all 
different. Is there any special provision 
for the widows of the defenee personnel 
to have the land b.1ck? Is there any sort 
of direction or instruction from the 
Government of India in this regard? 

SHRI ARUN SINGH: As I said. the 
information is being collected and it will 
be laid on the Table of the House. I 
would like to say one point about the 
question. This question is neither con-
strained by time nor by space. The question 
says : "Widows of defence personnel given 
land in different parts of the country" 
since 1947. Therefore, the total informa-
tion will have to be collected. Based on 
the facts, these can be mentioned in 

broad aeneral terms. There are three Or four 



cla5Sifications of how we define- 9lidO'M. 
For example there are widows of per-
sonnel who have been given gallantry 
awards. There are widows of the defence 
personnel who have been killed in war. 
There are also widows of defenee per-
sonnel who have died in peace time also. 
And finally there are widows of ex-
servicemen and the total number involved 
is very large. The information beil'lg 
asked for in this quest:on does not supecifi-
cally relate to the various Acts which 
the hon. Member has mentioned. There-
fore I will need time to collect the in-
form3tion and give it. 

DR. V. VENKATESH My next 
supplementary is tbis. The Government 
of India has sanctioned ordinary family 
pension to family members of tbose who 
retired before 1st JanU-1ry, 1984. They 
are otherwise not covered by this parti-
cular pension scheme. What I specifically 
want to know is this. Very recently there 
has been a High Level Committee on the 
problems of ex-servicemen and tbey have 
submitted the report. May I know 
whether the Government of India is fully 
aware of their problems? What steps have 
they taken so far as far as tbe welfare 
measurees are concerned, of the widows 
of these ex-servicemen? 

SHRl ARUN SINGH: I would like to 
assure House that the Gevemment of India 
is fully aware of the problem. As a starting 
point, we have created a division in the 
Ministry under an Additional Secretary 
with the basic objective of trying to crOSS 
rettte all the State Legislations on the 
subjects of welfare of ex-servicemen, wel-
fare of widows of defence personnel and 
welfare of children of defence personnet 
It is because these different States have 
been adopting different criteria. The 
first starting point of this particular ex-
ercise will be to hold the neceltJasy 
discuss:ons with tile State Governments 
and the attempt will be to regularise across 
the country a standard seti~ of measures 
for the defence personnel and their 
famlie~. 

SHRI AlA Y MUSHRAN : As the hOD. 
Minister has stated, & special' division has 
been created in the Ministry of Defence 
for the welfare of ~·sety.ieemen aDd their 

ddpeWdents. I wciukf Ji~ to' ·know this 
from tiftf hoo. Minister. Rb'w lbng Wi11 it 
be' fbI' tfte pi:mnlet6h' of t~spt;lisi"HftieS 
aDd duties of this pattlculat' division to be 
fin a1jsed '1 Will they be able to j ncorpora te 
in those nt les and regulations the qtiantmn 
of belp which is to be giv&i un\!er this 
division to ex-servicemen, their widows 
and war widows etc? I am asking this 
particularly in view of the 20 point pro-
gramme wherein priorjty is laid down in 
restJeCt of the poor people living below 
the poverty line in regard to distribution 
of J~d for agricultuee. Win it also be 
cODteml'lated to include this category of 
service personnel and ex -servicemen to be 
qualified to get that land for agr~cultural 

purposes? This is my question. 

SHRT ARUN SINGH: Sir, the basic 
parametres of the work outiine of the 
Division are set. They have to deal witlt 
ex-Servicemen and the families of the 
Defence personnel who have lost their 
lives in the cause of the country. 

In so far as tbe allocation of land and 
so oil is concerned, Sir, as I said, this is 
basically a State subject, we will not be 
able to promuJsate legislation or adminis-
trative orders from the Centre which will 
be binding on the states. We will have to 
do tbis by mutual negotiation and by 
discussion. and understand tbe problems 
of the State Governments as well in trying 
to implement this. But this wHl certainly 
be the task. 

SHRI M. RAGHUMA REDDY: Sir, 
I would like to know whe(h~r t he Govern-
ment win consider the widows of ex-
Servicemen on par with freedom fighters 
and Jive the pension direCtly to the 
wicktW'S ? 

Stlltt AltUN SINGH: I am not clear 
aaout'what that ttieans-'pension is paid 
dftettly to 'the widows. 

SHRI M. RAGHUMA REDDY : The 
question is whether the widows of the ex .. 
Servicemen are treated and liven pension 
on par witb freedom fighters like what 
the Karnataka Government is doin,. 

SHlt'f ARUN SINGH : Sir, I am 
unable 'to 8bSMrs that because there is 
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DO relativity betweeJ) the two. Widows 
and family members Qf ex-Servicemen or 
serving personnel are entitled to certain 
pension rights based on their husbands' 
service. Therefore, the questions are quite 
unrelated. 

Kudal Commission on GudIU Peace 
F .... t;qo 

·8(). SHlU H. M. PATEI:..: Will the 
M.inister of HOME J\..FF AlRS be pleased 
to state: 

(a) whether th~ Ku4al Commission 
inquiring into the affairs of tbe Gandhi 
Pe:.1ce Foundation and other orpnisations 
has presented its fifth interim report to 
Government; 

(b) jf so. what are the main conclu-
sions of the Kudal Commission in its fifth 
interim report ; 

(c) wheth~r the K.ud~l Commission bas 
been consistently giving interim reports for 
the past several years ; and 

(d) whether Governm,nt propose to 
take final decision to wind up the Kudal 
Commission and if so, when? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) to (d). Kudal 
Commission bas so far presented five inte-
.rim Reports to the Government. First 
interim Report was laid on the Table of 
the House on 4th December, 1985 and 
the second and third on 7th May, 1986. 
Fourth and fifth intenm Reports are 
under consideration of the Government. 
No decision about winding up of the 
Kudal Commission has been taken. 

SHRI H.M. PATEL: Sir, tbe hoD. 
Minister is aware that the Kudal CQDl-
mission was appointed in February 1982, 
and it was asked to submit its report Qo 
or before July 31, 1982. Since then, you 
said, nve interim Reports have been sub-
milted, and fomth and fifth are ).ln~r 
examjQation. The prc;sent eltlensjon 
which you have given expireq Q~ lhe 31st 
of January 1~86, apd 10'9 have; taken ~o 
decision whether to extend it further or to 
wind it QP. Ju4ajfl' frQm ),O¥" r;ply you 
bave, decl~ed to extend it. \\'l!aJ arc; tbe 
~n~id~ratiQD~ tit at pav~ woiBbt,d wiUl 
)'oV m ~~inf s~h _ d~ioD 'l Why i, ~l 

taking such a IODS time ? Is the Minister 
aware that in its first interim Report ..... . 

MR. SPEAKER: Don't discuss it. Put 
the Question. 

SHRI H.M. PATEL: Sir, it is neces-
sary. 

~R. SPEAKER : I caquot allow dis-
c~sslon On a report. You ask. the ques-
tion. 

SHRI H.M. PATEL: This is very neces-
sary, Sir. All right, I will sit down. 

(Interruptions) 

S. BUT A SINGH: The term of the 
Commission is due to expire on the 31 st 
July, not on the date mentioned by the 
han. Member. And as I mentioned in the 
main reply, we have not decided to wind 
up tbe Kudal Commission. If you want 
me to give the resaons, I am prepared to 
read out the long list. There is sufficient 
work for which we want the Commission 
to complete it. 

SHRI S. JAIPAL REDDY: What is 
the work, Sir? Let him read them out, 
Sir. 

(Interruptions) 

MR. SPEAKER: That is all right, you 
can put it on the Table of the House . 

S. BUT A SINGH: Yes, Sir. 
(Interruptions) 

AN HON. MEMBER: How can a 
question be asked now? If he gives the 
reply, we would like to ask further. 

PROF. MADHU DANDAVATE: 
What is the reply? Has he laid the reasons 
on the Table '? 

MR. SPEAKER: That is what he has 
to do. 

SHRI H.M. PATEL: When he is pre-
pared to give the reasons which might 
enable us to ask SuppJemf'Dtaries, what is 
the harm ? 

MR. SPEAK.ER : He will put it on th~ 
Table of the House. . 

(Intf,r"l'tiDftl) 
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aross violation of the laws of the 
Jand. Similarly, notices under 
section 8(8) have either been 
issued or are in the process of 
being issued on other sensitive 
matters such as aerial surveyl 
photography of certain areas in 
the Hazari Bagh district of Bibar 
and supplying the same to EZE 
of West Germany, links between 
AVARD and the Gandhian Insti-
tute of Studies, Varanasi with the 
Asia Foundation, a front organi-
sation of CIA, collusion between 
the Sarva Seva Sangh and the 
Swiss International Development 
Agency to destabilise the Govern-
ment, receipt of foreign funds by 
the Gandbian Institute of Studies. 
Varanasi directly from the U.S. 
Embassy and Ford Foundation 
collection of biological data b; 
the Gandhi Peace Foundation 
from the hunger-belt of the coun-
try and transmitting, the same to 
a foreign agency to facilitate re-
search on biological war, publica-
tion and circulation of inflamma-
tory information .....• (Interruptions) 

SHRI H.M. PATEL: How can I ask a 
supplementary without knowing what it 
is ? 

PROF. MADHU DANDAVATE: 
Would he have to go to the Table to find 
out what it is? The substance must be 
told. 

MR. SPEAKER: If you want him to 
read, I don't :mind. It will take the time 
of tbe House. 

SHR! THAMPAN THOMAS : Why 
don't you permit a discussion on the sub-
ject ? 

s. BUTA SINGH: Why it is consi-
dered necessary that the Commission 
should continue working is : 

(i) Keeping In view the work already 
accomplished by the Commission. 
the gravity of the matters which 
have so far been brought to light 
by the Comm ission and the abun-
dance of material which is pre-
sently has in its pipeline; 

Oi) Certain organisations are making 
adverse publicity in respect of the 
Commiss!on to avoid funher facts 
being brought to light by the 
Commission which will gravely 
impair their credibility in the eyes 
of their influence over a large 
number of voluntary organisa-
sons; 

(iii) Some of the organisations were 
involved in anti-national activities 
which include the preparation, 
publication and export of large-
scale maps of restricted and sensi-
tive areas of the country to 
various foreign funding agencies 
under tbe garb of socio-economic 
activities. 

(iv) The Commission has issued a 
numbet of notices unde; section 
8(B) of the Commission of Inquiry 
Act after satisfying itself tba t 
prima facie cases exist jn respect 
of allegations concerning tbe pro-
curement. publications and export 
of large-~le maps of restricted 
and sensitive areas of tbe country 
to f ~rej~n fund iDS asen~ies in, 

AN HON. MEMBER: These are the 
cases ~ich the Commission is going to 
inquire. 

S. BUTA SINGH: These are the ins-
tances which the Commission is going to 
inquire. 

The Inquiry proceedings in some of 
these cases are at a fairly advanced stage 
and are likely to be completed within the 
next two or three months, after which the 
Commission would record its findings ~nd 
give specific recommendations to the 
Government on the modus operandi 
adopted by these organisations in their 
espionage activities. 

Apart from the sensitive issuos men-
tioned above, the Commission preaently 
bas more than 400 allegations in its pipe-
line, 100 of which arc at various stages 
of investigation and inquiry. 

, A number of matters relating to the 
. Commission are pending before the vari-
998 Ifilh Courts~ In 22 ~" tho inquiry 
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bas been stopped due to stay of proceed-
ings granted by the High Courts. One of 
the most important matters ... (lnterruptions) 
which is pending before the Delhi High 
Court relates to the question whether the 
Commission is empowered to call for 
documents, books of accounts and other 
relevant records from the organisations 
under inquiry. (Interruptions) 

MR. SPEAKER : Th is is what I have 
said. It is not feasible. This is all right. 

S. BUTA SINGH: These are the vari. 
ous reasons. 

SHRI S. JAIPAL REDDI : It is a self-
perpetuating Commission. 

[Translation] 

SHRI GIRDHARI LAL VY AS : Sir, 
they are CIA agents and are sending the 
country's secrets to other countries in lieu 
of money. Thus, they are committing 
treason agamst the country. Stem action 
should be taken against them. 
(Interruptions). 

MR. SPEAKER: What are you doing? 

[English) 

PROF. MADHU DANDAVATE: 
These people will call even Mahatma 
Gandhi as a CIA agent . .. (Interruptions) 

MR. SPEAKER: Don't go to that. 

[Tran~lation] 

You sit down. Let him put the ques-
tion. You ask your question when your 
turn comes? How are you doing It now? 
(Interruptions) 

[English) 

S. BUT A SINGH: Mr. Speaker" Sir, 
the worst of all is, there is a serious alle-
ption of possible evictIOn of Harijans 
who were dear to Mahatma Gandhiji. 

PROF. MADHU DANDAVATE: 
This is non-sense. 

S. BUTA SlNGH : Who is non-sense-
Dandavateji or myself ? 

PROF. MADHU DANDAVATE~ 
Neither you are nOD-sense nor am I non-
sense. The al1egation which is made is 
non-sense. (Interruptions) 

MR. SPEAKER: No, no. No flinging 
please. 

(Interruptions) 

MR. SPEAKER : Not allowed. Not a 
single word goes on record. Without my 
permission, nothing is recorded. 

(Interruptions)·· 

SHRI ARUN NEHRU: Sir, may I just 
clarify one point? 

SHRI H.M. PATEL: Sir, my second 
supplementary is ... 

SHRI ARUN NEHRU: Mr. Danda-
vate has just mentioned that ... 

PROF. MADHU DANDAVATE : Sir, 
he is yet to ask second supplementary ... 

SHRI ARUN NEHRU: Mr. Oanda-
vate has just mentioned about Mahatmaji's 
name being denigrated. I would just like 
to advise that one of the enquiries is 
being made for purchase of books for the 
Library denigrating Mahatmnji. 

PROF~ MADHU DANDAVATE 
These are new disciples of M 1hatma 
Gandhi. 

AN HON. MEMBER; Gandhi is not 
Mahatma. 

SHRI H.M. PATEL: The hone Minis-
ter has not applied his mind to these 
things. This commission was appointed 
in 1982. I would with your permission 
read them out : 

"To enquire into the work and acti-
vlties including publications and 
sources and misuse of funds in the 
name of Gandhian institutions." 

(Interruptions). 

Please permit me to bring out the essen-
tial aspects4 (In terruptions) 

PROF. MADHU DANDAVATE: He 
is perfectly within his right to point out 
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what were the terms of reference and what 
they have in view. (Interruptions). 

MR. SPEAKER: It is all right. Let 
him put the question. 

SHRI H.M. PATEL: In the first inst-
ance, in the report, the Commission said 
that it has identified something like 450 
cases which require detailed enquiry. 63 
of these have reached the first stage of 
enquiry. Now this has taken them four 
years to do. At this rate, it seems that 
it would take them another something like 
SO years. So far, L.1 spite of all that the 
hon. Home Minister has said, be has not 
said that they have fr3med specific 
charges against anybody. (Interruptions). 
I think it is very legitimate thing to ask. 
I would like to ask how long it wi 11 take 
this commission to complete detailed 
enquiry into 450 cases if, so far, it hds 
not been able even to frame specific 
charges in respect of any of these very 
grave matters. 

PROF. MADHU DANDAVATE : Till 
they are out of power. (Illustrations.) 

MR. SPEAKER : How do you object? 
(Interruptions) 

MR. SPEAKER: What are you trying 
to prove about it now? He has the right. 
Anybody can reply. 

PROF. MADHU DANDAVATE: The 
primary responsibi1ity is of the Prime 
Minister. 

S. BUT A SINGH : We are a team of 
the Prime Minister. 

SHRI P. CHIDAMBARAM : It is not 
correct to say that no cases have been 
registered based upon the report submitted 
by the Kudal Commission. On the basis 
of the first interim report, four cases have 
been registered by CBI. On the basis of 
the second interim report, two cases have 
been registered by the CBI. On the basis 
of the third interim report, two cases have 
been registered by the CBI. Many other 
cases have been referred to. 
(1 ntn-ruptions). 

MR. SPEAKE~ : I canDo~ ~llow. 

SHRI RAM SINGH Y ADA V : May I 
request the hon. Minister as to what 
action has been initiated against all those 
individuals and institutions which have 
defrauded the country and whose activities 
are anti-national ? 

S. BUTA SINGH : After the report is 
received, it is prucessed in the Ministry of 
Law and wherever a prima facie case is 
established, it is registered against an 
individual as well as organisation. The 
report has been read by my colleague, 
Shri Chidambaram. We are in the pro-
cess of registering the cases. Every report 
that has been submitted, even the future 
report that is likely to come, we will 
follow them up. 

PROF. MADHU DANDAVATE; I 
would like to know from the hon. Minister 
whether it is not a fact that there is a 
growing feeling in the Press and among 
the social institutions, that these euquiries 
are instituted against those Gandhian 
institutions which have associated them-
selves with Jayaprakash Narayan in his 
fight ~gAinst emergency ... 

(Interruptions) 

I have a right to ask the question. You 
are not the Minister. There is only one 
Minister and the Minister will reply. If 
the Minister is not able to reply, let the 
Prime Minister reply. 

(Interruptions) 

I am perfectly within my right to ask 
the question. Since he might not have 
heard my question, I will repeat it. Is it 
not a fact that there is a growing feeling 
in the Press and also among the social 
institutions that these allegations are made 
against Gandhian organisations which have 
associated themselves with the late Jaya-
prakash Narayan in his fight against emer-
gency? In this context I would like to 
know. after this Commission was set up, 
bow much amount has been spent on the 
Commission for the last several years and 
what is likely to be the budget by the time 
it completes its work? I would like to 

"'have a specific answer. 

S. BUTA SINGH : It is not true a ld I 
reiterate th~t the Congress Party has ne~r 
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sought to follow some of the Janta Party 
leaders ... 

(Interruptions) 

PROF. MADHU DANDAVATE : The 
question is about the Government and not 
about the Party ....... 

(Interruptions) 

MR. SPEAKER: Order, please. 

S. BUTA SINGH: .. .in victim ising 
their political opponents. 

(InterruptionJ) 

MR. SPEAKER : Mr. Jaipal Reddy, 
this is not proper. 

(InterruptiVl1s) 

S. BUT A SINGH: In their heydays, 
you yourself are aw .. :re, what was happen-
ing in the Patiala House. A Commission 
was set up, louds!)e ikers fixed right upto 
the Delhi main station. It never happen-
ed. 

(Interruptions) 

PROF. M.t\DHU DANDAVATE 
What is the question and what is the 
reply? Why don't you pull him up ? 

MR. SPEAKER: No question of pull-
ina him up. 

S. BUT A SINGH : All this was against 
one of the biggest leaders of the world-
Shrimati Indira Gandhi. Let me assure 
the hone Member that we also hold Shri 
Jay~prakash Narayan in the same respect 
and same esteem as the hon. Member on 
the other side do. But there are certain 
organisations which have been listed and 
which have been found guilty. If you 
want me~ I can read the names. 

(Interruptions) 

I am reading the names. 

PROF. MADHU DANDAVATE: Sir, 
please expunge his remark. He said that 
they have been found guilty. On the 
contrary, the Commission is trying to 
enquire into itr The Minister cannot sit 

over the Commission. No report has 
come out. 

S. BUTA SINGH: The investigation is 
in various stages, The Commission has 
brought out certain facts before the 
Government of India and we ale process-
ing it. These are the organisations. I 
do not know which one of them the han. 
Member is about to associate with Jaya-
prakash Nara),an because he knows the 
inside picture and I do not know the 
inside picture. 

PROF. MADHU DANDAVATE : I 
know the inside story about the Gandhian 
organisations and also of Jayaprakash 
Narayan and also Mahatma Gandhi. 

S. BUTA SINGH: I am only telling 
the names of the organisations. 

An organisation called AVARD, 
Gandhi Peace Foundatio~1, Gandhi 
Smarak Nidhi and All India Sarva Seva 
Sangh. The alJegations are: total mis-
utilis.ltion of funds given to them. The 
type of cases be:ng registered are: mis-
utilisation and mis-appropriation of funds 
and gr<~nts given by the Government of 
India, money-lending activities, forcible 
eviction of Harijans and violation of aims 
and objects. .. .(Interruptions) Again, 
AVARD, Gandhi Peace F oundation~ 
Gandhi Smarak N;dhi. Society for Deve-
loping Gramdan, Lok Niti Parishad. The 
types of cases are: mjsap~ropriation of 
funds, violation of aims and ohjects, vio-
lation of provisions of FCRA, evasion of 
income tax, violation of terms of lease 
and purchdse of books for library dene-
grating Mahatmaji and his ideas. 

(Interruptions) 

Aga in. the organis _1 tions are AVARD, 
Gandhi Peace Foundatiotl. Gandhi 
Smarak N Idhi, Lok Niti Parishad, and the 
cases against them are m is-utilisation/mis-
appropriation/diversion of grants and 
funds given by the Government of India~ 
violation of aims and objects, violation of 
provisions of FeRA, violation of provi-
sions of Income Tax Act. Again, involve-
ment of the same organisations. These 
are the various types of cases under 
investigation. The hone Member wa,ted 
to know ... 
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PROF. MADHU DANDAVATE: 
Both the parts of my question have not 
been replied to. 

MR. SPEAKER : He wants the amount 
and the time ... 

SHRI S. BUT A SINGH : Whatever is 
necessary is being spent. Ordinarily for 
the proper functioning of the Commission, 
there is an allocation made; Rs. 2.14 
crores have been spent 58 far. 

PROF. MADHU DANDAVATE: 
Please protect me, Sir. He bas not replied 
to the first part. 

THE PRIME MINISTER (SHRI 
RAlIV GANDHI): I wilJ reply to the 
first p<ut. As usual, certam Members 
from the Opposition have caught hold of 
the wrong end of the stick. The Com-
mission ... 

PROF. MADHU DANDAVATE : That 
is not the country's assessment, not 
the press assessment, not the 
social institutions' assessment. That is, 
Mr. PI ime Minister, your assessment. We 
do not accept that. 

SHRI RAllY GANDHI: Are you 
ready to listen to the answer or not ? 
Mr. Speaker, Sir, the Commission was set 
up to look into certain irreguJarttles. We 
did not set up the CommIssion keeping 
in mind who might or might not have 
been supporting any leader e&t any space 
in time. If the organisations that are 
found guilty of having misappropriated 
funds and done other things by the Com-
mission happen to be linked up as Prof. 
Madhu Dandavate has inferred-we have 
not inferred; Prof. Madhu Dandawate 
says. these organisations which have done 
all these wron, things are linked up ... 
(Interruptions). If you feel they are linked 
up, if you feel-you perhaps know better 
than us as to who were linked at that 
time-I have no answer to that. 

PROF. MADHU DANDAVATE; 
Since the Prime Minister has intervened, 
I want to know whether a single Gandbian 
organisation that has supported the Erner .. 
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gency has been brought into the picture ... 
(Interruptions) 

MR. SPEAKER; No. Not allowed. 
Next Question ••• 

SHRI RAJIY GANDHI : We have not 
put any restriction on the Kudal Commis-
sion. They are looking precisely at the 
organisdtions they want to look at. 

S. BUTA SINGH: Sict I want to make 
a sma) I correction. The amount spent is 
Rs. 1.2 crores and not Rs. 2.14 crores. 

Steps to Control Migration of Minority 
Community Families from Punjab 

+ 
*'137. SHRIMATI PRABHAWATI 

GUPTA: 

SHRI BHA IT AM SRlRAMA 
MURTY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether a number of families be-
longing to minority community in Punjab 
have migrated from that State to Delhi 
and other parts of the country owing to 
terrorist activities in Punjab ; 

(b) the number of such persons in 
Delhi and other places 

(c) the steps taken by Union Govern-
ment to control this migration ; and 

(d) the help rendered by Union 
Government to such families in Delhi and 
other places '1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) to (d). A state-
ment is given below. 

Statement 

According to available information 
about 1400 families have moved out of 
certain areas of Punjab to Delhi and 
adjoining States upto 20th July, 1986, due 
to extremist activities in the State. These 
inc1ude about 300 families which have 
migrated to Delhi. 
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2. Union Home Minister and Chief 
Miliister, Punjab met Hindu migrants in 
Delhi on 2nd July, 1986 in an effort to 
persuade them to return to their homes in 
Punjab. 

3. The Home Minister in his letter to 
the Chief Minister of Punjab has expressed 
great anxiety in connection with the move-
ment of Hindu fami.ies from Punjab and 
bas suggested that : 

<a) Immediate steps should be taken 
by the Punjab Government to 
instil a sense of security amongst 
members of the Hindu community 
to stop further movement; 

(b) The State Government should con-
sider sending promjnent leaders 
(especially Slkhs) to Delhi to per-
suade the famlHes which have 
moved out of Punjab to return to 
the.r homes and to assure to them 
proper security ; and 

(c) Those families who do not wish to 
go . back to their places of resi-
dence as also those who are likely 
to move from Punjab apprehend-
ing their security should be provi-
ded shelter in secure places pre-
ferably in the Cantonment areas, 
within the State. 

Delhi Administration will provide lodg-
ing facilities until their return to Punjab 
is facilitated. The migrant families will 
also be given a suitable amount to meet 
their food needs. 

[Translation] 

SHRIMATI PRABHAWATI GUPTA: 
Mr. Speaker, Sir, I want to ask a suppJe-
mentary from the hon. Minister. The 
migration that is taking place in the wake 
of Punjab problem and terrorist activities 
there, is a bad omen for the unity and 
integrity of the country. In this connection, 

. the suggestions given by the hone Minister 
to Shri Barnala have been implemented to 
some extent. At the same time, I would 
like to know whether the han. MInister is 

. aware that four Ministers of the Bamala 
Government are giving protection to the 
terrorists and are caUina the opera tion 
Mand beina led by Shri Riberio as 
·Oporation Fraud' 'l To wbat atollt will 

they be able to check the mjgration when 
such things are happening 1 

S. BUTA SINGH: Mr. Speaker, Sir, 
the hone lady Member has raised a very 
important issue. The migration of some 
families of the minority community from 
Punjab has engaged the attention of the 
entire country and the newspapels have 
also called reports to this effect. This is 
our endeavour, and we are making efforts 
with the cooperation of the Punjab 
Government to create conditions under 
whi.:h the families which have migrated to 
Delhi, Haryana, Rajasthan, Himachal 
Pradesh and to some other Sta tes feom 
Punjab -are brought lock to their homes 
with adequate protect.on. In this conne-
ction, the Hon. Prime Minister has also 
held talks wi th the Chief Minister of 
Punjab and has advised him to create 
conditions soon to facilitate their return. 
I myself accompanied by the chief Minister 
had gone to those families in Delhi and 
teams were sent from the Punjab Govern-
ment to Haryana also who met these 
families. Efforts are being made to create 
such conditions as only as possible under 
which the situat;on may improve, peace 
may return to the State so that these 
people may go b..lck to their homes. 

As stated by the hOD. Member herself, 
the arr~ngements for the migrated families 
have been made in Delhi and it is our 
endeavour to see that conditions in Punjab 
improve soon and these families return to 
their homes. 

SHRIMATI PRABHAWATI GUPTA: 
My second supplementary is that in bow 
many families the sense of security was 
instilled after Shri Barnala met them in tbe 
camps in Delhi and how many famijJes 
have since returned to Punjab 1 

I would also like to know whether the 
hon. Minister is aware that on the one 
hand these families are beIng asked to 
return to Punjab and on the other band, 
the people of a particular community are 
being settled there under the protection of 
some Minister there? Do the Central 
Government feel that norma) conditions 
can really be restored in such a situation? 

S. BUTA SINGH: This fact has als,) 
come to light that some influential peo~ie, 
especially from tho poli~ field, who arc 



in power there and are also outside the 
Government are directly or in league with 
others encouraging this process. Allega-
tions made in sume newspapers to the 
effect that step-motherly treatment has 
been meted out by the Punjab Government 
10 those families who have gone to 
Punjab flom other States, has also been 
brought to the notice of the Chief 
Mlnister. Thus, all these things have been 
brought to the noLce of the Chief 
Minister. I would like to inform the 
august House that the situation has impro-
ved a lot, especLtlly. dUi ing the last 10 or 
15 days. It will be our constant endeavour 
to see that peace should return to the 
border areas, especialiy Gurdaspur~ 
Amritsar, Ferozepur and Kapurthala, etc. 
which are terrorist-affected areas, so taCit 
these people couJd return to their homes. 

[English] 

SHRI BHATTAM SRIRAMA MURTY: 
Sir I would like to know s("mething about 
the'rehabilitation, relief and support which 
is bemg being rendered by the Union 
Government to the migrants. It is stated 
here that Delhi Admin:stration will provide 
lodging faci tities until their return to 
Punjab is facilitated. The migrants will 
also be given suitable amount to meet 
their foods needs. That means what? 
Have they been given any amount so far '1 
If so what was the amount which was 
give~? The Minister has pal ticularly 
referred to the arrangements made at 
Delhi. Out of 1400 f _milies which migra-
led from Punjab only 300 families have 
settled do\\-n at Delhi. The west of the 
people must have nligrated to other States. 

s. BUTA SINGH: We have the 
reports from the States and also Delhi. 
Most of the famIlies were initially helped 
by various voluntary organisations inclu-
dIng Hindus and Sikhs. There waS help 
from all sections of the society. But when 
it came to Delhi Administratlon to pro-
vide shelter, food and good living r:ondi-
tions for these people we discussed it. The 
Chief Minister of Punjab also when he 
addressed these people said that Punjab 
GovernmeLt will extend help to them 
while they are in Delhi but they should 
also be thinking of loiDg back to Punjab. 

As tho hOD. Membcc -has mentioned in 
Delhi 319 Hiodu families consistina of 1210 
penons bad miarated from Punjab till 
20th July, 1986. Out of them some 
families have returned to Punjab on per-
suasion. When they met the Prime 
Minister they expressed their desire that 
they would like to go back if suitable 
conditions are created. Some of the 
families have S!l fte:i. and 15 families con-
slsting of 76 persons have left Delhi. The 
Delhi Administration is also providing 
lodging facilities until their retuiD to 
Punjab is facilitated. The migrant famLies 
are being given suitable amoun t to meet 
their food needs. 

SHRI BHATTAM SRIRAMA 
MURTY: What is the amount ? 

s. BUTA SINGH: It has been worked 
out in consultation with the families by 
the Delhi Administration ... ( Interruptions) 

SHRI BHATTAM SRIRAMA MURTY: 
My first supplementary has not been 
answered. They have not done anything 
for the migrants, nor they have been able 
to stop the migration. Therefore, my 
seeond supplementary. 

MR. SPEAKER: No second supple-
meot0ry. 

SHRI BHATTAM SRIRAMA MURTY: 
What is the amount ? 

[Translation] 

S. BUT A SINGH: As I said earlier, 
it has been decided in consultation with 
the migrants that the Lt. Governor will 
maintain them as Jons as they do not 
return to Punjab. I would like to infotm 
tbat the amount sanctioned ... 

(InterKUptions) -.. 

(English) 

MR. SPEAKER: He will find out from 
the Lt. Governor. 

KUMARI MAMATA BANERJEE: 
yesterday I was in Punjab and I met so 
Nany youths in Punjab and I would like 
to shawe my fcelio .. with the House. As 
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you know, our Prime Minister and our 
Government <'Ire cooperating with the 
State Government to stop all terrorist 
activities and to help tbe minority people 
retucn ta Punjab. But I was surprised to 
read an irresponsible statement by a 
Cabinet M;nister of the Punjab Govern-
ment ...... •• which appeared in the press. 
In his statement, he said that the terrorist 
operation in Punj,:-~b was a fraud. When 
the Central Government is cooperating 
with the State Government, why should 
there be a statement like this by a Minister 
of the Cabinet cdnk ? .. (interruptions). 

[Trans/ation] 
MR. SPEAKER : It is a good quest ion, 

why are you spoiling it ? 

(Interruptions) ... 

[English] 

MR. SPEAKER: She is right ...... she 
is right. 

KUMARI MAMATA BANERJEE: It 
has come out in the newspapers. 

AN. HON. MEMBER: But he is not 
here; his name cannot be mentioned. 

MR. SPEAKER: Yes, you cannot 
name any person who is not present in the 
House. The name should not be recorded. 

KUMARI MAMATA BANERJEE: This 
is a very serious maUer. What is the 
reaction of the Government? Let the 
Minister reply. 

S. BUTA SINGH: Do you want me 
to reply to Mamataji? I thought she 
was shar;ng her experience of her "'isit to 
Punjab with the House. We have read in 
the newspa pei s and I propose to take up 
with tbe Ch:ef Minister of Punjab. Defini-
tely, a s~nior Cabinet colleague cannot go 
against the poLcies of his own Govern-
ment, but it is for tbe Chief Minister of 
Punjab to take action. I cannot add 
anything to it. 

SHRI S. JAIPAL REDDY : Misration 
from Punjab is taking pJace at various 
levels. The Home from Punjab. TheJ e is 

fI) nother kind of migration has himseJf 

referred to migration; Hindus are migra-
ting f rom one part of Punjab to another 
part. I would Jike to know how m.1ny 
such families have migrated from one 
part to another part. It is also one kind 
of migra tion. 

S. BUTA SINGH According to the 
information furnished to us, 155 Hindu 
families have migrated within the St:lte-
13 in District Amritsar, 2 in District 
K'lpuarhala and 140 in District Gurdas-
pur, upto lith July 1986. That is the 
information. 

WRIITEN ANSWERS TO QUESTIONS 

(English) 

Boundary Dispute Between Kamataka and 
Mabarashtra 

-85. SHRI E. A YY APU REDDY; 
SHRI DILEEP SINGH BHURIA: 

Will the Minister of HOME AFFAIRS 
be p:eased to state : 

(a) whether after the recent violent 
incidents in BeJgaum, any steps have been 
taken by Union Government for the 
settlement of boundary dispute between 
Karnataka and Maharastra ; 

(b) if so, the details thereof; and 

(c) to what extent the ar~ of disagree-
ment between two States has narrowed 
down? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) to (c). The 
boundary dispute can be resolyed only 
with the willing cooperation of the con-
cerned State Governments. Recently the 
Chief Mmisters of the two States met and 
held discussions. The Central Govern-
ment "ill render all posslble assistance to 
the States to arrive at a mutua]}y accept-
able solution of the dispute. 

Amount Involved in Lotteries 

-88. SHRI MAHENDRA SINGH: 
Will the MInister of HOME AFFAIRS 
be pleased to state the amount of money 
estimated to have been pumped into 
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lotter;es organized by the Central and the 
St~te Governments dUring the years 1984, 
1~85 and 1986 so far and how much 
money in all has been disbursed through 
such lotteries to the winners of the 
lotteries? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): The requ;slte in-
formation has been called for from the 
State Governments and UT Administra-
tions and will be laid on the table of the 
House. 

Communal Riots 

-89. SHRI RAMASHRA Y PRASAD 
SINGH: 

SHRI VIJOY KUMAR YADAV : 

s. No. Name and Place of No. 
communal riot Killed 

1 2 3 

1. BIHAR 

Nawada 10 

April 22 

2. GUJARAT 

Ahmedabad 9 

Jan. 5-7 

Jan, 22-24 5 

March 26-30 4 

July 9-17 49 

Veraval 

March 26-27 13 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the names of places where comm-
unal riots took place during the period 
1 January-IS July, 1986, State-wise; 

(b) estimated loss of life and property 
in each States; and 

(c) the steps taken by the Union 
Government? 

THE MlNISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) and (b). On the 
basis of the available information. tho 
following are the figures of casualties and 
estimated loss of property in the various 
major communal riots :-

of persons Estimated loss of 
Injured property 

(Rs. in lakhs) 

4 5 

10 Not available 

29 7.73 

6 0.38 

13 0.05 

177 The figures of i loss of 
property in connection 
with the communal 
violance at Ahmeda-
bad from July 9-17, 
1986 have Dot yet be-

come available. 

44 246.98 
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1 2 

3. MADRY A PRADESH 

Sehore 
Feb. 16-17 

4. MAHARASHTRA 
Nasik 
May 10 

Panwal 
May 10 

5. UTI AR PRADESH 

Meerut 
Feb. 26 
Neuria (Pilibhit) 
March 26-27 
Allahabad June 
14-18 

(c) The question of controlling com-
munal dis! urbances and maintaIning 
communal ami ty is constantly engaging 
the attenLon of the Central Government. 
Though the primary 1 esponsibility of 
m,tintenance of peace rests with the State 
Governments. the Central Government 
remains in constant touch with them. 
Material support in terms of paramilitary 
forces and equipment is provided to the 
State Governmc:nts as and when required. 
In the above instances, six companies of 
para-military forces were provided to the 
Bihar Government on 18th April. Similarly, 
34 companies of para-military forces were 
made available to the Gujarat Govern-
ment for controlling the communal riots. 
Apart from this, timely alerts are sounded 
and guidance and advice provided9 as 
and when required. Detailed guidalines 
for affective control of communal violence 
which were reviewed and revised in 1985, 
have also been circulated amongst all the 
State Governmen ts. 

Disturbances in Darjeeling Division 

-90. SHRI P.M. SAYEED : 
PROF. RAMKRISHNA MORE : 

Will the Minister of HOME AFPAIRS 
bo pJ~"d to state: 

8 

8 

2 

2 

26 

9 

3 4 5 

57 100.00 

3 43.05 

I 66.48 

15 7.42 

21 Not available 

41 2.65 

\a) whether Government of India are 
aware of the reports regarding the violent 
disturbances created by certain persons 
belonging to so-ca!Jed Gorkha National 
Liberation Front in Darjeeling district; 

(b) whether Government of West 
Bengal has appro~ched the Union Govern-
ment for any assistance in this regard; 
and 

(c) if so, the reaction of Union 
Government and the steps taken in this 
matter? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) ; (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Central Government has re-
mained in touch with the State Govern-
ment. Para-military forces have been 
made available as requested by the State 
Government. The Government is keeping 
a watch on the situation. 

Firing by Pak Along JaDllnu and KasIuBir 
Border 

-91. DR. B.L. SHAILESH : 
SHRI KAMLA PRASAD RAWAT: 

Will the Minister of DEFENCE ~ 
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pleased to state : 

(a) whether the Pakistani troops have 
indulged in unprovoked firing at Indian 
positions along Jammu and Kashmir 
border recently causing tension in the 
region; 

(b) whether attempts have also been 
made by the Pakistani troops to encroach 
upon the Indian territory ; and 

(c) the steps taken to protect the 
Indian borders against such firing by the 
Pakistani troops from across the border? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) There have been 
some cases of unprovoked firing by 
Pakistani troops on Indian positions along 
the Line of Control in Jammu and Kash-
mir. Such firing incidents are, however, 
not uncommon. 

(b) There has been no such attempt 
recently. 

(c) Our Armed Forces are on constant 
vigil to meet any threat to the security of 
the country. 

"igna) Bombs Near Tarapur Atomic 
Power Plant 

-92. SHRI KAMAL NATH: Will the 
Minister of HOME AFFAIRS (be pleased 
to state: 

(a) whether it is a fact that signal bombs 
were found near Tarapur Atomic Power 
Station; and 

(b) if so, what additional security 
measures have been taken for the safety 
of the plant ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) Some signal 
cartridges used by ships for signalling dis-
tress were found near the Tarapul' Atomic 
Power Station. The Signal cartridges 
were not explosive. 

(b) No additional security measures are 
wa anted as a result of this beyond the 
strir~ security meas~res already in 
f9r~·t 

UPSC Examination Centre at Varanasl 

-93. SHRI MUKUL WASNIK: Win 
the PRIME MINISTER be ~]eased to 
state : 

(a) whether Government have received 
any request from Banaras Hindu Univer-
sity Students Union for opening of Union 
Public Service Commission's examination 
centre at Varanasi ; and 

(b) if so, the action taken in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
AND MINISTRY OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Yes, Sir. 

(b) The question of opening a centre 
at Varanasi has been considered by the 
Union Public Service Commission. In view 
of the fact that there are already two 
centres in Uttar Pradesh at Allahabad 
and Lucknow and having regard to their 
proximity to the place and on overall 
Considerat~on. the Commission have 
decided not to open a centre at Varanasi. 

Spendings on Research and Development in 
Science and Techonology 

*~. SHRIGURUDASKAMAT: 
SHRI MURLIDHAR MANE : 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact that spendings 
on Resrarch and Development in the field 
of Science and Technology are pretty 
low; 

(b) if so, the factors responsible there-
for; and 

(c) the steps taken or proposed to be 
taken by Government to bring the spend-
ings on Research and Development at par 
with other develeping countries of the 
world 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SaRl 
I\,l(.. P ANJA) : (a) No. Sift 
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(b) Does not arise. 

(c) Science and Technology (S&T) have 
been given significant support since Inde-
pendence. This may be seen from the 
steady increase in the total expenditure 
(Plan+Non-P12n) on S&T from Rs. 20 
crores in the First Plan to Rs. 3716 crores 
in the Sixth PJan-Rs. 2064 crores and 
Non-Plan Rs. 1652 crores). Research and 
Development expenditure in the country 
as a percentage of GNP is higher than 
almost all the developing countries with 
one or two exceptions like the Republic 
of Korea. For the Seventh Plan, the 
allocctions are of the order of Rs. 7535 
crores consisting of Rs. 4398 crores under 
Plan and Rs. 3137 crores under Non-Plan 
(estimated). It may, therefore, be noted 
that efforts have been made to step up 
allocations for the S&T sector wlthlO the 
framework of available national resources. 

Arrest of Spies in JaQlmu and Kashmir 

*95. SHRI C. MADHAV REDDI: 
WiI1 the MinIster of HOME AFFAIRS be 
pJeased to sta te : 

(a) whether it is a fact that three per-
sons operating as spies were arrested 
recently by the security forces in the 
border district of Rajouri in Jammu and 
Kashmir; 

(b) if so, whether any action has been 
taken by the Government to check spying 
activities by Pakistani nationals in Jammu 
and Kashmir ; and 

(c) jf so, the detdils thereof? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) to (c). According 
to the information available, 3 persons 
were arrested by Jammu & Kashmir Police 
in RajouTi sector between May 31 and 
June 4, 1986 for their trans-border activi-
ties. 

Security agencies have been exercising 
utmost vigiJance to detect, unearth and 
neutralise espionage and other anti-
na tional activities. 

Memorandum of Understanding ReJating to 
Mizo Problem 

-96. PROF. MADHU DANDAVATE : 
SHRI INDRAJIT GUPTA: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the salient features of the Memo-
randum of Under-standing recently signed 
by Shri LaJdenga with the representatives 
ot the Union Home Ministry to solve the 
long outstanding Mizo problem ; 

(b) whether the process of its imple-
mentation has started ; 

(c) if so, whether there are any difficul .. 
ties in imp1ementing any part of the 
Memorandum ; and 

(d) how these difficulties are proposed 
to be overcome ? 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): (a) A C0PY of the 
Memorandum of Settlement on Mizoram 
has been laid on the Table of the House 
on the 21st July, 1986. 

(b) Yes, Sir. 

(c) So far there has been none. 

(d) Does not arise. 

Escape of Kbalistani Protagonists from 
Palam Airport 

497. SHRI PRAKASH V. PATIL : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the news item appearing 
10 the 'Hindustan Times' dated 27 June, 
1986 about three Khalistani protagonists 
escaped from Delhi Airport in October, 
1985 ; 

(b) whether involvement of any officials 
has been found in this escape ; 

(c) whether the matter has been investi-
gated and if so, the action taken in pur-
suance of the results of the investigation; 
and 

(d) the number of details of instances 
of similar escapes during the preceding 
one year and the steps taken to prevent 
their recurrence ? 
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THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) and (b). Yes, 
Sir. 

(c) A Departmental Enquiry is being 
conducted against the defaulters. 

(d) There were no cases of the above 
type during the Jast one year. 

[Translation] 

Influx of Persons from Bangladesh into 
Tripura 

498. SHRI KALI PRASAD PANDEY: 
SHRI HANNAN MOLLAH : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether a large number of persons 
from B~ngl.ldesh ale entering into India; 

(b) if so, the number of such persons; 

(c) the action taken so far by the 
Government to -check the refugees from 
Bangladesh and to deport the foreigners 
already entered so far into India; and 

(d) the number of refugees who have 
been sent back .lnd the time by which all 
the refugees are likely to be sent back? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) to (d). Recently 
there has been a large influx of tribal 
refugees into Tripurd. from Bangladesh. 
According to the information received 
from the Government of Tripura, till 
15-7-1986, 19885 refugees entered into the 
State. Besides, 17286 refugees were pusbed 
back by the BSF. 

BSF and the State Government have 
been advised to prevent further influx. The 
matter regarding creating conditions con-
ducive for the early return of tribal 
refugees has been taken up with the 
Bangladesh Government at various levels. 
During the recent visit of the Bangladesh 
President the matter was taken up with 
him by the Home Minister. He has assured 
the Home Minister that aU tribal refugees 
will be taken back. 

[English) 

Separate Ministry for Consumer GooD and 
Services 

*99. DR. G. VIJAYA RAMA RAO : 

SHRI P.R. KUMARA-
i MANGALAM: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Government have been 
receiving representations on various 
consumer problems of goods and services 
from consumer groups ; 

(b) if so, the number of such repre-
sentations received during the last 3 years 
and action taken thereon so far; and 

(c) whether in view of the vastness and 
importance of various issues of consumer 
interest involved in supply of goods & 
services largely from Government/publIc 
Sector a single minjstry is proposed to be 
entrusted to look after all the work pertai-
ning to consumer goods and services ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) Yes, Sir. 

(b) 123 representations/complaintsl 
suggestions from various consumer groups 
were received by the Department of Civil 
Supplies during the last 3 years. Necessary 
steps were/have been taken, wherever 
possible, to implement these suggestions 
and to redress the grievances. 

(c) No, Sir. It is not feasible to entrust 
the entire work to a single Ministry. 

(Translation] 
Guidelines to States for Appointment of 

Spouses at one Place of Posting 

*100. DR. CHANDRA SHEKHAR 
TRIPATHI. Will the PRIME MINISTER 
be pleased to state : 

(a) whether State Government have 
issued any iuidelines to the States for the 
posting of spouses at the same station; 

(b) whether State Government have 
implemented tlaem ; aDd 
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(c) if Dot, further steps Government 
propose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONREL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) No, Sir. 
However, the Central" Government have 
issued guidelines regarding posting of 
spouses at the same station in respect of 
employees of Central Government and 
Centra) Public Undertakings, subject to 
fulfilment of certain administrative 
requirements. 

(b) and (c). Do not arise. 

(English] 

Bencb of Central Administrative Tribunal in 
Kerala 

-101. SHRI VAKKOM PURSHOTHA-
MAN: Will the PRIME MINISTER 
be pleased to state : 

(a) whether a bench of the Central 
Administrattve Tribunal has been set up at 
Emakularn in KeraJa ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIAS (SHRI 
P. CHIDAMBARAM): (a) and (b). A 
decision has been taken to set up a Bench 
of the Central Administrdtive Tribunal at 
Eranakulam. The bench will be set up 
shortly. 

Road Aceide.ts sad Regulation of Traffic in 
Delbi 

718. SHRI MANIK REDDY: Will 
the Minister of HOME AFFAIRS be 
pleased 10 state: 

(a) whether it is a fact that the accident 
rate and fatal accidents have not decreased 
in Delhi despite introduction of traffic 
lights, overbridges, one-way traffic etc. ; 

(b) whether any comparative studies 
have been made on rate of aQCioenta and 

·smooth flow of traffic before and after the 
providing such facilities; and 

(c) whether Government are aware that 
at old fashioned round abouts such as on 
Prithviraj Road (in front of Taj), Udyog 
Bhavan round about of Motilal Nehru 
Marg/J .lnpath inter-section, he;.lvy traffic 
goes on smoothly despite total absence of 
traffic police, traffic lights etc. ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): (a) No, Sir. 
With the introduction of traffic Ijghts~. 
over-fridges and one-way traffic~ the rate of 
accidents and fatalIties show a downward 
trend as shown below: 

Year Rate of road accidents 
per 1 ,000 veh~cles. 

1981 7.45 
1982 7.38 
1983 7.30 
1984 7.13 
1985 6.76 

(b) No, Sir. 

(c) The round abouts at Prithviroj Road 
(in front of Taj) and Udyog Bhawan and 
the round about at Motil~11 Nehru Marg 
aDd J._'llllJath intersection are coping well 
with the needs of the growing traffic. As 
such there is no traffic problem at these 
poin:s in spite of the heavy traffic. Round 
about is a self controlled inlersec.ti.on and 
hence there is no development of staff at 
such intersections during normal times. 
Round abouts are converted into signali-
sed intersection after the traffic flow 
reaches the level of saturation. 

Higb Level Committee on Prices of Essential 
Commodities 

719. SHRI CHINTAMANI JENA: 
W ill the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it :s a fact that tbe Fede-
ration of Ind· an Chambers of Commerce 
and Industry has suggested the setting up 
of high-level committee to take action to 
check rise in prices of essential commv .. 
dities ; 
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(b) if so, the broad outlines of the 

suggestions ; and 

(c) the reaction of the Government in 
regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) Yes. 
Sir. 

(b) In the note submitted to Prime 
Minister, the Federation of Indian 
Chambers of Commerce and Industry 
(FICCO has suggested that ., a Prices 
Committee consisting of about 10, repre-
senting Government, Industry, Trade and 
Agriculture, headed by the Finance 
Minister should be constituted to under-
take advance action when adverse trends 
are anticipated in respect of any commodity. 

(c) The price situat10n in general and 
prices of essential commodities in parti-
cular are kept under constant surveillance 
by Government and action is taken, as 
necessary. Already a number of Com-
mittees at various levels are monitoring 
prices. There is, therefore, no proposal 
nor any need to set up another Committee 
on prices as suggested by FICeI. 

Sale of Ivory by West Bengal Forest 
Department 

720. SHRI JAGANNATH PATTNAlK : 
Win the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that the West 
Bengal Forest Department has sold 132 kg. 
of seized ivory in its custody to the West 
Bengal Hand;craft Corporation despite the 
strict Central directive forbidding such 
sale . , 

(b) if so, the details in this regard; 
and 

(c) the reaction of UniQn Government 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
rORESTS (SHRI Z.R. ANSARI): <a) 
Yes, Sir. 

(b) It has been reported that 132.00 kg. 
of Indian elephant ivory was sold by the 
West Bengal Forest Department to the 
West Bengal Handicrafts Development 
Corporation on 5-2-86. On other details 
are available. 

(c) A report has been sought from the 
State Government-ton 10th July, 1986. No 
report has yet been received. 

-\l~ 
Cut In t!_h!;; Plantation Targets 

721. SHR·I ANAND SINGH: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that while the 
nation celebrated the 37th Vana Mahot-
sava in the first week of July, J986, some 
of the state Governments like Uttar 
Pradesh announced a cut in the tree-
plantation programme targets for the 
current year and for the Seventh Plan 
period; 

(b) if so, the details of such cuts 
indicating the reasons therefor ; and ' 

(c) what are the current year's targets 
for tree plantation in each State and 
Union Territory under various pro-
grammes indicating the financial outlay 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) 
No, Sir. The targets of afforestation for 
1986-87 have been finalised in consul-
tation witb StatetU. T. Governments. 

(b) Does not arise. 

(c) The tarlets for tree plantation 
under the 20-point proaramme in each 
State/U.T. are indicated in the enclosed 
Annexure. The proposed central alloca-
tions from National Wastelands Develop-
ment Board in 1986-87 are also ind icated 
ill tbe statement liVeD below. 
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Statemeat 

State wise Allorertation Targets lor 1986--87 (in lakh nos.) 

State/U.T TarBet Financial Allocation 
for NWDB (in lakb Rs.) 

1 2 3 

1. Andhra Pradesh 3000 130 

2. Assam 400 160 

3. Bihar 2600 167 

4. Gujarat 1631 320 

5. Haryana 725 196 

6. Himachal Pradesh 625 310 

7. Jammu & Kashmir 522 100 

8. Karnataka 2500 110 

9. Kerala 1200 90 

10. Madhya Pradesh 3700 338 

11. Maharashtra 2400 64 

12. Manipur 160 100 

13. Meghalaya 150 140 

14. Nagaland 350 180 
15. Orissa 2400 180 

16. Punjab 550 180 

17. Rajasthan 1100 160 

18. Sikkim 110 64 

19. Tamil Nadu 2400 116 

20. Tripura 320 96 

21.. Uttar Pradesh 4500 334 

22. West Bengal 1400 110 
23. Union Territories 1541.52 293 

Total 34284.52 3938 
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Implementation of 2O-Point Programme 

722. PROF. NARAIN CHAND PARA-
SHAR : Wili the MInister of PRO-
GRAMME IMPLEMENTATION be plea-
sed to state: 

(a) the names of the States which have 
consistently achieved high rating in the 
implementation of 20 .. Point Programme 
during the past three years ; 

(b) whether Un:on Government have 
given any incentive to these States for 
their commendable work and the nature of 
the incentive given ; and 

(c) if not, whether any incentive will be 
given to such States in future 1 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHARY) : 
(a) Rajasthan, Tamil Nadu and Maha-
rashtra are the three States which have 
consistently come in the first five States 
in ranking in the jmp~ement,·tion of the 
20-Point Progt amme during the past 3 
years. 

(b) No, Sir. 

(c) There is no ploposal under cons i-
deratlon 10 give any incentive to such 
States. 

Organisations ReceiviDg Foreigo 
Contributions 

723. SHRI ANIL BASU : Win the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Ashoka Society, New 
Delhi International Council for Research 
on international Economic Relations 
(lCRIER). New Delhi and Centre for the 
Study of Developing Societies, New Delhi 
h3ve received any fund from abroad 
under the Foreign Contribution (Regula-
tion) Act. during the last three years ; 

(b) if so, details thereof, organisation-
wise; and 

(c) the countries from which funds 
originated and the particulars of the 
organisations which have contributed the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): {a} Out of the 
three associations, only Centre for the 
Study of Developing Societies, New DeIhl 
has reported the receipt of funds under 
the Foreign Contribution (Regulotlon) 
Act. 

(b) and (c). Information is indicated in 
the statement given below. 
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Rehabilitation of Displaced Tribal Families 

724. SHRI ANAND A PATHAK: 
Will the M:nister of WELFARE be pleased 
to state: 

(a) whether it is a fact that a large 
number of tribal families have been dis-
placed on account of execution of deve-
lopment projects in different States ; 

(b) if so, the number of such families, 
State-wise so affected during the years 
1983 to 1986 ; 

(c) whether such displaced families 
have been rehabilitated with adequate 
compensation; and 

(d) if so, the State-wise number of such 
rehabilitated families and the details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): ta) to (d). 
The requ'red infonnation is being ca1led 
for from all the St~te Governments/Union 
Territory Administrations and the Central 
Ministries/Departments. As soon as the 
same is received, this will be placed on 
the Table of the House. 

Promotion to ScbedulecI Tribes Employees 

725. SHRI SIMON TIGGA: Will the 
Minister of WELFARE be pleased to 
state : 

(a) the number and percentage of 
Scheduled Tribe employees in the Tribal 
Development Agency in the Ministry, 
category-wise; 

(b) whether it is a fact that promotion 
of a number of employees belongjr.g to 
Scheduled Tribe category is pending; 

(c) if so, the details and the reasons 
thereof ; and 

(d) the time by which promotion will 
be awarded to all deserving employees ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) The posi-
tion indicating the category-wise number 
and percentage of Scheduled Tribe em-
ployees in the Tribal Development Divi-
sion in the Ministry is indicated in tbe 
statement given below. 

(b) to (d). No, Sir. 

Statement 

Statement shoWing the category-wise number and percentages of Scheduled Tribe employees in the 
Tribal Development Division in this Minislry 

S. Category 
No. 

t. Group A 

2. Group B 

3. Group C 

4. Group D 

Total num her 
of employees 

13 

14 

27 

Schedu1ed 
Tribe 
employees 

1 

1 

1 

1 

Percentage 

7.7% 

7.1% 

3.7% 

8.3% 
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Bride Burning in Delhi 

726. SHRIMATI SUMATI ORAON : 
SHRI NARAYAN CHOUBEY : 

WiU the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that almost 
every 12 bours a woman is burnt in 
Delhi alone ; 

(b) the number of cases of bride burn-
ing jn Delhi since J980, year-wise; 

(c) what steps have been or are being 
taken by the Government to stop the 
atrocities on women ; and 

(d) details of programme for antidowry 
campaign? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) No, Sir. 

(b) A statement is given below. 

(c) and (d). The steps taken by Govern-
ment to stop atroci ties on women and 
details of the programme for anti-dowry 
campaign in Delhi are as follows :-

1. Dowry Ploohibition Act, 1961 hds 
been amended by the "The Dowry 
Prohibition (Amendment) Act, 
1984". All the offences under 
the Act, as amended, have been 
made cognizable. 

2. A new Section 498-A IPC has 
been introduced and made cogni-
zable as per criminal Law Amend-
ment Act, 1983. 

3. A "Crime against Women" cell 
has been created in Delhi Police 
to de<!1 exclusively with crimes 
against women. 

4. Instructions for post-mortems! 
examinations by two Surgeons in 
dowry death cases have been 
issued to el iminate the chances of 
manipuJa tion. 

5. Delhi Administration have detailed 
Special M~8istrates for recording 
the dying declarations of the vic-
tims in such cases. 

6. In the Ind ian Evidence Aet, 1872 
a new section 113-A has been 
inserted which deals with presum-
ption by a Court as to abetment 
of suicide by a married woman. 

7. It has been made mandatory as 
per amendment of section 174 Cr. 
P.C. that inquest shall be conduc-
ted by ;:-·on S.D.M. into the cause 
of de;::!.th of a woman who dies 
wIthin seven years of ber marriage 
in circumstances giving rise to 
suspicion of where there is any 
doubt regardjng the cause of 
death. 

8. Immediate steps are taken for 
investigation of c~~ ses under the 
close supervision of Deputy 
Commissioner of Police. 

9. 

10. 

Public are being education on the 
eradication of the evil of dowry 
through radio, T.V. aed other 
mass media. 

Short Stay House has been set up 
by Delhi Administration at Tibar 
Road for use by women in distress 
to enable them to tide over the 
period of distress. 
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Statement 

The details/number of case under which brides/women are r.ported to have been burnt or 
are reported 10 have died due 10 burning since 1980 are as under: 

Year No. of Cases 
Reported U IS 
302IPC 

1980 12 

1981 13 
1982 21 

1983 19 

1984 26 

1985 19 

1986 14 
(up to 
30.6.1986) 

Allocation of Funds to States under 
Social Forestry Scheme 

728. SHRI VILAS MUITEMWAR : 
SHRI SARF ARAZ AHMAD : 

WIll the PRIME MINISTER be pleased 
to state: 

(a) the State-wise amount allocated 
under Social Forestry Scheme during the 
last five years and the criteria adopted 
while allocating the funds ; 

(b) the States which have again asked 
for the funds under this scheme and the 
amount of grants paid to each of them ; 

(c) whether Union Government have 
asked the State Governments to furnish 
the details of the utilization of the funds 
and if no~ the reasons, therefor ; 

(d) the basis on whi~b further grants 
have been given ; and 

(e) whether it is a fact that some 
states have sold the seedlings instead of 
distrjbuting them free of cost for pJanta-
tiOD ; if so, the names of the States which 
have done so and on what basis ? 

No. of Cases No. of Cases 
Reported U/S Reported U/S 

306/309IPC 174 Cr. P.C. 

92 

39 
18 

8S 

104 

78 

40 

---------
166 

214 
254 

226 

240 

261 

136 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) The 
information is given in the statement 
given below. Funds were allocated on 
the foHowing considerations :-

(i) The budget provision under the 
relevant scheme during the year; 

(ii) The budget provision made by the 
State Government against its 
matching share ; 

(iii) The performance of the State in 
the previous year ; and 

(iv) The targets which are likely to be 
achieved by the State with the 
available funds durina the year. 

(b) AU the State/U. T. Governments 
implementing the scbeme durina the last 
five years have indicated that they will 
continue to implement the scheme and 
accordingly tentative allocations have been 
indicated to them as per details aivcn in 
t he enclosed Annexure. Funds would be 
released durinl the year 1986-87 accor-
dinaly. 
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(e) Yes, Sir. the State/U.T. Govern-
ments are required to furnish details of 
physical achievements and expenditure. 

(d) The basis on which grants are 
allocated has been set out in reply to para 
(a) above. 

(e) Many State/U.T. Governments 

have a policy of free distribution of seed-
lings, often with a ceiling in respect of 
the number distributed free. Seedlings 
required in excess of such ceiling are 
sold. Some State Governments have also 
provided for free supply of seedlings to 
beneficiaries from weaker sections and 
rural poor. 

Statemeat 

(Rs. in lakhs) 

SI. No. Name of State/U.T. Funds a11o .. Fund re- Alloca-
cated during leased tion indi-
last .5 years during cated in 
(81-82 to last 5 1986-87 
1985-86) years 

81-82 to 
1985-86) 

1 2 3 4 5 

1. Andhr a Pradesh 424.30 402.69 100.00 

2. Assam 304.79 331.63 120.00 

3. BIhar 499.84 396.63 140.00 

4. Gujarat 357.20 295.56 100.00 

5. Haryana 298.66 229.38 60.00 

6. Himachal Pradesh 281.67 205.50 80.00 

7. Jammu and Kashmir 119.19 2.30 40.00 

8. Karnataka 320.79 317.76 90.00 

9. Kerala 246.20 234.63 80.00 

10. Madhya Pradesh 685.48 764.86 150.00 

11. Maharashtra 248.61 91.03 40.00 

12. Manipur 103.73 72.28 50.00 

13. Meahalaya 113.69 74.21 50.00 
14. Nagaland 192.80 182.75 80.00 

IS. Orissa 362.32 322.70 100.00 

16. Punjab 244.89 248.70 90.00 
17. Rajasthan 524.79 434.65 110.00 

18. Sikkim 91.73 44.28 30.00 

19. Tamil Nadu 331.88 303.14 10.00 
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1 2 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Arunachal Pradesh 

24. Delhi 

25. Goa, Daman & Diu 

26. Mizoram 

Total: 

[English) 

Target for Procurement of Food and Rice 

729. SHRI N. DENNIS: 
SHRI LAKSHMAN MALLICK : 

Will the Mmister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

,a) the targets fixed for procurement of 
wheat and rice during 1985-86 for distri-
bution under the public distribution sys-
tem ; 

(b) details of actual procurement, 
State-wise as compared to the previous 
year ; and 

3 4 S 

106.73 77.22 50.00 

582.40 360.90 170.00 

213.92 115.27 40.00 

127.80 74.96 20.00 
4.5.50 33.4.8 IS.00 

46.00 17.40 15.00 

294.06 522.61 100.00 

7167.87 6156.56 2000.00 

(c) what are the targets fixed for the 
year 1986-87 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(c). No targets of procurement have been 
fixed as paddy and wheat are procured fer 
extending price support to farmers and 
rice is procured under Jevy on miIJers and 
dealers. 

(b) A statement is given below. 

Statement 
Procu'ement of Wheat and R;c~ out of 1985-86 and 1984-85 Crops 

State/Union 
Territory 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

1985-86 

2 

2321 

Wheat 

1984-85 

3 

1959 

(Position as on 18th July) 
fin ·000 tonnes) 

Rice (including paddy 
ia terms of rice) 

1985 -86 ] 984-85 

4 ,'5 

1555 1768 

28 19 

24 28 

19 22 
1048 977 
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I 2 3 4 5 

J&K 2 1 39 55 

Karnataka 80 90 

Kerala Neg. 

Madhya Pradesh 4 14 592 356 

Maharasbtra 1 1 

Orissa 128 101 

Punjab 6467 6135 4198 4266 

Rajasthan 102 37 31 45 

Tamil Nadu 850 787 

Uttar Pradesh 1569 2148 1030 1099 

West Bengal 2 67 96 

A &- NIsland Neg. 

Arunachal Pradesh 3 3 

Chandigarb 7 5 

Delhi Neg. 

Pondlcherry 10 10 

ALL INDIA 10465 10300 9710 9728 

Neg. -Below SOO tonnes. 

Permi5sioD for Procurement of Levy-Free 
Rice by J(erala 

730. SHRl T. BASHEER : 
SHRIK.MOHANDAS: 

Will the MlDister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether Union Government have 
received any request from tbe State 
Government of Kerala to permit the State 
Clvil Supplies Corporation to procure 
levy-free rice from the surplus States for 
distribution through Civil Supplies Cor-
poration outlets in the State; 

(b) if so, steps taken by Government 
in this reprd ; and 

(c) whether Government had aiven 
permission last year for proc\lrin, ric~ 
(fOlD ttle '\lrplu~ ~tft~$ '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AN~ 
MINISTER OF STATE IN THE MINI-
STay OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) to (c). No 
request has come from the Government of 
Kerala for permission to purchase levy-
free rice on State Government account 
from the surplus States either for the last 
season or during the present season. 

Delay in ImplementiDg tbe Programmes 

731. SHRI K. RAMAMURTHY : Will 
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state: 

(a) tbe State·wise details of programme 
that have been found not implemented 
according to the schedule stipulated in the 
project Reports ; 
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(b) the steps being taken to remove the 
loopholes in such programmes ; and 

(c) the extent of cost escalation due to 
tke delay in the implementation of ~uch 
programmes ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) 
This Ministry monitors Central projects 
costing Rs. 20 crores and above which 
are under implementation. Out of 264 
such projects under implementation as on 
31.3.1986. 134 projects have recently been 

reported as not beiDI implemented as per 
schedule. State-wise details are indicated 
in the Statement given below. 

(b) Project implementation is monitored 
by the implementing Ministry/Dopartment 
as well as tbe Ministry of Programme 
Implementation; loopholes are being 
identified and follow-up action taken to 
overcome them. 

(c) Cost escalation of a project is duc to 
various factors of which delay is one. It 
is not possible to quantify separately the 
cost escalation due to delay, 
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Use of Forest Land for Non-Forest Purposes 
in KeraJa 

732. SHRI SURESH KURUP: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether proposals from the Govern-
ment of Kerala for use of forest land for 
non forest purposes are pending with the 
Union Govemment ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes. Sir. 

(b) A statement showing details is given 
below. 

Statement 

S1 N Name of Project . o. 

1. Construction of Athumpukulm-
Thanmthodi. Road. 

2. 

3. 

Diversion of forest land for 
granting title deeds to persons 
possessing forest lands before 
1.1.1977. 

Rehabilitation of Evictees from 
Kallada Irrigation Project in 
Quilon district. 

Capital Output Ratio in Major Sectors 

733. SHRI BALASAHEB VIKHE 
PATIL : WIll the Minister of PLANNING 
be pJeased to state : 

(a) whether a study predicts higher in-
cremental capital output ratios in all the 
major sectors of the economy, viz., agri-
culture, manufacturina. mining, railways 
as compared to the Sixth Plan ; 

(b) whether the new projects in major 
industries such as fertilisers, cement, paper 
and pulp and tyres and tubes are likely.to 
experience higher capital-~utp~t ra~Jos 
due to the continuing escalation 10 capItal 
costs ; 

Forest Area 

1.2 ha. 

28588.159 

115.00 

Remarks 

State Government re-
quested On 14.7.86 to 
send a correct and 
revised map of the 
area, 

Proposal received in 
the Department on 
4.7.1986. 

Proposal received in 
this Department on 
11.6.1986. The site is 

to be inspected by 
Government of India 
Officers. 

(c) whether in vjew of the rising capital .. 
output ~nd incremental capital-output 
ratios the Seventh Plan growth targets 
would be difficult to achieve; '-lnd 

(d) if so, the steps Government pro-
pose to take in that regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) to (d). From 
the Question, it is not clear as to which 
Study the Honourable Member is referring. 
The Seventh Plan Document (Vol. 1) 
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Chapter 3 gives the details of "Objectives, 
Strategies and Pattern of Growth in 
Seventh Plan", salient features of which 
are indjcated below :-

The Incremental Capital output Ratio 
(leeR), which relates the increa.se in GDP 
at market prices to the total Investment 
over the Pl~!n period, is expected to be 
around 5 in the Seventh Phm. Th IS is a 
little higher than the leeR realised in the 
S!xth Plan but lower lhan the trend value 
of 5.5. The lo\\er v~lue is expected to be 
realist.d lecause of the emphasis on effici-
ency which is a crucial part of the 
Seventh Pl:ln strategy. The gro\\'th rate 
of G.D.P. (at factor ~ost) is expected to 
be 5 per cent o'er the Se\enth Plan peri~d 
and is in line \\ ith the growth ra 1e achie-
ved in the Sixth Plan. In this regard it 
may be i10inted out that the Seventh PJan 
is aiming 4. t 5 per cent gr owth rate on a 
b2se year, 1984-85 which by and large, 
was normal, unlike the Sixth Pian, for 
which n~tion:il income in the base year, 
1979-80 was well be~ow normal. 

Per Capita Income of States 

734. SHRI K. MOHANDAS : Will the 
Minister of PLANNING be pleased to 
state : 

(a) details regarding the per capita 
income in each State in the country; 

(b) the per capita income in Kerala 
during the past 5 years ; and 

(c) the details of the plaD for raising 
the per capita income of those States 
whose per capita income is lower than the 
national average ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K .. PANJA) : (a) and 
(b). The estimates of per eapita income of 
v.lfious states including KeraJa for the 
period 1980-81 to 1984-85 are shown in 
the statement given below. 

(c) The 7th Five Year Plan provides for 
many poverty alleviation programmes 
mainly by tl ansferring assets and skiHs 
and providlng employment in the slack 
seasons of the year. The Integrated Rural 
Development Programme (lRDP). the 
National Rur..:l Employment Programme 
(NREP) and the RuraJ Landless Employ-
ment Guarantee Programme (RLEGP) are 
conceived with this in view. The outlays 
under lRDP, NREP, etc. in the 7th Five 
Year Plan would be based on the princi-
ple of selectivity, geared to actual incidence 
of poverty in different states. These will 
help the states with higher poverty rat~o 
to get higher aHocation of funds under 
such programmes so as to enable them to 
achieve faster reduction in poverty and 
improve their per capita income. Further, 
und~r modified GadgiJ formula, 20 per 
cent of the central assist"nce allocated to 
non-special category states is distributed 
among the st..ltes having per capita income 
below the na tiona I average. 

Statement 

Per Capita Net State Domestic Product at Current Prices 

(1980-81 to 1984-85) (Rs.) 

State 1980. 1981 .. 1982- 1 983-(P) (l984-Q) 81 82 83 84 85 
1 2 3 4 5 6 1. Andhra Pradesh 1358 1661 1713 1965 1996 

2. Assam 1201 1416 1596 1762 1821 
3. Bihar 929 1007 1120 1287 1369 
4. Gujarat 1928 2330 2400 2823 2997 
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1 2 3 4 5 6 

s. Haryana 2325 2594 2873 3059 3296 
6. Himachal Pradesh 1545 1856 1967 2244 2316 
7. J&K 1455 1568 1705 1979 2075 
8. Karnataka 1453 1644 1679 1957 
9. Kerala 1382 1441 1689 1951 2196 

10. Madhya Pladesh 1183 1285 1423 1721 1716 
11. Mabarashtra 2232 2466 2634 2983 3232 
12. Manipur 1294 1423 1498 1673 2062 
13. MegbaJaya 1135 1236 1308 1483 1727 
14. Nagaland 
15. . Orissa 1101 1308 1339 1636 1534 
16. Punjab 2681 3094 3418 3560 3835 
17. Rajasthan 1220 1433 1622 1908 1838 
18. SlkklID 835 900 1079 1300 
19. Tamil Nadu 1324 1635 1626 1783 2070 
20. Tripura 1206 
21. Uttar .Pradesh 1272 1298 1501 1655 1764 
22. West Bengal 1573 )645 1771 2231 

Q : Quick Estimates P . Provisional 
... : N(.,te available 
Note . Owing to differences in methodology and source material used the figures for 

different states are not strictly comparabJe. 

Source : Directorates of Economics & Sta tistics. 

Raisiag of Womea's Battalioa ia CRPF. 

735. SHRI JANAK RAJ GUPTA: 
Will the Minister of HOME AFFAIRS be 
pleased to state ; 

(a) whether there is a proposal to raise 
a women's battalion in the Central 
Reserve Police Force ; 

(b) if so, the reasons thereof ; and 

(c) the time by which such battalion 
will be raised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
M1NISTRY OF HOME AFFAIRS (SHRJ 
P. CHIDAMBARAM) : (a) Yes, Sir. 

(b) The female battalion is being raised 
to deal with law and order situations 
arising out of participation by women in 
demonstrations and agitatIons. 

(c) The battalion is likely to be raised 
by November, 1986. 

Smack Addiction Amongst Kids 

736. SHRI BANWARI LAL PUROHIT: 
Will the Minister of WELFARE be pleased 
to state: 
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(a) whether Government are aware that 
the kids in the country are becoming 
habitual of consum1ng smack day by day: 

(b) if so, whether Government have 
taken any steps to save the kids who have 
suffered from this disease; and 

(c) the details thereof and what further 
steps Government propose tv take to 
bring awareness amongst kids of its 
adverse effects '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF \VELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) No such 
information is available. 

(b) and (c). A vdnety of legal admini-
strative and welfare measures are being 
taken by the Government to counteract 
the problem of drug abuse and to make 
the parents, teachers and pubhc aware of 
the consequences of addiction. 

Foreign Assistance for cleaning of River 
Ganga 

737. SHRI K.Y. SHANKARA 
GOWDA : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the World Bank have 
undertaken to assist India in cieaning the 
Ganga ; 

(b) whether a number of representatives 
from World Bank, the Netherlands and the 
France have visited Allahabad and certain 
areas: 

(c) if so, whether the representatives of 
the Netherlands held dIscussions with the 
au thori ties concerned in this regard ; and 

(d) if so, the detaiJs of the discussions 
held and Government's reactIon thereto? 

THE MINISTER OF STATE IN THE 
MINIS1RY OF ENVIRONMENT AND 
FORESTS (SHR! Z.R. ANSARI): (a) 
The foi:owing schemes have been tenta-
tively identified for possible World Bank 
Assistance in the context of Ganga Action 
Plan. 

(i) Rehabilitation worksjinstalJatjon 
of treatment plants. 

(ii) Procurement of equipments for 
sewer-cleaning/water quality 
monitoring. 

(iii) Technical assistance in training. 

(b) Representatives of the World Bank 
have visited New Delhi, Hardwar-
Rishikesh, Lucknow, Kanpur and 
Varanasi. The representJtives of the 
Government of Netherlands have visited 
New Delhi, Kanpur, Mirzapur and 
Varanasi and the representatives from 
France have visited New Delhi & 
Varanasi. 

(c) Yes, Sir. 

(d) The following schemes have been 
identified for Dutch assistance: 

(i) Integral Sanitation Project 
Jajmau, Kanpur. 

at 

(ii) Saol"tatlon Project at Mirzapur, 
U.P. 

(iIi) Industrial Counselling for redu-
ction of pollution caused by 
certain types of Industries such as 
textiles, distillenes. sugdr mills 
etc. 

(iv) Strengthening of the capability of 
Indian institutions and organi-
sations. 

The project proposals are under 
evaluation and negotiation. 

Development of Andaman and N icobar 
Islands as Tourist Resort 

738. SHRI AMITABH BACHCHAN; 
Will the Minister of PLANNING be 
pleased to state : 

(a) whether it is a fact that an Islands 
Development Authority h~s been set up to 
develop the Andaman c.nd Nlcobar Islands 
and the Lakshadweep Islands as tourist 
resorts of international standard ; 

(b) whether it is proposed to develop 
these islands as free ports for the establish ... 
ment of industries on the pattern of HODS 
Kona ; 
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(c) whether any efforts have been made 
by the Indians sett~ed in Hong Kong to 
develop these islands on the pattern of 
Hong Kong ; and 

(d) if so. the details, thereof and the 
a ims and objectives of the Islands Develop-
ment Authority? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRT A.K. PANJA) : (a) Yes. 
Sir. It has been decided to set up an 
Island Development Authority to evolve 
policy guidelines for an integrated develol'-
ment strategy. The development of these 
islands as tourist resorts cannot be taken 
up in an isolated manner but has to be 
integrated with the over all development 
of these isl~nds. For this purpose it 
would be neceesary to commission a series 
of studies with the help of experts on the 
natural resources, ecological implications 
etc. 

(b) and (c). The issue is linked up with 
the availability of infrastructure and other 
facilities and no decision has yet been 
taken to establish a free port in these 
islands. 

(d) The aims and objectives of the 
Islands Development Authority are under 
finalisation. 

Indo-Soviet Joint Space Flight 

739. SHRI SOMNATH RATH: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal for 
another space flight with Indian and Soviet 
Cosmonauts jointly ; 

(b) if so, whether it is going to be 
materialised ; 

(c) whether India is launching Indian 
Remote Sensing Satellite under the Indo-
Soviet space programme ; and 

(d) if so, when ? 

THE MINISTER OF STATE IN THE 
1dJNISTR,Y Of ~C.JENCJ: AND TECHNO· 

LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) At 
present there is no proposal for another 
Indo-Soviet joint space flight. 

(b) Does not arjse. 

(c) Yes, Sir. 

(d) The launch is presently scheduled 
for 1987. 

Attack on Pakistani Diplomat in New Delh i 

740. SHRI V. TULSIRAM: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it is a fact that a Pakistani 
diplomate posted in New Delhi was 
attacked and injured on 27 June, 1986 ; 

(b) if so~ the progress of investigation 
in the case ; and 

(c) whether any motive has been esta-
blished and any arrest has been made ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Yes 5 Sir, 

(b) and (c). A case FIR No. 305 dated 
27.6.86 V/S 341/323 IPC, PS Lajpat Nagar 
has been regis tered and investiga tion is 
still in progress. No arrests have been 
made so far. 

Decoders Lying at ET & TD Corporation 

741. SHRIMATI GEETA MUKHER-
JEE: \Vill the PRIME MINISTER be 
pleased t () stu te : 

(a) whether a good number of imported 
decoders are lying unused at the Electronic 
Trade and Technology Development Cor-
poration godowns ; 

(b) if so, the number of decoders im-
ported. their cost and country from where 
they were imported; and 

(c) the number of decoders put to use 
in private and Government offices ancj 
p\lbl ic sector undertakinp ? 
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THE MINISTER OF STATE IN TI-IE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT 
ATOMIC. ENERGY; ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) and (b). Due to non-
availability of indigenous teletext decoders 
at the time of introduction of teletext 
service of Doordarshan, it was decided to 
import 10,500 set-top decoders with modi-
fication kits during November 1985 
through ET&T from MIs. Sofratev, a 

French Government undertUinl, at the 
landed cost of Rs. 2.64 crore al'proxi· 
mately. 

(c) So far ET&T has sold 252 nos. of 
teletext decoders to various parties as 
listed in the statement given below. In 
addition, out of 400 decoders received as 
a gift by Doordarshan from MIs. Sofratev, 
about 130 have been installed at various 
Government office~ public sector under-
takings etc. 

Statement 
List of parties to whom the Telecast Decoders were supplied by ET and T. 

S1. No. N. me of the Party Qty. 

1. ElectroDlc Consortium Pvt. Ltd. 91 
2. Fuse base J3 
3. Jupiter Radios, New Delhi 26 
4. Video 13 
5. Beltran 1 

6. Weston 26 

7. Climax 13 
8. Cosmic 1 
9. Sonovision 1 

10. Monica 2 

11. Binatone J 

12. Canon 2 

13. Indian T.V. 2 

14. Beltek 2 

15. Tridant 1 

16. Incas 1 

17. Videon 1 

18. Electrocn 1 

19. Taj Palace 1 

20. Electronics Corporation of India 34 

21. Central Electronics Limited 2 

22. Hibe3ffi 10 

23. National Projects Construction Corpn. 1 
- ---- ---- ---- _--- -- ------- -- -- -- - ___ ._ ... _-
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S1. No. Name of the party Qty. 

24. 
23. 
26. 
21. 
28. 

National Informatics Centre, New Delhi 2 
I 
1 
1 
1 

Mr. Prataprao Bhonsle, Member of Parliament New De1hi 
Mineral & Metals Trading Corporation 
Indian Airlines 
Steel Authority of India 

[Translation) 

Procurement of Wbeat 
A PRASAD 

742. S}tRl K.A~. 01) 
W·U the Mm!ster of FO . 

RAWAT: 1 ES be pleased to 
AND CIVIL SUPPL I 
state : 

f mers are facing 
h tb the aT (a) weer f less procurement 

. lty on account 0 . f 
dlfficu h Food CorporatIOn 0 
of wheat by t e t t of paucity of funds 
India on the pre.ex 
and god owns ; 

'f hether Government projlose 
(b) l so, W • ions to the FooJ 

to issue suitable lndstru~t procme wheat 
Corporat ion of 1 n : a 0 

from the farmers; and 

(c) if not, the reasons thereof '? 

STATE IN THE 
THE MINISTER O:LANNIN3 AND 

MINISTRY OF TE IN THE 
MINISTER OF F~6~ AND CIVIL 
MINISTRY OF A K PANJA) : (a) No, 
SUPPLIES (SHRI f 0 beat by Fer from 
Sir.. Procurement 0 W36 27 lakh tonnes 

.. b 'ncre~sed to . farmers as 1 . b. marketing season 
during the 86-87 r~ It 2604 lakh tonnes 

oIl I J 7 86) as agams . 
(tl ". 1985-86 rabi market-procured durIng the 
ina season. 

(b) & (c). Do not arise. 

{English] 

• fTitantium by T.T.P. Ltd. 
Proodctloll 0 Kerala 

I A CHARLES: Will the 
r~~E ~~ST~R be pleased to state ; 

Total: 252 

(a) the optimum capacity production of 
titanium in the T.T.P. Limited, KeraJa ; 

(b) the quantity of titanium produced 
during the years 1984-85 and 1985-86; 

(c) the reasons for the Jow production; 
and 

(d) steps, if any, taken to save this 
industry from the present crisis? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH_ 
NOLOGY AND IN THE DEPARTMENTS 
OF OCE~\N DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL); 
(a) to (d). Information is being colJected 
from the Government of KeraJa and will 
be laid on the Table of the House. 

Project to Harness Ocean Energy 

744. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUB HASH Y ADA V : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
give financial assistance for any project to 
harness Ocean energy ; and 

(b) if so, details of the project and tbe 
quantcm of allocation '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH_ 
NOLOGY AND IN THE DEPART-
~lENTS OF OCEAN DEVEEOPMENT~ 
ATOMIC ENERGY, ELECTRONICS 
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AND SPACE (SHRI SHIVRAJ V. TRY OF FOOD AND CIVIL SUPPLIES 
PATIL) : (a) Yes, Sir. Research work Is (SHRI A.K. PANJA): (a) and (b). A 
being very actively promoted by the statement is given below. 
Government for harnessing wave energy, 
tidal energy and thermal energy from the 
ocean. 

(b) The Indian Institute of Technology. 
Madras is working on a project for gene-
rating electric power from the waves. A 
provision of Rs. 15 lakhs has been made 
during 1986-87 for the development of a 
pilot plant. The Department of Non-
Conventional Energy Sources h~s sanction-
ed a scheme on wave energy to Calcutta 
Port Trust with an outlay of Rs. 1.78 
lakhs for phase one of this project. 

The Central Electricity Authority under 
the Department of Power is studying the 
feasibility of setting up a tidal power 
project in the Gulf of Kutch. An estimate 
of Rs. 531 lakhs bas been app-:-oved by 
the Government for this project. 

The Department of Non-Conventional 
Energy Sources and the Department of 
Ocean Development have jointly under-
taken an Ocean Thermal Energy Conver-
sion progrl?mme (OTEC) with an outlay 
of Rs. 40 lakhs during 1986-87. 

[Tran.slation] 

New Industrial Schemes for Uttar Pradesh 

745. SHRI HARISH RAWAT: Will 
the Minisrer of PLANNING be pleased to 
state : 

(a) the details of the schemes for set-
ting up new industf1al unIts and expan-
sion of the existing industries as proposed 
by Uttar Pradesh Government for 1nclu-
sion in the Seventh Five Year Ph n ; and 

(b) the steps taken by Union Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINI~-

Statemetnt 

In the Seventh Five Year Plan propo-
sals submitted to the Planning Commis-
sion, the State of Uttar Pradesh, had 
proposed industrial schemes under the 
following broad heads: 

(Rs. crores) 

Outlay Proposed 

1. Villaie & Sma1l 269.00 
Industries 

2. Large & Medium 785.00 
Industnes 

3. Mining 31.00 

---
1085.00 

These CO\ ered programmes under 
small scale Industries, industrial estates, 
khadi and vIllage industries, hand looms 
power looms, handicrafts and sericultur~ 
under village and small Industries, pro-
grammes of the state corporation for 
textiles, cement, electronics, sugar etc., 
state industrial and financial corporations, 
development of infr Jstructure and minera 1 
industries. 

The proposals submitted by the Govern-
ment of Uttar Pradesh wete examined 
and discussed subsequently at the level of 
the Planning Commission with the Chief 
Minister of U.P. 

Considering the availability of resour-
ces and inter se prioIitles for various 
sectors, outla)s of Rs. 171.50 crores for 
village and small industries, Rs. 399.63 
crores for large and medium industries 
and Rs. 28.60 crOTes for Mininl were 
agreed to by the PI anning Commission. 
A statement indicating distribution of out .. 
Jay is ¥iven below; 
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A. Viilage & Small Industries 
1. Small Scale Industries 
2. Industnal Estates 
3. Khadl & Village Industries 
4. Handlooms 
S. Power Looms 
6. Handicrafts 
7. Sericul ture 

Sub Total: 

B. Large & Medium Industries 

1. U.P. TextIle Corporation 
2. V.P. State Cement Corporation 
3. Pradeshiya Indl. & Invt. Corpn. 
4. U.P. State IndI. Dev. Corpn. 
5. U.P. Electronics Corporation 
6. U.P. Financial Corporation 
7. Tool Room 
8. Auto Tractors LimIted 
9. Land Acquisition 

10. Infrastructural facilities 

11. IodI. Potentiality and Feasibility Reports 

12. NOIDA 
13. Subsidy on Generating Sets. 
14. Staff for Hedvy Ind\lStry SectIOn 
15. Subsidy for Backwdrd Area projects 
16. H III area schemes (K & G vikas Nigam) 

11. Sugar Industry 

Sub Total: 

c. MIniag 

Total: 

(Rs. crores) 

7th Five Year Plan (1985-90) 

Outlay proposed 
by State Govt. 

94.75 
24.00 
29.00 
71.75 
1.25 

28.25 
20.00 

269.00 

102.50 
21.00 

146.50 
54.00 
51.00 
40.00 

5.00 
20.00 

5.00 

38.00 
2.00 

15.00 
16.00 
0.25 
8.75 

10.00 
250.00 

785.00 

---
31.00 

1085.00 

) 

) 

) 

) 
) 

) 

) 

) 

) 

) 

) 

) 

) 

) 

) 
) 

) 

) 

) 
) 

) 

) 

) 
) 

Outlay agreed to by 
Planning Commission 

171.50 

171.50 

399.63 

399.53 

28.60 

--
599.73 

These proarammes are spread a~l over the state separate details of new and expansion-
schemes have not yet been fUfmsed by the State Government to tbe Commission. 
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(English] 

Implementation of Assam Accord 

746. SHRI AMAR ROYPRADHAN : 
Will the Minister of HOME AFFAIRS be 
pleased to state the progress made in the 

implementation of the Assam Accord so 
far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): A statement 
showing the progress of implementation of 
Assam Accord is given below. 

Statement 

Implementation of the Assam Accord 

S. No. of Text 

1 2 

5.2 All persons who came to Assam 
prior to 1-1-66 includ IDg these 
amongst tbem whose names appeared 
on the electural rolls used 10 1967 
elcctIOns, shaH be reguiarised. 

5.3 Foreigners who came to Assam after 
1-1-66 (inlusive) and upto March, 
1971 shall be detected in accordance 
with the prov jsions of the Foreigners 
Act~ 1946 and Foreigners (Tnbun al) 
Order, 1964. 

5.4 Name of Forrigners detected will be 
deleted from the electoral roUs in 
fwrce. 

Such persons will be required to 
register themsoelves before the 
Registration Officers of the respective 
districts in accordance with the 
provIsions of the Registration of 
Foreigners Act, 1939 and the Regis-
tration of Foreigners Rules, 1939. 

5.S For this purpose~ Government of 
India will undertake suitable streng-
thening of the governmental machi-
nery. 

Progress 

3 

The Citizenship (Amendment) Act, 1985 
has come into force with effect from 
7-12-85. The Citizenship (Amendment) 

. Rules, 1936 and amendment to the Forei-
gners (Tribunals) Order, 1964 have been 
notified on 15-1-86 to give effect to the 
provieions of this Act in respect of 
1-1-56 to 24-3-71 entraints. 

The State Government have been asked to 
start the work of detection immediately. 

Necessary guidelines have been issued to 
take up this work. 

Sanction has been accorded and conveyed 
to the State Government to the creation 
of 18 additional posts in the rank of 
S.P. for appointment as Special Reaiatm-
tion Officers together with nucleus staff and 
purchase of vehicles. 
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1 2 

5.6 On the expiry of a period of ten 
years following the date of detection, 
the names of all such persons which 
have been deleted from the electoral 
rolls shall be restored. 

5.7 

5.8 

5.9 

An persons who were expelled earlier, 
but have since re-entered illegally 
into Assam, sha1l be expelled. 

Foreigners who came to Assam on 
or after March, 25, 1971 shall conti-
nue to be detected, and 
expelled in accordance WIth law. 
Immediate and practical steps shall 
be t~ken to expell such foreigners. 

The Government will give due con-
sideration to certain difficulties 
expressed by the AASU / AAGSP 
regarding the implementation of the 
Illegal Migrants (DetermJnaticn by 
Tnbunals) Act, 1983. 

6. Constitutional, legislative and 
administrative safeguards, as may be 
apPlopriate, shall be provided to 
protect, preserve and promote the 
cuhural, social, linguistic identity and 
heritage of the Assamese people. 

7. The Government take this opportu-
nity to review their commitment for 
the speedy an round economic 
development of Assam, so as to 
improve the standard of living of the 
people, Special emphasis will be 
placed on education and Science and 
technology through establishment of 
national institution. 

8.1 ' The Government will arrange for the 
issue of citjzenship certificates in 
future only by the authorities of the 

.Central Government. 

8.2 Specific complaints that may be made 
by the AASU / AAGSP about irregular 
issuance of Indian Citizenship Certi-
ficates (lCC) will be looked into. 

3 

To be undertaken in due course. 

This is a continuing process. The State 
Government of Assam have informed that 
they are examining a· proposal made by 
DG, Police Assam for further intensifying 
the work. 

This Is also a continuing process. The 
State Government have been requested to 
give ita push. 

The v jews of the State Government are 
being examined. 

No suggestions are pending with the 
Central Government. 

Planning Commission are giving due 
consideration fOl the speedy all round 
economic development of Assam. The 
Assam's Seventh Plan Outlay has been 
finalised at Rs. 2100 crores as against the 
Sixth Plan outlay of Rs. 1115 crores. The 
plan would be almost wholly financed 
through Central Assistdnce amounting to 
Rs. 2065 crores. . 

The power of issutng citizenship certificate 
has been withdrawn from the collectors of 
the Districts. This powel would hence-
forth vest only ift the Central Govern-
ment. 

No complaints have been received so far. 
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9.1 

9.2 

10. 

11. 

12. 

13, 

1 2 

The International border shall be 
made secure against future infiltra-
tion by erection of physical barriers 
like walls, barbej wire fencing and 
other obstacles at appropriate places. 
Patrolling by security forces on land 
and reverine routes all along with 
international border shall be ade-
quately intensified. In order to 
further strengthen the security 
arrangements, to prevent effectively 
future infilteration, an adequate 
number of checkposlS shall be set up. 

Besides the arrangements mentioned 
above and keeping in view security 
considerations, a road all along the 
international border shall be con-
structed so as to facilitate patrolling 
by security forces. Land between 
border and the road would be kept 
free of human habitation, wherever 
possible. Reverine patrolling along 
the international border would be 
intensified. All effective measures 
would be adopted to prevent infilt-
rators crossing or attempting to cross 
the international border. 

It will be ensured that relevant laws 
for prevention of encroachement of 
Govt, lands in tribal belts and 
blocks are strictly enforcod and 
unauthorised encroachers evicted as 
laid down under such laws. 

It will be ensured that relevant law 
restrictmg acquisition of immovable 
property by foreigners in Assam is 
strictly enforced. 

It will be ensured that Birth and 
Death Registers are duly maintained. 

AASU/AAGSP call off the aaitation 
L. ssure fu11 cooperation and dedicate 
themselves towards the development 
of the countJ y. 

3 

Assam PWD have been asked 'to under-
take the survey work for constrqctlQD of 
road on Assam Sector of the bolder on 
priority. Other allied '~~sur~s to 
stre~then vigilance on the border are also 
being taken. 

A plan to strengthen the net work of 
BSF bordr outposts and observation towers 
and equip them with necessary anti-
infilteration device and vehicles for 
intensive round-the-Clock vigil and 
patrolling h lS been taken up for Imple-
mentation. 

According to tl]e State Government the 
• • t 

eXlstmg Jaws are sufficient and would be 
strictly enforced. 

State Government is initiating action in 
this regard. 

According to the State Government the - , 
Commissioner (Health) has been asked to 
go into the matter with a view to stream-
line the existing atrangements. State Govt. 
have been advised to take tbe help of 
R G I, if necessary. 

Aaitation has been called off. 
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1 2 

14. The Central and the State Govern-
ment have agreed to : 
(a) Review with sympathy and with-

draw cases of disciplinary action 
against employees in the context 
of the agitation and to ensure 
that there is no victimisation. 

(b) Frame a scheme for ex-grantia 
payment to next kin of those 
who were killed in the course 
of the agitation. 

(c) Give sympathetic conqideration 
to proposals for relaxation of 
the upper age limit for employ-
ment in public services in 
Assam, baving regard to excep-
tional situation that prevailed 
in holding of academic and 
competitive examinations etc. in 
the context of agitation in 
Assam. 

(d) Undertake review of detention 
cases, if any, as well as cases 
against persons charged with 
criminal offences in connection 
with the agitation, except 
those charged with Commission 
of heinous offences ; 

(e) Consider withdrawal of the 
prohibitory orders/notifications 
in fOlce, if any. 

Ref. No. Brief subject 

Para 3 
(a) The Election Commission will be 

requesfed to ensure preparafion 
of fair electoral roUs ; 

3 

According to information received from 
the State Govt. and the Central Ministries! 
Departments, disciplinary cases in conne-
ction with participation in the agitation 
have been reviewed. 

According to the State Govt., the next of 
kin of the persons killed/missing in the 
course of the agitation have been paid 
ex-gratia grant @Rs. 5000 per person in 
almost all the cases and Deputy Commis-
sioners authorised to make payment if any 
case has been left out. 

(0 General relaxation for six years for a 
period of 3 years w.e.f. 15-8-85 was earter 
decided upon by the State Govt. This has 
been recently extended to 5 years. 
(ii) Orders for general relaxation for 6 
years for a period of 3 years have been 
issued by the Central Govt. on 30-9-85. 

All the NSA detenus detained in conne-
ction with the ogitation have been released. 
The crirajnal ca~es have also been reviewed 
by the State Govt. 

State Government have withdr~wn noti-
ficalion under the Assam DistUlbed Areas 
Act, 1955 through out the State except in 

case of VItal instaBations and Assam-
Nagaland border area. PC0h ibitory orders 
under Section 144 Cr. P.c. have also been 
withdrawn. 

Remarks 

The Election Commission extended the 
time by 20 days upto 27th September, 
1985 for filing cbims and objections to 
the draft electoral rolls. Ten Central 
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Ref. No. Brief subject 

(b) time for settlement of claims 
and objections to be extended 
by 30 days, subject to this being 
consistent with the election 
rules; and 

(c) the Ejection Commission will 
be requested to send Central 
Observers. 

3(2) 

(a) to establish an oiJ refinery in 
Assam in the Private Sector. 

(b) Central Government will render 
full assistance to the State 
Government in their effoJts to 
re-opening ; 

( i) Ashok Pa per Mill 

(ii) Jute Mill 

(c) An I.I.T. will be set up in 
Assam. 

Remarks 

observers were a Iso deputed to Assam to 
supervise the preparation of the electoral 
rolls. Electoral rolls finally published on 
7th November, 1985 and elections held in 
Assam on 16-12-1985. 

The proposal for establishment of an oil 
refinery in Assam in the private sector is 
under consideration in the Ministry of 
Petro1eum & Natural Gas. 

Consu1tations are going On between the 
Central ~nd the State Governments concer-
ned and the financial institutions regarding 
re-opening of the Ashok Paper Mill. 

The Min has been partially reopened by 
the State Govt. with an advance of Rs. 38 
lakhs to meet the emergent requirements 
of funds in anticipation of reimbursement 
from the Central Govt. Consultations are 
jn progress between the Central Govt. and 
the State Govt. and the financial institu-
tions for additional funds and allied 
matters for a complete revival of the 
Mill. 

The proposal for tetting up an III in 
Assam is under aeth e consideration with 
the MiDJstry of Human Resource Develop-
ment who are pursuing this proposal in 
consultation with the State Government. 
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Subsidy for Allotment of Rice to Kerala 

747. PROF. K.V. THOMAS: 
SHRI K. KUNJAMBU : 
PROF. P.J. KURIEN : 
SHRI V.S. VIJAYARAGHAVAN: 
SHRI K. MOHANDAS : 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the quantity of r;ce allotted to 
Kerala every month during the ye~r 1986-
87 so far: 

(b) whether more rice will be al10ted 
during the monsoon period ; ~md 

(c) the subsidy given by Union Govern-
ment for supply of rice to Kerala during 
the period 1985-86 and 1986-87 so far? 

THE MINISTER OF STATE IN IRE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINIS-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) and (b). 
During 1986, the Monthly allocation of 
rice to Ker .11a for the public distrJbution 
system has been 1,25,000 tonnes. In 
addition. special extr~l allocations of 
20,000 tonnes ~nd 25 000 tonnes have also 
been made for lhe months of June, 1986 
and July, ]986 respectively. 

(c) The amount of subsidy involved on 
issues of rice in Kerala under the public 
distribution system is est:01ated at Rs. 
109.46 crores during the year 1985-86 and 
Rs. 20.21 crores during 1986-87 (upto 
May 1986). 

Advanced Computer Parts Unit in 
Baogalore 

748. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will 
the PRIME MIN.ISTER be pleased to 
state : 

(a) whether ::in advanced computer 
parts unit is proposed to be set up at 
Bangalcre ; 

(b) Whether the proposed unit is going 
to produce miclofiche readers and advan-
~d printed circuit boards for computers; 

(c) if so, the cost of the project; 

(d) whether the project is proposed to 
be set up by Government or by private 
sector; and 

(e) the details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ v. PATIL): (a) Yes, 
Sir. 

(b) No, Sir. 

(c) (i) Rs. 16 lakhs towards land & 
Building; 

(ji) Rs. 8 lakhs towards indigenous 
capital goods; and 

(iii) Rs. 40 lakhs towards imported 
cap:tal goods. 

(d) By Private Sector. 

(e) The company has been issued an 
IndustrL.d Licence for the manufacture of 
(i) High speed character printers (Dot 
Matrix Printe, s)-I000 nos. per ~:nnum, 
(ji) Mini floppy disc drives-·-2000 nos. per 
annum, and (iii) Low profile electronic 
key board-15000 nos. per annum with 
their unit to be locateJ near vi Hage 
Konn;,ppana, Agrahana on Bangalore-
Hosur Road in Karnataka. They are in 
the process of implementing this project 
with foreign collaboration .. 

Agreement for Super Computers 

749. SHRI Y ASHW ANTRAO 
GADAKH PATIL Will the PRIME 
MINISTER be pleased to state: 

(a) whether a. final agreeplent for 
supply of super-computers from USA 
or Japan has been signed; and 

(b) If not, the reasons for the delay '1 

THE MINISTER OF STATE IN .THE 
MINISTRY OF SCIENCE & TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
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ENERGY, ELECTONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No. 
Sir. 

(b) GO'lemment of India is evaluating 
the Super-Computers from USA & Japan. 
A final decision regal ding the type and 
configuration of the Super Computer 
will be taken as soon as this evaluation is 
completed. 

Writing of CRs by Go\'ernment Servants 

750. SHRI SHANTARAM NAIK : WilJ 
the PRIME MINISTER be pleased to 
state : 

(a) whether Government propose to 
authorise :'lny class or c1asses of G ovem-
ment servants to write their own Confi-
dential Reports ; and 

(b) jf so. the detajls thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). No, Sir. 
In the Confidential Report formats for the 
lAS introduced frl,_lm J 983-86, provision 
has been made for 1 he officer reported 
upon, upto the level of Super Time Scale, 
to indicate their achievements and contri-
butions during the year. This is a kind 
of self appraisal and is in consonance 
with the principle of Management by 
objectives. The reporting officer is 
required to comment upon these aspects. 

The capre controlling authorities of aU 
the Group' A' Central Services have been 
advised to revise the CR formats of their 
officers on the model of the CR formats 
revised for the lAS. 

r 
Impact of Setback inl~s Space Programme 

on India's INSAT-IC Programme 

751. SHRI MURLI DEORA: Will the 
PRIME MINISTER be pJeased to 
state ~ 

(a) the nature and extent of impact of 
recent setback suffered in the US Space 
Programme on India's INSAT-IC pro-
pllDlmc; 

(b) the effect on our various plans and 
progr:lmmes in the field of communica-
tions, education, etc. designed to spread 
intensive "awareness" campaigns; and 

. (c) whether Government are keeping in 
vIew any alternatives in the event of such 
set backs in future ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OT OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ v. 
PATIL) : (a) Prior to the "Challenger" 
accident of 28th Janu~lTY 1986, the 
INSAT -IC was scheduled to be launched 
by ChaJlenger in end-September 1986. 
Following the aCCident. the Space Shuttle 
(STS) flights 3re presently suspended and 
are not expected to resume earlier than 
first quarter of 1988. As such, a STS 
),.unch opportunity for INSAT-Ie is not 
expected to be ava:Jable atleast until end-
1988/early 1989. A De)L~ 3920 (expend-
able launcher) Launch opportunity for 
INSAT-IC is a:so not avaiJable at least 
until sometime in the second-half of 1988. 

(b) In terms of the availabj]jty of on 
bO:..lrd propellants for attitude maintenance 
and station-keeping, the INSAT-IB satel-
lite is expecied to have a useful life 
through end-I989 plus and minus six 
months. As long as INSAT -IB satellite 
continues to oparate s::ttisfactorily, the 
impact un INSAT services from the delay 
in operatjona1is~~tion of lNSAT-IC will be 
bas;cally limited to the growth in the 
long-distance telecommunications service 
and some of the regional TV feeds that 
were planned using INSAT -Ie, the 
"active. spare satellite". To minimise the 
impact, action has been taken to procure 
an alternative launch service for launching 
INSAT-IC at the earliest, which is pre-
sently expected to be first quarter of 1988. 
Efforts Will continue to advance the laun-
ching to second-half of 1987. 

(c) The present situation in which a 
number of different launchers have suffer-
ed failures within a six mouth perjod is 
very unusual. The reJ.1 solution lies in 
achieVIng self-reliance. The second-
I;Ieneration INSAT (INSAT-I1) satellites 
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are now under iniigenouc:; deveto;Jrnent. 
The next obvious ste;J, on which prelimi-
nary work h.lS begun, is to develop a 
suitable cryogenic upper stage wh'ch, with 
the first two st~ges of the Potu Satellite 
Launch Vehicle wh:ch is already u"1der 
development, can provide geo-stationary 
lauch capabilIty for INSAT-II class satel-
Jites. 

Solution of Ex-Servicemen's Problems 

752. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of DEFENCE 
be pleased to sta te : 

(a) whether Government are devising a 
system that wIll enSUre automatic solution 
of ex-servicemen·s problems in future; 

(b) if so, the salient features thereof; 
and 

(c) the agencies involved for implemen-
tation of this programme '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT of DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) No automatic solu-
tion to the problems of ex-servicemen IS 

possIble. 

(b) and (c). Do Dot arise. 

[Translation] 

Procurement of \Vbeat by Food 
Corporation of India 

753. SHRI RAJ KUMAR RAJ: Will 
the Mmister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that the Food 
Corporation of Indio! and other state 
agencies have exceeded all previous records 
in the matter of procurement of wheat; 

(b) whether it is also a fact that this 
procurement has increased in all the 
States exceptjng Uttar Pradesh where it 
has gone down ; 

(c) the reasons for decline in the 
procurement of wheat in Uttar Pradesh; 
and 

(d) the steps being taken by the 
Covernment to bring about improvement 
in this regard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIIJ 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). The total procurement in all the 
States has increased to an all time record 
of 104.65 lakb tonnes during the 1986-87 
rabi marketing se:oson. However, wheat 
procurement in U.P., during the 1986-87 
rabi marketing season, upto 18-7-1986, 
has decline:} to 15.70 lakh tormes from 
21.48 lakh tonnes in the previous season. 

(c) the decline in wheat procurment in 
U.P. is apparently on account of purchases 
of whe,lt by private trade. 

(d) Wheat is procured by public 
agencies when volunt.uily offered by 
fanners for sale at the support pr'ce fixed 
by the Government of India. Wheat 
c·ffered for sale by farmers in U.P. has 
been purchased. The present overall 
wheat procurement and stock position is 
Se, tisfactory. 

[English] 

Children's Homes 

754. SHRI M0HD. MAHFOOZ ALI 
KHAN: 

SHRI MOOL CHAND DAGA : 

"Viii the Mmister ~f WELFARE be 
pleased to state ; 

(a) whether Government are aware of 
the inhum~n treatment meted out to the 
inmates of the Children's Home in Pandav 
Nag"lr, Delhi, by forcing the childten to 
e3.t human excreta as a punishment, as 
reported in the Indian Express dated the 
14th May~ 1986 ; 

(b) if so, whether Government have 
made any mquiry Into the matter as also 
in the working of the Children's Homes ; 

(c) If so, the details thereof; and 

(d) the rem.dial steps taken/proposed 
by Government to reform the work'ng of 
Children's Homes and punish the guilty 
persons 1 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) to (d). The Home in question is 
being run by Bhartiya Adimjati Sevak 
Sangh, a voluntary organisation with the 
help of grants from the Covernment. 

On the basis of pre] iminary enquiries 
held by Delhi Administration, the super-
visor of the Home has been suspended and 
is being proceeded against. The honorary 
worker who WdS incharge of the Home 
has been disassociated from the activities 
of the Home. 

Projects Pending Clearance 

755. SHRI BRAJAMOHAN 
MOHANTY : Will the PRIME MINISTER 
be pleased to state : 

(a) the number of projects pending with 
Government for cJe':Hance trom environ-
mental angle; 

(b) whether core sector projects have 
been given any priority in disposal; 

(c) whether the project of Orissa 
Thermal Plant is pending clearance 

(d) if so, the detaiJs thereof; and 

(e) whether the Seventh Plan targets are 
likely to be disturbed on account of delay 
in clearance of projects by the Department 
of Environment '1 ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARO : (a) The 
number of development projects in various 
sectors such as Mining, Thermal Power 
Industry and Hyde I Power awaitjng 
environmental clearance is 244. Out of 
these 208 are pending due to non-sub-
mission of requisite information by the 
project authorities. 76 projects are pending 
clearance under the Forest (Ccnservation) 
Act, 1980 for the same reason. 

(b) Yes. Sir. 

(c) and (d). While Ib Thermal Power 
Station (4;/ 210 MW) has been approved, 
Talcher Sugar Thermal Power Station 

(2 x 500 MV) is under considerat ion. An 
Inter-ministerial and multi-disciplinary 
Working Group constituted for the pur-
pose has already visited the site and 
submitted a report based on which a final 
decision wiI1 be taken shortly. 

(e) Clearance of projects from environ-
mental angle is not delayed wherever 
requisite information is supplied in comp-
lete form. 

Self-Sufficiency in Foodgrains 

756. SHRI P. KOLANDAIVELU: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether India is self-sufficient in the 
matter of foodgrains and which of the 
States are not self-sufficient in food 
p[oduction ; 

(b) whether any additional allocation 
of food has been made to States which 
are not self-sufficient, State-wise; and 

(c) whether allocation is being made 
for Tamilnadu in this current season ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLJpS (SHRI A.K. PANJA): (a) 
India is' self-sufficient in the matter of 
foodgrains given normal rainfall and 
wea ther conditions. On the basis of 
available data it is not possible to classify 
the States as seJf .. sufficient or otherwise. 

( b) Does not arise in view of (a) above. 

(c) Yes, Sir. 

Facilities to War Widows Family Members 
of Defence Personnel 

757. DR. A.K. PATEL: 
SHRI C. JANGA REDDY : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) the facilities which are made 
available to war widows/family members 
of the killed/missing defence personnel; 
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(b) whether the facilities are uniform 
.;D all the States and Union Territories, if 
Dot, how do they compare; 

(c) details of the facilities that are 
denied in some States alongwith the names 
of those States/UTs ; and 

(d) steps being taken to make the 
facilities uniformly available throughout 
the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) The following 
facilities are generaliy provided to war 
widows/family members of killed/missing 
defence personnel : 

(0 Cash grdnts from the Welfdre 
Funds of the Service concerned, as 
well as from the War Bereaved 
and Disabled Ex-servicemen Special 
Relief Fund, are given depending 
on individual circumstances and 
requirements. 

(il) Children allowance till the age of 
23 years Is attained. 

(iii) Children education allowance at 
~ ctual expenditure, subject to a 
maximum of Rs. 50 p.m. per 
child in tbe case of officers, and 
Rs. 19 p.m. per cbJld in the case 
of JeOs/ORs. 

(iv) Educational concessions and 
scholarships providing for tution 
fee, boarding ch,~rges, uniform, 
and cost of books and stationery. 

(v) Preferential admission to Medical 
and professional educational 
institutions against reserved 
vacancies. (40 seats are reserved 
every year in Medical/Dental 
Colleges for the wards of decea-
sed/disabled~ serving and ex-service 
personnel of the Armed Forces. 
In Engineering institutions too 
there are similar reservations in 
many States, but the extent varies 
flom State to State. 

(vi) Preferential allotment of oil pro-
ducts _llCies, lai law_ Stalls, 

house si Les and houses, and of 
surplus land. However the exact 
nature and exJent vary from State 
to State. 

(vii) Emp~oyment assistance to up to 
two members of the family of 
Defence personnel killed in action. 

(b) LInd (c). The fac;lities are not 
identical in all the States. IJlustratively. 
according to infolmation available the 
States of NagaJand, Sikkim, Cind Tripura 
2nd UTs of Aruuachal Pradesh. Mizoram 
and PondieheJryedo not have reservations 
for house SItes/houses. Simll:'rly in the 
States of Nag,dand, Slkk.m, Meghalaya 
and the UTs of Arunachal Pradesh, 
Mizoram ,-nd Andaman & Nlcobar, there 
are no reservations In professIonal colleges 
because no professional colleges are 
located there. Generally however the 
larger States have simildr provisions and 
minor divel gences are dictated by local 
circumstances. 

(d) The Government of India generally 
endeavours to brjng about uniformity in 
the States in all such matters relating to 
ex-servicemen. The position is also revie-
wed annually in the forum of the Kendriya 
Sainik Board, in which aU States are 
represen ted. 

Promotion Policy in Respect of lAS Officers 
758. SHRI R.S. MANE: WiJJ the 

PRIME MINISTER be pleased to state: 

(a) the essential reforms introduced 
in respect to promotwns of lAS officers 
to the grades of Joint Secretary and above 
in the last year ; 

(b) whether a system of percentages 
has been introduced in such promotions; 

(c) how Government to propose to 
to prevent improper competition and 
undesirable practices from infecting the 
sarvices due to promotions by percentage-
wise systems being contemplated; and 

(d) whether Government propose to 
review this system? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
AND MINISTRE OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHlU 
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P. CHIDAMBARAM) : (a) Empanelment 
of officers for appointment to posts in the 
Centre at the level, of Joint Secretary and 
above is made on an evaluation of the 
merit of the officers based on their record 
and performance. Appointments al e 
made from panels. 

(b) No, Sir. 

(c) Does not arise. 

(d) Procedures for emp .. ~nelment and 
appomtments ale under review from time 
to time. 

Re"ampiog of Pension Policy 

759. DR. CHINTA MOHAN: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Pension Policy is proposed 
to be rev..lmped and made more humane; 

(b) ",hether the pension policy bas not 
been finalIsed by the Fourth Pay Com-
mission in its 3 Volume Report ; and 

(c) if so, the steps taken by Govern-
mcnt to help the pensioners suffering from 
inflation and price-rise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) to (c). 
Examin;ltion of pension structure, inclu-
ding de"th-cum-retirement benefits, has 
been referred to the Fourth Central Pay 
Commissicn with a view to having a 
proper pension structure for all pensioners 
both present and future. The Commission 
bas divided its Report into two parts. The 
first part relating to structure of emolu-
ments, a] .owances, conditions of service, 
etc., was subm :tted to the Government on 
June 30, 1986 .. The second part dealing 
with the pension matters is expected to be 
reee ved about 3/4 months. In the mean-
time the pensioners have been granted 
dearness relief in accord~ nce with the 
recomnlenJations of the 1 hird Pay 
Gommis~ion. 

Talcber Heavy Water Plant 

760. SHRI PRIY A RANJAN DAS 
MUNSI : Wiil the PRIME MIN1STER be 
r1cascd to state : 

(a) whether Talcher heavy water plant 
is facjng a crisis due to explosion 1 ecently ; 

(b) the remedial measures G ovemment 
propose to take to a void such crisis in 
future; 

(c) whether Site Selection Committee 
has received any proposal from West 
Bengal Gove nment for a super atomic 
power plant in that State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TEC-
HNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) No, Sir. 

(b) Due to leak followed by fire some 
minor damages to piping and con-
trol system took place. Necessary repairs 
are in progress. Instructions have 
been issued to improve maintenance 
practices so as to avoid recurrence of such 
incideflts. 

(c) Some sites have been suggested by 
West Bengal Government for selting up 
an atomic power plant. 

(d) Reports of Site Selection Committee 
for the Eastern Electricity Region, of 
which West Bengal forms a part, is under 
consideration of the Government. 

Licences to set up Sugar Factories 

761. KUMARI D.K. THARADEVI: 
Will the Mhister of FOOD AND CIVIL 
SUPPLIES be ple..lsed to stute : 

(a) number of licences issued in the last 
2 years for setting up sugar factories; and 

(b) whether Government propose to 
increase production of sugar instead of 
going in for its import ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SU PPLIES (SHRI A.K. PANJA): (a) 
Durinl the last two supr years viz; 
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1983.84 and 1984-85 (October-September); 
19 Letters of Intent/Licences were issued 
for setting up of new sugar factories. 

(b) Yes, SIr. 

Dowry Deaths in India 

762. SHRI HUSSAIN DALWAI : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) number of dowry deaths or sus-
pected deaths of newly wedded girls 
occurred in India during 1984-85, 1985-86 
and from 1·4-1986 to 30-6-1986, State 
wise; 

(b) whether it is a fact that inspite of 
legislation, the dowry deaths are not 
curbed completely ; 

(c) how many and which State Govern-
ments have appointed special ceUs to 
identi fy investigate and prevent dowry 
deaths; 

(d) whether the Un:on Government 
have given guidelines for prevention of 
dowry deaths ; and 

(e) if so. details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTI;R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARA M) : (a) to (e). The 
State Governments and Union Territory 
AdminIstrations are respol1sjble for 
enforcing law relating to such offences. 

The available information regarding 
dowry death cases reported during the 
years 1984, 1985 and upto May, 1986 is 
ind:cated In the statement given below. 

The State Governments and Union 
Territory Administrations have already 
been requested to ensure investigation of 
cases of death of young women by 
officers not below the rank of Dy. S.P., 
post-mortem by a team of two doctors, 
non-disposal of de3d bodies without 
postmortem, obtaining of no objection 
certificate from the Police, non-issue of 
certificate without parents or guardian or 
or relations from bride's side seeing the 
dead body and setting up of distr;ct advi-
sory committee with fair representation of 
women with a view to ?ssisting the 
investigation ~lnd PI evention of crime 
against women. 

Statement 

Statement Showing the Number of Ca!es as 'Dowry Deaths! Including Dowry Deaths by 
Burning or Suicides in India During the Year 1984 to 1986. 

r-____ 

SI. No. Name of the States/ 1984 1985 1986 Remarks 

Univn Territories 
- ----------
1 2 3 4 5 6 

_______ __ w ___ ... _ 

STATES 

1. Andhra Pradesh 6 13 N.A. 

2. Assam 5 1 5 Upto April, 1986 

3. Bihar 8 16- N.A. 

4. Gujarat 8 10 Upto January, 1986 

5. Haryana 54 99 64 Upto May, 1986 
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1 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 
22. 

2 

Himachal Pradesh 

Jammu and Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghal'lya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkirn 

T~mil Nadu 

Tripura 

Uttar Pradesh 
West Bengal 

UNION TERRITORIES : 
A.N. Islands 
Arunachal Pradesh 
Chandigarh 
D. and N. Haveli 
Delhi 
Goa. Daman and Diu 
L:tkshadweep 
Mizoram 
Pondicherry 

JULy 2~, 1'986 

3 

5 

32 

1 

N.A. 

124 

4 

34 

30 

11 

182 
N.A. 

30 

4 

3 

3S 

5 

136 

32 

29 

12 

323 
88 

2 

33 

s 

2 

N.A. 

14 

1 

32 

3 

2 

29 

5 

110 
N.A. 

16 

6 

t-"---
Upto May, 1986 

Upto April, 1986 

Upto March, 1986 

U pto Aril, 1986 

U pto Marcb, 1986 

Upto Apnl, 1986 

Upto March, 1986 

Upto May, 1986 

Upto March, 1986 

Upto February, 1986 

U pto May, 1986 

Upto May, 1986 

Upto Apnl. 1986 

Upto MClY, 1986 

Upto Apnl, 1986 

Upto. May, 1986 
U pto March. ] 986 
Upto April, 1986 
Upto June, 1986 
Upto May. 1986 
Upto May, 1986 
Upto May, 1986 
Upto May, 1986 
Upto May, 1986 

23. 
24. 

25. 
26. 
27. 
28. 
29. 
30. 
31. ----------------- - - -------

NOTE : 1. Figures may be treated as provisional. 
2. N.A. stands for 'NOT AVAILABLE'. 
3. ( .. _) shown in each column indicates the 'NIL' infolmatioD. 
4. • Excluding the months of August and Septcmbrr of 1985, 
S. •• upto February, 1985. 
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Illegal Arms Factory in Mayapuri, De'hi 

763. DR. G.S. RAJHANS : Will the 
Minister or l-IOME AFFAIRS be pleased 
to state : 

(a) whether it is a fact that an illegal 
arms faotory has been unearthed in 
Mayapuri in Delhi during June, 1986 ; 

(b) if so, the details of the arms, 
ammunition and other artic~es seized from 
the factory ; and 

(c) the steps taken by the Government 
to keep alertness over the running of 
such il1ega! arms factories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Yes, Sir. 

(b) The following items have been 
recovered from the factory : 

1. 7 complete air pistols. 

2. 201 complete pipes. 

3. 59 Kamanies. 

4. 407 pistol b,lfrels. 

5. 2400 rubber washel s for a if pistol. 

6. One pistol cover. 

7. 19 air gun butts. 

8. 3 air pistols marked Tommy. 

9. 2 ;:dr guns. 

10. 284 fin;shed pipes. 

1], 49 springs. 

12. One Varhier. 

13. 12 needles. 

14. One magie meter. 

15. 8 different seals. 

16. 16 machines of various kinds. 

(c) The Delhi Police have taken a 
p\l{I\ber of steps to detect such illegal 

arms factories and sale of such illegal 
arms, as under : 

(i) Strict wa tch over the persons sus-
pected to be involved in manu-
facturing and smuggling of illegal 
arms is kept. 

(ii) Intelligence system has been 
strengthened. 

(iii) Periodic T:lids are conducted to 
check the ~uspected places. 

(iv) Armed pickets at strategic points 
have been stationed to check 
suspicious persons carrying such 
arms. 

(v) Border check posts have been set 
up to detect persons carrying such 
arms. 

(v i) Regular meetings with police 
authorities of neighbouring States 
are held to coordinate action the 
detec t /nab smugglers/mr, nufacturers 
of arms. 

Licence for Roller Flour Mills 

764. SHRI S.G. GHOLAP : Will the 
~linister of FOOD AND CIVIL 
SuPPLIES be ple.:1sed to state: 

(a) whether Government have called 
applications for Lcence for Roller Flour 
Mills; 

(b) if so, number of applications recei-
ved from the States of Mahar a shtra, 
Gujarat and Karnataka ; and 

(c) whether Government propose to 
de-licence RoHer Flour Mills? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF ST A TE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) It 
was decided in December, 1985 to permit 
a hmi ted number of new units of capacity 
upto 30 !-tiTs per day to be set up in 
various States/Union Territories. The 
State Governments were accordingly 
advised to obtain appLcations from 
enterpl eneurs for srant of permission 4Ul~ 
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forward them to the Central Government 
Cor further considerat ;on. 

(b) The number of applications for-
warded by the State Governments of 
Maharashtra, Gujarat & Karnataka are as 
Collows : 

1. Maharashtra 268 

2. Gujarat 78 

3. Karnataka 217 

(only list 
received) 

(c) Keeping in view the present com-
Cortable wheat situation obta ining in the 
country it has since been decided to 
exempt the roller flour milling industry 
from the licensing provisions of the 
Industries (Development & Regulation) 
Act, 1951 subject to the following condi-
tions : 

1. The undertaknig may not be 
located: 

(a) within the standard urban area 
limit as determined in Census of India 
(1981) of a city having a population of 
more than one million ; or 

(b) within the municipal limits of a 
city with a population of more than five 
iakhs, as determined in the said cenSus. 

2. The industrial undertaking does not 
fall within the purview of MRTP Act or 
Foreign Exchange Regulation Act. 

Nationa I Atlas and Thematic Mapping 
Organisation 

765. SHRI MOOL CHAND DAGA : 
Will the PRIME MINISTER be pleased 
to state: 

(a) the number of editions of national 
atlas brought out by the National Atlas 
and Thematic Mapping O"ganisation, 
Calcutta since 1954 ; 

(b) the number of surveys conducted 
and the details of the changes made, if 
any; 

(c) how do they coordinate with the 
P9.,.rtmcQt of India; aQd 

(d) yearly total expenditure of the 
Organisation for the last three years 
towards pay and allowances etc., 
materials, inland tours and foreign tours? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT 
ATOMIC, ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) The National Atlas and 
Thematic Mapping Organisation 
(NATMO) was established in August, 
1956. The first National A ths of India 
"Bharat Rashtriya Atlas" in Hindi was 
pubLshed in 1957. The first English 
edition of the "National Atlas of India" 
in 8 vo!umes w, s released in 1981. The 
second Engl ish edition of the Atlas is 
under preparation. 

(b) NATMO publishes only thematic 
maps. No field surveys are carried out by 
it but the relevant data are collected 
from various organisations/agencies from 
time to time and the maps updated. 

(c) At the initial st~ges, the Organi-
sation adopted the base maps produced 
by Survey of India. Some of the infor-
mation contained in the topographical 
maps published by the Survey of India is 
also utilIsed. Survey of India is printio'J 
the maps published by the Organisation. 

(d) Expenditure dUling last three years 
under different categories js as follows: 

(in lakhs of Rs.) 

Item 1983-84 1984-85 1985-86 

Pay & Allo- 69.99 80.75 93.68 
wances 

Materials 2.92 6.70 3.13 

Travelling 1.35 1.71 2.70 
expenses 
(inland) 

Travelling 
expenses 
(Foreiln) 

0.14 0.59 0.14 
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Social Forestry Programme in Rajasthan 
and Gujarat 

766. SHRI VIRDHI CHANDER 
JAIN: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the target set up for socia) 
forestry programme in the States of 
Rajasthan and Gujarat during the Sixth 
Five Year Plan Period has been 
achieved; and 

(b) the target fixed for the Seventh Five 
Year Plan period for these States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
Yes, Sir. The targets under afforestation, 
including social forestry during the Sixth 
Five Year Plan in Guj:uat and Rajasthan 
have been achieved. 

(b) Targets for Afforestation, i neluding 
social forestry, are fixed on a year to yedf 
basis. The targets for the first 2 years of 
the Seventh Plan are as follows : 

Gujarat 

Rajasthan 

(Seedlings in lakhs) 

1985-86 

2,550 

820 

1986-87 

1,631 

1,100 

Purchase of Aircraft Carrier for Indian 
Navy 

767. SHRI SYED SHAHABUDDIN : 
Will the Minister of DEFENCE be plea-
sed to sta te : 

(a) whether it is a fact that the Govern-
ment are considering the purchase of a 
third aircraft carrier for the Indian Navy; 

(b) whether the name of HMS Illu-
strious is under consideration in this 
regard; 

(c) whether any other alternative for 
meeting the same objectives as that to be 
met by the third aircraft carrier h:.ls been 
considel ed and rejected ; and 

(d) the estimated cost of maintaining 
~is aircraft carrier 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) No, Sir. 

(b) No, Sir. 

(c) and (d). Do not arise in view to 
replies (a) and (b) above. 

Supply of Super Computers 

768. SHRI SHARAD DIGHE : 
SHRIMATI JAYANTI 
PATNAIK: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the present need of India as far as 
super computers for its meteorological 
research programmes including the study 
of monsoon is concer ned ; 

(b) the names of countries with whom 
orders have been placed for these com-
puters so far ; 

(c) whether it is a fact that the United 
States and Japan have gone back on their 
words for supplying super computers to 
India; and 

(d) if so, what are the plans of 
Government to procure the' necessary 
super computers ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE :UEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) Government of India ia 
considering the procurement of one Super 
Computer for Meteorological studies 
including research programmes and 
monsoon studies. 

(b) A formal order has not yet been 
placed for the procurement of Super 
Computer for Meteorological studies. 

(c) and (d). Government intends to 
place an order for Super Computers after 
completing the evaluation of Super Com-
puters from USA and Japan. Further 
action in this regard will depend on the 
negotiation with the concerned Govern-
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mcnt regarding India's request for 
procurement of Super Computers. 

New Forest Policy 

769. SaRI RAM DHAN: Will 'the 
PRIME MlNISTER be pleased to state: 

(a) whether the new forest policy has 
been finalised ; 

(b) if so what are its details; and 

(c) if not, the reason of the delay 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) 

No, Sir. 

(b) Does not arise. 

(c) Extensive consultations with different 
Departments and ~1.inistries of the Central 
Government had to be undertaken. The 
draft of the new policy has been referred 
to state governments and union terri-
tories, for their views. 

Talks with Bangladesh on Influx of Tribal 
RefuKees into Tripura 

710. SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is true that the issue of 
large influx of tribal refugees into Tripura 
from the Chittagong Hi 11 Tracts has been 
taken up wtth the Bangladesh High 
Commissioner in New Delhi; and 

(b) if so, the latest position about the 
said issue '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD) : ~a) and (b). 
On 5th May, 1986 the matter was taken up 
with Bangladesh High Commissioner in 
New Delhi and he was asked to convey 
our concern to hlS Government and 
request them to arrange for immediate 
return of the refugees. Also on 23rd 
M3.Y 1986 Foreign Secretary spoke to the 
Ban~dcsh High Commissioner about the 
continued inftux and delay in repatriation 
of refusees. During the recent v;sit of 
Bangladesh president. the matter was 

taken up with him by the Home Minister. 
He has assured the Home Minister that 
all the tribal refugees will be taken back. 

Uranium from Sea 

771. SHRI M. RAGHUMA REDDY: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
mme uranium from sea on the lines of 
oil and gas exploratjon ; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE ANJJ TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT ~ 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) No, Sir. 

(b) Does not arise. 

[Trans/ation] 

Families brought above poverty iioe 
under 20-Point Programme 

772. SHRI RAM BHAGAT PASWAN : 
Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the number of families lifted above 
the poverty line so far under the 20-Point 
Programme and the number of famiJies 
proposed to be lifted above the poverty 
line during Seventh Five Year Plan ; 

(b) whether data prepared at the block 
level in this regard are not relevant to 
reality and if so, whether Government 
propose to get the position re-examined· 
and ' 

(c) the measures being taken to lift the 
poor above poverty line? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) 
I nformation about the number of families 
lifted above poverty line so far under the 
20-Point Programme cannot be ascer-
tajned separately from the impact on 
poverty of overall economic pO:icies and 
programmcs. Durin, the Sowntb P1an tile 
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number of persons below the poverty line 
is expected to go down from 272.7 million 
in 1984-85 to 210.8 million in 1989-90. 

(b) No, Sir. 

(c) The overall strate~y of plan an~ the 
pattern of growth is desIgned to cont.nbute 
to a reduction in the poverty raUo. A 
number of poverty alleviation pfogramme 
like Integrated Rural Development 
Programme, National Rural Employment 
Programme, Rural Landless Employment 
Guarantee programme are continued 
aiming at increasing the income of the 
poor by creation of assets and generatmg 
employment. Further, the programmes 
like Special Component PJan for Sche-
duled Castes and Tribal Development 
Programme, Minimum Needs Programme 
emphasis on slDall and marginal. farme~s, 
strategy for village and small m~ustrles 
etc. will also help in the leductlon of 
povelty. 

[English) 

Construction of Wall along International 
Border with Pakistan 

773. SHRl NARAYAN CHOUBEY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a proposal t~ construct a 
wall aU alODg the internatIonal border 
with Pakistan is being considered ; 

(b) if so, details thereof; and 

(c) the decision taken thereon ? 

'tHE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) No, 
Sir. 

(b) and (c). Do Dot arise. . 
Waste1aad DevelopmeDt and Social Forestry 

SdIeIIIe for West Bengal 

774. DR. PIIULRENU GUHA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the amount allocated for wasteland 
development and social forestry scheme 
durina the YCdf 1984-85, 1985-86 and 
1986-87 for West Benaa1 ; 

(b) whether the amounts. allocated 
during 1984-85 and 1985.86 were spent 
fuUy ; and 

(c) the special measures being taken to 
implement the schemes durmg 1986-87 ? 

THE !\1INISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
The information is indicated in the state-
ment given below. 

(b) No, Sir. The allocated amount 
had not been spent fully Juring the years 
J 984-85 and 1985-86. 

(c) The follo\\ ing measUl es have been 
taken to implemeJ',.t the schemes to pro-
mote w;.steJand development activities 
during the year 1986-87 :-

(i) The allocation for the social 
forestry component under NREP 
and RLEGP has been increased 
from 20% to 25%. The States 
have been directed to utilise tbe 
increased allocation of 5% for 
promoting deceotraJised peoples' 
nurseries. 

(il) The foHowing new Centrally spon-
sored schemes for promoting 
wastelands development along with 
allocat.on therefor, have been 
commuDlc"ted to the State 
Government for implementation 
in 1986-87. Another scheme-
,. Establishment of Silvipastural 
FarmsH is also being taken up :-

1. Scheme for RUlal Fuelwood 
Plantation and afforestation of 
Eco-Sensitiye Areas in Non-
Himalayan Regions. 

2. Decentrahsed Peoples' Nurse-
ries. 

(iii) Action P laD for wastelands deve-
lopment has alleady been circula-
ted for implementation to all the 
State Governments including West 
Bengal where;n emphasis has been 
l,lid on increusing people's parti-
Cipation substantially in the waste-
Jands development proaramme. 
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Statement 

Allocation made under various centrally 
sponsored schemes of Wastelands Deve-
lopment and Social Forestry in West 
Benlal. 

Year 

1984-85 

1985-86 

1986-87 

Amounts allocated 
(Rs. In lakhs) 

420.00 

1461.00 

1368.45 

NOTE :-lnforruation pertains to relevant 
Centrally Sponsored Schemes 
being Inlplemented by Ndtional 
Wastelands Development Board 
and Rural Development Depart-
ment. 

Steps to Control Air Pollution 

776.SHRl~L\TI JAYANTI PATNAIK: 
Will the PRltvlE l\UNISTER be pleased 
to state: 

(a) whether Government are aware 
that there is a steep increase in air pollu-
tion in the country; 

(b) if so, the reasons thereof as cited 
by various studies ; 

(c) the names of most air polluted 
cities in the country ; and 

(d) the measures proposed to check air 
pollution? 

THE Mlt'lollSTER Or STATE IN THE 
MINISTRY OF £l"1lVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
and (b). According to the monitoring 
data, the au quality in various parts of 
the country is, by and large, within the 
prescribed limits. While the oxjdes of 
sulphur and nitrogen are below the limits, 
the suspended particulate matter is on the 
higher side. This is attributed to the 
natural dusty conditions, industrial acti· 
vities and coal based thermal power gene-
ration. The exhaust of automobiles also 
constitutes a significant source of polJution 
in the urban centres. 

(c) .0elhi, Bombay and Calcutta are 
among the highly polluted cities in the 
country. 

(d) The measures taken include the 
fonowing: 

Air pollution control zones have 
been identified; 

Em ission standards and stack 
heights for polluting industries 
have been evolved and Task 
Forces set up for phase-wise 
implementa tion of these standards; 

Fiscal incentives are provided for 
installation of pollution control 
devices and shIfting of polluting 
industt ies from congested areas; 

The State Governments have been 
advised to enfolce emission regu-
lations for contlol of vehicular 
exhaust ; and 

A network of air quality monitor .. 
ing sta tions has been set up. 

[Trans/alion] 

Clearance of Forests in Gandhamardan Hills 

777. SHRI BALWANT 
RAMOOWALIA: Will the 
MINISTER be pleased to state : 

SINGH 
PRIME 

(a) whether it is a fact that an industry 
is being set up after cleanng the forest of 
Gandhamardan bllis in Sambalpur district 
of Orissa; 

(b) whether it is also a fact that the 
tribal people of this area have expressed 
their resentment against this ; 

(c) if so, whether Government have 
taken any concrete action in this regard ; 
and 

(d) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAI Z.R. ANSARI): (a) 
and (b). There is a proposal for openin, 
a bauxite mine in Gandhamardan bills 
which is being opposed by some of the 
local population. 

(c) and (d). In view of the possible 
adverse environmental impacts of the pro .. 
posed project it has not yet been decided 
whether this project should be undertaken .. 
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Supply of Rice for ODam Festival 
Season to Kerala 

778. SHRI MULLAPPALL Y RAMA-
CHANDRA N : Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state : 

(8) whether Government of Kerala has 
made any representation to the Ministry 
for addit:onal allocation of rice to Ker;_t la 
for meeting the demands of the Onam 
festival season which falls during the 
month of September ; 

(b) if so, quantity and quality of rice 
intended to be alloc1ted ; and 

(c) whether Government propose to 
supply boiled rice which is preferred by 
the people of Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FODry AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) Yes, Sir. 

(b) Under our present policy, no alJo-
cations of rice ale made from the Central 
Pool for specific festivals. Howe\'er, 
allocations for the public distribution sys-
tem are made on month to month basis 
keeping in view the requirements of the 
various States/UTs, avaih:.bility of stocks 
in the Central P'oot, and other related 
factors. 

(c) Food Corporation of India is re-
quired to supply only rice conformi~g. to 
fair average quaJity within PFA lImIts. 
Efforts are also made to supply boiled 
rice to Kerala. depending upon its avail-
ability in FCI stocks. 

Population of Indian Nepalese 

779. SHRIMATI D.K. BHANDARI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the actual population of Indian-
Nepalese according to Census of 1981 ; 
and 

(b) St~t~-w.se bleak-up then:of ? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF STATE (SHRI 
GHULAM NABI AZAD): (a) and (b). 
The question on Natior,ality and Citizen-
ship have r:ot been car.vassed in the 1981 
Cer.sus and her ce the Popwatior. of Indian 
Nepalese is Lot avaiJab!e. 

Concession (0 E!ectronic Industries 

780. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the cor.cessior s avail-
able to electronic industry; and 

(b) the number of licel ces issued to 
KeraIa for setting up etectronlc industries 
in 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI SH lVRAJ V. PA TIL) : 
(a) Apart from the various corlcessions 
given to the eJech or,ic industl y in the past 
and la:d on the Table of the House from 
time to time, lecently on 16th Jur.e, 1986 
Government has further ratio:r:alised the 
customs duties on raw m.Jterials required 
for mar,uf<.:clure of electronics compo-
nelits, On computers and ccmputer spares 
etc. through customs notification Nos. 342~ 
to 353. 

(b) During 1985-86, 2 Industrial Licen-
ces, 5 Letters of Intent and 19 Registra-
ttons have been issued to Kerala for 
setting up Electroni.;s Industry. 

Filling up of Resen'ation Quota 
in Class I to Class III Sen-ice 

781. SHRI K. KUNJAMBU : Will the 
PRIME MINISTER be pleased to state; 

(a) the percentage of reservation quota 
for the Scheduled Castes and Scheduled 
Tribes in Class I. II and In services uIi.der 
the Central Government; ar.d 

(b) the special efforts made dur.ng 
1985-86 to fulfil the quota in Class 1 anfJ 
Class II services '1 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES & PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) The percen-
tage of reserv~ltion for SCs and STs in 
appointment to various GJ oup 'A~ (Class 
I), Group 'B~ (Class II) and Group 'C' 
(Class III) services under the Central 
Government is indicated in the statement 
given below. 

(b) Various concessions in age, fee, 
travelling allowance, standard of suitabi-
lity, relaxation in experience qual~fication 

in direct recruitment, separate interview of 
candidates belonging to these communities 
and Coaching centres for SC/ST candi-
dates for various competitive exams do 
exist. Apart from pursuing them v igo-
rously, with effect from 1 st July, 1985. the 
SCs/STs candidates have been granted full 
exemption of fee for admission to any 
recruitment examination/se!ection in modi-
fication of the earlier order according to 
which the candidates belonging to these 
communities were required to pay the fees 
at 1/4th of tbe normal rate. 

Statement 

Statement showing the percentage 0/ reservation for Scheduled Castes and Scheduled Tribes 
in appointments to various Group A (Class-I). Group B (Class II) and Group C (Class-Ill) 

Services under the Central Govt. Services 

The percentage of reservation for Scheduled Castes and Schedu1ed Tribes prescribed for 
different modes of appointment are as fonows :-

-----(i) 

(ii) 

Direct reel uitrne:.1t on an a11-
Ir.dia bas~s by Opel) competition 
and alJ appointme;lts by promo-
tion whe:-ever reserv.::ltion is 
applicable. 

Direct recruitment on an a11-
India basis otherwise than by 
open competition. 

(i.ii) Direct rec!. uitment to Group C 
posts r;.ormally attractif'g candi-
dates from a locality or region. 

Killings in Delbi by Terrorists 

782. PROF. NIRMALA ~~MARI 
SHAKTAWAT : Will the Mmlster of 
HOME AFFAIRS be pleased to state: 

(a) the number of killings in Delhi by 
terrorists during the last two years ; and 

(b) the details thereof and the action 
taken to check such incidents 1 

THE MINISTER OF STATE IN THE 
MINiSTRY OF PER50NNEL, t>UBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STAT~ IN THE MINIS-
TRY OF HOME AFFAIR.S (SHRI,P. 
(;HIDAt4BARAM) : Ja) The year w~ 

Scheduled 
Castes 

15% 

16 2/3% 

Schedu1ed 
Tribes 

7 1/2% 

7 1/2% 

Percentage are prescribed in proportioil to 
the population of Scheduled Castesj 
Scheduled Tribes in the respective Statesl 
Union Territories. 

killings by terrorists in the capital are as 
under ;-

1984 1985 
57 

J986 

(b) The details of such incidents are as 
under :-

49 persoDS had died in Bomb Explosions 
which took place in variQus parts of Delhi 
in May, 1985 and 3 persons in an explo-
sion in Lahor; Gate area in September, 
1985. 38 ~,ses under v.arious sections of 
IPC and Explosive Substance Act were 
resistered and are under tria) in Court. 

.. .' .' 'J • # t,. 
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2. On 31.7.85, three armed persons 

opened fire on Shri Lalit Maken outside 
his house No. L. 106, Kirti Nagar, New 
Delhi, while he was going to attend 
Parliament House at about 10.00 A.M. 
Shri Lalit Maken, Smt. Gitanjali Maken 
and a third person named Bal Kishan 
Khanna, a visitor of Shri Lalit Maken 
were seriously injured and declared dead 
at Ram Manohar Lohia Hospital. New 
Delhi. A case FIR No. 315/85 U/s 
307/302/34 IPC and 27/54/59 Arms Act at 
PS Moti Nagar, New Delhi was registered 
and investigation started. The case is 
still under ir.vestigation and all out efforts 
are being m~de to apprehend the suspec-
ted criminals. 

3. On 4.9.1985 at about 9.30 A.M., 
three persons came on a Scooter. They 
opened fire with Stengun 9 m.m. pistol 
and kiHed Shri Arjun Dass. Member 
of Metropolitan Council and Constable 
Bijender Singh, his personal Security 
Officer. Six other persons were also injur-
ed. A case FIR No. 504 U /s 307/302/ 
395/397 IPC and 27/54/59 Arms Act at 
PS Vinay Nagar, New Delhi was registered 
and investigation started. The case is 
still u~der jnvestigatio:1 and all out 
efforts are being made to apprehend the 
suspected criminals. 

The following steps are taken by Delhi 
Police to check such incidents :-

1. An Anti-terrorist Cell under Dy. 
Commissioner of Police, SpeciaJ Branch 
has been created in Delhi Police. 

2. Intensive checking of hotels and 
guest house is done regularly to locate 
terrorists and suspected criminals and 
strangers. 

3. Stepping up of externment pro-
ceedings and action against cnminals 
under the National Security Act. 

4. Surprise checking of the vehicles 
to detect those involved in CommissIon of 
Crime. 

5. Police pickets set up at certain 
strategic points and on the borders to 
check incoming buses and other vehicles 
from neighbouring States. 

6. A watch is being kept at possible 
hIde outs in order in locate terrorists 
visiting Delhi from Punjab. 

7. Inter-District meetings with the 
Police offichls of adjoining States. 

8. Intensive foot and mobile patrol-
ling including armed patroHing with 
wdlkie-talkie sets al1d wireless fietd motor-
cycles. 

Thefts of Arms and Ammunitions from 
Ordnance Factories 

783. SHRI VISHNU MODI: Will 
the Mjnis:er of DEFENCE be ple<:lsed to 
state: 

~a) whether it is a fact that some 
t hefts of arms and ammunitions have 
been reported from the various Ordnance 
Factories ; 

(b) if so, the details thereof for the 
years 1984, 1985 and 1986 (upto June, 
1986) ; 

(c) whether these thefts have been 
investigated; <.nd 

(d) if so, the number of persons held 
guilty and prosecuted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION A:~D DEFENCE SUPPLIES 
(SHRI SUKH RAM) : (a) and (b). No, 
Sir. However, three cases of attempted 
thefts were reported during these years 
the details of which are given in the 
statement below. 

(c) and (d). Actlon has been started 
against the four persons involved in the 
three cases of attempted thefts as given in 
the statement attached. 

Statement 

Deta Is of the three cases of attempted 
thefts are given below : 

(a) Ammunition Factory, Kirkee 

On 19-5-1984 Shri Jaswant Singh 
Bnghe, Token No. Gl/99 emp-
lo)ed as F .tter in the Inspectorate 
of Armament situated inside the 
Ammunition Fal:tory, Kirkee was 
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found in possession of 743 
burets of 7.62 mm. The material 
was confisca;ed. 

Shri J~ swant Singh BL:ghe was 
suspended and his case was 
handed over to the police for 
further invest;gation. Shri Singh 
was acquitted by the Court of 
Judicial Magistrate for want of 
proper evi(~ence but the Police 
authorities have appealed to the 
High Court against the acqu ittal. 

(b) Ordnance Factory, Kbamaria 

(i) On 9-11-1985, Shri Dojilal, 
Token No. OCF /176 was 
caught in unauthorised 
possession of 24 Nos. of 
o 303 inch filled caps and 
20 Nos. of 0.50 ir.ch spotter 
fi tIed ca ps. The rna terials 
\\ as COn fisca ted. 

(ii) On 20-12-1985, SjShIi R.K. 
!vlehta, LDC and T .R. 
Sahani, Chargeman were 
c.lught for attempted theft of 
9 Nos. of live 0.303 inch 
cartridges. The material was 
c.Jnfiscated. 

S/Shri Doj.ld, R.K. Mehta and 
T.R. Sahani have been placed 
under suspension pending com-
pletion of diSCiplinary proceedings 
aga inst tbem. 

[Trans/ation] 

Survival Pcrccntage of Saplings 

784. DR. PRABHAT KUMAR 
MISHRA : Will the PRI:ME MINISTER 
be pleased to state : 

(a, the survival percentage of s<.1plings 
of trees out of thc,se planted every }ear ; 

(b) the steps being taken for main-
tenance of old trees ; and 

(c) whether Govemnent have fl amed 
any policy foc checking pollution by 
introducing private afforestat~on and if so, 
the extent to which it is being imple-
mented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
The survival percentage in the plantations 
raised by the States/V.Ts. Forest Depart-
ments is broadly estimated to be 
bet ween 50 to 60. There is, however, 
wide variation in survival rates ranging 
somewhere from 10 to 90 percent depen-
ding on different agro-climatic, .edaphic 
and biotic factors. 

(b) The block tree plantations are 
maintained in the first three years wher ein 
operations like weeding, soil working, 
replacement of the dead plants~ fertilizer 
application al e undertaken, along with 
protection of the planted trees. After 
three years, only protection of the planted 
trees is provided for. Under the farm 
forestry programme, Le. saplings distri-
buted to farmers and institutions which 
now account for nearly fifty percent of 
trees planted, maintenance and protection 
of the planted trees is done by the farmers 
2nd other individuals 2nd institutions 
respectively. 

(c) Yes, Sir. The Government have 
stipulated envircnmental guidelines for 
siting of industry, wherein provisions has 
been made for private afforestation to 
control industrial pollution. No assess-
ment bas so far been made on the extent 
of afforestation done specificd lly to arrest 
pollution. 

[English] 

Regularisation of Services of Employees 
Working on Temporary, Casual or 

ad-hoc Basis 

785. CH. RAHIM KHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Iakhs of employees under 
various serv ~ces of Central Government 
are servipg in VitriOUS departments for 
years together as tempora ry casual and on 
ad-hec end contract basis against per-
manent/regular post s ; 

(b) whether Government propose 10 
frame some suitable policy to Iegularise 
the services of all such employees who r re 
in continuous service for six months or 
120 days or more; and 

(c) if so, when '2 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
(SHRI BIREN SINGH ENGTl) : 
(a) There is no centr~]ised monitoring 
of information re1ating to such employees. 
Casual Employees unlike temporary, 
ad-hoc and contract employees, are not 
appointed against sanctioned posts. 

(b) and (c). (i) Temporary employees 
are all regular appointees and in their 
cases. the need for regularisat on does 
not arise. 

(ii) Ad-hoc employees are those, who 
are appointed against regular posts, 
whether temporary/permanent, without 
following the provisions of the Recruit-
ment Rules for the post and the normal 
procedure of selection. Therefo,e, they 
can be regularised only, when they are 
selected for the post, in accordance with 
Recruitment Rules and the normal sele-
ction procedures. 

(iii) Instruction already exist facilitating 
the regularisation of casual employees 
against Group D posts subject to certain 
conditions. 

(iv) Contract Appointments are made 
only for Hmited period and the question 
of regULlrisation of their services does not 
arise. 

Levy or Sales Tax on Safety Matches 
in Delbi 

786. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HOME 
AFFAIRS be pleased to sL\te : 

(a) whether sales t ax is leviable on the 
safety matches in the neighbouring States 
of Uttar Pradesh, Haryana, Rajasthan 
whereas it is not leviable in Delhi conse-
quent to which lakhs of rupees worth 
safety matches is exported monthly from 
Delhi to neighbouring States ; 

(b) if so, how Government propose to 
check the illegal flow of safety matches 
from Delhi to neighbouring States; and 

(c) whether there is any proposal to 
le .. lvy sales tax on safety matches in 
Delhi '1 

THE MIN1'SiER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MIN STRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) Only hand-
made safety Macthes are exempted from 
sales tax in Delhi. The Matehes (other 
than hand-made) are taxable at the rate 
of 4%. Delhi is not a major centre for 
the manuf2.cture of hand-made safety 
matches. The trade in hand-made safety 
matches between Delhi and the neigh-
bouring States is part of normal inter-
State trade ~md commerce. 

(b) The flow of trade in safety rn~_tches 
from or through Delh i to the r.eighbouring 
States is not iIJega) a:1d hence the question 
does not arise. 

(c) Some represent3tions in this regard 
have been rece;ved by the Delhi 
Administration. 

Amount Spent by Different Ministries 
for Delhi 

787. SHRI AMAL DATTA: Will the 
Minister of PLANNING be pleased to 
state : 

(a) the amour,t be:ng spent by different 
Ministries and their org ·nis8tions/under-
takings for development and improvement 
of Union Terr~tory of Delhi; 

(b) amount out of the budget of each 
Ministry and of the undertakings under 
e,'ch Ministry spent or to be spent -for 
cap:tal expendi.ure in Delhi and in 
dIfferent St~,tes nnd Union Territories, 
State/Union Territory-wise break up for 
tbe years 1985-86 and 198(\-87 for each 
Ministry; and 

(c) the revenue expenditure < of each 
Ministry incurred within the Union 
Territory of Delhi and how much is 
incurreJ in different States of Union 
Territories, State/Union Territory-wise 
break-up for the years 1985-86 and 
1986-87 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) to 
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(c). Plan investment by the Centre covers 
a wide range of both infrastructural and 
social services as we,) as investment in 
public sector projects and units. While 
the former are decided on national 
requirements the latter are decided on 
techno-economic and other considerations. 
Since the. basis and criteria for central 
investments are different, it is not possible 
to give a complete picture of central 
investment in any State/Union Territory 
as investment figures in all those are not 
maintained. 

Development of Equatorial Centre at 
'lbumba, Trivandrum in Seventh Plan 

788. PROF. P.J. KURIEN : WIll the 
PRIME MINISTER be pleased to state : 

(a) whether any plan has been pre-
pared for the development of the 
equatorial centre at Thumba, Tnvandrum 
during the Seventh Plan ; 

(b) if so, the details thereof; and 

(c) the progress made in sp~ce tech-
nology so far and the future pli!ns ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ v. PATIL): (a) and 
(b). Indian Space Research Organisation 
(ISRO) has Sounding Rocket facilities at 
the THUMB A Equatorial Centre at 
Trivandrum and BaJasore. These will be 
maintained and marginally improved to 
meet all the present and projected require-
ments of Sounding Rocket experiments in 
Space Science, Technology and Appli-
cations. There are no specific plans for 
large scale augmentation of Thumba 
Equatorial Rocket Launching Station 
(TERLS). 

(c) The details of progress made in 
Space Technology so far and the future 
plans are given in the Space Research and 
Development Profile for the Decade 
1980-1990, Performance BuGget 1986-87 
and Annual Report 1985-86 of the 
Department of Space, Copies of wh ich 
are available in Parliament library. 
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Cops Aiding Drug SmuggJers and Looting 

Persons in Delhi 

789. SHRI' PRAKASH V. PATIL: 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether in Delhi on June 13 1986 
a businessman was robbed of Rs.' 70,000 
by the police cops on duty : 

(b) whether any report has been recei-
ved that some of the cops aid and abet 
criminals dealing in smuggling of contra-
band drugs; 

(c) whether the Delhi Police has any 
organised force to keep a tab on the 
recalcitrant cops ; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) No such incident 
took place on 13-6-1986. However a , 
case of robbery on 12-6-1986 under 
Section 392-IPC (Police Station Saraswati 
Vihar) has been registered. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) Each District has a Vigilance Cell 
headed by an Inspector under the over all 
supervISIon of District Deputy Com-
missioner of Police. 

There is also a Vigilance Cell headed 
by a Deputy Commissioner of Police 
under the over all supervision of Com-
missioner of Police. 

An Anti Corruption Unit headed by a 
Deputy Commissioner of Police under the 
over all supervision of Chief Secretary, 
Delhi Administration also keeps vigilance 
over recalcitrant elements in the Delhi 
Administration. 

Links of Private Gun Manufacturers 
with Terrorists 

790. SHRI PRAKASH V. PATIL: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 
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(a) whether a number of private gun 

manufacturing factor.ies were located by 
police in Delhi during the last one year; 

(b) whether these manufacturers had 
links with the Punjab terrorists or the 
underworld of the Capital and the neig'1-
bouring State; 

(c) if so, tbe details thereof; and 

(d) action taken against the unlawful 
manufacturers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINJSTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Two unHcened 
arms factories were unearthed by the 
Police in Delhi during the year 1985 and 
four in 1986 (upto 30-6-1986). 

(b) During investigation it has been 
found tbat the persons arrested in this 
regard had neither any links with the 
Punjab terrorists nor with the underworlj 
of the C.lpital and the neighbouring 
States. 

(c) Does not arise. 

(d) C.1ses have s.nce been reg·,stered 
ag.1inst the unlawfu 1 m .1nufacturers and 
are pending invesl iga iio71. 

Projects Behind Scbedule 

791. PROF. NARAIN CHAND 
PARASHAR: \Vill the Minister of 
PROGRAMME IMPLEMENTATI0~ be 
pleased to state : 

(a) the names of the on-going projects 
costing over Rs. 20 crores taken up during 
the Slxth Five Year Plan which have been 
monitored recentiy a'1d fuund to lag 
behind the schedule by a period of (i) 10 
years (ii) 5 years, in the Ministries of 
Transport (including new railway lines. 
National highways, airports, waterways 
and bridges), Energy and Water Resources 
(projects for hydel thermal generation and 
irrigation projects) ; 

(b) the action taken by Government to 
expedite each one of these projects; and 

(c) the cost escalation in each project ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) 
There are no projects in the Ministries of 
Transport (new railway line, national 
highwavs, airports, waterways and bridges) 
and Energy and Water Resources (Hydel 
Thermal generation and Irrigation) 
costing above Rs. 20 crores, taken up 
during the Sixth Five Year Plan which 
have been monitored recently and found 
to lag behind the schedule for a period of 
(i) 10 years, and (ii) 5 years. 

(b) Not applicable. 

(c) Not applicable. 

Clearance to Himachal Pradesh for Felling 
of Trees for Various Projects 

792. PROF. NARAIN 
PARASHAR : Will the 
MINISTER be pleased to state : 

CHAND 
PRIME 

I a) whe _her any new schemes involving 
felling of trees for drinking water supply, 
irrigation, Rural electrification. and road 
construction have been forwarded to the 
Union Government by the State Govern-
ment of Himachal Pradesh for de :.rance 
du:ing the financial year 1985-86 and 
cuuent fin.lncial year ; and 

(b) if so, the names of such among 
them which have been cleared and the 
likely date by which each of the remain-
ing schemes would be cleared? 

THE MINISTER OF STATE IN TH£ 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes. Sir. 

(b) A statement showing details of 
such proposals is given below. Final 
decis~on couJd not be taken on eight 
proposals on account of non-submission 
of some essenti.ll infornlation by the 
State Government. A final decision in 
respect of these proposals is dependant on 
receipt of requisite information from the 
State Government. 
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Ban of Private Secority Agencies 

793. SHRI CHINTAMANI lENA: 
SHRI AMARSINH 

RATHAWA: 

Will the Minister of HOME AFFAIRS 
be pleased to state ; 

(a) whether Government propose to 
ban private security agencies ; 

(b) if so. the reasons thereof; 

(c) how many security guards are likely 
to be affected by the proposed ban ; and 

(d) steps proposed to be taken to reha-
bIlitate such security guards? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD) : (a) No, Sir. 

(b) to (d). Do not arise. 

Super Computers from U.S.A. 

794. DR. B.L. SHAILESH : Win tbe 
PRIME MINISTER be pleased to state: 

(a) whether India is discussing with the 
USA about sa!e of two super computers; 

(b) if so, the cost of each of these 2 
super computers and the conditions 
attached to their sale by the USA; and 

(c) the stage at which the matter stands 
at l'resent ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRl SHIVRAJ V. 
PATIL): (a) and (c). Government of 

India is evaluating the Super Computers 
being marketed by USA and Japan. A 
final decision regarding configuration, cost 
and other details is yet to be taken in this 
regard. 

(b) Does not arise. 

Institutions Receiving Foreign Contributions 

795. SHRI ANIL BASU: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Baptist Church, Agartalas 
Tripura, Raipur Churches Development 
and Relief Committee, Chattisgarh 
(Madhya Pradesh) and Vikas Maitri, 
Ranchi District (Bihar) have received any 
fund from abroad under the Foreign 
Contribution (Regulation) Act, during the 
last three years ; 

(b) if so, details thereof, institution-
wise; and 

(c) the countries from which the funds 
have originated and the particulars of the 
institutions which have contributed the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) Raipuf 
Churches Development and Relief Com-
mittee, Chattisgarh (Madhya Pradesh) and 
Vikas Maitri, Ranchi District (Bihar) have 
reported the receipt of funds under the 
Foreign Contribution (Regulation) Act 
during the last three years. No receipt of 
foreign contribution has been reported by 
the Baptist Church, Agartala, Tripura. 

(b) and (c). Information is indicated 
in the statement given below. 
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Same Station Posting for Couples in 
Government Service 

796. SHRI ANIL BASU : Will the 
PRIME MINISTER be pleased to refer to 
the reply given to Unstarred Question 
No. 8449 on 30 April, 1986 regarding 
same statlon posting for couples in 
Government service and state : 

(a) the number of requests for posting 
of husband and wife under Central 
Government employment at the same 
station that are pending decision; and 

(b) whether a specific time limit has 
been fixed for conceding such requests for 
posting at the same station? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL~ PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) It is for 
the administrative authorities concerned 
to consider the requests for posting of 
husband and wife at the same station and 
take a dec:sion in accordance with the 
guidelines issued in this regard. The 
pOsition regarding the pendency of such 
requests with those authorities is not 
centrally monitored by the Dcpartment of 
Personnel & Training. 

(b) No. Sir. 

Nationalisation of Forest Products 

797. SHRI SUvtON TIGGA : Will the 
PRIME MINISTER be pleased to state: 

(a) details of the forest products 
nationalised, State-wise ; 

(b) the details of the Government's 
price for each forest products. State-wise ; 

(e) whether there is any ditJeren~ in 
the price of the products from Bihar, 
West Bengal, Orissa and Madhya Pradesh; 

(d) if so, the details thereof and 
reasons therefor; and 

(e) action contemplated to stop such 
disparity '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS ~SHRI Z. f{. ANSARI): (a ~ 

The forest produce nationalised by some 
of the State Governments are as follows: 

BIHAR : Seeds of Sal, mahua, 
kusum, karanj, palas and 
fruits of aonla, harra, 
jongi, bahera, tendu patta, 
timber species of sal, 
assan, khair, harra, babera, 
karamb, dhantha and 
bamboos. 

WEST No nationalisation. 
BENGAL 

ORISSA : Tendu Patta and sal seeds. 

MADHYA : Tendu patta, harra, gum. 

PRADESH sal seed; timber species 
teak, sa], saja, mahua, 
dhirra, bija, khair, tendu, 
dhaora, shisham, karanj, 
lendia, salai & bamboos. 

(b) There are no fixed sale prices for 
the forest produce which are disposed of 
through tenders/auction. 

(c) Yes. 

(d) The variations can be attributed to 
local conditions such as accessibility to 
the market, demand and supply and the 
quality of the produce. 

(e) The fixation of price is left to the 
State Governments and would depend on 
market conditions at the time of disposal 
of the produce. 

Suicidt{by Drug Addicts 

7~8. SHRI N. DENNIS : Will the 
Minister of WELFARE be pleased to 
state: 

(a) whether some cases have come to 
the notice of Government where the drug 
addicts committed suicide in absence of 
brown sugar or other drugs to which they 
were addicted to ; and 

(b) if so, the details of such cases 
during the last three years till now, State-
wise 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) No such 
information is available with the Govern-
ment. 
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(b) Does not arise. 

[Translation] 

Lack of Nourishing Elements in Food 

799. DR. CHANDRA SHEKHAR 
TR IPA THI : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether it is a f~ct that most of the 
population of Uttar Pradesh is affected 
due to lack of nourishing elements and 
protein in their food; 

(b) if so, whether Government propose 
to make ai1Y arrangement for the affected 
area of Khalilabad in Basti district; and 

(c) if so, the details thereof and if not 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): (a) Su~~ys 
carr .ed out by the National NutrItIOn 
Monitoring Bureau of the Indian Council 
of Medical Research, which cover Uttar 
Pradesh indicate that the diet in a majo-
rity of households is deficient in calories ; 
it is deficient in protein only in a small 
percentage of households. The ~iet is 
also deficient in Vitamin 'A' and Rlbofia-
vin. These deficiencies are sought to be 
made up through supply of food~rai?s ~t 
subsidised prices through the pubhc dt~t.fl
bution system, supplementary nutntlOn 
programmes, Vitamin 'A' and anaemIa 
prophylaxis programmes, etc. 

(b) and (c). The Ministry has no infor-
mation about Khalilabad area in Bastl 
district. Nor d('es the Ministry have any 
proposal under consideration for that 
area. 

Safety Measures in Atomic Energy 
Power Stations 

800. SHRI VILAS MUITEMWAR: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government of Indi~ ~re 
looking into the question of l?rovldl~g 
adequate safety measures in thelr atomiC 

energy power stations keeping in view the 
possibilities of accidents in atomic power 
stat;ons ; 

(b) if so, the time by which the neces-
sary arr mgements are likely to be made; 
and 

(c) whether Government are -aW'lre that 
neither officers nor employees of the 
atomic power SLltions are fully conscious 
of this aspect and they do not take neces-
sary precautionary measures ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PA TIL) : (a) and (b). Government is 
constantly reviewing safety of Nuclear 
'Power Stations based on the expert 
<!dvice given by Safety Review Committee 
of the De,;Jartment and Atomic Energy 
Regulatory Board. As such there is no 
question of any time fr.Jrne having been 
fixed for this purpose. 

(c) Personnel working in nuclear power 
stations are fuJy aware of the need to 
provide safety me. SUres in the plants and 
are trained to take necessary precautionary 
measures. 

[English] 

Machinery for Summary Tria I of 
Terrorists 

801. SHRI ANAND SINGH: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there is any proposal to 
provide for a special Jaw and machinery 
for summary trial of terrorists to revive 
confidence of the people in law and the 
enforcement m~chinery :md maintain con-
ditions of security; 

(b) if so, the detatls thereof; and 

(c) if not, what other steps are contem-
plated to restore the feeling of security of 
person and property among the people 
which bas been shaken due to terrorist 
activities '1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b). The 
Terrorist and Disrupt~ve Activities (Pre-
vention) Act, 1985 aheady contains pro-
v;sion for summary trial of certain 
offences under the act. 

(c) The Central Government is in 
constant touch with the State Governments 
and is provid 'ng necessary assistance for 
anti-terrorist and countel -tel [orist opera-
tions. 

Production in Indian Rare Earth Ltd. 

802. SHRI SOMNATH RATH: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether Indian Rare Earth Ltd. 
has started production on experimen t ~Il 
basis in Orissa ; 

(b) whether it is a fact that it has sold 
products worth Rs. 20 crores of which 
sixty percent is in foreign exchange ; and 

(c) if so, details of the profit made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEA.N DEVELOPMFNT~ 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATfL) : (a) Yes, Sir. 

(b) No, Sir. 

(c) The Company has sold Products 
worth about 1 crore of wh!ch 90% were 
exports and 10% were sold in the country. 
As the Commissioning trials are still in 
progress the question of any profit does 
not arise at this stage. 

Index of Industrial Prod'Jction 

803. SHRI K.V. SHANKARA 
GOWDA : Will the Minister of PLA N-
NINO be pleased to state : 

(a) whether his Ministry is considering 
a proposal to give weightage to different 
industries in the compilation of the index 

of industrial production to ensure that 
industrial growth was correctly reflected in 
the key economic indicators; 

(b) if so, whether Government had 
appointed a high level official committe to 
revise the weightage of different industries 
in the index of production ; 

(c) if so, whether the Committee has 
submitted its recommendations to Govern-
ment; and 

(d) ]f so. the details of the recommen-
dations and by what time Government are 
likely to take a final decision in thIS 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) to 
(c). Yes, Sir. 

(d) The mam recommendations of the 
Workmg Group arc given in the State-
ment below. These are under active con-
sidel ation of Government and a final 
decision is expected to be taken shol tly. 

Statement 

The m"in recommendations are: 

(1) The base year of the new/revised 
series of the Index of IndustnaI 
PrOduction shou1d be 1980-81. 

(ii) The baSIS of classifying industries 
for the revised series should be a~ 
per the National Industrial Classi-
fication 1970 in place of the 
Annual Survey of Industries classi-
fication followed in the current 
series. 

(iiI) J nclusion of items originating from 
the small scale industrial sector be 
ensured in the revised series. 

(iv) An effective mechanism be evolv-
ed to ensure availability of pro-
duction data in time. 

(v) Items originating from un-organi-
sed sectors like cotton textile in 
the decentralised sector should 
be included in the revised series. 
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(vi) The weighting diagram of the 

revised series based on 352 items-
61 from mining and quarrying 290 
from manufacturing and 1 from 
electricjty was also drawn up and 
finalised for adoption. 

Delegation of Powers to State Governments 
in Forest Management 

805. SHRI G. BHOOPATHY : Wlll 
the PRIME MINISTER be pleased to 
state : 

(a) whether the Union Government 
are comtemplating to delegate full powers 
to the State Governments in forest mana-
gement and with that end in view to 
amend the Forest (Conservation) Act, 
1980 ; and 

(b) if so, since when and the details of 
the proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
No, Sir. 

(b) The question does not arise. 

Progress of Light Combat Aircraft 

806. SHRI G. BHOOPATHY : 
SHRI INDRAJIT GUPTA: 
SHRI N. VENKATA RATNAM: 
DR. B.L. SHAILESH : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the production of Light 
Combat Aircraft has started in the coun-
try; 

(b) if so, the progress made So far; 

(c) the countries with whom negotia-
tions are therefore conlposite technical 
collaboration, supply of fight cvntrol 
system, engmes, multiple components of 
LCA etc. ; 

(d) how long will 1 t take to start this 
project ; and 

(e) the present stage of our Dlissi Ie 
development project ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) No, Sir. 

(b) The feasibiHty studies on the Light 
Combat Aircraft (LCA) have been com-
pleted. The Air Staff Requirements for 
the LCA have been finalised. The project 
Definition Phcse of the Programme is 
currently under progress. 

(c) Discussions are being held with 
firms in West Germany, United Kingdom, 
France and USA. 

(d) The LCA programme has already 
commenced and presentJy Project Defini-
tion Phase is under progress. 

(e) The missile programme h3s moved 
from the design str ge into development 
phase. One of the projects has entered 
into fiight test phase. The programme is 
progressing satisfactorily. 

5-Day Week System in Central 
Government Offices 

807. SHRI G. BHOOPATHY : 
KUMARI D.K. THARADEVI : 
SHRI V.S. KRISHNA lYER ; 
SHRI KADAMDUR JANAR-

THANAN: 
SHRIMATI VYJAYANTHI-

MALA BALI: 

Wil1 the PRJ.ME MINISTER be pleased 
to st3te : 

(a) ",hether Government ?re aware of 
the reports about the increasing ineffi-
ciency in the Central Government offices 
on account of 5-day week system ; 

(b) if so, whether Government propose 
to revert to the old schedu Ie of 6-day a 
week; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONt-..EL, PUBLIC 
GRIEVANCES & PEl'SIONS (SHRI 
BIREN SINGH ENGTI) : (a) to (c). No 
report of increasing inefficiency in Central 
Government offices on aceo nt cf 5 day 
week has come to the notice of thi& 
Ministry. Nor is there any indication of 
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a faU in output. In view of this, there is 
no proposal to revert to the oJd schedule 
of 6 days a week. 

eDI Custody for Contacts of Terrorists 
Arrested by Canadian Poli~e 

808. DR. V. VENKATESH: WIll the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whethei nme people suspected to be 
the contacts of the seven terrorists arrested 
by the Canadlan Police on JU:1e 14, 1986, 
have been taken into custody by the CBI 
in Jalandhar ; 

(b) If so, whether Canadian PolJce had 
informed CBI that the base of the cons-
piracy was at J .. ll~ndhar ; 

(c) if so, the facts thereof ~ and 

(d) whether in\'estigatlOns ID this regard 
ha ve been com p Jeted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSON~EL, PUBLIC 
GRIEVANCS AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS ~HRI 

P. CHIDAMBARAM): (a) to (c. On 
the basis of information 1 eceived from the 
Canadi:::n author ties about .1 conSPJf.~cy 

be.ng h"tched in Canda for the creatiOn 
of KhaLstan by force and to Indulge in 
terror.st ~!nd disruptive activitJes in India 
for the purpose and the contacts of the 
conspirators with their counter-p.lrts lD 

Julundur, a c_se under the Terror.st & 
DisruptIve Act IV itles (Prevention) Act 
1985 has been registered and 12 per~ons 
from JuUunduT and one from Amr. tsar 
have been arresteJ. 

(d) The investigation is In progress. 

Dacoities and Robberies in Delhi 

809. SHRIMATI PRABHAVATI 
GUPTA: 

SHRI VIRDHI CHANDER 
JAIN: 

Will the MID.ster of HOME AFFAIRS 
be pleased to state : 

(a) the number of dacoihes r~bberies 
hich took place in Delhi dunng the last 

:ne year upto June, 1986 ; 

(b) the number of culpnts arrested; 

(c) the number of Cdses solved; and 

(d) the steps taken to protect the life 
and property of the people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCS AND PENSIONS AND 
Ml'N1STER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) During the 
last one year from July, 1985 to June, 
1986, 24 cases of dacoitles and 221 of 
robberies were reported in the Union 
Terntory of DelhI. 

(b) 63 persons 10 dacoities and 274 
persons m robberies. 

(c) 15 cases 10 dacoities. 1:!4 cases in 
robberies. 

(d) A number of steps have been taken 
by DeIh, Police t'l control crime such as 
increased foot and moblle patrolling, 
IntenSIve checklr.g of hostels and guest 
hOLlses, posting of pickets at ,ulnerable 
places, actJon against bad charactors and 
known criminals, vJgIlance at crowded 
places, ... ppointrnent of Special Police 
Officers dnd Inter-St te/Inter District crime 
review meetings. 

Visit of Terrorists from Abroad 

810. SHRI MAHENDRA SINGH: 
Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether some terrorists wanted in 
connection with various cases came to 
India Clnd staged their exit from the 
country Without being apprehended and 
brought to book ; 

(b) If so, the number and details of 
such terrorists during the preceding one 
year; 

(c) whether any terroClsts have escaped 
from custody after being apprehended 
during the said period; and 

(d) what drawbacks i~ the: secu~it.y 
arrangements have been IdeotJiled faclh .. 
tatina their escape ? 
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THE MINISTER OE STATE I ~ THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b). 
Government have no specific information 
so far about terrorists, as referred t\) in 
the question, having come to India and 
staged their exit. 

(c) According to information available 
one Harjinder Singh @ Jinda S/o Guljar 
Singh had escaped from police custody in 
Ahmedabad. Two more accused persons 
namely Sukhdev Singh @ Sukha@ Labh 
Singh S/o Puran Singh and Gur inder 
Singh @Bhola S/o Gopal Singh Ramgaria 
escaped with the help of some terrorists 
from the Jala.Lldhar Court on 5-4-1986. 

(d) The authorities concerned are 
exammtng the circumstances leading to 
the escape of these undertrial prisoners 
with a view to taking appropriate corre-
ctive measures. 

Promotion in Indian Statisti_1 Service 

811. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of 
PLANNING be pleased to state : 

(a) whether Government have reviewed 
the promotion positions against 176 
vacancies in Grade HI of the Indian 
Statistical Service that arose till 1983, as 
directed by the Supreme Court on 11 
February, 1986 ; if so, the reasons for not 
reviewing the promotion positions which 
arose during 1984, 1985 and 1986 ti 11 11 
February, 1986 ; 

(b) whether 23 Grade IV Scheduled 
Caste/Scheduled Tribe Officers have been 
promoted against 40 vacancies I eserved 
for them; if so, the reasons for not 
promoting those SCjST officers who had 
completed 4 years service in Grade IV of 
ISS before 11 February, 1986 ; 

(c) whether any proposal for dereser-
vation of 17 reserved vacancies was sent 
to the Oep3 rtment of Personnel and 
Training and the Commissi('lner for 
SC/STs before these 17 reserved vacancies 
were derescrved by the Department; and 

(d) if so, the details of the proposal 
and comments of DP&T- and the Com-
missioner for SC/STs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (3) 176 
promotions from Grade IV to Grade III of 

the JSS made upto 11 th February, 1986 were 
reviewed by the Government. There were 
no promotions which were made in 1984 
1985 or upto 11-2-86 in 1986 necessitatin~ 
any review pursuant to the directives of 
the Supreme Court. 

(b) The 176 prornot: Ons were made on 
different dates between 1974 and 1983. All 
the eligible Schedule Caste & Scheduled 
Tribe officel s who had put lD 4 years of 
service on the respective dates of pro-
motion were duly considered. 23 such 
officers belonging to SC and ST \\el e 
promoted. Those who have completed 4 
years of serv:ce 0:1 11 th February J986, 
will be considered in any future DPC 
meet~ngs that may be held to promote 
persons from Grade IV to Grcde Ill. 

(c) Necessary intimation to concerned 
Ministries/Officers are being sent. 

(d) Does not arise. 

Vacancies in Indian Statistical Service 

812. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of PLAN-
NING be pleased to state : 

(a) whether Government have reviewed 
aU the promotion positions tin 11-2-1986 
in Grade I I I of the Indian Statistical 
Service in the Jight of the new seniority 
list of Gr,:de IV of ISS finalised in accor-
dance with the di: ections given by the 
Supreme Court on 11-2-1986 in Nare!'dra 
Chadha and other Vs. Union of India 
and othelS ; 

(b) if so. the total number of v~'c~-ncies 
tIll 11-2-1986 and theIr drstr!bution r:CCor-
ding to dates on which they,,' rose ; 

(c) the number of vacancies ngainst 
wh~ch pr~.)1notion positions have been 
reviewed ; apd 
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SHRI BHATTAM SRIRAMA 
MURTY: 

(d) the Dumber of vacanCies against 
which promotion posltions h.lve not So far 
been revie\\ed and the reasons for not 
revlew~ng the promotions positions against 
these v[.carcies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD A~D CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Yes Sir. The Government has reviewed 
all promotio. s m~"de till 11-2-86 In Grade 
III of the ISS 10 accordance with the 
Supreme Court directives. 

(b) Yes Sir. The review made by the 
Govt. covers the following p. emotIons 
made on the different dates as per details 
be!ow ; 

Date 

31-05-74 

15-12-76 

08-05-79 

06-01-81 

17-03-81 

05-01-82 

23-09-82 

17-03-83 

14-12-83 

Number 

35 

21 

] 1 

7 

18 

3 

31 

49 
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(c) and (d). The directive of the 
Supreme Court was to review the pro-
motions actually rndde upto the date of 
judgement lfrespec'ive of the number of 
vacancies. Hence the quest!on of revie-
wing of the promotio!1s against vacancies 
does not arise. 

Implementation of Punjab Accord 

813. SHRI P.M. SAYEED : 
SHRI AMAR ROY PRADHAN : 
SHRI MULLAPPALLY RAMA-
CHANDRAN: 
iHRI T. BASHEER : 

SHRIMATI GEETA MUKHER-
JEE: 

SHRI NITY ANANDA MISHRA : 

Will the Minister of HOME AFFIRS 
be pleased to state: 

(a) the progress in regard to the Imple-
mentation of the Punj.:lb Accord ; 

(b) the problems coming in the way of 
the fuU implementation of the Accord: 
and 

(c) the steps taken contemplated to 
expedite the pace of its implementation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD) : (:1) to (c). Out 
of 11 items in the Memorandum of Sett1e-
ment, 7 items (Compensation to innocent 
persons killed) (item: 1) Armay recruit. 
ment (item: 2) ; Inqu~ry into November 
incidents (item: 3) ; Rehabj)jtation of 
those discharged from Army (item: 4) 
Disposal of pending cases (item : 6); 
Centre-State Relations (item. 8); and 
Representation of Minorities (item: 10) 
have already been implemented. Action 
has been initiated to implement the re-
maining 4 items All India Gurudwara 
Act (item: 5) ; Territoria1 Claims (items : 
7) ; Sharing of river waters (item: 9) : 
and Promotion of Punjabi Janguage (item; 
11) as wen. 

Territorial Claims (items 7) : On the 
basis of the Venkataramiah Commission's 
report submitted on ] 0.6.1986. the ques-
tion of specifying the villages comprislOg 
a bout 70,000 acres to be transferred from 
Punjab to H;lryana in lieu of Chandigarh, 
has, on 20.6.1986, been referred to 
Hon'ble Justice D.A. Desai. retired Judge, 
Supreme Court of India and Chairman of 
the Law Commission of India. 

Sharing 0/ river water (item: 9) : A 3-
Member Tribunal comprising Shri Justice 
V. Balakrishna Eradi, Judge of the 
Supreme Court as Ch.lirman and Shri 
Justice A.M. Ahmadi, Judge of the 
Gujarat High Court and Shri Justice P.C. 
Balakrishnan Menon. Judie of the 
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Kerala High Court as two members of 
Tribunal, was constituted on 2nd April 
1986. The Tribunal had so far 8 sittings. 

Pvomolion of Punjab language (item: 1 J); 
With regard to promotIOn of Punjabi 
language, the Minlstry of Human 
Resource Development have taken a 
number of steps and a plan of actJOlJ in 
this regard has been chalked out by them. 

All India Gurudwilra Act (item : 5) ; 
The Chief Ministers 01 all States and 
Union Territories have been requested to 
convey their views in the matter. 

The Government ha ve ma~e sincere 
efforts to implement the Accord and fur-
ther efforts in thIS directlon are contmu-
mg. 

Concentration of Pak Troops in Border Area 

814. DR. B.L. SHAILESH: Will the 
Mimster of DEFENCE be pleased to 
state: 

(a) whether Government h.t ve noted 
the danger to country's security with the 
opening of 795-mlle long ali-weather jeep-
able Karakoram h ghway linking the 
Chinese border town of Kashgar to the 
Pakistan] capltal city of Islam.!bad and 
the stationing of 10,000 Pakistani troops 
III the region ; and 

(b) if so, the steps taken by Govern-
ment to safeguard India's sovereignty and 
integrity'! 

THE MINISTER OF STATE IN THE 
l>EPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (<1) and (b). GovelD-
ment keep a constant watch on all such 
developments that have a bearing on our 
national security and take appropriate 
measures to enSUle full defence prepared-
ness. 

Visits of MPs to Projects of National 
Importance 

815. DR. G. VIJAYA RAMA RAO : 
W.i11 the Minister of PARLIAMENTARY 
AFFAIRS be pleased to state: 

(a) whether several visits of MPs were 
organised during the year to projects of 
natlonal importance; 

, 

(c) whether any reports of Mfs on 
their impressions and suggestions on the 
project visited have been prepared and 
sent to the concenled Departments/Project 
authorities; and 

(d) if so, the details thereof and action 
taken thereon by the Projects ? 

THE MINISTER OF PARLlMENT-
ARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : (a) and (b). During 
the yeur 1986 so far, only one visit of 
Members of Parliament was arranged on 
14th lvL rch , 1986 to tbe IndIan Agricul-
tur .. tl Research Illstltute, Pusa, New DelLi, 
on the OCCaS,QD of Krishi Vlgyan Mela. 
Seventeen Members of PaLiament (14 
~r~m Lok Sabha and 3 from Rajya Sabha) 
Jomed the visit. The Members were 
shown round the various stalls of the 
Mela depicting the research work be.ng 
done a t tho Institute in the fields of oil 
seeds, foodgrains, fruits, vegetables, 
flowers etc. The membe~s also held 
discussions with the scientists and officers 
of the Institute. during the Cuurse of 
which they fought mformation and offered 
suggest rOllS. 

(c) and (d). No report has been received 
so far in this Mlllistry from any Member 
of the \isiting Group. 

Performance of New Departments 

816, S.HRI KAMAL NATH : \VJ..1 the 
Minister of PROGRAMME IMPLEMEN-
TATION be pleased to state: 

(.1) whether the creatlon of two depart-
ments for (I) ':'O-Point Programme and 
OJ) Project Planning and Institutional 
Finance has shown any result so far ; and 

(b) if not. the remedial measures being 
taken to accelerate the pace of develop-
ment? 

THE M1NISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY) : (a) 
The Mm ,stry of Programme Implementa-
tion has the following 3 Div sions : (i) 
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Infrastructure Monitoring Division (ii) 
Projects Monitoring Division and (iii) 
Progr.1mme Monitoring Division. There 
is no Project Planning and Institutional 
Finance Department. 

The Infrastructure Monitoring Division 
deals with monitoring of the performance 
of the 9 Infrastructure Sectors, viz. Power, 
Coal, Slee~, Railways, Cement, Fertiliser, 
Shippmg, Telecommunication and Petr~
)eum and also does inter-sectoral coordl-
n~tJOD. 

The Projects Monitoring Div;sion moni-
tors the Pelformance of all Central Sector 
Projects costing more the ~s. 20.cr?res 
viz. Atomic Energy, CIVJi AViatIOn, 
Cher,licals and Petrochemicals, Coal, 
Commun cations, Fertilizers, Mines, Steel, 
Petroleum and Natural Gas, Power, 
Department of Public Enterpr.ses, Rail-
ways and Surface Transport. 

The programme Monitoring Division 
Monitors implementation of 32 items of 
1he 20-Point Programme. They include 
Anti-poverty Programmes of raising lD-

comes, assets and quality of life of poor, 
tl-te MlOimum Needs Programme of rural 
water supply. house sItes and construc-
tion assistance, rural electrificat~on, r~ra) 
health. Dutritjon, elementary educatlOn, 

dult literacy and slum improvement as a . d well as other major programmes a.ld.e ~t 
·Dcreasmg Production and PrOdUCtiVIty ID 

~he economy, efficient Dlstribution of 
onsumer goods~ Population control, 
~mproving the worki~g?f the !'ublic 
enterprises, etc" The ImplementatIOn of 
the 20-Point Programmes is monitored by 
this Division in all the 22 states and 9 
Umon Territories. 

Tb Ministry plays a catalytic role in 
e " f "ng speedy implementntJOn 0 pro-ensurJ .. h 

. 18 and programmes by mODltorlOg t e 
Jecogress idenhfying slippages and keep-
pr, ". "I d· . the concerned authonties IDC U Ing 
Ing med Central Min istries and State 
conce M" . Governments informed. The Inlstry 

helped generate a greateY' awareness 
h:S the need to ensure timely and speedy 
o 1 mentation of projects and program-imp e . . h 

The problem's commg ID t e way 
:resimplementation are taken-up at the 
hIghest levels with the ~~n;~~d a~thof 
Ii'ies including the Ch Ie 10 IS tenes 0 

States. Meetings of Group of Centr.d 
Ministers have also been held to remove 
bottlenecks coming in the way of speedy 
implementation. 

(b) Does not arise. 

Persoos Arrested for Spyiog in Tamil Nadu 

817. SHRI C. MADHAV REDDI : 
SHRI BANWARI LAL 
PUROHIT: 

WIU the Minister of HOME AFFAIRS 
be pleased to state : 

(a) v-hetber it is a t[ict that 12 persons 
includmg some foreigners who were mas-
querading as Shri Lankann militants were 
arrested in Madras on 7th June, 1986 on 
charge of spying; 

(b) if so, the nature of the spying acti-
vities indulged in by the arrested persons; 
and 

(c) whether a number of local people 
are also involved in their spying activi-
ties '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
l\1INISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P, 
CHIDAMBARAM) : (a) to (c). Accord-
ing to the information available at pre-
sent, five persons were arrested under the 
provisio;-.s of the Official Secrets Act read 
wlth the proviSIons of the Foreigners Act 
and of the Passport Act on June 7, 1986 
at Madras. The case is still under investi-
gation. 

ADti-National Activities in DarjeeUag Hills 

818. SHRI C. MADHAV REDDI : 
SHRI D.N. REDDY: 
SHRI SYED SHAHABUDDIN : 
SHRI MULLAPPALLY RAMA-

CHANDRAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether Union Government have 
made any investigation for identifying the 
the powers internal and external behind 
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the so caJled Gorkha National Liberation 
Front Movement in Darjeeling hills and 
the sources of funds for the secessionists . , 
and 

(b) if so, the outcome of the investi-
gation and the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b). 
There is no definite information about 
major powers instigating and financing the 
movement of the Gorkba National 
Liberation Front. The Front h .... s been 
raising funds through collections and 
donations and through the sale of calen-
ders, etc. The situation is under watch. 

Report of Lakbar Committee on Escape 
of Prisoners from Tibar Jail 

819. SHRI PRAKASH V. PATIL : 
SHRI SYED SHAHABUDDIN : 

Will the Minlster of HOME AFFAIRS 
be pleased to state : 

(a) whether Lakhar Committee bas 
submitted its report on the circumstaDces 
leading to tbe escape of Charles Sobhraj 
from T bar Jail and the general security 
lapses prevailing their; 

(b) if so, the main findings of the 
report ; 

(c) whether the report has pinned 
individual responsIbility on some officers 
and if so, their names and th~ action 
taken apinst them; and 

(d) what administrative changes have 
been suggested for better security obser-
vance and how m[.ny have been accepted 
for implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRiEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Yes Sir. 

(b) Tbe main finding is tbat the escape 
was directly attributable to tbe negligence 

and lapses on the part of a number of 
jail officials. 

(c) The Committee had pinned indivi-
dual responsibility on the followina 
officials: 

(I) Sh. V.D. Pushkarna, Deputy Supdt. 

(2) She S.R. Yadav, Assistesnt Supdt. 

(3) Sh. Jhuman Singh, Warder (Posted 
as Deori Da rban) 

/ 

(4) Sh. Anand Prak~sh, Warder (Posted 
as Deori Munishi) 

(5) Sh. Ram Chander, Warder (Sentry) 

(6) She Selvan, Constable, T.S.P. 

(7) She Suleman, Constable, T.S.P. 

(8) Shli Jai Pal Singh (4) WArder (Gate 
keeper on duty at Ward No. 13). 

(9) She Rattan Lal, Warder (on Deori 
Darban Duty) 

(10) Sh. Frem Bahadur, WL.rder (OD 
G~lte Keeper duty at Ward Ne. 13) 

(11) She S3t Prakash, Warder (On deori 
munsbl duty) 

All t~e Officers have been placed under 
suspenslon. 8 are being Pi osecutcd and 
de~~lftmental llct.OD against the other 3 is 
beIDa taken. 

. (d) The Committee has sUUCSted a full 
tlme I.G ; Security of the jail through on. 
agency ; to keep a shadow on tbe visitors 
of the hardened cnminais ; trainin& of tho 
jail staff ; creation of a special jail away 
from Central Jail for political prisoners . 
and throueh. screening of the entire jaii 
staff. Acconhng to the Delhi Administ-
rahon, almost all the suaaestions have 
been accepted by them. 

Non-Formulation of Traaafer Pelky ill FCI 

820. DR. G. VIJAYA RAMA RAO: 
WIll the Min~ster of FOOD AND CIVIL 
SUPPLIES be plCilscd to state : 

(a) whether Governmeat ace aware of 
the problems faced by the employees of 
Food Corporation of lndia in dia'crent 
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Zones due to non-formulation of transfer 
policy; 

(\» if so, the details thereof; 

(c) whether any transfer pOlicy of 
employees in north zone has been framed 
of is under consideration ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF ST ATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Food Corporation of India is following 
tbe transfer policy guidelines issued in 
1974 for all its employees. 

(b) Does not a rise. 

(c) and 4(d). There is no separate trans-
fer policy for FCrs employees 10 north 
zone. As per the general transfer policy, 
Category-II, C~ltegory-III, and Category-
IV employees are 001 mally transferred 
within the Zones, Regions and DistrIcts 
respectively subject to administratIve 
exigencies. Category- I employees are 
liable to be transferred on all-IndIa basis. 

[Translation] 

Permission UDder Forest (Conservation) 
Ad, 1980 for Laying Pipelines for 

Drtaklng Water 

821. SHRI HARISH RAWAT: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether under the provisions of 
the Forest (Conservahon) Act, 1980 it is 
obligatory to obtain the permission of the 
Union Government even for construction 
work of laying pipelines for drinking water 
schemes ; and 

(b) if so. the justifi"tion therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRON1AENT AND 
FOIlESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) To ensure that forest lands are 
diverted to non-forest purpose only when 
it is unavoidable. 

[English] 

Manufacturing of Electronic Watches 
by Keltron 

822. SHRI P.R. KUMARA-
MANGALAM: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Keltron have submitted a 
proposal to manuf .. 1cture one million low 
priced electronic watches per year ; 

(b) if so, GovernmenCs deCision 
thereon ; and 

(c) whether this wtll make the country 
totally self-sufficient and self-reliant in 
watches and components, thereby stop-
ping imports and curbing smugglmg ? 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCb'<\'N DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL): 

(a) and (b). Mis. KELTRON holds 
an industrial licence f01 manufacture of 2 
lakh Digital Electronic Watches. They 
have written to Department of ElectrOnics 
to expand their eXIsting hcenced capacity 
to 1 million nos. per annum. They have 
been advised to apply for substantial 
expansion of their capacity 10 prescribed 
from to Secretariat for Industrial 
Approvals (SIA). 

(c) Semi-conductor Complex Limited 
(SCL), a centr..t} public sector undertakmg 
have l...lunched a programme for manu-
facture of Jow cost DIgital Electronic 
Watches. AV.lilabliHty of indiger.ously 
ffidnufactured low cost dJgital electronic 
w.ttches In the country with necessary 
after sales support IS expected to dis-
courage imports and curb smugglmg. 

Border Issues in States 

823. SHRl AMAR ROYPRADHAN 
Will the Minister of HOME AFFAIRS 
be pJeased to state : 

(a) the names of the States where 
border issues between them have been 
lingering on for many years ; 

(b) the details in tbis legard ; 
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(c) whether the Centr.ll Government are 
considering to take steps to solve the 
border issues as early as possible; 

(d) whether some of the Chief Mmisters 
have met him in this regard recently and 
discussed thejr border problems ; and 

(e) jf so, the details thereof and steps 
taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATEE (SHRI 
GHULAM NABI AZAD) : (a) to (c). 
Boundary disputes between the following 
States involving territorial claims/counter 
cLums are pending = 

(i) Maharashtra and Karnataka ; 

(ii) Kal nataka and KeraJa ; 

(iii) A~sam and Nagaland ~ and 

(iv) Punjab. H<Hyana and Hlm~chal 

Pradesh. 

These disputes can be resolved only 
with the willing cooperation of the State 
Governments concerned and towards tb is 
end the Central Governmen t w41l extend 
ali assistance to- the State Go'\ernments. 

(d) No Chief MiDlster has met the 
Home Minlster recently in this regard. 

(e) Does not arise. 

Use of Latest American Missiles Against 
Indian Helicopter in Siachen Sector 

SN. SHRIP.NAMGYAL: 
SHRI R.M. BHOYE 
SHRI ANANT A PRASAD 

SETHI: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether it is a fact that St~nger 
Missiles supplIed by the USA to Pakistan 
were used by Pakistan against one of our 
helicopters engaged in supply mission in 
the Siachen sector 1ast month; and 

(b) if so the steps taken to counter the 
use of such' weapons by Pakistan 1 

THE MINISTER OF S. ATE IN THE 
DEPAR.TMENT OF DEFENCE 

RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): (a) and (b). 
Government have no information about 
the use of Stinger missiles by Pakistan 
agdinst our aircraft in the Siachen 
Glacier area. 

Government keep all developments 
having a bearing on the country's security 
under constant w~ tch with a view to 
taking appropriate measures to maintain 
full defence preparedness. 

Central Investment in Kenl. 

825. PROF. K.V. THOMAS: Will 
the Minister of PROGRAMME IMPLE-
MENT A TION be pleased to state : 

(a) the percentage of Central Invest-
ment in Kerala during the years 1982-83 
to 1985-86, year-wise; and 

(b) \\-hether Kerala Government have 
achieved their target in Implementing the 
20-Point Programmes? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) 
Statewise InVestment figures by the Celttral 
Government are not available. as Central 
Investment 15 not decided on Statewise 
basis. However, the Bureau of hblic 
Enterprises brings out annually uPublic 
Enterprises SurveyH indicating oniy the 
investment In Central Public Enterprises 
in various States. The Survey Reports are 
placed on the Table of the House by the 
concerned Ministry. 

(b) Kerala Government achieved 90% 
or more of the Annual Target in 14 out 
of 24 items during the year 1985-86. 

Issue of Identity Cards to People Liviq 
in Border Areas 

827. ~HRI K.V. SHANKARA. 
GOWDA: 

SHRI CHINTAMANI lENA: 
SHRIMOHANBHAIPATEL: 

Will the Minister of HOME AFFAIRS 
be pleased to state 1 
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<a> whether the Centre has agreed to 
issue identity cards to people living in 
border areas ; 

(b) if so, the detai.s thereof; 

Cc) if not, the time by which the final 
decision in this regard will be taken ; and 

(d) the extent to which the infiux of 
foreign refugees will be checked "/ 

THE MINISTER OF STATE IN THE 
OEPAR TMEN'r OF INTERNAL 

-SECURITY (SHRI ARUN ~Eru:tU) : ~ 
A Pilot Scheme for issue of IdentIty caras 
in four selected Tehsils in four border 
districts of Rajasthan has been recently 
approved. The scheme is. aim~d at c~~
king anti-national and anti -socIal actiVI-
ties and infiltrations into border areas. 
Under this scheme identity-cards are 
proposed to be issued to per~a.nent 
residents, temporary residents and VISitors 
se_;>arates. Public servants c3rrylDg duly 
authorisej official identity cards and 
forejgn nationals having a valid passport/ 
visa an:i/or other valid travel documents 
will beI!-ttempteD The scheme is centrally 
funded aad an expenditure of about 
Rs. 36 lakhs is expected to be incurred on 
this scheme in the current financial YC.,H. 

Assistanl!e to Tripara for Bangladesb 
Rerugees 

121. SHRI HANNAN MOLLAH : 
SHRI BAJU BAN RIY AN : 
SHRI SAIFUDDIN 

CHOWDHARY: 
SHRI SATYAGOPAL MISRA: 

Will the Mio!ster of HOME AFFAIRS 
be pJeased to state : 

( ) the details of the help extended to 
the a State Gover~ment of Tripurd to 
handle the s:tuatton due to large scale 
infiux of tribal refugees ID the State from 
Banctadesb ; 

(bl whether State Government bas 
requested for any help from tbe Centre; 

and 
(c) if s;), details tbereo f '1 

l{E ~INIS'fER OF ST ATE IN THE 
T TMENT OF STATE (SHRI 

DEPAR M ""'A"OI AZAO): (a) to (c). 
GHULA 1'" V 

The Government of Tripura have reques-
ted for funds for providing temporarily 
food and shelter to tbe tribal refugees. 
They have also requested that the question 
of return of Banaladesh refugees may be 
taken up with Bangladesh Government. 

An amount of Rs. 51 lakhs has been 
sanct oned to the Government of Tripura 
for the maintenance of Bangladesh 
refugees who have entered into Tripura. 
Tbe matter regarding creating condit ons 
conjuct.ve for early return of tribal refu-
gees h 3S been taken up wi th the 
Bangladesh Government at various levels. 

Supply of Super Computers 

829. SHRI BRAJAMOHAN 
MOHANTY : WiJl the PRIME 
MINISTER be pleased to st"te : 

Ca) whether India's request for super 
computer flom USA for weather predi-
ctIons has n~t been favourabJy responded 
by the USA and if so, details thereof; 

(b) whether it is a fact that the USA 
has raised the question of full utilisation 
of such capacity of super computer in 
India and inadequate work load in areas 
of weather broadcasting and if so, the 
reaction of Government ; and 

(c) whether it is also a fact th3t USA 
raised the securlty angle of the transa-
ction and passing of technology to tbe 
third party and if so, the reaction of 
Government. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT 
ATOMIC, ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAl V. 
PATIL): (a) Fin It decision on procure-
ment of Super Computers mainly for 
weather prediction, from a company is 
yet to be taken. 

(b) and (c). Such matters are generally 
raised during negotiations. Final results 
depend on the outcome of the ne8otia -
tions. 
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Assistance to Kerala for Modernisation 
of Police Force 

830. SHRI T. BASHEER: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Kera~a Government have 
souabt any additional assistance for 
modernisation of police force during the 
current year ; 

(b) if so, the detaiJs thereof; and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU) : (a) Over 
and above the earmarked amount, no 
additional assistance has been sought. 

(b) and (c). Does not arise. 

Time-Bound Development Projects in 
North-East 

831. DR. CHINTA MOHAN: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a Committee, of Central 
Ministries has decided to make develop-
ment projects for the North-East to be 
time-bound ; 

(b) if so, how this is proposed to be 
done; 

(c) whether similar strategy is on anvil 
for the other States too; and 

(d) if so, details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD) : (a) Yes, Sir. 

(b) In the 10th Meeting of the Com-
mittee of Ministers for economic develop-
ment of North-Eastern region held on 
24th June, 1986, the Official Level Com-
mittee headed by Home Secretary 
constituted to service and support the 
Committee has been directed to chalk out 
time schedule for the implementation of 
the Central Sector Projects for the North-
East resion. 

(c) and Cd). Planning Commissjon and 
the Ministry of Programme Imple-
mentation are monitoring Plan imple-
mentation of develooment schemes both 
in terms of financial expenditure and 
pbysical achievement. Special emphasis 
in this regard is being given to certain 
ear-marked high priority sectors like 
minimum needs programme 20-Point 
Programme, agriculture and rural develop-
ment, irrigation and power development, 
etc. 

Pollution in Yamuna 

832. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBASH YADAV : 
SHRI VILAS MUTTEMWAR : 

WJl1 the PRIME MINISTER be plea-
sed to state: 

(a) whether any action has been taken 
to get the water of Yamuna cleaned in 
pursuance of the recommendations of 
a High Powered Committee ; 

(b) if so, the details thereof; and 

(c) the amount allocated for the pur-
pose so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) The activities undertaken include: 

-Augmentation of capacities for the 
existing sewage treatment plants ; 

-Renovation of the existing sewage 
treatment plants and pumping 
stations ; and 

-Installation of branch sewers and 
systems for diversion of sullage water 
to prevent its flow into the river. 

(c) The allocation for the water supply 
and sanitation schemes during 1986·87 is 
Rs. 55.73 crores. 
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Afforestation Scbemes 

833. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI SUBHASH Y ADA V 

W III the PRIME MINISTER be pleased 
to state: 

(a) whether the afforestation schemes 
prepared by the various State Govern-
ments are in doldrums ; 

(b) if so, names of such States whose 
schemes 0 f afforestation are in doldrums ; 
and 

(c) whether Cenrral Government pro-
pose to issue instructions to all the State 
Governments to go ahead with the 
execution of afforestation schemes and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) 
No, Sir. 

(b) Does not arise. 

(c) Detailed guidelines for action h~ve 
been issued to all the States and Umon 
Territories in September, 1985 itself. The 
policy decisions, prescriptions and action 
plans that emerged at the first meeting of 
the National Land Use and Wastelands 
Development Council in February, 1986 
have also been commua:cated to them for 
implementation. 

Revisions of Lists of SCsjSTs 

834. SHRI SIMON TIGGt\: WJlI 
the Minister of WELFARE be pleased to 
state : 

(a) whether Government have decided 
to revise the list of Scheduled Castes and 
Scheduled Tribes ; 

(b) if so, by what time; 

(c) the criteria for 1 nchision of new 
castes in the proposed Jist ; 

(d) whether Government propose to 
iuclude Christians of Scheduled Cas tes 

ongln who are socially, educationally and 
economically backward in the list of 
SCs/STs ; and 

(e) if so, the details thereof and the 
action taken in this regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
In the context of the proposed compre-
hensive revision of the rules of Scheduled 
Castes and Schedu1ed Tribes, comments 
from aU the State Governments/U. T. 
Administrations have been called for. 
The final view in the mutter would be 
taken after the same is received from all 
the State Governments/U.T. Administ-
rations and processed in consultation with 
Registrar General of India. 

(c) The folIowing criteria hava been 
adopted for the inclusion of any com-
munity in the list of Scheduled Castes 
and Scheduled Tribes: 

SCHEDULED CASTES 

Extreme social, educational and 
economic backwardness anslDg 
out of the traditional practice of 
untouchability. 

SCHEDULED TRIBES 

Indications of primitive traits, 
distinctive culture. geographical 
isolation, shyness of contact with 
the community at large and 
backwardness. 

(d) and (e). No, SLr. There is no such 
proposal in view of the Proviso made in 
para 3 of the Constitution (Scheduled 
Castes) Order, 1950. 

Electronics Complex in West Bengal . 

835. SHRI PRIY A RANJAN DAS 
MUNSHI : WIll the PRIME MINISTER 
be pleased to state : 

(a) whether West Bengal Government 
have forwarded any proposal for setting 
up of an electronic complex in West 
Bengal for clearance; and 

(b) if so, the details thereof and reac-
tion of the Union Government thereon? 



181 Written Answers SRAVANA 1, 1908 (SAKA) Written Answers 182 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) and (b). Government of 
India has not received any proposal from 
West Bengal Government for the setting 
up of an Electronic Complex in West 
Bengal. However, West Bengal Electro-
nics Industry Development Corporation, 
a Government of West Bengal Under-
taking is setting up an Integrated Electro-
nic Complex at Bidhannagar. 

r'\, 

Storage and Preservation of Food&rains 

836. SHRI PRIY A RANJAN DAS 
MUNSHI: 

SHRI A1)IARSINH RATHAWA: 
SHRI MOHAN BHAI PATEL: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether any effective scientific sto-
rage and preservation of foodgrains plan 
has been finalised by Government to 
avoid waste and unhealthy condition of 
foodgrains ; 

(b) if not, the reasons thereof; 

(c) whether fungus affected wheat and 
rice cause serious diseases among the 
people and also damage the fresh food-
&rains which are stored there alongwith 
rotton foodgrains ; and 

(d) the number of air-conditioned sto-
rage room available in the country to pre-
serve the foodgrains ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) Yes, 
Sir. 

(b) Does not arise. 

(c) The fungus affected wheat and rice 
n1ay affect the health of the people be-
sides infesting fresh foodgrains, if stor~d 
with it. The Food Corporation of I.ndla 
stores separately if fungus affected grains 
are found. 

(d) In our countrY foodgrains are not 
stored in air-conditioned godowns. 

Corruption Charges Against Former 
Chief Minist'!r of Haryana 

837. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY : 

Will the PRIME MINISTER be pleas-
ed to refer to the reply given to Starred 
Question No. 143 on 5th March, 1986 
regarding report on corruption charges 
agdinst former Chief Minister of Haryana 
and state: 

(a) whether the inquiry report has 
since been processed and examined by 
Government; 

(b) if not, the reasons therefor; and 

(c) the time by which it is likely to be 
processed 2nd decision taken? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES )lIND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRL P .. 
CHIDAMBARAM): (a) to (c). The 
report of Shri Justice Jaswant Singh is 
being processed Clnd it is not possible to 
give the time by which a decision is likely 
to be taken thereon. 

Setting up of All India Services for 
Medical and Engineering ServiCes 

838. KUMARI D.K. THARADEVI: 
Will the PRIME MINISTER be pleased 
to State whether Government propose to 
set up an AU India Service for Medical 
and Engineering Services similar to the 
lAS and IPS to manage efficiently the 
Medical and Engineeing establishments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STA TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) A decision 
regarding constitution of aoy now 
All India Service can be taken only after 
the consultations with the State Govem-
Dlents. As there is no consensus among 
the State Governments on the question of 
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constitution of new All India Services in 
the fields of Medical and Health and 
Engineering, no decision in this regard. 
has been takan so far. 

Expeaditure on Research and Development in 
Scieace aod Technology 

839. SHRI MURLIDHAR MANE: 
Will the MInister of PLANNING be 
pleued to state : 

(a) tb. details of expenditure on 
Iteaearch and Development ln Science and 
TcchnololY during the last three years, 
year-wise; and 

(b) how does this compare with the 
expenditure incurred in this field by other 
developing countries 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Expenditure on Science and Technology, 
under Plan, incurred dW'ing the last three 
years, by the scientific agencies/depart-
ments and on the Science and Technology 
component of major socio-economic 
sectors is gi ven below : 

1. 1983-84 

2. 1984-85 

3. 1985-86 (R.E.) 

Rs. crores 

827.95 

878.73 

1123.08 

(b) According to the UNESCO Statis-
tical Year Book 1985, the expenditure on 
R&D in India at the end of the Slxth 
Plan was of the order of 0.8% of GNP 
which is higher than almost all the deve-
loping countries with one or two excep-
tions like the Republic of Korea. 

PoUution Control Measures 

840. DR. O.S. RAJHANS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Institute of Urban 
Development, Bombay has suggested 
several measures to control poJlution ; 

(b) if so, the details thereof; 

(c) whether Government propose to 
examine the measures in details; and 

(d) if so, by when and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
The suggestions made by the Institute of 
Urban Development, Bombay have not 
been received by Government of India ; 

(b) to (d). Do not arise. 

Taking out of Recruitment of Scientific 
Personnel from Puniew of UPSC 

841. SHRIMATI 
MUKHERJEE: 

GEETA 

SHRI JAGANNATH 
PATTNAIK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
take out the recruitment of Scientific 
personnel in departments which have been 
Identified as sCIentific and technical 10 

nature from the purview of the Union 
Public Service Commission ; and 

(b) if so, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL~ PUBLIC 
GRIEY ANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) Yes, Sir. 

(b) To provide a better executive 
support system to the Scientific Depart-
ments for effective realisation of result 
oriented and time-bound programmes of 
scientific research and techllological 
development. 

. National Advisory Counell for Program m 
Imp lementatioD 

842. SHRI BAI..ASAHEB VIKHE 
PATIL: WiU the Minister of PRO-
GRAMME IMPLEMENTATION be 
pJeased to state : 
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(a) whether Government propose to 
set up a National Advisory Council to 
advise the Ministry of Programme Imple-
mentation for better implementation of 
the 2O-Point Programme; 

(b) if so, the details including its orga-
nisational set up, its functions and 
responsibil ities and its aims and objectives; 

(c) the financial implications involved 
and the annual burden on the exchequer 
in doing so ; 

(d) the time likely to be taken in setting 
up the Council and when the same will 
start functioning; 

(e) whether the 20-Point Programme is 
likely to be revised ; and 

(f) if so, the details thereof? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) 
A proposal to this effect is under consi-
deration. 

(b) to (d). Details are not, as yet. 
available. 

(e) and (f). The revision of the 20-
Point Programme is under consideration. 
The details will be available after the 
programme has been revised. 

Average Income of Rural and Urban 
People 

843. SHRI S.O. GHOLAP ~ill the 
Mmister of PLANNING be pleased to 
state : 

(a) whether Government are having 
separate figures of average income of 
rural persons and urban persons; 

(b) if not, the reasons thereof; 

(c) whether Government had made 
promise to keep such record of income 
of rural and urban people separately on 
the basis of 1980-81 ; -and 

(d) if so, whether action has been 
initiated to work it out? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). The Central Statistical Organisation 
has published separate figures of total as 
well as per capita income in rural and 
urban areas for the year 1970-71 only in 
the National Accounts Statistics, January, 
1981. The figures are given in the table 
below: 

Estimates 0/ rural and urban incomes (at 
current prices) (in llldia--1970-71) 

Total income 
(Rs. crores) 

Rural 

21672 

Per capita income 499.4 
(Rs.) 

Urban 

12847 

1200.6 

Separate estimates of income for rural 
and urban areas are not compiJed annually 
but only for the years during which 
population census are conducted since 
basic data on working force required for 
these estimates is provided by the popu-
latIon census. 

(c) The Minister of State for Planning 
while explaining the latest position regar-
ding rural-urban estimates of income in 
fulfilment of an assurance in the Lok 
Sabha on 31st January 1986, on the 
subject "Half an Hour Discussion 
Regarding Per Capita Income'\ had indi-
cated that the Central Statistical Organi-
sation would compile these estimates for 
the year 1980-81 after the receipt of 
detailed results on working force of 1981 
census from the Office of the Registrar 
General of India. 

(d) The working force estimates for 
1981, based on 20 per cent sample, are 
awaited from the Registrar General of 
India and the computation of income 
estimates for the rural and urban sectors 
can be taken on hand.. only after their 
receipt. 
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(Translation] 

Border Areas Development Programme 

844. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of PLANNING 
be plea.~ed to state: 

(a) the amount allocated for the Border 
Areas Development Programme under the 
Special Areas Development Programme in 
the Seventh Five Year Plan ; 

(b) the total amount earmarked for the 
border districts of Rajasthan under this 
programme in the Seventh Five Year 
Plan; 

(c) the programmes to be undertaken 
under this programme ; and 

(d) the programme being taken up this 
year and the amount allocated for these 
programmes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
An amount of Rs. 200 crores has been 
provided for the Border Areas Develop-
ment Programme as part of the Special 
Areas Development Programme in the 
Seventh Five Year Plan. 

(b) Funds have not been earmarked 
State-wise under this Programme in the 
Seventh Five Year Plan. 

(c) Schemes for balanced development 
for Border Areas, not only from the 
economiC point of view, but also from the 
security angle, will be undertaken under 
this Programme. 

(d) An amount of Rs. 40 crores has 
been allocated for this Programme for 
the current year. The Government of 
Rajasthan have submitted ~hemes for 
Rs. 31.49 crores, while the Government of 
Gujarat have submitted proposals for 
Rs. 90.71 crores for inclusion in the 
Programme by the Ministry of Home 
Affairs. A Pilot Scheme for issue of 
Identity Cards in selected border tensils of 
Rajasthan has been approved for being 

taken up under thIS Programme I n the 
current year at an estimated expenditure 
of Rs. 36 lakhs. 

[English] 

Organisations Receiving Foreign 
Contributions 

845. SHRI SYED SHAHABUDDIN : 
Win the Minister of HOME AFFAIRS be 
pleased to be state: 

(a) whether some voluntary agencies 
which receive financial Support from the 
Government of India have also received 
foreign contnbutions ; 

(b) whether some of these agencies. 
institutions and organisations have promi-
nent political figures among thell patrons 
or functionaries; and 

(c) the particulars of such agencies, 
institutions and organisations which have 
received more than Rs. 1 lakh as foreign 
contnbution during any of the last three 
years for which reports have been sub-
mitted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the House when 
receive. 

Launebing or Satellites 

846. SHRI SOMNATH RATH: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that Union 
Government have decided to launch three 
Satellites this year; and 

(b) if so, the details thereof with cost 
likely to be incurred thereon and the pur-
pose to be served ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECfRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) No, Sir. 

(b) As per present plans, SROSS-l, 
first in the Stretched Robini SateUite 
Series is expected to be launched this 
year from Sriharikota through the Aug-
mented Satellife Launch Vehicle (ASLV). 
SROSS-1 is a technological mission in-
tended to characterise the ~elformance of 
ASL V in terms of launch environment! 
and satellite injection parameters during 
its orbital phase. The proje~t cost for 
two SROSS satellites, the first of which is 
scheduled for launch this year, is about 
Rs. 9.00 Crores. 

Protection of Forests and Animals 

847. SHRI SOMNATH RATH: \Vill 
the PRIME MINISTER be pleased to 
state : 

(a) whether any steps have been taken 
by the Union Government to protect the 
environment in SimiJipal in Orissa ; 

(b) whether Government have prepared 
any scheme to protect the forests and 
animals; 

(c) whether any aSsIstance has been 
given to Or issa Government or other 
Organisations in this connection; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Yes, Sir. 

(c) and (d). Sirnilipal is covered by a 
centrally sponsored scheme 4Project Tiger' 
to protect the environment and wildlife. 
The scheme was introduced in 1973-74 
with the objective of maintaining a viable 
tiger population .• Survival of tiger is 
considered to be an indicaticn of a 
healthy eco system. 

Since 1980-81, Central assistance to 
the tune of" Rs. 51.76 lakhs has been ex-
tended to the State Government of Orissa 
whose own contribution for the protection 
of Similipal has been of the order of Rs. 
52.26 lakhs over the same period. Consi-
derable success has been achieved in con-
trolling , Akhand Shikar' in Similipal 
forests after the introduction of the scheme 
and providing protection to the wildlife. 

Steps to Curb Pollution 

848. SHRI RAM DHAN : Will the 
PRIME MINISTER be pleased to state : 

(a) whether Government are aware that 
provisions cf Factories Act, 1948 and 
Industrial Licensing Procedure regulating 
the setting up of factories emitting poiso-
nous and highly toxic gases near thickly 
populated towns are being violated on a 
large scale; and 

(b) if so, the steps being taken by 
Government to prevent pollution and for 
purification of the environment? 

THE MINISTER OF STATE IN THE 
MINISTRY QF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) ; (a) 
No, Sir. However, some factories have 
not adopted necessary emission control 
measures. 

(b) The steps taken include : 

(i) Tas~ forces have been set up in 
vanous States to identify the 
hazardous industries and to 
ensure necessary safety measures ; 

(ii) Procedure bas been laid down for 
environmental clearance before 
issue of Industrial Licences and 
selection of sites "for polluting 
industries ; 

(iii) Air Pollution Control Zones have 
been delineated for strict enforce-
ment of Air (Prevention and 
Control of Pollution) Act 1981 
and ' , 

(iv) Fiscal incentives are provided for 
installation of pollution control 
measures and shifting of pollUting 
industries from congested areas. 
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Ganga Action Plan 

849. SHRI RAM DHAN : Will the 
PRIME MINISTER be pleased to state: 

(a) whether different works of the 
Ganga Action Plan have been given to 
foreign agencies or contractors ; and 

(b) if so, she considerations for al1ot-
ing the work to foreign contractors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
No Sir. 

(b) Does not arise. However offers of 
assistance have been received from some 
countries and the position is as follows: 
U.K. 

The offer of assistance for providing 
advisory services to Ganga Project Direc-
torate by Thamas Water Authority, a 
public body in U.K. has been accepted. 
The assistance covers the following areas : 

river quality modelling. 

issues of river quality management. 

resource recovery technologies in 
sewage treatmeD t and operating 
practices. 

FRANCE 

U.S.A. 

The French have made an offer 
of assistance and submitted a pro-
ject proposal for setting up of a 
sewage treatment plant at Konia-
Dinapur, Varanasi. 

A few Joint Indo-US Workshops 
will be organised in 1986-87. A 
Joint workshop on land treatment 
and land application of sewage 
was held in New Delhi in 
June, 1986. 

WORLD BANK 

'fh following projects have been tenta-
. 1 e'dentified as possible areas of World tive Y 1 

Bank Assistance in the context of Ganga 
Action Plan : 

Rehabilitation works/installation 
of treatment plants. 

Procurement of equipments for 
sewer-cleaning/water quality moni-
toring. 

Technical assistance in training. 

NETHERLANDS 

The following schemes have been iden-
tified for Dutch Assistance : 

Integral Sanitation Project at 
Jajmau, Kanpur. 

Sanitation Project at Mirzapur, 
U.P. 

Industrial Caunselljng for reduc-
tIon of pollution caused by cer-
tain types of industries such as 
textiles, distilleries, sugar mills 
etc. 

Strengthening of the capability of 
Indian Institutions and organisa-
tions. 

Pollution Emitting Industries near Ganga 

850. SHRI RAM DHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have formu-
lated any perspective plan for phasing 
out or shifting pollution emitting indus-
tries such as leather tanneries, opium 
refineries, dying units, distilling units, etc. 
from the catchment area of the Ganga ; 
and 

(b) if so, the detaiis about the Plan 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
No, Sir. 

(b) Does not arise. 
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Cleaning of River Ganga 

851. SHRI RAM DHAN : Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that Action 
Plan to clean the G 3 nga does not pay 
adequate attention to alJ the relevant 
issues such as augmenting of flow of 
water during the lean se, son, restricting 
the claim on water by industries. farmers 
and municipalities and elim;nating pollu-
tion at the sources; and 

(b) if so, the steps taken by Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) 
Although the focus of the Ganga 
Action Plan is on the reduction of po1)u-
tion caused by municipal wastes from 27 
Class-I cities, the Government recognise 
the relationship between water quality, 
types of water use, quantIty of use, flows 
and river regime. 

(b) Accordingly, as part of the Action 
Plan, water quality modelling has been 
initiated in consultation with the organisa-
tions concerned. 

Reserve Quota in All India Services 

852. SHRI RAM BHAGAT PASWAN: 
Will the PRIME MINISTER be pJeased 
to state: 

(a) the total number of candidates who 
appeared in the lAS and IPS examinations 
held during the Jast 3 years and the num-
ber of successful candidates out of them 
who belonged to Scheduled Castes and 
Scheduled Tribes, separately; 

(b) whether it is a fact that the reserv-
ed duota of Scheduled Caste and Schedul-
ed Tribe candidates was not filled up 
during that period ; 

(c) if so, the reSODS therefor; and 

(d) the steps taken/contemplated by 
Government to ensure the fulfilment of the 
reserved quota in the said services? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) The recruitment 
to the Indian Administrative Service and 
the Indian Police Service is made thT!JUgh 
the Civil Services Examination conducted 
by the U.P.S.C. every year. The number 
of candidates \\bo 2 ppeaTed in the Civil 
Services Examin~. tion during the last 3 
years, total number of candidates recom-
mended by U.P.S.C. for appointment to 
various services, including the I.A.S. and 
J .P.S., r.umber of S.C./S.T. candidates 
recommended for appointment is given 
below:-

Year Total 

of appeared 
exam. 
1983 9354 
1984 9581 
1985 9483 

Total 

recom-
meQded 

845 
814 
790 

s.c. S.T. 

140 75 
129 71 
126 67 

(b) to (d). No, Sir. Al1ocations to 
various Services, including I.A.S. and 
I.P.S. on the resu!ts of Civil Services 
Examinations conducted in 1983 and 1984 
were made against vacancies reserved foc 
Scheduled Castes and Scheduled Tribes 
candidates to the full extent. The results 
of Civil Services Examination, 1985 were 
declared in June, 1986. The Service 
allocation is yet to be finalised. 

Candidates Appeared in Examination 
held by UPSC 

853. SHRI RAM BHAGAT PASWAN: 
Will the PRIME MINISTER be pJeased 
to state: 

(a) the total number of candidates 
appeared in the exam inations of UPSC 
during the last three years and tbe number 
of candidates with Hindi and with English 
medium declared successful separately ; 

(b) the number of ~ ngJish knowing 
examiners and Hindi knowing examiners 
in the UpSC sep1rately ; and 

(c) whether Government propose to get 
the answer books of the candidates with 
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Hindi medium checked by H .ndi eX..iminers 
(lnJy 1 

THE DEPUTY MINISTER IN THE 
MINJSTR.Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRl 
(BIREN SINGH ENGTO : (a) Of alJ tbe 
examinations conducted by the Commis-
s!on, on 'y in the Civil Services (Main) 
Examination. the candidates are allowed 
the option to answer their papers either in 
English or in anyone of the languages 
included in the Eighth Schedule to the 
Constitution. In four other examinations 
viz. (i) Stenographers!t Examination, 
(ii) Assistants' Grade Examination, 
(iii) Section Officers' /Stenographers' (Grade 
cD' /Grade I) Limited Departmental Com-
petitive Examination and (iv) Grade I 
(Under Secretary) Limited Departmental 
Competitive ExaminatIon for Scheduled 
C8ste/Scheduled Tribe candidates, the 
candidates are given the option to answer 
all or some the papers in English or in 
Hindi. A statement showing the number 

of candidutol wbo appeared and those 
qualified with EnaJish medium and Hindi 
medium durin, the last three years, IS 
aiven beJow. 

(b) The Commission appoint examiners 
for a particuJar examination dependiQB on 
the number of candidates in a particular 
subjects/paper and the language medium 
offered by them, jf the rules of the exami-
nation so permit. The number of exa-
miners for an examination would vary 
from examination to examination and for 
the same examinatIon from year to year. 
The Commission do not have any fixed 
number of English knowing examiners and 
Hindi knowing examiners for their exami-
nations. 

(c) The Commission normally employ 
Hindi knowing examiners to evaluate the 
answer books in which Hindi medium is 
used. 
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[English] 

Suspension of I.A.S. Officers 

854. SHRI BHATIAM SRIRAMA 
MURTY: Will the PRIME MINISTER 
be pleased to state : 

(a) the nnmber of LA.S. officers sus .. 
pended during the last one year at Centre 
and States; 

(b) the number of officers out of them 
reinstated; and 

(c) whether Government are aware of 
the agitation by indefinite fasting etc. 
resorted to recently by any lAS officers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRiEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Eleven lAS offi-
cers were placed under suspension by 
State Governments during the last one 
year. No lAS officer was placed under 
suspension by the Central Government 
during the said period. 

(b) One. 

(c) Yes, Sir. The Central Govern-
ment is aware of the case of Shri Dharam 
Singh Rawat, lAS, presently working 
under the Uttar Pradesh Government, 
who observed fasting at Lucknow and 
New Delhi. He has been placed under 
suspension by the State Government. 

Fuel Wood Plantation 

855. DR. PHULRENU GUHA : Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether any plantations for fuel 
wood have been started on the land on 
both sides of the railway lines ; and 

(b) if so, how many kilometres have 
been covered ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRJ Z.R. ANSARI): (a) 
Yes, Sir. pJantations have been raised 

since the year 1981-82 on land along the 
railway lines, as also in available areas in 
railway station compounds, railway yards 
and railway colonies. The planting of 
trees on railway sides is essentially of 
non-browsable species, and also meets 
some fuel wood needs. 

(b) Plantations have been raised so 
far along railway lines, yards and colo-
nies over an area of 24,000 hectares. The 
information is maintained in hectares and 
not in kilometres since it covers plantation 
not only along railway Jines but also in 
other railway areas as set out in (a) above. 

Fence Between Bangladesh aDd West 
Bengal 

856. DR. PHULRENU GUHA : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether fencing work on Bangladesh 
and West Bengal border is going on ; and 

(b) if so, when it was started and how 
long it will take to complete the work ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTER.NAL SECU-
RITY (SHR I ARUN NEHRU) : (a) and 
(b). It bas been decided to take up the 
construction of border road etc. all along 
the Indo-Bangladesh border. Instructions 
have been issued for taking up tbe survey 
work for border road on priority. 

[T,anslation] 

Cases of Atrocities by Delhi Police 

857. SHRI VILAS MUITEMWAR 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of cases of atrocities 
and loot etc. committed by Police in 
Delhi and the number of cases ou t of 
them registered during the last six 
months; 

(b) the number of cases in which 
immediate action was taken and of those 
in which delayed action was taken and 
also of those in which action is still 
pending; 
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(c) the reasons for delay in these cases; 
and 

(d) the action being taken by the 
Government to ensure that the police 
personnel do not commit crimes '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) During the last 
six months, three cases were reported, 
which were registered by Delhi Police. 

(b) Immediate action was taken in all 
the cases. 

(c) Question does not arise. 

(d) Strict Jegal action is .taken against 
the police officers, who are found involved 
in such cases. 

[English] 

Reveoue from Tendo Leaves 

858. KUMARI PUSHPA DEVI : Will 
the PRIME MINISTER be pleased to 
state: 

(a) the names of the States where tendu 
leaf is grown ; 

(b) the quality of various tendu leaves 
grown in those states ; 

(c) whether Central Government get 
any revenue out of the tendu leaves pro-
duced and exported by the tendu leaf 
growing States ; and 

(d) the average export of tendu leaves 
per annum? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Andhra Pradesh, Bihar. Gujarat, Madhya 
Pradesh, Maharashtra, Orissa, Rajasthan, 
Tamil Nadu Uttar Pradesh and West , 
Bengal. 

(b) Orissa bas five quality classes of 
tendu leaves viz. Quality I to Quality V. 
Uttar Pradesh has adopted three grades of 
tendu leaves namely Orade-l to Orade-

III. For the purpose of export Government 
of India have prescribed grade specifica-
tions of tendu leaves viz. Fancy.. Extra 
Special. Good, Standard, Fair and 
General. 

(c) No. Sir. 

(d) The average export of tendu leaves 
during the year 1981-82 to 1983-84 is 
4141 tonnes per annum. . 

Pending Cases of Freedom Fighters 
Pension 

859. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether a large number of cases 
for the sanction of freedom fighters' pen-
sion are still pending with the Govern-
ment; 

(b) if so, the number of claIms pendIng 
State-wise with the Government for deci-
sion along with the reasons for the delay 
in the sanction of these pensions; 

(c) whether any target date has been 
fixed for the clearance of all such cases by 
giving priority to this task in view of the 
advanced age of the claimants; and 

(d) if not, the reasons therefor, and the 
steps proposed to be taken by the Govern-
ment to expedite the sanction of pension 
cases '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): (a) and (b). 
Out of total of 4,44,725 applications 
received so far, both under the 1972 & 
1980 Schemes, pension has been sanctio-
ned to 1,39,279 freedom fighters and their 
dependents as on 30-6-1986. 2,31,799 
cases have been rejected and 73,647 cases 
are pending mainly for want of State 
Governments verification reports. A state-
ment showing State-wise pendency of 
applications is given below. 

(c) and (d). Target date of 15th August, 
1986 for dispOSing of all pending appli-
cations received in time i.e. before 
31-3-1982 has been fixed and for this 
purpose, special efforts are being made 
and special steps taken. Cases to be 
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decided on the recommendation of non-
official screening committees will be 
finalised only after receipt of their recom-
mendations. Cases of exceptional nature 
wiI1 be taken up after the special drive is 
over. 

Statement 

Statement Showing the Position 0/ 
Applications Pending Finalisation 

as on 30th June, 1986. 

S.No. Name of the States! Number 
of 

Penden-
cies 

U.T. Admns. 

----~--

1 2 3 

1 2 3 

UNION TERRITORIES 

1. Chandigarh 10 

2. Delhi IS5 

3. Goa 361 

4. Pondicherry 52 

Grand Total 73,647 

Atrocities on Scheduled Castes 
and Scheduled Tribes 

861. SHRI V. TULSIRAM: Will 
the Minister of WELFARE be pleased to 
state : 

]. Andhra. Pradesh 3301 (a) whether there has been an increase 

2. 

3. 

4. 
5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

INA Cases 

4880 in atrocitjes on Scheduled Castes during 
the last six months ; 

13584 

83 

101 

41 

1402 

1407 

4603 

410 
9417 

85 

83 

13 

1121 

104! 

52 

349 

873 

1017 

24319 

4856 

(b) if so, the number of such atrocities 
during the last six months as on 30th 
June, 1986 State-wise; 

(c) the number of male, female and 
children belonging to Scheduled Castes 
f:lmilies killed, injured and the details of 
the loss property ; and 

(d) the details of directions/guidelines 
issued by the Union Government to tbe 
State Governments to curb atrocities on 
Schedu1ed Castes/Scheduled Tribes ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). A 
statement is given be10w. As fuJI infor-
mation in respect of all the States for the 
first 6 months of 1986 is not yet available, 
it is not possible to make any com-
parison at this stage. 

(d) Comprebensive guideJines suggesting 
different preventive, corrective, rehabili-
tative and personnel policy measures 
with regard to crimes against Scheduled 
Castes have been conveyed t;; tbe-State 
Government from time to time. -
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 
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Statement showillg crimes against Scheduled Castes reported during the 
first six months of 1986 

Name of State 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradesh 

Maharasbtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

Total 
crimes 

52 

388 

196 

37 

18 

79 

37 

1630 

154 

7S 

09 

457 

269 

NIL 

2097 

NIL 

5498 

Murder 

03 

13 

05 

02 

01 

02 

39 

02 

01 

05 

13 

02 

NIL 

122 

NIL 

210 

Grievous 
HUlt 

04 

27 

24 

02 

01 

01 

68 

10 

04 

01 

40 

02 

NIL 

309 

NIL 

493 

InformatIon 
avaiJable 

upto 

AprIl, 1986 

March, 1986 

Apn], 1986 

May, 1986 

May, 1986 

April, 1986 

January, 1986 

April, 1986 

April, 1986 

April, 1986 

April, 1986 

ApnJ, 1986 

Apnl, 1986 

April, 1986 

May, 1986 

March, 1986 

Note: 1. Information in respect of other States is 'NIL'. 

2. Separate figures regarding crimes against males, females and children are not 
maintained. 

3. Figures regardiDl 10M of property are- Dot maintained. 
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Purchase of Advanced Jet Trainer 
Aircraft 

862. SHRI V. TULSIRAM: 
SHRI SRIBALLA V 

PANIGRAHI: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether a deal for purchase of most 
modern advanced jet trainer aircraft for 
the Indian Air Force has been finalised 
between India and Britain/France; 

(b) if so, the number of trainer air-
craft to be purchased and the country 
from where these will be purchased ; 

(c) the extent to which the imported 
aircrafts are superior to the Indian jet 
trainer Ajeet; and 

(d) whether there is some proposal to 
improve the Indian aircraft jet to the 
level of imported jet aircraft trainer, if so, 
details thereof and ]f not, reasons there-
for? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF RESEARCH AND 
DEVELOPMENT (SHRI ARUN 
SINGH) : (a) No, Sir. 

(b) to (d). Do not arise. 

Leakage in Madras Atomic Power Plant 

863. SHRI V. TULSIRAM : 
SHRI JANAK RAJ GUPTA: 

Will the PRIME MINISTER be pJeased 
to state : 

(a) whether it is a fact that heavy water 
escaped into a vault inside the reactor 
building of Madras Atomic Power Plant 
I on 26th June. 1986 ; 

(b) if so, whether an enquiry com .. 
mittee has been constituted to find out the 
causes and if so, the details thereof and 
findings of the committee ; 

(c) whether it was an act of sabotage 
and whether the culprits have been 
arrested ; and 

(d) the steps taken to provent such 
]eak"ages in future in aU the atomic 
plants ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL) : 
(a) Yes, Sir. The entire quantity of 
heavy water has since been recovered. 

(b) and (c). The investigations carried 
out so far do not indicate sabotC:lge as a 
cause of this incident. 

(d) Sandard procedures call for such 
incidents to be reviewed by the Station 
Safety Committee and Safety Review 
Committee of the Department of Atomic 
Energy. Steps to prevent such leakages in 
future are drawn up in consultation with 
these Committees. 

Writing of CRs by Government 
Employees 

864. SHRI V. TULSI RAM : 
SHRI BHAITAM SRIRAMA 

MURTI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have decided 
to finalise the new form for Confidential 
Reports and the lAS officers shall write 
their reports themselves ; 

(b) if so, whether this new procedure 
will be adopted for all the Government 
employees irrespective of their _ posts; if 
so, details thereof and if not, the reasons 
for discrimination amongst the civil 
servants; 

(c) whether there is some proposal 
under the consideration of Government 
to do away with the Confidential Report 
system for better performance of work in 
all the fields by brilliant hard working 
and honest employees ; 

(d) if so, details thereof; and 

(e) if not, reasons therefor '? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) The Govern-
ment have intloduced new Confidential 
Report Formats for the lAS Officers 
from 1985-86. The Officers will not write 
their own reports. As a part of the 
report, the officers upto the level of Super 
Time Scale have been asked to indicate 
their achievements and contributions 
during the year. This is a kind of self-
appraisal and is in consonance with the 
principle of Management by objectives. 
The reporting officer is required to 
comment upon these aspects. 

(b) The cadre controlling authorities of 
all Group 'A' Central Services have been 
asked to revise the CR formats for their 
officers on the lines of the formats of the 
lAS Officers keeping in view the nature 
of functions, duties and responsibilities 
assigned to the concerned Services. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Naval Physical and Oceanographic 
Laboratory 

865. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
DEFENCE be pleased to state : 

(a) the reasons for electing Kakkanad 
in Cochin as a suitable spot for setting up 
the Naval Physical and Oceanographic 
Laboratory NPOL ; 

(b) whether Government had at any 
stage considered Cannannore as a likely 
spot for the NPOL in view of its proxi-
mity to Keltron as also the Naval 
Academy at Ezhimaka ; and 

(c) if so, the reasons for changing the 
same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
AR. UN SINGH): (a) Kerala State 
Government was approached for land 
close to the Naval Base for the expansion 
of Naval Physical and Oceanographic 
Laboratory (NPOL), The- State Govem-

ment was requested for land at Kakkanad 
which met all the necessary requirement~ 
like adequacy of area, scope for techno-
logy build up and expansion of facilities 
and closeness to NPOL. Naval Base and 
University. Accordingly Kerala Govern-
ment provided land at Kakkanad where 
civil work is already in progress Canna-
nore is about 200 Kms. away from 
Cochin. 

(b) No, Sir. 

(c) Question does not arise. 

Setting up of Pension Adalats 

866. SHRI SHANTARAM NAIK: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
establish pension Adalats in the country ; 

(b) nature and scope of such Adalats; 
and 

(c) statutory sanctions to be provided 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTD: (a) No deci-
sion has been taken to establish pension 
Adalats in the country. However, as an 
experimental measure, Pension Adalats arc, 
being held for the pensioners of the 
Northern Railway on 1-8-1986. 

(b) and (c). The Pension Adalats will 
deal with individual grievances of the 
pensioners as distinct from the poJicy 
matters within the existing framework of 
the Statutory Rules. 

Allocation of Funds to States for 
Modernisation in Prison 

Administration 

867. SHRI K.V. SHANKARA 
GOWDA : Will the Minister of HOME 
AFF AIRS be pleased to state : 

(a) whether Union Government have 
released a sum of Rs. 135 craTeS to 16 
States for construction of sub-jails and 
modernisation in prison administration; 
and 



213 Written Answers SRAVANA 1, 1908 (SAKA) Written Answers 214 

(b) bow many States have so far utili-
sed this amount and the progress made 
so far '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATE (SHRI 
GHULAM NABI AZAD): (a) and (b). 
Under the award of the Eighth Finance 
Commission" Government have provided 
an amount of Rs. 135.56 crores for the 
upgradation of standard of jail admini-
stration for the period 1985-89 for 16 
States. Out of this an amount of 
Rs. 67.97 crores has been provided for 
the construction of sub-jails (except in 
Andhra Pradesh, Himachal Pradesh, 
Kerala, Sikkim and Tripura). An amount 
of Rs. 33.89 crores representing 25% of 
the amount has been released to the 
States in 1985-86 on-account basis. This 
amount pertains to all the schemes for 
the jail sector and not merely to the 
construction of sub-jails. 

Voluntary Discipline in Prices and Supplies 

868. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether the Union Minister had 
written to the ChIef Ministers to call 
meetings of manufacturers and traders at 
the State and district levels to ensure 
voluntary discipline in prices and 
supplies ; 

(b) jf so, the other points mentioned 
in the communication; 

(c) if so, the number of States that 
have taken action on the proposal made 
by the Union Minister ; 

(d) whether any reports from the 
States about its implementation have been 
received; and 

(e) if so" the number of States which 
have not implemented the suggestions '1 

THS MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) Yes, Sir. 

(b) As regards other points, Minister 
(or Parliamentary Affairs, Food and 
Civil Supplies briefly urled the Chief 
Ministers to keep the prices and availa-
bility of essential commodities, parti-
cularly foodgrains, edible oils and sugar, 
under vigil. The sale of essential 
commodities like potatoes, onions, ellS, 
tea" pulses and spices may be arranged 
through retail outlets and mobile vans of 
Super Bazars; COnsumer cooperatives and 
State Civil Supplies Corporations. The 
impQrtant role of Public Distribution 
System and the need to improve, stren-
gthen and expand its network to reach 
remote, inaccessible and far flung areas 
was emphasised. They were advised to 
intimate if they needed additional quantity 
of foodgrains and imported edible oils 
for Public Distribution System. The 
Chief Ministers were requested to remove 
restrictions on inter-State movement of 
oilseeds and edible oils. 

(c) to (e). Replies were received from 
17 States/Union Territory Administrations 
indicating that the various suggestions 
made by Union Minister for Parlia-
mentary Affairs, Food and Civil Supply 
were being examined. Government of 
West Bengal has just acknowledged the 
receipt of the letter. However, detailed 
information on action taken/proposed to 
be taken has been received so far from 
five States/Union Territory Adminis-
trations. This is a continuing exercise and 
action is generally taken by the States 
Governments over a period of time, te 
keep the prices under check and improve 
the availability of essential commodities. 

Central Research Advisory Councll 

869. DR. CHINTA MOHAN: Will 
the Minjster of WELFARE be pleased to 
state : 

(a) whether Central Research Advisory 
Council has started functioning ; 

(b) if so, the details of the work done 
by this body ; 

(c) whether development of infrastruc-
ture has to be stepped up iD the tribal 
villages; and 

(d) if so, the details in this regard '1 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
The first meeting of the Central Tribal 
Research Advisory Council is scheduled 
to be held on 29th July, 1986. The 
Council being advisory in nature, will take 
stock of the work of the Tribal Research 
Institutes, Research Advisory Committees 
in the States and will lay broad guidelines 
for research, evaluation, documentation 
and surveys, etc., relating to tribals. 

(c) Yes, Sir. 

(d) The Working Group on Develop-
ment of Scheduled Tribes during the 
Seventh Five Year Plan (1985-90) discus-
sed the strategy for infrastructural 
development in the tribal areas and have 
made some recommendations. The action 
on these recommendations is taken care 
of by the Tribal Sub-Plan {TSP) pro-
grammes formulated by the States. 
Outlays are also being stopped up during 
the Seventh Five Year Plan, for example, 

Year 

1979-80 

1980-81 

1981-82 

1982-83 

1983-84 

The 38th round survey conducted by 
the National Sample Survey Organisation 
during the period January-December, 1983 
included the survey on consumer expendi-
ture in the State of Sikkim. The per 
capita consumer expenditure as revealed 
by this survey for the year 1983 is as 
follows: 

Per Capita Expenditure for 1983 (Rs.) 

Rural 

1729 

Urban 

2952 

in One of the major sectors of infrastru-
cture "rods and bridges", the outlay 
during the Seventh Five Year Plan 
(1985-90) has been stepped up to Rs. 504 
crores as against the Sixth Five Year Plan 
outlay of Rs. 313 crores. In other sectors 
also similar stepping up is being contem-
pJated. 

Per Capita Income and Expenditure of 
Sikkim 

870. SHRIMATI D.K. BHANDARI: 
Will the Minister of PLANNING be 
pleased to state the per capita income and 
expenditure of Sikkim for last five years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF ST ATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): The 
per capita income of Sikkim as computed 
by the State Government for the last five 
years, for which the figures are avai-
lable, is as under: 

Per Capita Income (Rs.) 
at current at constant 
prices (1982) prices 

727 826 

835 888 

900 900 

1079 1008 

1300 1093 

Central Guidelines for PDSt Health, 
Education Programmes 

871. KUMARl PUSHPA DEVI: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether Union Government have 
advised the State Governments to under-
take a massive programme to implement 
public distribution system, health and 
education on priority ; 
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(b) if so, when such directions were 
sent to the State Government; and 

(c) the steps taken by different State 
Governments to implement the guidelines 
sent by the Ministry of Welfare in this 
regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (c). 
A statement is given below. 

Statement 

The Ministry of Welfare have sent 
guidelines to the State Governments on 
the implement'ltion of Concess.onal Wheat 
Programme in the Tribal Areas on 18th 
December, 1985. With a view to bene-
fitting the populatIon living in ITDP 
areas, Ministry of Welfare have written 
to the State Governments of Rajastban, 
Uttar Pradesh, Bihar, Madbya Pradesh 
and Orissa in January, 1986 permitting 
them, as a one time measure during 
1986-87 only, to utilise funds upto 10% 
from the Special Central Assistance to 
strengthen their Pub1i.: Distribution System 
in these areas, advising them simul-
taneously to submit their Action Plans in 
this regard to Department of Civil 
SupplJes. Accordingly, Madhya Pradesh, 
Orissa and Bihar have sent their proposals 
which are under consideration. Similarly, 
recommendations of the Working Group 
on Tribal Development during the Seventh 
Plan in respect of Education and Health 
sectors have also been sent to the State 
Governments on 21st June, 1985 and 10th 
January, 1986 respectively. 

Copies of the Report of the Working 
Group on the development of &:heduled 
Castes during the Seventh Five Year 
Plan containing recommendations of the 
Working Group, inter-alia, on supply of 
essential goods, Health and EGucation 
have been sent to the State Governments 
in August, 1985. 

The Concessional Wheat Programme is 
being implemented by the State Govern-
ments in aU the I. T.D.P. areas. Guide-
lines regarding Health and Education for 

the Scheduled Castes and Scheduled 
Tribes are also taken into consideration 
by the State Governments while preparing 
their Special Component Plans and Tribal 
Sub-Plans. 

Post Matric Scholarships for Scheduled 
Caste/Scheduled Tribe Students 

872. SHRI K. KUNJAMBU: Win 
the Minister of WELFARE be pJeased to 
state : 

(a) the details of the amount of scholar-
ships being paid presently to Scheduled 
Caste and Scheduled Tribe students at 
different levels of post-matric education' , 

(b) whether the rates of scholarships 
have not been revised since a long time ; 

(c) whether there is a demand for 
increasing these rates ; and 

(d) if so, the details thereof and the 
reaction of Government thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) A state-
ment is given below. 

(b) The rates of Post-Matric Scholar-
ships to Scheduled Caste/Scheduled Tribe 
students were last revised in JuIY:J 1981. 

(c) Yes, Sir. 

(d) The Working Group on the 
Development of Scheduled Castes and 
Scheduled Tribes during Seventh Plan, the 
Parliamentary Committee on the Welfare 
of Scheduled Caste/Scheduled Tribe and 
various Voluntary Organisations repre-
senting the interests of Scheduled Castes/ 
Scbeduled Tribes communities have 
suggested for the enhancement of scholar-
ships rates. The scheme of Post Matric 
scholarships is currently under review 
which inter .. alia, includes the issues of 
revision of rates. 
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Statement 

Statement showing the rates of scholarships being paid presently to Scheduled Caste/Scheduled 
Tribe students at different levels of Post-Matric education 

Group Hosteller Day scholar 
Boys Girls Boys Girls 

A. (Medical/Engineering 1st year 185 195 100 110 

B.Sc AgrifB.V.Sc. lInd year 

etc.) and 

thereafter 185 200 100 115 

B. (Degree in Indian 1st Year 125 135 100 110 

system of 

Medicare, Homeo- lInd Year 

pathy, Diploma and there-

Course in after 130 145 105 120 

Engineering/Medical/ 

Technology etc.) 

C. (Certificate Courage 1st Year 125 135 100 110 

in Engineering/ 

Medical/Technology • II Year 

Post Graduate and 130 145 lOS 115 

Courses in Arts thereafter 

and Science.) 

D. (General Degree II Year 115 130 70 85 

Course). and 
thereafter 

E. (Classes of 10+2 1st Year 75 85 50 60 

system and lInd Year 80 95 55 70 

1st Year of and 1st 

General Degree Year of 

Course.) General 

Degree 
- - - -- ...,.._.-- - _- - - - ___._ -- ---"" -- -- --. - . - --- - .- ---
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Supply of Electricity and water at 
Cooeessional Rates to sese 

873. SHRI K. KUNJAMBU: Will 
the Minister of WELFARE be pleased to 
state : 

(a) whether there is a proposal to pro-
vide electricity and water at cODcessional 
rates to the families of Scheduled Castes 
in Delhi; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
implement this scheme in all parts of the 
country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
No, Sir. Government have no such pro-
posal of providing electricity and water at 
concessional rate to Scheduled Castes 
families in Delhi. 

(c) No, Sir. Government of India 
have no such proposal. 

Scbeme to Supply Ration at Subsidised 
Rates to SC/ST 

874. SHRI K. KUNJAMBU: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pJeased to state : 

(a) whether Government are consi-
dering a scheme to supply ration at sub-
sidised rates to the Scheduled Castes and 
Scheduled Tribes in the country whose 
purchasing power is low ; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) and 
(b). Under the Public Distribution System, 
foodgrains are supplied at reasonable 
prices to all sections of the population, 
including Scheduled Castes and Scheduled 
Tribes. Foodgrains at specially subsidised 
prices are also being supplied to the 
people living in the Integrated Tribal 
Development Project areas and tribal 
majority States, and under the rural 
empJoyment prosrammes and nutrition 

programme for YOUDB children, pregnant 
women and nursing mothers. 

Developm~t of WastelaDd in RajastilaD 
and U.P. 

875. SHRI VIRDHI CHANDER 
JAIN : WilJ the PRIME MINISTER. be 
pleased to state : 

(a) the schemes proposed for develop-
ment of waste land in Rajasthan and 
Uttar Pradesh ; and 

(b) the progress made so far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Apart from distribution of seedlings under 
farm forestry and block plantations, con-
stituting the Social Forestry Programme, 
there new schemes are also being introdu-
ced with effect from 1986-87 in all the 
States of India including Rajasthan and 
Uttar Pradesh: 

(i) Rural Fuelwood Plantation inclu-
ding Afforestation of &0-
Sensitive Areas in Non-Himalayan 
Region, 

(ii) Establishment of Silvipastoral 
Farms; and 

(iii) Decentralised Peoples" Nurseries. 
Besides these, externally assisted 
social forestry projects are also 
being implemented in Rajasthan 
and Uttar Pradesh from 1985-86. 

(b) The targets of afforestation for 
1986-87 are: 

. Rajasthan Rs. 11.00 crores and Uttar 
Pradesh Rs. 45.00 crores. Plantation work 
is expected to be in progress with the on-
set of the current monsoon. Work in 
nurseries will commence in October. 

Environmmtal Pollution in Rajasthan 

876. PROF.' NIRMALA KUMARI 
SHAKTAWAT: Will the PRIME 
MINISTER be pleased to state : 

(a) whether increasing pollution is 
posing threat to life in major towns of 
Rajasthan; 
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(b) jf so, the causes thereof; 

(c) the number of industrial units res· 
ponsible for such environmental pollution; 
and 

(d) the total percentage of sulphur 
dioxide emitted in Kota ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Some of the major towns in 
Rajasthan are faced with pollution 
problems due to increasing industrial 
activities ; 

(c) and (d). According to the State 
Pollution Control Board, there are 129 
air polluting industries. Of the total 
sulphur dioxide emission in the State, the 
contribution of Kota is 59.75 per cent. 

Financial Assistance to States for 
Development of Urban Consumer 

Co-operative Stores and 
Retail Outlets 

877. SHRIMATI JAYANTI 
PATNAIK: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether his Ministry under the 
Centrally sponsored scheme had caUed for 
proposal from the State Governments for 
the development of urban consumer 
cooperative stores aad other retail outlets; 

(b) whether Union Government have 
offered central assistance to the State 
Governments for this purpose ; 

(c) if so, the number of proposals 
received from the different State Govern-
ments; and 

(d) the financial nssistance offered to 
each State for that purpose in 1985-86 and 
1986-87 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN TIlE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (3) and 
(b). Yes, Sir. 

(c) and (d). A statement is given below : 

Statement 
(Rs. in lakhs) 

S. .. States/U. Ts . 1985·86 1986-87 
No. 

No. of Amounts No. of Proposals 
proposals sanctioned proposals approved in 
received. received. prir.cip:e and 

funds being 
released. 

1. Andhra Pradesh 4 32.88 

[2. Assam 6 5.20 

3. Bihar 4@ 

4. Gujarat 1 0.90 1 3.65 

5. Haryana l@ 

6. Himachal Pradesh 3@ 
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1 2 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Orissa 

15. Punjab 
16. Rajasthan 
17. Tamil Nadu 
18, Tripura 

19. Uttar Pradesh 

20. West Bengal 

21. Arunachal Pradesh 

3 

1 

17 

15 

5 

20 

2 

8 

1@ 
8 
9 
2@ 

28 

5 

4 

6.70 

16.05 

2.88 

4.37 

52.835 

5.00· 

2.16 

5.12 

1.98 
27.88 

22.24 

2.34 

12.63· 

5 

1 

2 

2 

1 

2 

5 

-2 
1 

10 

6 

6 

2.70 

1.80 

2.88 

0.36 

·The proposals for assistance were receiverl prior to 1985-86 and sanctions were made 
dur ing 1985-86. 

@Proposals for which additional information from the States has been asked for. Some 
of the proposals received were found not feasible and the State Governments have 
been informed accordingly. 

··Proposal sanctioned during 1985-86 but assistance re!eased during 1986-87. 

Deal with Multi-National Companies for 
Silicon 

878. DR. CHINTA MOHAN : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that efforts are 
on to enter into a silicon deal with over-
seas multi-national companies at the ex-
pense of ind '8enous production ; 

(b) if so, the details in th is regard; 
and 

(c) the extent of adverse effect the 
imports will have on indigenous produc-
tion? 

'THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
9F OCEAN DEVELOP~NT, ATO~IC 

ENERGY, ELECTRONICS AND 
SPACE (SHRI SHIVRAJ V. PATIL): 
(a) No. Sir. 

(b) Does not arise. 

(c) There will be no adverse effect on 
indigenous production. 

Title Deeds to Settlers in Forest Land io 
Kerala 

879. PROF. P.l. KURIEN : 
SHRI P.A. ANTONY : 

WI}} the PRIME MINISTER be pleased~ 
to state: 

(a) whether Government of Kerala 
have asked for the clearance of the 
Central Government for granting title to 
occupants who are possessin, for~t laqd$ 
since 1977 ; 
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PI Upto the end of the Sixth Five Ye~1f 
an, a sum of Rs. 100.41 crores Was 

sp.entdund~r the programme. The State-
wIse etalls are given below :.--

, (b) number of such families without 
title over the land they possess; and 

(c) the steps Government propose to 
take to grant them title? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Clearance for diversion of forest lands 
has been sought from the Central Govern-
ment. 

(b) According to information received 
from the State Government there are 
about 50000 such cases. 

(c) The grant of title is the responsi-
bility of the State Government. The pro-
posal for clearance under the Forest 
(Conservation) Act will be finalised as 
soon as all essential information is avail-
able. 

Development of Western Ghats 

880. PROF. P.l. KURIEN: Will the 
Minister of PLANN1NG be pleased to 
state : 

(a) the details of the Western Ghats 
Development Scheme, and the amount 
spent so far, with State-wise break-up; 
and 

(b) amount proposed to be spent in the 
Seventh Five Year Plan under Western 
Ghats Development Scheme witl} details 
of the projects ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
The Western Ghats Development Pro-
gramme was introduced during the yeHr 
1974-75, and is being continued since 
then. The programme was conceived as 
part of the special programme for the 
development of hill areas in the country in 
pursuance of the decis:on taken in the 
National Development Council in 1972. 
Parts of Maharashtra~ Kamataka, Tamil 
Nadu, Kerala and Union Territory of 
Goa are covered by the Programme. The 
main thrust of the programme in the 
Seventh Plan is to maintain the ecological 
~lance Of tb~ W"t~m Ghats region. , ' 

S1. State/ 
No. U.T. 

1. Maharashtra 

2. Karnataka 

3. Tamil Nadu 

4. Kera)a 

5. Goa 

Total 

(Rs. in croTes) 

Fifth Five 
Year Plan 

1974-79 
& 

1979-80 

8.71 

5.47 

3.89 

5.98 

1.37 

125.42 

Sixth Five 
Year Plan 

1980-85 

24.06 

J4.42 

14.09 

18.64 

3.78 

74.99 

(b) A sum of Rs. 116.50 crores is allo-
cated as Special Central ASSIstance for 
the West~rn Ghats Development Pro-
gr..lmme tn, the Seventh Five Year Plan. 
The Statewlse break-up is as fol1ows :-

SI. 
No. 

1. 

2. 

3. 

4. 

s. 

State 

MJharashtra 

Karnataka 

Kerala 

Tamil Nadu 

Goa 

Rs. in crores 

38.10 

28.20 

23.80 

19.90 

6.00 

6. Western Ghats Secletariat, 
0.50 Surveys & Studies 

--.---
Total 116.50 

-------- ----
Afforestation, development of planta-

tion crops (Rubber, Tea) and horticultural 
crops including spices, soil conservation. 
Khadi and Village Industries (bee-keeping) 
serieultural, minor irrigation and cellS-
truction of foot bridges are the relatively 
more important schemes funded under the 
pro~amme. 
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SC/ST ReservatioD in A.F.M.C., Pune 

881. DR. CHINTA MOHAN; Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the number of seats reserved for 
Scheduled Castes/Scheduled Tribes at 
Armed Forces Medlcal College, Pune, the 
number of se lts filled and reasons for 
short filling during each of the last three 
years; and 

(b) whether there is shortage of good 
candl,jates for admission to medlcal course 
and if so, details thel eof and efi"oJ ts made 
to ove come the situatIon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Ten per year, out 
of total se Its of 130, provided they qualify 
in the wlitten test within the first five 
hundred of the combined merit Jist. The 
number of seats filled during the Jast 
three years year-wise IS as under : 

1984 

1985 

1906 

Nil 

1 

NIl 

The reaso,} for short fiUmg is that thele 
were no SCjST candIdates who qdaJIfied 
wIthin the first five hundred in the Com-
bined merit list. 

(b) No, Sir. 

[Trans/ation] 

Religious Minorities Getting ContributiODs 
from Abroad 

882. SHRI RAMA.SHRAY PRASAD 
SINGH: Will the Min,ster of HOME 
AFFAIRS be pleased to state : 

(a) whethel it is a fact that religious 
minorities are getting contnbutions in 
large qu"ntitles from abroad ; 

(b) if so, the nature of control exer-
cised by Government over these insti-
tutions ; 

(c) the nature of control exercised by 
Government over the accounts of these 
Institutions and the eventualities in wh,ch 

Government are empowered to inspect 
their accounts; 

(d) whether Government have inspected 
the accounts of any such institution; and 

(e) if so, the name thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) Substantial 
foreign contributions are being received by 
associations of V4lfl0US religious mlnont es 
in IndIa. 

(b) and (c). Every association receiving 
foreign contribution is reqUIred under the 
proviSions of Foreign ContrIbution 
(Regulation) Act to furnish, withm the 
prescnbed time and in the prescrIbed 
manner, an intimation to the Central 
Government regarding the amount of 
foreign contnbution received by it, the 
source from whlch and the manner in 
which such foreign contnbutloD was 
received and the purpose for which and 
the manner 10 which such foreign contri-
bution was utilised by it. Every associa-
tIOn is also required to submit audited 
accounts duly certified by a Chartered 
Accountant every year. The Central 
Government can also authoflse lDspection 
of any account or record of an associa-
tion where it suspects that any provision 
of thiS Act has been or is be:ng contra-
vened by the Associa tion. 

(d) and (e). No, Sir. 

[English) 

Resettlement of Ex-Servicemen 

883. SHRI MANIK REDDY; Wll1 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that Union 
Government have evolved a scheme to 
resettle ex-servicemen in sensltive border 
areas in an effort to strengthen the 
country~s frontiers; 

(b) if so, the details of the proposars ; 
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(c) the amount earmarked for the 

current financial year and in Seventh Five 
Year Plan and the number of ex-service-
men to be resettled; 

(d) whether Government have approa-
ched various State Governments in this 
connection ; and 

(e) if so, the reaction of the State 
Governments ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) to 
(e). Durine the Seventh Plan there is an 
approved scheme for development of 
border areas for which an allocation of 
Rs. 200 crores has been made over the 
Plan period. This scheme will be taken 
up in a phased manner. Among the 
measures under considera tion to bring 
about development of border areas 
keeping the security angle in view is re-
settlement of ex-servicemen along some 
border areas. Rajasthan Government in 
consultation with the Central Govt. 
propose to allot an are3S equivalent to 
50,000 bighas for ex-servicemen and 
12~500 bighas for ex. BSF personnel in 
Stage II of Indira Gandhi Canal Project. 

Per Capita Investment in Kerala 

884. SHRI VAKKOM PURUSHO-
THAMAN : Will the MINISTER OF 
PLANNING be pleased to state : 

(a) the rate of per capita investment 
and the rate of per capita increase in the 
income in Kerala during the Sixth Five 
Year Plan period ; 

(b) whether it was below the National 
average; and 

(c) is so, the steps proposed to be 
taken by Government to increase the per 
capita investment and the per capita 
income of Kerala during the Seventh Five 
Year Plan? 

THE MINISTER OF STATE IN THE 
MIINISTRY OF PLANNING AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) The 
per capita investment in Kerala under the 

Sixth Plan of the State was Rs. 624. Per 
Capita income increased from Rs. 1382 in 
1980-81 to Rs. 2196 in 1984-85 at current 
prices. 

(b) Yes. Sir. 

(c) Kerala·s Seventh Plan outlay has 
been fixed at Rs. 2100 crores which is 
about 35.5% higher than the Sixth Plan 
outlay of Rs. 1550 crores. The State Plan 
lays gredter emphasis On employment 
generdtion and poverty alleviation pro-
grammes which are productive and income 
genel ating. 

Requisition of Properties during Second 
World War 

885. SHRI MANIK REDDY: Will 
the Minister of DEFENCE be ple.lsed to 
state : 

(a) whether it is a fact that the pro-
perties requisitioned by his Ministry during. 
the Second World War in 1942 have not 
been de-requisitioned so far; 

(b) if so, the reasons why those pro-
perties have not been released; 

(c) the procedure for getting those 
properties de-requisitioned; 

(d) the number of buildings requisition-
ed by the Ministry of Defence during 
Second World War in 1942 in Bombay; 
and 

(e) the number of cases pending in 
courts and number of buildings de-requi-
sitioned upto date, State-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (e). Some of 
the properties which were requisitioned 
during Second World War have not yet 
been de-requisitioned as these are still 
required for defence purposes. These are 
being retained under the Requisitioning 
and Acquisition of Immovable Property 
Act (RAIP Act), 1952. In accordance with 
the Act, the properties requisitioned before 
10th March, 1970 have oither to be 
acquired or to be derequisitioned before 
10th March, 1987. At present, 31 buiIdina 
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are held on requisition, 4 court cases, 2 
in Maharashtra and one each in Punjab 
and Himachal Pradesh are pendlng. 

Indigenous Content in BEL's Products 

886. SHRI MANIK REDDY: WIn 
the Minister of DEFENCE be pleased to 
state: 

(a) whether most of the systems/equip-
ments developed, manufactured and 
supplied by Bharat Electronics Ltd. fall 
under the category of direct import 
substitution ; 

(b) whether on an average Ind,genous 
content 10 BEL's products is as high as 
80 per cent ; and 

(c) whdt ha!) been the gross value of 
imported com pone 1tS (l nded cost, inclu-
sive of taxes, etc.) used by BEL, year-
wise for the last th, ee years? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND DEFENCE SUPPLIES 
(SHRI SUKH RAM): (a) Yes, SIr. 

(b) The average value aJded which 
represents mdigenous content is about 
60%. 

(c) The information is as under: 

(Rs. in lakhs) 

Year 

1983-84 

1984-85 

1985-86 

Amount 

3880.99 

4415.87 

5675.UO 
(Provisional) 

Setting up of Solar Huts by Army in N .E. 
Region Border Area 

887. DR. G. VIJA Y A RAMA RAO: 
WIll the Minister of DEFENCE be plea-
sed to state : 

(a) whether the solar huts set up in the 
border areas of Nonh Eastern region by 
the Army have proved successful; 

(b) whether wind energy and solar 
energy trials have also been successful with 
the Army; 

(c) whether the completion of Rs. 35 
lakh blOgas plant project of the Air 
Force at Gorakhpur is going on as per 
expectation as also solar barracks at Leh ; 
and 

(d) whether feedback ou (a), (b) and 
(c) above has been provided to the Energy 
Ministry and if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) No solar huts have 
been lDstal1ed by the Army In the border 
ateas of North Eastern RegIon. 

(b) Two wind mills which have been 
installed so far at Army Hospital, Delhi 
and Go~ ... lIpur Cantt. are working satis-
factorily. SoJar energy projects are now 
at the plannlOg stage only. 

(c) Gener..tLon of blogas from water 
hyacinth on a LIege scale is be .. ng attemp-
ted for the first time in the experiment.ll 
R&D pJant, under construction at the AI r 
Force Stdtion at Gorakhpur. There have 
been some shppages in the completion of 
the work due to non a\ailability of 
cement and steel. Civil works for solar 
barracks at Leh have been completed. 

(d) The Ministry of Defence is now 
executing pilot projects on non-conven-
tional e .e! gy as ;ldvised by the Depart-
ment of Non-Convention,11 Energy Sources 
and the feed blCk is sent to that depart-
ment. 

Setting up of New Sub-Offices/Stations 
of save Foodgrain Campaign 

888. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FOOD AND CIVIL SUPPLIES be plea-
sed to state ; 

(a) whether there is any proposal to set 
up any new sub-offices/statIons of the 
'Save Foodgrain Campalgn~ duriD8 
the Seventh Plan; 

(b) if so, the names of the places, State-
wise, where such stations have been set up 
dudng the filst ye~lf of the Seventh P'an; 
and 
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(c) Which sections of the Indian 
Railways are most prone to such inci-
dents; and 

(c) the details of the proposals for the 
remaining years of the Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA) : (a) No, Sir. 

(b) and (c). Do not arise. 

Supply of damaged food to Fair Price 
Shops by Food Corporation of India 

889. SHRI SRI 3 l' .. LLAV PANI-
GRAB I : 'VIII the lVlinis'er of FOOD 
AND CIVIL SUPPLIES be pie lsed to 
state : 

(a) \\ hether eli. t~ mclud ng charcoal 
and gra\el mixed wheat supplted to fair-
price shops by the Food Corpor,ltion of 
India is being sold in Delhi; and 

(b) if s.__), the reactIon of Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) No, 
Sir. However, news item to this effect 
appeared In one English dally dated 
20/6/86. 

(b) Everyone concerned has been 
Temstructed about the procedure evolved 
to ensure supply of pure foodstuffs to the 
public through fair pcce shops. 

Robberit"S and Thefts in Running Trains 

890. PROF. RAMKRISHNA MORE: 
Will the Minis er of HOME AFFAIRS be 
pieased to slate: 

(a) the number of armed robberies and 
thefts ccmmitted in the running trains on 
various sections of the Indian Railways 
during the last one year (till date) as 
compared to the robberies/thefts com-
mitted during the correspondmg period in 
the prevlous ye::lr ; 

(b) the estImated loss suffered by the 
travening pa-,sengers and the amount of 
compensation, )f any, pa.d by the Govern-
ment as against their loss" ; 

(d) what steps have beea taken by the 
Government to review the eXisting safety 
arrangements parricularly for long dis-
tance travel to remove the shortcomings ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF l-{O~I{E AFFAIRS (StIR I P. 
CHIDAMBARAM): (a) to (d). Infor-
matIon is being collected and will be laid 
on the Table of the House. 

Law and Order Situation in Delhi 

891. SHRI T. B \SHEER : W111 the 
rvlinister of HOME AFFAIRS be pleased 
to state: 

( ,) whether it is a fact that lncldents 
of v~olence and murder have 1ncreased 
recently in Delhi ; 

(b) if so, details thereof; and 

(c) wh It steps Government have taken 
to maintain Jaw and order situation In the 
capital of the country 1 

THE MINISTER OF STATE IN THE 
MINJSTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b). No, 
Sir. There has been no increase in the inci-
dents of violence and murder in Delhi 
during the last six months (Jan. to June 
1986). A statement showing the crime 
figures for the period from January to 
June, 1986 and the corresponding period 
for the year 1985 IS given below. 

(c) A number of steps have been taken 
by Delhi Police to maintain law and order 
in the capital such as increased foot and 
mobile patrolling, intensive checking of 
hostels and guest houses, posting of 
pickets at vulnerable places, action against 
bad characters and known crimmals, 
viailance at crowded places, appointment 
of SpeCIal Police Officel s and Inter-
State/Inter-District crime review meetinls. 
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Statement 

Crime Head 

Dacoity 

Murder 

Attempt to Murder 

Robbery 

Riots 

Snatching 

Hurts 

Burglary 

Thefts 

Misc. I.P .C. 

TOTAL I.P.C. 

Infiltration of Pakistani Trained Terrotists 
in Jammu and Kashmir 

892. SHRI JANAK RAJ GUPTA: 
Will the Min:ster of HOME AFFAIRS be 
pleased to state: 

(a) whether some Pakistani trained 
terrorist have infiltrated into the Border 
districts of J & K ; 

( b) the number of such terrorists 
arrested so far ; and 

(c) what security measures have been 
taken to curb this infiltc3tion in futUle ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) and 
(b). No Pakistani trained terrorists as 
such have been -reported to have infiltra-
ted into the border Districts of Jammu 
and Ka~hmir during the current year. 

(c) Security forces have been exercising 
utmost vigilance tp check any possible 
infiJtr'l tion. 

Sarkaria Commission Report 

893. SHRI Y ASHW ANTRAO 
GADAKH PATIL: Will the Minister 
9f POME AFfAIRS be pleased to stat~ : 

1986 _ 1985 
(Jan-June) (Jan-June) 

11 16 

131 169 

134 125 

102 139 

68 64 

66 89 

887 993 

906 876 

6230 6878 

6335 5898 

14870 15247 

(a) whether Government have extended 
the term of the Sarkari a Commiss:on ; 

(b) if so, the details thereof; and 

(c) the reasons for delay in sub-mission 
of the report by the Comm :ssion ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GULAM NABI AZAD): (a) Yes, Sir. 

(b) and (c). Replies to the question-
naire have not been received by the 
Sarkana Commission from six States. 
Besides a request was received from a 
State Gavel nment for extending the term 
of the Commission ~'s that State Govern-
ment 1 equired some more time for furni-
shing its views on Centre-State Relations 
to the Commission. The Government bas, 
therefore, ex!ended the term of the Com-
mission from six months from 1-7-1986 
31- J 2-1986. 

Acti\isation of Public Distribution system 
in States/Union Territories 

894. SHRI SOMNATII RATH : Will 
the Min:ster of FOOD AND CIVIL 
SUPPLIES b~ pleased to stat~ : 
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(a) whether Union Government have 
given any assistance and directions to the 
States and Union Territories to activise the 
Public Distribution System; 

(b) if so, the details thereof ; 
(c) whether the States have been asked 

that the Public Distribution System should 
mostly operate through co-operatives on 
priority basis ; 

(d) whether any State have been asked 
to provide facilities to Ithe Co-operative 
Societies to operate the same in the urban 
and rural areas ; and 

(e) whether any assistance has been 
given by the Union Government to Orissa 
during the last th ree years in this 
connection '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
and (b). The Government of Illdia has, 
from time to time, been drawing the 
attention of the State Governments/Union 
Territories for strengthen ng and revita-
lising the Public Distribu, ion System. The 
guidelines issued in this reg lrd are as 
foHows ~ 

(1) Opening of new fair price shops, 
wherever necessary, to provide 
easy physical access to consumers 
and supply of a ration card to 
every family both in urban and 
rural areas. 

(2) Provision and implovement of 
infr3structural facilities, such as 
storage and transportation of 
essential commodities to the last 
link I.e. fair price shops in rur...!l, 
backward, remote and Inaccesslb~e 
areas. 

(3) ProvJs~on of a proper monitoring 
system at the block, district and 
State headquarters levels to ensure 
up-to-date informatlnn in respect 
of supply or otherwise, of essential 
commodi ies to the fair price 
shops. 

(4) Preparation of district-wise plans 
for allocation and distribution of 
wheat, rice, sugar, imported edibJe 
oils, controlled cloth, k~rosene, 

salt and coal. 

(5) Setting up of Consumers' Advisory 
and Vigilance Committees at 
various levels including the fair 
price shop level. 

(6) A schedule for training of emplo-
yees engaged in PDS work. 

(7) Tightening of inspection and 
enforcement measures to ensure 
that fair price shops function 
properly and essential commo-
dities reach the people, parti-
cularly those belonging to the 
weaker and vulnerable sections of 
the pOpulation. 

(8) Developing a system of effective 
coordination among various 
agencies engaged in the task of 
procurement, storage and distri-
bution of essen tial commodities 
within the State. 

There is a Central Sector Scheme for 
providing financial assistance for 
the setting up/strengthening of Civil 
Supplies Corporation and construction of 
godowns during the Seventh Plan period. 
Under this scheme. assistance is given to 
the States/Union Territories in the North-
Eastern Region, Sikkim. Jammu & 
Kashmir, Himachal Pradesh and the 
Union Territory of Andaman and Nicobar 
Islands. 

(c) The Government has been sugge-
sting to the States/Union Territories that 
where new fdir price shops are to be 
opened, t hey should consider encouraging, 
inter-alia, the co-operatives to open the 
outlets particularly in the rural areas. 

(d) and Ce). Under a Centrdlly Spon-
sored Scheme for development of 
consumer co-operatives in the U1 ban 
areas, asslstance is provided to 
the Consumer Cooperatives for opening 
retail outlets which may a1so dedI in 
Public Distribution System items. There is 
another Central Sector Scheme under 
which assistance is given to rural coopera-
tives towards margin money for under-
taking consumer business including public 
distnbution items. 

Under the Centrally Sponsored Scheme 
for assistance to consumer cooperatives in 
\lrpftn areas, a to~a\ amount of Rs. 155.75 
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lakbs was provided to Orissa from 1971 
upto 1,28S·S6 towards setting up of retail 
outlets and for rehabilitation of the 
wholesale consumer stores. Under the 
scheme of assistance for Tural consumer 
activities, an amount of Rs. 120.85 lakhs 
was provided to the village societies in 
Orissa for undertaking consumer business 
during 1978-79 to 1985-86. 

Meeting of Standing Committee of 
National Integration Council on 

~ Communal Disturbances 

895. SHRI INDRAJIT GUPTA: Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is proposed to convene 
a meeting of the Standing Committee of 
the National Integration Council to 
discuss the communal situation develop-
ing in certain States as is seen from the 
disturbances which took place there 
during the recent months and to suggest a 
solution to the problem ; 

(b) if so, when such a meeting is pro-
posed to be convened ; and 

(c) what other steps are proposed to be 
taken by Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) to 
~c). The question of convening a meeting 
of the Standing Committee of the 
National Integration Council is under 
consideration. However, the National 
Integration Council has been convened on 
12-9-86 to consider the former Prime 
Minister's IS-Point Programme for 
Welfare of Minority. 

Crime Head 

Eve-teasing 
Molestation 
Rape 

Assistance to Kerala for Strengthealng 
PDS 

896. SHRI T. BASHEER : Will the 
Minister of FOOD AND CIVIL SUpp-
LIES be pleased to state: 

(a) whether Government have received 
any request from State Government of 
Kerala for financial assistance for stren-
gthening of public distribution system by 
opening more retail outlets etc. ; and 

(b) if so, action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND THE 
MINISTER OF STATE IN THE MINIS-
STRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA) : (a) No, Sir. 

(b) Does not arise. 

Cases of Eve-Testing. Molestation and 
Rape in Delhi 

897. SHRI SURESH KURUP: Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of cases of eve-te..1sin& 
molestation and rape reported in Delhi 
during January to June, 1986 ; 

(b) the number of cases registered ; and 

(c) the number of people arrested in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) to (c). The 
number of cases of eve-teasing, mole-
station and rape report~d/registered and 
persons arrested during January to June, 
1986, are shown below: 

Cases reported/ 
registered. 

1396 
47 
62 

Persons 
arrested. _- ... --.._---
2235 

57 
77 
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Rise in Prices of Essential Commodities 

898. SHRI C. JANGA REDDY : 
DR. A.K. PATEL: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the index of essential consumer 
commodities during each of the last 12 
months; 

(b) how does it compare with the Index 
for the corresponding previous period; 

(c) whether there has been a price rise; 

(d) If so, its impact on persons below 
the povprty line; and 

(e) the steps taken to protect the people 
below poverty line from the Imp~lct of 
inflatlon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
and (b). The informatIon is furnished In 
Statements. I and II below. 

(c) There has been some increase in 
the prices of several essenetial commo-
dIties during the past 12 months. 

(d) and (e). The increase in the prices 
of essential commoditles would have some 
impact on persons below the povel ty )ine. 
However, a few key essential commoditJes 
lIke foodgralOS, edible oils, sugar and 
kerosene are distributed through the 
Pubhc Distribution System wh.ch IS being 
strengthened and expanded. Severa I 
essential commodities are also sold 
through the conSUmel cooperative retail 
outlets 8t reasol1c,b e prices. The rural 
poor continue to get supplies of food-
glalOS at cheaper rates under various 
special programmes. 



~45 Written Answers Sf{AVANA I, 1908 (SAKA) Written Answ~,.s 246 

0 - N 0\ 00 \0 00 ~ r-
s.: ~ ('f') .n tr) N 0\ ~ N ~ ::s -- - 0'\ N II) 00 III") ...., N N N N ""I:t" ('r) -c c 

"'"'" >. , ~ - 0'\ 0 0 .,., r- ~ N 

"'"'" ::s ~ N g N ,..: ~ c\ ,..: ~ 
" -- - t>.I II) ~ ('II 

6 
N N N ~ ""I:t" ~ ""I:t" 

" 0\ 

"'"'" -~ "C: m 0'\ '"": - 0 - 00 

~ 
\.0 
00 0. - \0 M m N ~ c::) ....: 
0\ < - 00 ('f') \n - - --- - N N N ('r) ~ ~ ~ 

..c:: ..... N 
(.) t- ~ \0 t't"I 00 
~ 0 ci 0\ ...;. 00 ~ c::) an 
t'j -~ 

00 -q- II) 0 M N 
N N N t't"I V\ fora ~ 

.0 In 0\ N - - \0 00 

0 0'\ V") ~ 00 0 M .n ~. 
I.Io! ..... "'I:f" "'I:f" 00 -N N N t't"I II) ('f') -.::t 

d 
\0 00 ~ 

('f') ~ ~ r-
oo -.i- N - vi ('f') - N 

d t- ('f') \n 0\ 00 - N ....., N N N N V\ ('f') ~ 

0:.:. <.) ~ -.::t: -.::t - '""': ..... t-

"~ Q) ~ 00 .n \t) 

~ 0 t- V") - -- t- ('f') -q- 00 - - -
I 

N N N N \0 ~ oo::t-- c c iE QJ e E 
QJ 8 \0 \0 0 0 N ~ - ;; t-
= 0\ 00 r-= 0\ ....: \0 - '"'t:s 0 \0 N 
00 Z 00 N ('f') ..... - N 

~ 
N N N N \0 ('f') ~ 

I;J 

~ 
t}j 0 

~ u II) .,.., 
~ \0 0\ -.::t' 

0 
II) \0 - -.D r-.i ...;. ...;. 

c., 0\ N V 00 ~ N ~ 
~ 

N N N N ('r) 

I;J 

~ 
~ 
~ .: V) ~ II) t- - N N 

.~ II) 0. 8 cO ~ ...;. 00 0\ 
00 Q.) 

~ 

lI... 0\ tf.l 
N ('OJ \0 t- O\. N 

Q... - ('f') N N N .,., N -.::t' 

~ c 
c.o::. 
~ 00 - \0 0\ 00 V\ V'I N 
C 

~ 
::s 00 ...;. '-C) 0\ N \6 00 
-< 0\ N ('f'l V \0 0\ In 

N N N N V) N -.::t' 

>. - 0'\ ('f'l 0 ""I:t" \0 0\ 

"3 0 ,..: ~ 0\ 00 ,..: 0\ ...., 0\ - ('f'l ~ ('f'l 00 00 
N N N lin N "'lIt' 

~ .... :a 
0 ~ ! 8 .... 8 104 as = as ~ e «) 0 

~ '""" = 0 

8 
.S:! .d .~ 

'""" 
.... 0 

= ~ 0 = 0 < 2 ...., 



241 Written Answers 

t- ~ 
~ ~ 

~ 00 00 .... <OJd'" ~ 

N ~ rr'l ...... 
~ -.:i-
\C) 00 
"'d" ~ 

- ~ ~ - \0 ...... 
~ 00 

~ 

0 M "1 ...... N ~ 
00 00 
"'d" ~ 

V ~ 

~ N 0 00 
V') ~ 

00 I- l"'-
0\ N 
00 00 V ~ 

0 '" \0 .,.; ..... 00 
"'It' f'I") 

~ ~ 

0\ r--: 
0\ 00 
~ f'I") 

~ ..... 
0\ ~ 
0\ 00 
~ f'I") 

-.::t M N 
vi \C) 
\0 0'\ 
"'It' t"f") 

V') 0\ r--: 
~ ~ 

0\ 0 .,.; 
~ • 

.... 

In 
M co 
~ 

\0 
d 
IV') 
~ 

~ 

'" In 
~ 

M 
\0 -N 

l"'-
0\ 
\C) ..... 

V 
00 
\0 -
M 
d -N 

IV') 

0\ -N 

~ -N 
N 

\C) 

\0 -N 

r-
00 -N 

N 
..,j. 
0\ ..... 

'" d ..... 
N 

«of') 

'" 0> 
N 

tn 
\0 
~ 
N 

~ ,...., 
0'1 
N 

00 

~ 
M 

00 
-.i-
\0 
M 

\0 
~ 
I' 
M 

tn ....: 
N v 

V') 

'" M 
M 

-~ 
N 

r-
N 
00 
N 

tn ....: 
00 
N 

g 
"c o 

JULY 

..... 0 
0\ r--: 
00 I-
N '" 

III') 0\ 
~ ~ 0'1 
N IV') 

"'d" 00 
0\ d 
00 00 
N IV') 

tn 0 
.....: 0\ 
00 N 
N IV') 

~ ~ 
«""l -00 -N III') 

- v 
0 0\ 
00 0'1 
N ~ 

~ N 
M g 
00 
N ~ 

r-: 0> 
~ 

.,.; 
00 \0 
N "'It' 

00 r-
.0 N 
00 0\ 
N "'It' 

~ 
("r) 

r"f'l .,.; 
00 N 
N tn 

~ t-- '" 00 "'III" 
N tn 

V N 
~ \6 
00 ~ 
N ." 

23, 1986 Wrltl.n~'6 2.t8 
\0 -.::t - ('f"\ ~ QO - ~ t-$ ~ d ~ d ~ 00 ~ 00 "'It' ~ .... ~ 0\ ~ -.::t '" - "'It' -.::t N N ~ 

..... "'d" 0 rr'l ~ "'It' - N \0 N 00 N ~ 0 -.i- '" ~ '" \0 \0 0\ - ~ 0 ~ '" - «of') -.::t N ~ ~ 

0> M IV') ~ ~ 0'1 00 N In 
d r--: .0 \t5 0 .0 S ~ 00 In l"'- \0 $ .... M - ("II 
V') - ~ ""=t' M ~ ""=t' ~ 

\0 V) \0 ~ V - 0\ \0 M 
~ '" 00 \t5 d N 00 d -.i-M l"'- IV') f6 - M 0> - N V') - M V N M -.::t ~ 

"1 0 N ~ "1 In 00 \0 ..... 
~ N g \C) ("r) N M N .0 
M 0\ ~ ~ ~ 0> - N tn - M N ~ ~ ~ 

- 0 ~ V) I' 0\ 00 V ~ 0\ .0 M 00 N N M 0\ M N ~ - 0'1 00 N M - N In v V') f'I") N M V ~ 

0\ v v N I' l"'- 00 ~ "I:t .,.; \t;) ..,j. '" N N ~ r--: .n N M - ..... 00 N ~ -tn N v III') f'I") N f'I") ~ 

~ ..... N N I' v ~ t- r-: 
00 \0 .,.; vi N -.i- ~ vi f'I") 
N "'II:t" ..... ..... 00 ...... 00 '" 0> 
V) N M V') f'I") N N ~ M 

"'! 0> v In t- v ~ t""- "I:t" - r--: g vi N M - ~ ~ - 00 f:'-oo 00 - 00 00 
V') N ~ V') f'I") N N V') N 

r- 0\ v N t- - "'It' -: 0> 
\15 r....: d vi N 8 N ~ ~ 
0> 0\ ..... r- oo 00 0\ 00 
V') N ~ V') ('f"\ N N ~ N 

0\ v V N r- V') tn 00 r-
N _,.; 0\ .,.; N N ~ 8 ~ 
0\ - ~ r- oo 00 00 
~ ('f"\ In M - N It") N 

V') 0\ V N t- - \0 r-: 0'\ 
00 .,.; N .,.; N 

~ 00 r- N 
00 - In r- oo 0\ 00 

~ Vl ~ ~ lin M N ~ 



~ Writt .. Atu_,.6 SRAVANA I, I~ (SAlr.A) Wrltttlll AMwe,s U{) 

\0 -.::t" \0 - - 0 OC! ~ \t 8 00 \li N 0\ - -0'1 ~ "'" N l""- I""-
('f') ('f') ('II "'" - ('II ('f') 

('f') ~ m m - 0 OC! N 
N - c:> vi N 0\ - ~ 
~ 00 - ~ "'" N l"'- 'D 

"'" N "'" f'I') - N f'I') 

~ "'II:f" f'I') -! - 0 ~ ~ - ~ N V"I N 0\ - f'I') 
N 00 f'I') "'" N l"'- 'D 

"'" N N f'I') - N f'I') 

~ .... 0'1 ~ - 0 "1 00 
~ ~ 0 ~ N 0\ - 0\ - lin "'" "'" N I"'- V"I 

"'" N N ('II f'I') - N f'I') 

\0 N 0'1 ~ 0\ 0 ~ ~ 
~ ~ 00 f"Pl vi 0\ - 00 - ~ f"") f"") N N I"'- m 
f'I') N N ('f') - N f'I') 

N ~ N 0 V"I 0 ~ 
...., 

vi 00 r...: 0\ 0\ 0\ - roo: 
N ~ f'I') f"") - N I"'- V"I 
f'I') N N N "'" - N f'I') 

lin \0 t--: t"'- ~ 0 \0 ~ 

N '3 f"") ~ - 0\ 0 ~ 
N ~ N N t- lin 

"'" N N N f'I') - N f'I') 

00 0'1 t"'- oo "'" 0 \0 0\ 
r...: 0\ ~ 00 - 0\ 0 roo: 
0 "'" ~ "'" N N t- V"I 

"'" N N N f'I') - N f'I') 

"'" ~ f"") ~ "'" 0 \0 0 
~ <tti- .,.; - - 0\ g g 
0 "'" lin -.:t" N N 

"'" N N N f'I') - N f"") 

00 ~ ~ ~ ~ 0 \0 \0 

8 - - - - 0\ g r...: 
N lin ~ N N lin CiS f'I') N N f'I') - N f'I') 

~ 
0 0;'; 

"1 ~ 0 f"") 
os: 

"1 ~ ~ V"I e - - "'" - - ~ 0 N t:l.c - N \0 ~ N I""- \0 

"'" N N f'I') - N "'" J: .._., 
'D - m 0 ""! ~ I""- f'I') 

~ ~ 
.,.; N - ~ ~ N 
00 ~ N \0 

f'I') N N ('f') - ('II "'" 

rs .j 
= == ~ ;g 

i 0 0 0 

~ - I '0 ....... ~ 1 ~ 

~ 8a 0 

i 0. 

S~ 
u 

0 - ! .. «I = is :I G'J :e < 



251 Written Answers JULY 23. 1986 W"ttell Answers 2S2 

0 V') l"- N f"') 0 - era r:: ~ ~ 0 d \l:) 

~ N ::s - -...., 00 - M M r- 0 
N N N N N V') 

~ r- ~ \0 00 0\ r- oo 
(o;S N ~ 00 00 vl 00 0\ 00 
~ - r- 0 N N 0\ 00 0 

N N N N oo::t N V') 

V') - V') r- ~ ~ \0 0 ~ 

00 'C - N 0\ vl 00 0\ g Q., - M 0\ < t- o ("f") N 00 00 - N N N N V N V') 

.J:: V \0 \0 00 - ~ -0 0 r-: N 0 1-0 - - N M M m \0 - M N 00 0\ 
~ N N N N VI N ""'" 

.D 00 In 00 r- \0 V) ~ ...0 -.:i N 0\ .,.; -.:i -Q) \0 - M - ~ 00 t-u.. N N N N In N V 

.~ ..... 
~ M N N N M 0 ~ d ~ 00 .,.; ...0 - 0 -.:i In .,.; 
E: ~ \0 - ""'" N ""'" 0 \0 

d 
N N N N In M ""'" 

"'t;:s 
~ - "C <.) ~ v VI N to-: N 

T ~ Q) - 0 0\ -o::i- ...0 M r-: 
~ 0 \0 - ("f") - ""'" M In - N N N N In M ""'" = ~ ~ 

E "" ~ ~ - .... ..;. N N ~ 00 0 0\ 0 
~ ~ 0 0 N 0\ ~ - - M -fI'J. ~ Z r- - V - ~ V) In 

N N N N In M ""'" (U 
.~ 

rt In V 0\ ~ 0 - ~ ~ -0 M 00 ...0 r-: N 
~ 

II") M 
"':I 0 t- o ~ 0 N \0 In 

~ 
N N N N In M -.::to 

~ 

~ 
\0 00 M ~ N ~ 0\ 

'"'f" 0. 0\ r--: r-: \4:) r-: 0 00 00 
0\ Q) t- o ""'" ~ 0\ In ("f") 

tr.l N N N ~ M oo::t 

00 to-: M - r--: 0 r- \0 

:::l N 0\ r---: M --i- \l:) M 

< 00 0 ""'" - 00 In M N N N N .q- M "'I::t 

~ 0 00 0'\ V ~ ~ 0 
"'3 N r.: r...: ~ M .,.; r-: ...., 00 0 ~ - \0 an f"') 

N N N oo::t f"') oo::t 

>. .-:a 
0 

aD 8 .- ... ... (o;S ~ e CI e 8 u c.o:s ! 8 - ..c::: i!I: ... ~ 0 
._ 

... u 2 ~ 0 Ii 0 :2 "'"" 



553 Written Answers SRAVANA 1, 1908 (SAKA) Written Answers 254 

V") 0 ~ ~ 0\ 0\ 00 ~ 0 C'! r--: I/") M -.::t M r--: 0\ N M I/") c) «i- M 00 vI> I/") N N ci \Ci V) V") 
00 0 \0 r- oo 0\ 00 0 I/") r- oo - 00 ~ 00 0"1 
M -.::t N N -.::t -.::t M ~ I/") ~ N N -.::t N N 

N "> ('f") -.::t C'! t-: M 0\ I/") C'! r- I/") M -.::t ~ -.::t r--: r--: «i- N ...... I/") ....... 0 c) Ir • (" ~ 0 r--: ,...: g 00 0\ I/") 00 ~ r- 0\ t- t- oo ...... r- oo 
M ('f"') N N -.::t -.::t ("~ "':t" V) ('fj N M V N M 

0\ ~ V") M M t-: I/") r--: N N t- \D ~ N r- OC? 
0\ 00 00 N -.:t 00 ~ M ~ v) N 00 00 N ,...: I/") 
t- o 0\ \D t- M \D 00 r- t- oo ...... \D 0\ 00 0 
M -::t' N ("~ "':t" ~ N -::t' I/") M N N M N M 

\0 "':t" N I/") 0"1 00 II") 0 t"! r~ r--: N ~ r- N ~ -.:t N 00 r-I II") c) 0\ r....: - Ir, M '-Ci II") d 
V) 0 00 00 \D 0\ I"C. ..,c \D r- \D __, "T \D 00 ...... 
N") "':t" N N "':t" "':t" N "':t" II") ~ (""t N M N M 

0\ \0 \D M ('f"') M C'! ~ C'! N 00 t- ~ V) 0 

ti vI> 00 M v) vI> 00 M tr) I/") -0 -.:t c) 00 ...0 00 
0 0\ II") \D 0 \D t- oo r- "<:t "':t" "':t" t- o 

M -::t' N N "':t" "':t" N "':t" tr) M N N M M M 

t- ~ 0 t- oo t"1 ~ ~ v ("'~ N \D ~ ("" \D 0 
«i- V) 0 vI> o::i "':t" M -.:t 0\ I/") ..0 0 \D tr) 00 0\ 
II") 0 ...... N \D r- \D M r- t- ""i" ..... "':t" \0 r- ...... 
'<:t" -::t' ...... N N '<:t" "':t" ~ "':t" II") ~ ("~ N M N M 

r--: ~ V") 0\ "':t" ~ r--: N I/") ("'1 ('1 tr) r- \D \D V") - \D M N ..0 0 00 c) ~ tr) ..0 -.:t ..0 ...0 00 00 
t- 0\ \0 0 \D "':t" -.:t r- oo r- "<:t 0 -.:t V") r- ...... 
"':t" M (""-1 N "':t" "':t" ('f"') "':t" II") M N r .. M N M 

V) 0 00 r- M tr) ~ M N N 00 ~ V") \D N 
~ 0\ M ..0 0\ 0\ 0 tr) 00 tr) ..0 t"j t"1 .... 00 ...0 

00 0 \D N N "':t" 0 r- ""i" 0 "':t" 00 r- ...... r-
M N "':t" N "':t" "':t" M V) tr) M N N M N ('f") ~ N 

N \0 0 t- \D M 00 \0 0 C'! N 00 "':t" 0\ 0'\ ('f") 

N an 00 ,...: 0\ M I/") ..0 0 tr) ..0 N N ...0 r-..: r-..: 
V") 0'\ 0 V \D "':t" ...... N \D t- ~ 0 ~ - r- ("of 

V ('f"') t"t M N "':t" "':t" M "':t" II") M N N '<:t" N M 

M V") 
~ 

N 00 M 00 "':t" C'! N \D 0'\ 0 \D N 
V") M 0\ c) - 0 N r....: tr) .0 0\ c) N ...0 00 
N 0'\ 0'\ t- tr) :; 00 II") t- -.:::t" 0 -.:::t" N r- M 
v M N N N "':t" N "':t" tr) M N N "':t" N M 

t- o C'! 0 ~ \D 00 ~ ~ C'! N "':t" r- N 0'\ M 

«i- r-..: 00 ,...: ...... an -.:t M ...... II") ...0 N \C) 0 \C) 0\ 
M 0'\ 0\ N r- r- ....... 00 M r- ~ ...... "':t" M l"'- V") 

"':t" M ('f"') N V "':t" N tr) V") M N N -.:::t M M 

r- N 0'\ 0 \0 \0 0'\ ~ N l'! N V") N ~ V N 
'l) 0 \C) 'l) ,...: N M ...... ,...: II") \0 ('f"') «i- r--= N 
r- 0'\ 00 V \D \0 ...... \D M r- "':t" N V 

~ 
r- \0 

('f"') ('f"') ('f"') N -.:::t ~ N II") II") ('f"') N N N M 

-'S -.- ::s 
rI.) Q - C CIS .... (I,) rI.) til c: c.. "0 
0 ~ 

4) 0 t:I CIl .... {I) C 
til "0 ~ 0 ~ - 4) 0 

~ 
ca CIS ::s (it) ..r: as .... 

tU ca -- oS W,) (I,) :E ~ ~ .... bQ =s c e M 
~ i Go) 0 Q,) - ::l CIS :::s ::> 0 ~ ::e u ~ u ~ -< Vl 0 > 0 



255 Wrlllim A"._". JULY ,23. 1986 W,lIta "'Anver. 256 

'" """ 0'1 ~ 0 0'\ In 

~ a ~ - c\ ~ r-: 
~ r4 N V"a - N ~ C""'I - N ~ 

~ \0 - If'! <:> 00 r--: 
N - ~ ~ N 0\ .n ~ 

~ N N \0 V"a - N ~ ~ - N ~ 

\0 ~ \0 C""'I <:> 00 V"a 
t'f') 00 r-: \0 0\ "$ d - ~ en ~ C""'I N tn - N ~ C""'I - N ~ 

II") ~ ~ I""" a ~ "1 
<:> ~ 

~ ex> 00 0\ C""'I ("r'o 
0\ ~ N N \0 -.::to - M N C""'I - N M 

<:) 00 \0 ~ <:) - N 
\l:) - 0\ C""'I 0\ ~ 0\ 
~ ~ ~ N N ~ 
N ~ N ~ - N ~ 

N N ~ ~ <:> <:> -00 or:£. ~ ~ 0\ \t ~ co ~ 0'1 N N 
N ~ N ~ N rr) 

0\ - 0\ \D 0 -.::t: ~ 

tJ ......: r"i 0\ - 00 - ~ N N \0 ~ 

N an C""'I - N rr) 

r- - t't'l \0 0 ~ rr) 

-;i. ci ~ r"i 0\ - -- N N \0 ~ 
N an N ~ - N rr) 

<:> co - ~ 0 - -~ ;:$ ~ ~ 0\ 0 ~ r- N N \0 ~ 
N en N ~ - ("lot ~ 

\D ~ 0 ~ <:> - v 
N - ~ C""'I 0\ \,C) N 
00 - ~ N N II") ~ 
r4 V"a N ~ - N C""'I 

N I""" ~ ~ <:> V\ f'f'\ 

~ ~ 00 .n ~ 0\ -.i- ...0 
0\ ~ N N III") ..::t" 

N ..::t" N ('r') - N f'f'\ 

N r--: In 0 0 en co 
N N - - 0\ 0\ ~ N 

0\ N C""'I - N an -q-
N In N C""'I - N f'f'\ 

CD 
.2 -..... 

~ -0 - = 0 ·0 0 '0 i "0 - j 
u_ ... =- c::.= 

8 

~ Q. 0= U .... 
~ - =~ - 8 i -::. IJ Vl 

~_, < 



2S7 
SJ\AVANA I, 1908 (SAKAl 258 

12.00 bra. 

(English) 
PROF. MADHU DANDAVATB (Raj~

pur) : I have raised a very important pIl-
vitege issue. 

[Translation} 

MR. SPEAKER: I shall go through 
each and every paper. 

(InterruptionS) 

[English} 

SHRI BASUDEB ACHARIA (Ban-
k.ura) : This is a very serious matter. 

(Interruptions) 

PROF. MADHU DANDAVAT~:. It!S 
something by which the Prime Minister s 
Office is being denigrated by some. per: 
sons. I will only tell YOu .•. (InterruptwnlJ 

MR. SPEAKER: No, no. 1 have not 

allowed. (Interruptions)· 

MR. SPEAKER : I have read it. 
many things appear in the Press. 

{Translation) 

We cannot go by the press reports. 

{EngliSh} 

So 

I have gone through it. I have seen 
it. (InterruptiOns) 

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam) : Sir, I have given a notice 
of privilege against the 'Sunday Mail' ••.... 
(1 nterruptions) 

MR. SPEAKER : You give it to me 
Sir. I will find out. 

(1 nterruptions) 

MR. SPEAKER : I will find out. Why 
are you standing in the aisle? This is not 
tbe way. I will go into the matter. I 
VIlU look into it. I will study it. That 
is what 1 can do. 

(InterrUJ1IIoIf8) 

PROF. MADHU DANDAVATE : I 
only want some information. Will you 
go through the matter afterwards ? 

(Interruptions) 

MR. SPEAKER: No, I will not. I 
have rejected it outright. No, DO. 

PROF. MADHU DANDAVATE: But 
you cannot simiJar ly dispose of the privi-
lege motion ..... . (Interruptions)-

MR. SPEAKER: No. no. Not allowed. 
(Interruptions) 

MR. SPEAKER : No, professor, I do 
not agree with you. 

PROF. MADHU DANDAVATE: Any 
number of precedents are there ..... . 
(Interruptions) 

MR. SPEAKER: No, Professor! Why 
are you persistjng ? No Sir. 

PROF. MADHU DANDAVATE: Tell 
us the reaSOD. 

MR. SPEAKER: No roason. You 
come to me. 

(Interruptions)· 

MR. SPEAKER: No. Not allowed. 
I have not allowed the hone member to 
speak anything on the subject. 

(Interrul'tions)* 

MR. SPEAKER: I have allowed you 
Mr. Suresh. 

(Interruptions) 

MR. SPEAKER : No. no. I have not 
allowed the Professor. I have allowed 
Sureshji. 

PROF. MADHU DANDAVATE: You 
cannot shun our notice like that. You 
caR say. "I am considering it." 

MR. SPEAKER: No Sir, I will not. 
I have seen it. I have considered it and 
1 have rejected it. No Sir. 

(Interrupt/DIU)· 

MR. SPEAKER: I am not soma to 
have a discussion. This is my rulins. 

(lnlerrupliolt$~ 
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MR.. SPEAKER : No. I have seen it. 

So many things come in the Press. I am 
not going to take notice. 

(Interruptions)· 

MR. SPEAKER : Not allowed. 
(Interruptions)· 

MR. SPEAKER: That is all right. I 
am not going to bother. No, Sir. Abso-
lutely not allowed. I am not convinced. 

(Interruptions )* 

MR. SPEAKER: Mr. Suresh Kurup, 
do you want to say anything '1 

SHRI SURESH KURUP (Kottayam) 
Sir, very serious reports have appeared 
that the Union Carbide Corporation is 
selling oft" its Agricultural Division ..... . 
(Interruptions) 

MR. SPEAKER: Mr. Suresh, we have 
already had an assurance on the Floor of 
the House from the Government. If it 
fails, we will talee it up. 

SHRI INDRAJIT GUPTA (BJsirhat): 
It is there in Today's newspapers Sir. 
They are selling off their Agricultural 
Division. 

(Translation] 

MR. SPEAKER: Guptaji, you are a 
very intelligent man. 

(.English] 

We already got an assurance on the 
Floor of the House only yesterday. They 
are there. They also have ears and eyes. 
They also re;_d papers. They will have to 
be answerable on the Floor of tbe House. 
Not me. They have to do it. 

SHRI BASUDEB ACHARIA 
should come up with a statement. 

(Interruptions) 

They 

MR. SPEAKER: We will find out 
when tbe time comes. 
[Interruptions} 

We cannot contemplate in tbe void. 

[English] 

I cannot do it. 

[Translation] 

SHRI RAMSWAROOP RAM (Gaya): 
Mr. Speaker, Sir, I have given notice of a 
Call ing Attention Motion. 

MR. SPEAKER : I shan took into it. 

(Interruptions )* 

[English] 

MR. SPEAKER : This is Dot the time 
for Calling Attention. No. please. Not 
allowed. 

[Trans/ation] 

SHRI RAMSWAROOP RAM: In 
Delhi University ..... . 

MR. SPEAKER : I shaH look into it. 
You may come and discuss it with me. 

(Interruptions )* 

[English] 

MR. SPEAKER: What Shri Ram-
swaroop R3m says, does not form part of 
the record. 

(lilt errupt ions) * 

MR. SPEAKER: What is your point 
of order, Mr. Basheer ? What is your pro-
bJem? 

SHRI T. BASHEER (Chirayinkil) : Sir, 
in the Indo-Pakist:.tn Border, tension is 
mounting up ...... (Interruptions) 

MR. SPEAKER : You give it to me in 
writing. 

MR. T. BASHEER: Sir, there is an 
extraordinary concentration of ..... . 
(Interruptions) 

MR. SPEAKER : There is no question 
like that, Mr. Basheer. You know that 
there are rules. There is no such rule. 

(Interruptions) 



MR. SPEAKER: I :lm not going to 
allow it. No, no. I am not gOing to 
budge. 

(Interruptions) 

SHRI T. BASHEER : The Prime Minis .. 
ter of Pakistan s .. lid in New York ..... . 
(Interruptions)· • 

MR. SPEAKER : No. It does not 
maUer. Whoever said it, it does not 
matter for me. What matters is the rule 
of the House. 

(Interruptions)·· 

MR. SPEAKER : Not allowed. No. 
(Interruptions) 

MR. SPEAKER: Mr. Minister, your 
members are not behaving. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : A grave decision has been taken 
by the Union Government whIch will 
harm the public sector. They are going 
to form a consultancy firrn ..... . 

MR. SPEAKER: Give it in writing. I 
will look into it. I assure you; I will 
look into it. 

(Interruptions)·· 

MR. SPEAKER: Not allowed. 
(Interruptions)* • 

MR. SPEAKER : I will look into it ; 
that is what I said. Don·t persist, Mr. 
Chowdhary. It is a very bad habit. I 
assure you that I will look into it. 

SHRI INDRAJEET GUPTA : Please 
look into it. 

MR. SPEAKER: Unnecessarily he is 
haranguing. I have given my undertaking. 

SHRI SAIFUDDIN CHOWDHARY: 
Are you gOing to allow a discussion on 
this '1 

MR. SPEAKER: I have said I will 
consider it. I will get the information ... 

SHRI SAIFUIi>DIN CHOWDHARY 
That is right. I am happy about it. 

(Interruptions)· * 
··Not recorded. 

MR.. SPEAKER.: Mr. RamswarOOp 
Ram, if you persist, I will ask you to 
wi thdraw from the House. 

(Interruptions)·· 

MR. SPEAKER : Sit down. No pro-
blem. Nothing like this. Nothing is 
going to form part of the record.. Mr. 
Minister, I win ask your Member to with-
draw from the House. if he persists like 
this. It is very bad on his part. 

(Interruptions )** 

MR. SPEAKER: Does not matter. 
You have to go by the rules. Not like 
this. 

[Trans/ation] 

You can come and discuss it with me. 

[English] 

(blterruptions)* • 

MR. SPEAKER : This is not the pro-
per way. Not aUowed. Not allowed. 
Now Papers Laid. Mr. Arun Singh. 

1206 hrs. 

PAPERS LAID ON THE TABLE 

{English1 

Notifications under Coastal Guard Acts 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): I beg to lay on tbc-
T dble a copy each of the following Noti-
fications (Hindi and English versions) 
under sub-section (3) of section 123 of the 
Coast Guard Act, 1978 :-

(1) The Coast Guard (Law Officers) 
Recruitment Rules. 1986 published 
in Notification No. S.R.O. 214 in 
Gazette of India dated the 14th 
June, 1986. 

(2) The Coast Guard (General) Rules. 
1986 published in Notification No. 
S.R.O. 4(E) in Gazette of India 
dated the 2nd May, 1986. 

(Placed in Ubrary. SIN! No. LT-
2771/86] 



NotIfIeatIoas uader Customs Act ud UDder 
Ceatral Exdse RaIes, 1944 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! 
JANARDHANA PUJAIlI): I beg to lay 
OD the Table-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 1 S9 of the 
Customs Act, 1962 :-

(i) G.S.R. 7S 1 (E) to 7S9(E) 
published in Gazette of India 
dated the 13th May, 1986 
together with an explanatory 
memorandum relating to the 
levy of auxiliary duty of 
customs on goods falling 
under the First Schedule of 
the Custom Tariff Act, 1975. 

(ii) O.S.R. 903 (E) published in 
Gazette of India dated the 
24th June, 1986 together 
with an explanatory memo-
randum making certain 
amendment to Notification 
No. 276/8S-Customs dated 
the 28th August, 1985 so as 
to provide for exemption 
from additional duty of cus-
toms on pOlyester fibre to be 
supplied to the handloom 
sector for the manufacture 
of low price fabrics under a 
duly approved programme. 

(placed in Library. See No. LT-
2772/861 

(2) A copy each of the following 
Notification (Hindi and English 
versions) issued under the Central 
Excise Rules, 1~ 

(i) O.S.Il. 738(E) published in 
G~ of Indw dakd ~ 
8th May. 1986 tocether with 
an explanatory note makins 
certain-amendment to Notiti. 
fication No. 177/86-CB dated 
the 1st March, 1986 so as to 
permit utilisation of special 
&cite Duty lyioa unutililed 

because of merger - of basic ' 
and special Excise Duties On 
certain commodities in 1985 
Budget for the payment of 
basic Excise Duty on finished 
Excisable goods. 

(ii) G.S.R. 795(E) published in 
Gazette of India dated the 
21st May, 1986 together with 
an explanatory memorandum 
regarding exemption to 
narrow woven man-made 
fabrics of width not more 
than 30.5 ems. from the 
whole of the duty of excise 
leviable thereon.' 

(iii) O.S.R. 796(E) publisbed in 
Gazette of India dated the 
21st May, 1986 together with 
an explanatory memorandum 
making certain amendment 
to Notification No. 109/75-CE 
dated the 30th April, 1975 
so as to substitute 'Chapter 
58' appearing in the opening 
paragraph by 'Chapter 58' 
appearing in the openins 
paragraph by Chapter 54 or 
S5 or sub-beading No. 5901-
20 or 6001.12'. 

(iv) O.S.R. 799(E) published in 
Gazette of India dated the 
22nd May, 1986 together with 
an explanatory memorandum 
regarding exemption to yam 
doubled or multifold from 
the whole of the duty of 
excise leviable thereon. 

(v) G.S.R. 800(E) published in 
Gazette of India dated the 
22nd May, 1986 tosether 
with an explanatory memo-
randum regardin8 exemption 
to plates, blocks, sheets and 
strips of m.icro-ceJlular 
rubber (other than pJates, 
blocks, sheets and strips of 
latex sponge) from the whole 
of the duty of excise loviable 
thereon. 

(vi) G.S.R.. BOl(E) publjshed in 
Gazette of India dated the 
22ad Ma),. 198I __ her 
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with an explanatory mem0-
randum reprding exemption 
to polypropylene staple fibre 
and tow tops from so much 
of the duties of excise as is 
in excess of amount calculat .. 
ed at the rate of Rupees SO/ .. 
per Kg. 

(vii) G .S.R. 811 (E) published in 
Gazette of India dated the 
27th May, 1986 together with 
an explanatory memorandum 
making certain amendment 
to Notification No. 221/86/CE 
dated the 2nd April, 1986 so 
as to exempt flavouring 
essences and concentrates 
used within the factory of 
production in the manufac-
ture of aerated waters. 

(viii) O.S.R. 812(E) published in 
Gazette of India dated the 
27th May, 1986 together with 
an explanatory memorandum 
allowing set-off of the excise 
duty paid on the flavouring 
essences and concentrates 
brought from outside and 
used in the manufacture of 
aerated waters. 

(bt) G.S.R. 813(E) published in 
Gazette of India da ted the 
27th May, 1986 together with 
an explanatory memorandum 
regarding exemption to speci-
fied parts and accessories 
when used as Original Equip-
ment in the manufacture of 
power tillers. 

(x) G.S.R. 814(E) published in 
Gazette of India dated the 
27th May, 1986 regardina 
exemption to tyres, tubes and 
flaps when used as Original 
Equipment in the manufac-
ture of power tillers. 

(xi) G.S.R. 81S(E) published in 
Gazette of India dated the 
27th May. 1986 together with 
an explanatory memorandum 
making certain amendment 
to Notification No. 6S/86-CE 

dated the 10th February, 
1986 so as to exempt internal 
combustion engines when 
used as Original Equipment 
in the manufaeture of power 
tillers. 

(xii) G.S.R. 816(E) published in 
Gazette of India dated the 
27th May, 1986 togetlier 
with an explanatory memo .. 
Tandum making certain 
amendment to Notification 
No. 7S/84-CE dated the 1st 
March, 1984 and 225/86-CE 
dated the 3rd April, 1986 so 
as to make certain changes 
in these notifications conse-
quent on the enactment of 
Finance Bill, 1986. 

(xiii) G .S.R. 825(E) published in 
Gazette of IndJa dated the 
2nd June, 1986 together ~ith 
an explanatory memorandum 
regarding concessional rate 
of excise duty of 20 per cent 
ad valorem for fuel effic ient 
petrol driven motor vehicles 
of engine capacity not excee-
ding 1000 cc. namely ~ motor 
cars, vans and cross--country 
motor vehicles as against the 
normal rate of duty of 25 
per cent ad valorem. 

(xiv) G.S.R. 850(E) published in 
Gazette of India dated the 
11 th June, 1986 together with 
an explanatory memorandum 
regaatrng exemption to self-
adhesive tapes of plastics 
from the duty of excise as is 
in excess of 2S per cent 
tid valorem. 

(xv) G .s-a. 883(E) published in 
Gazette of India dated the 
18th June~ 1986 toaetber 
with an explanatory memo-
randum making certain 
amendment to Notification 
No. 7O/77-CE dated the 7th 
May, 1977 So as to with-
draw Central Excise exemp-
tion in respect of Ciga:retles 
supplied for CoosUIDption OQ 
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board a vessel of the Indian 
Navy. 

(xvi) G.S.R. 884(E) published in 
Gazette of India dated the 
18th June, 1986 together 
with an explanatory memo-
randum making certain 
amendment to Notification 
No. 187/88-CE dated the 1st 
March. 1986 so as to substi-
tute the words and figures 
'Chapter 84 or 85~ appearing 
in the First proviso by the 
words and figures 'Chapter 
39 or 54 or 55~. 

(xvii) G.S.R. 855(E) published in 
Gazette of InJLl dated the 
18th June, 1986 together with 
an expLmatory memo(an-
dum makmg certain amend-
ment to Notification No. 
192/68-CE dated the 16th 
November) 1968 so as to 
substi~ute 'sub-beading No. 
4009,93' appearing in tbe 
opening paragraph by'sub-
heading No. 4009.92'. 

(xviii) G.S.R. 900(E) ::lnd 901(£) 
published in Gazette of India 
dated the 24th June, 1986 
together with an explanatory 
mernOl andum prescribmg an 
effective duty at the rate of 
10 paise per kilogram on 
'Cu~ tobacco for use in the 
manufacture of machine 
ro~led cigarattes and a nil 
rate of duty un 'du~t of 
tobacco arismg in the course 
of conversion of raw tobacco 
into cut tobacco into cut 
tobacco' while allowing 
simultaneously the sajd duty 
paid on 'cut tobacco to be 
set off agdi:1st the excise duty 
payable on cigarret tes. 

(xix) G.S.R. 904(E) publisbed in 
Gazette of In jia dated the 
24th June, 1986 together with 
an e~planatory memor,lndum 
making cer(Lljn amendment 
to Notification No. 191/85-
CE dated the 28th August, 
1985 so as to provide for 

excise duty exemption to 
polyester fibre to be supplied 
to the hand loom sector for 
the manufacture of low price 
fabrics under a duly approv-
ed programme. 

[Placed in Library. See No. LT-
2773/861 

Correction of answer to USQ No. 3464 
re : Licences issued to UPTRON for 

electronic industry 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ v. PAt'lL): I beg to 
Jay on the T.lble a Stdtement (Hindi and 
English versons) (i) correcting the reply 
given on 19 March, 1986 to Unstarred 
Question No. 3464 by Shri Harish Rawat 
regarding Licences issued to UPTRON for 
Electronic rndustry and (ii) giving reasons 
for delay in correcting the reply. [Placed 
in Library. See No. L T-2774/86]. 

Notification under Administrative Tribunals 
Act and All India Services Act 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL~ PUBLIC 
GRIEVANCES A'ND PENSIONS (SHRI 
BIREN SINGH ~ENGTI) : I beg to lay 
on the Table :-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-sect ion (1) of 
section 37 of the Administrative 
Tri bunals Act, 1985 :-

(i) The Orissa Admin :strative 
Tribunal (Salaries and AHo-
wances and Conditions of 
Service of Chairman and 
Members) Rules 1986 publi-
shed in Notification No. 
G.S.R. 935(E) in Gazette of 
India dated the 4th July, 
1986. 

(ii) The Orissa Administrative 
Tribunal (Procedure) Rules, 
1986 published in Notifica-
tion No. O.S.R. 396(E) in 
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Gazette of India dated the 
4th July, 1986. 
[Placed in Library. See No. 

LT-2775/86] 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) of 
section 3 of the All India Services 
Act, 1951 :-

(i) The Indian Administc.1tive 
Service (Pay) Fifth Amend-
ment Rules, 1986 ~ublished 
in Notificcltion No. G .S.R. 
378 in Gazette of India 
dated the 31st May, 1986. 

(ii) The Indian Police Service 
(Fixation of Cadre Strength) 
Second Amendment Regula-
tkns, 1986 published in 
Notification No. G.S.R. 380 
in Gazette of IndIa dated the 
31st May, ] 986. 

(iii) The Indian Police Service 
(Pay) Second Amendment 
Rules, 1986 pubhshed in 
Notific.,tion No. G.S.R. 408 
in Gazette of India dated the 
7th June, 1986. 

(iv) The I ndian Police Service 
(pay) Amendmen t Ru les, 
1986 pubHshed in Notifica-
tion No. G.S.R. 409 in 
Gazette of 1 ndia dated the 
7th June, 1986. 

(v) The All India Services 
(Leave) Amendment RuJes, 
1986 pubJished in Notilica-
t,on No. G.S.R. 411 in 
Gazette of Indi.l dated the 
7th June, 1986. 

(vi) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Sixth Amendment 
Regulations, 1986 pubiished 
in Notification No. G .S.R. 
412 in Gazette of India dated 
the 7th June, 1986. 

(vii) The Indian Police Service 
(Pay) Third Amendment 
Rules, 1986 published in 
~otification No. G,S.R,. 480 

in Gazet te of India dated the 
28th June, 1986. 

(viii) The All India Services (Study 
Leave) Amendment Regula-
t.ons, 1986 published in 
Notification No. G.S.R. 496 
in Gazette of India dated the 
5th July, 1986. 
[Placed in Library. See No. 

L T-2776/86] 

12.08 hrs. 

MESSAGE FROM RAJY A SABHA 

[English] 

SECRETARY GENERAL: Sir, I have 
to report the following message received 
from the Secretary-Genel al of Rajya 
Sabha :-

"In accordance with the provisions 
of rule I I I of the Ru ~es of Procedure 
and Conduct of Business in the 
Rajya Sabh:l, 1 :-tm directed to en-
c!ose a copy of the Indian Electricity 
(Amendment) BJ]I, ]986, which has 
been passed by the Rajya Sabba at 
its s·tting held on the 22nd July, 
1986." 

INDIAN ELECTRICITY (AMEND-
MENT) BILL AS PASSED BY 

RAJYA SABHA 

SECRETARY GENERAL: Sir, I lay 
on the Tclble the Indian Electricity 
(Amendment) Bin. 1986. as passed by 
R,ljy,l Sabh,L 

12.09 brs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Twentieth Report 

SHRI M. TH..-\MBI DURAl (Dharam-
l>uri) : I beg to present the Twentie~ 
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Report (Hindi and Enslish versions) of the 
Committee on Private Members' Bills and 
Resolutions. 

MR. SPEAKER : Hon. Member, May 
I remind you that whatever you have in 
your mind to discuss on the floor of the 
House, you are always welcome to come 
and give notices properly. About Calhng 
Attention and !til such things which you 
want to raise on the floor of the House, I 
cannot and I am not expected to reply to 
aU of them on tbe floor of the House, 
here. But I can assure you ..... . 

SHRI GIRDHARI LAL VY AS (Bbil. 
wara)-rose 

MR. SPEAKER: No ; don't discuss 
with me like this. You are we:come, and 
I wi)) not bar any discussion which is 
worthwhi:e. The~c is nO question at all. 
But why do you want to do it like this? 
Why can't you come and tell me ? 

(Interruptions)·· 

MR. SPEAKER: Not anowed. 1 will 
ask you to withdraw from the House. 
Don't misuse your authority. Don't mis-
use your position. Read the rules and 
then come to me. It is very bad on your 
part. Now Caning Attention. Mr. 
Zainu) Basher. 

12.10 Ms. 

CALLING ATTENTION TO MAlTER 
OF URGENT PUBLIC IMPORTANCE 

Acute power shortage iD 'Various parts 
of tbe country 

!English] 

SHRI ZAINUL BASHER (Ghajipur): 
I beg to call the attention of the Minister 
of Energy to the following matter of 
urgent public importance and request tbat 
be may make a statement thereon: 

40' Acute power shorta~ in various 
parts of the country aDd the amoD 
taken by the OoveJ'JUDCnt in that 
reaard." 

( Translation] 

SHRI GIRDHARI LAL VY AS (Bhil-
wara) : It has not rained' in Rajasthan and 
it is in the grip of famine .............. . 

[English] 

MR. SPEAKER : You are entitled to 
have the discussion ........... . 

[Trans/Qtion] 

SHRI GIRDHARI LAL VY AS ; Severe 
femine conditions exist there. 

MR. SPEAKER: If this is so, then 
you shou!d come and meet me in my 
Chamber. Wby don't you come? 

SHRI GIRDHARI LAL VY AS : Wo 
are submitting it to you ..... . 

MR. SPEAKER: Go ahead, who is 
stopping you from doing so 1 This is not 
the way. you are creating pandemonium 
in the Housc. 

(Interruptions) 

MR. SPEAKER: You may be riaht 
but this is not the way_ You come and 
meet me and I shall carefully listen to all 
tbat you have to say and allow that which 
is important. 

SHRI GIRDHARI LAL VYAS: We 
shall not come to you in this regard. 
Whatever we have to say, we shan say it 
here. 

MR. SPEAKER : I shall not listen to 
you here. 

SHRI GIRDHARI LAL VY AS : This 
is the floor of the House. We must make 
our submission here. 

MR. SPEAKER : ThCD I shall Dot pay 
any attention here. These are the ru)cs. 
You haye yourself framed the rules. 

(English] 

I have not made them. You have made 
them. . . 

[Translation1 

SHRI VIRDHI CHANDER JAIN 
(Be finer) : We shall meet you. 

(lnterruptioru) 
___ .) A 
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MR. SPEAKER : You may break the 
rules, and if you say, I would also break 
them. But thi~ is not the way. 

(Interruptions) 

MR. SPEAKER : You come and talk 
to me in my Ch:lmber. If there is some 
important issue, I sh.1U certainly allow 
that to be raised in the House. 

[English] 

PROF. MADHU DANDAVATE (Raja-
pur) : There is the question of the dignity 
of the House. The. e is the dign ity of the 
Prime Minister~s office. You get so much 
angry with us that it is not possible to 
argue with you ..... . 

MR. SPEAKFR : There is no question 
of getting; angry. Whatever is worth, 1 do. 
But when I h'1ve studied this matter, I 
C3nnot allow It. 

PROF. MADHU nANDAVATE: But 
you don~t allow us even to convince you 
in your Chamber. 

MR. SPEAKER : Always. 

PROF. MADHU DANDAVATE: We 
are not very keen to come ta your Cham-
ber. but you dO,1't. ..... 

MR. SPEAKER: It is not my Chamber. 
Who s~ys it is my Chamber? 

PROF. MADHU DANL>AVATE: 
Naturally. That is your Chamber. This 
is OUf Chamber. 

MR. SPEAKER: Th.lt is your Cham-
ber. I am your servant. I carry out your 
orders. 

PROF. MADHU DANDA V ATE : We 
will invite you to this Chamber to expLlin 

MR. SPEAKER : I carry out your 
orders; I can y out your dlrectiC' ns ; I 
can y out your rules. 

PROF. MADHU DANDAVATE : It is 
extremely d\fficult to raise any procedural 
issues. You shout so much at us that we 
feel guilty r.s if we &'re committ.ng some 
~!n or crime. 

(In! erruplions ~ 

(Translation 

MR. SPEAKER: Now you see what 
they are doing. 

(Interruptions) 

SHKI GIRDHARI LAL VY AS : Prof. 
Dandavateji, you will have a sore throat. 

PROF. MADHU DANDAVATE : I 
will never have a sore throat. My throat 
will remain like this throughout life. 

(Interruptions) 

MR. SPEAKER: All that you say will 
be done. 

(Interruptions) 

[English1 

THE MINISTER OF ENERGY 
(SHRI V ASANT SA THE) : I share the 
concern of the Hon'ble Members about 
the power shortage in the country. The 
present power shortage is mainly on 
account of the demand for power out-
strIpping the generation, and reduced 
hydel gel~eratjon due to low reservo!r 
levels. At the same time, the delayed and 
we. k monsoon conditions in several p~~rts 
of the coulltry have led to an increase in 
the demand for power in the agricultural 
sector. 

Sir, I would like to assure the House 
that all pOSSible me.1SUles ale belng taken 
to augment the availability of Power. The 
Seventh PJa,l envis.rges commissioning of 
an additiOl.a 1 power generation cap.lcity of 
22,245 MW. In 1985-86, a capacIty of 
4,223 MW was added which 1S the highest 
ever in ..lny year. The generation in 
1985-86 was 170 billion units, which was 
8.6% more than the generation in 1984-85 
and the target of generation was also 
achieved. 

The thermal component in our tota 
installed capacity is about 64%. The power 
availability, therefore. depends very sub-
stantially on the performance of thermal 
power stations. The plant load factor of 
thermal stations during 1985-86 reached 
52.4% as compared with 50.1% in 1984-85 •. 
Measures are being taken to further 
improve the P.L.F. A Cc:ntrally sponsored-
Renovat· on & Modernisation programme 
witl~ ~ Cen~ral -component of Rs. SOQ 
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erores is being implemented to achieve 
this objective. 

The generation during April to June in 
the current yeal was 10.4% more than the 
Meneration in the corresponding period of 
last year. However, St<.ltes such as Utt..lr 
Pradesh. Kerala, Kamataka. Tamil Nadu, 
Bihar and Orissa have experienced power 
shortages of more than 10% during April 
to June in the curreDt year. Most of these 
States depend to a substantial extent or 
even entirely on hydel genercltion. Kerala, 
which has only hydel generation, had a 
satisfactory power supply position till the 
middle of June but the State had to 
impose power cuts and restr~ctions due to 
the unsatisfactory mons.)on conditions to 
which I have alreajy referred. To the 
extent possible, assistance is being arc In-
ged for deficit areas from neighbouring 
systems. Simult.lneously ~ demand manage-
ment measures are also being implemented 
following a system of graded priurities. 
While doing so, a higher pr~orlty is being 
accorded to the agricultaral sector and its 
minimum requirements are being met. 

The C!ntral sector stations have co lti-
nued to perform at high levels of 
efficiency, and have achieved a Piant Load 
Factor of 66.5% during the first quarter of 
1986-81. This has assisted in mitigating 
the power shortages and in managing the 
demand in the States. Wi h the increasing 
share of Central generation, the stability 
of power supply JS expected to improve 
further. 

Hon'ble Members would appreciate 
that there has been a conslder ..\ble 
improvement in the over-all availability of 
power. However ~ some States are still 
facing a power shortage mainly on account 
of their own thermal stations not per-
fotming weU~ a5 also due to low hydel 
aeneration. I may assure the Hon 'ble 
Members that no efforts will be ~pared to 
assist the States in all possible ways to 
meet their power requirements to the 
maximum extent possible. I apologise for 
the delay in coming to the House. 

l T~ans'atlonl 
SHRT ZAINUL BASHER: Mr. 

Speaker, Sir, I agree with the han. 
Min,ister on this point and I am also vory 
~py ~boqt i~ tll_l t~~ Ce~tr~l sectof 

(C.A. Diss.) 

power stations are functioning very 
efficiently. If these power stations had not 
functioned propelly, then the serious 
problems which the States are already 
facing in regard to power would have been 
agglavated. So far as 'the efficie:1cy of the 
Central sector power stations is concerned. 
I am all praise for that, but the Sta te 
E .ectricity Boards are more responsible 
for the grim s.tuat~on of power supply at 
present. With the exception of one or two 
States. all the other Sute Electricity 
Boards are not functIoning effic:ently and 
compl:lints regarding their negligence, 
inefficiency, corruption anJ poiitica I acti· 
vities have been raised in this House and 
oatside several times during the past few 
years. 

MR. SPEAKER 
minutes to speak. 

Y 0U have only ten 

SlIRI ZAINUL B·X.SHER : I shall not 
take m07e time than th 1 t. A fter so many 
days, I h~ve come to the conclusion that 
it would be very d;fftcult :0 lrnprove the 
functioning of the State Electricity Boards. 
The R.ljya-dhyaksha Committee bad kept 
this point L1 view whi'e recommending (hat 
the subject of power gene:ation and 
distribution shpuld be brought on the 
Union List. fhat would faciJitde the 
generation and distribution of power. If 
it is not possible to bring power d istri-
bution on the Union List, at least the 
subject of power generaLon must be 
brought thereon. There is no w~y except 
this. The various Energy Ministers had 
assured this House several times that talks 
were being held with the State Govern-
ments in regard to this matter clOd th~jt 

some solution would be found out after 
the talks. I want to know whether there 
has been some slackness in the efforts 
initiated by the Centra t Governn1ent bet-
ween 1981 and 1982 in this connection. 
and whether the Centre itself is evading 
the issue? I would also like to know 
about the reaction of the State Govern· 
ments in this regard and what steps the 
Centre is going to take in this regard ? 

I want to draw the attention of the 
han. Minister to the f.lct that the share of 
hydro-power has been declining and we 
have been paying greater attention to the 
thermal power generation, whereas it is 
easier and less expensive to generate 
hydfo~power. Small hydel power st~tjons 
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can be installed near our several water-
faUs. Many of our big hudro-power 
projects have been held up due to the 
inter-State disputes. In So many cases~ the 
projects have been held up because of the 
disputes regarding the canals flowing from 
one State into the other and as a result 
of them, big hydel-power stations are not 
being inst ... l.lled. In such cases, small 
hyuro-power stations can be instalIed 
which involve lesser cost. At least, the 
power requirements of a particular area 
can be met by such small power stat.ons. 
I want to know what the Government is 
do·ng for the extens.ve exploitation of 
our hydro-power resources? 

Thirdly, at certain places in our States, 
the distribution and transmlSSlon losses 
are more than 40 per cent. Our Govern-
ment itself admJts that the average 
transmiss on loss comes to 20 to 30 per 
cel1t. These transmiss:on losses occur due 
to various reasons. Somehmes, they are 
caused due to some technic.,ll faults and 
sometimes due to malfur..ctivnicg of tlans-
formers. r\ huge loss is caused due to 
power thefts <lIso. But no effective steps 
have been taken to check the theft of 
power. Although legal provis:ons are 
thel e to treat power theft as any other 
kind of t heft, yet only the small farmers 
and consumers, who resort to this practice 
to a very little extent, <Ire apprehended 
<:lnd the large scale power thefts by the 
b:g industries go unnoticed because the 
offiCIals of the Electricity Boards remain 
in colJusion with them. I would like to 
know what steps - are being taken to 
apprehend and punish such criminals and 
to reduce the t 1 ansmission losses '! 

I would also like to say that the new 
industries which ~ re being set up are very 
much in need of power, whether they are 
in the private, public or in the joint 
sector. Now-a-days, neither any small nor 
big industry can funtion without power. 
Are the Government taking any steps to 
ensure that every new industry may 
install a captive power plant so that it 
cou~d draw upon its own source of 
power? Is any scheme under the Gove~n .. 
menfs consideration whereby captive 
power plants may be installed in th~ joint 
and the private sectors also and Will the 
Government give incentives and assistance 
to those who set up such plants '? 

12.25 hrs. 

[MR. DEPUTY SPEAKER in the ChaIr) 

I English] 

SHRI THAMPAN THOMAS 
(Mavelikara) : Mr. Deputy Speaker~ Sir. 
the whole n ·tion is in the grip of power 
shorlage. HundIeds of factories are 
Jocked out, lakhs and workers are laid 
off. millIOns of mandays are lost and the 
Gross N<~t:onal PrOduct worth billions of 
rupees IS lost. I will just invite the atten-
tion of the hon. Minister to the various 
news items which have appe_lfed in the 
Pless with these tilles-

"Blackout in N. lndia"-this has 
appeared in a recent edit.on of The 
Hindust 'n Times. 

, 'Industt ial Growth slowed by power, 
mining sectors" 

'''Bleakdowns in DeJhi power net-
work" 

"Paridabad industries hit by power 
crisis" 

"Ghaziab3.d hit by power~cuts" 

• 'Many States in the grip of power 
cdsis" 

UMassi ve power faiture in tbe 
North" 

"Power crisis hits most States" 

"Power problem acute in Rajasthan" 
.. . (Interruptions). 

MR. DEPUTY SPEAKER: No, no, 
you need not read out aU tbat ..... . 

(Interruptions) 

SHRI THAMPAN THOMAS: These 
are the important things which have come 
in the Press nnd where the Minister and 
the State Governments are sleeping .....• 

(blterruptions). 

MR. DEPUTY SPEAKER: You can 
ask the questioD ...... 

(Interruptions) 
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SHRI THAMPAN THOMAS: I am 
trying to show the gravity of this pro ... 
blem, Sir-

"People have power-cuts in Delhi.u 

"City suffers from major power-
cuts" 

UKarnataka, Onssa, eastern region-
Acute power shvrtage aheadH 

UWorst-ever power crisis hits Kerala 
industry" 

"Severe power cuts in Calcutta & 
Suburbs" 

"Power supply in Punjab erratic" 

"Power position in Kerala ple-
carious" 

. . . (Interruptions). 

MR. DEPUTY SPEAKER: There is 
no point In going on say mg all these 
things. Whatever you want to know from 
the Minister, you put the question. ThIs 
is what everybody knows and that is why 
we are now discussing this Calling 
Attenhon. Don't waste the time by going 
on read ing out. 

SHRI THAMPAN THOMAS = I would 
like to point out that the lethargic atti-
tude shown by the Energy Minister of 
·various States and the Centre has retarded 
the production of this country. One tenth 
of the world per capita consumption ,is 
the average consumption of an Indian 
citizen in the matter of energy. We are 
much more behind the average inter-
national standard in the matter of energy 
consumption. 1.1 spite of that, the 
factories, the mills and the other areas are 
closed down an account of Lick of energy. 
Recently, two days back, the hone Prime 
Minister was mentioning about the trade 
Union leaders taking the society to ran-
som. I would lik.e to ask whether these 
Ministers are not taking the society to 
ransom by losing the production of this 
country a nd whether the Government is 
aware of all these things. 

My State, Kerala, is facing an acute 
crisis. Hundred per cent power-cut JS 

there. All the workers are laid off due to 
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the closing down of the factories. Nothing 
is functioning there. And what is the 
production loss "1 The production lOIS per 
day is Rs. two crores and my State is 
gOing to face a severe financial crisis in 
the future to come. What are the reasons 
for this 1 It is because of the short-
sightedness of tbose who planned to 
produce electricity from the hydro-electric 
projects in such areas where they could 
not get water. Because of the defore-
station and all that, the water level is not 
incre..tsing and there is acute shortage of 
power. What IS declared now is that there 
will be power-cut throughout Kerala. 
Kerala is a State which was giving power 
to the neighbouring Sta tes. So, I would 
like to urge upon the Central Government 
that it IS the1r duty to plovide electricity 
to Kerala. Energy and enerKY SOurces are, 
the national wealth and they should not 
be allowed to be given for ransom by the 
State Ministers and the State Ministnes . 
Therefore, I would suggest that no factory 
should be permItted to close down for 
want of energy. If any factory JS closed 
down for want of energy, then the Central 
Government should Intelfere and provide 
the same. 

As regards Kerala, according to the 
power pact we are entitled for 45 miUion 
units of electncity from Kalpakkam and 
Ramagudam but we are not given that 
quantity. So, I would suggest that in order 
to saVe Kerala from this critical situation, 
the Central Government should Undertdke 
the responsibIlity to supply electricIty to 
Kerala from the Kalpakkam and the 
Ramagudam projects. All the expenses 
should be met by the Central Governmen t 
and electncity should be supplied to 
Kerala to run the factories. 

'Vt!e can produce 3.000 MW in OUf hydel 
proJects. What we have exploited so far 
is only 1,000 MW and odd and the rest of 
the water is allowed to flow ioto the 
Arabian sea. If the Central Government 
interferes, that can also be exploited. In 
the last ten years, there has not been even 
a single hyde I power project commissioned 
in Kerala. The last hydel project was 
commissioned about ten years a80. Till 
date n~ ~ther project bas come up. I urge 
the M,nlster to come forward and to 
wake from the sleep and help tbe workers 
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and put the workers and the fa~torjes in 
order at the earliest opportunity. 

SHRI T. BASHEER (Chirayinkil): 
I know my time is limited. 1 win, there-
fore, specifically deal with the prob!em of 
my StJ.te-Kerala. 

Kerala depends purely on } Iydel system. 
Because of delay in set-lng of South-West 
monsoon, the storage POSItIon in Hydel 
reservoh s of Kerala has become pre-
carious. Though meterOioglcal prediction 
WdS that the monsoon WIll set 10 the last 
week of May, there has not been any 
significant lain In the catchment areas of 
Hydel reservoir so far. This situatIOn 
makes the power position worst. The 
State faees acute power shortages. The 
power cut was unposed on 13-6-1986. 

The exten of power cut IS almost 100% 
to high tens on and extra-tens on con-
sumers. No mdustnes h.lve been exempted 
from power CUl. The loss to the lOdustry 
by power cut h,tS been eSdma.ed to be 
Rs. 146 crores. This is upto- 15-7-86. NlDe 
sta.te public sector undertakings and one 
centr tl Government undertaking have been 
closed. 

Ker,lla has not been dlawing any power 
from her shale from the Central Sector 
Units of RamagunJam in Andhra Pradesh 
and Kalpakkam III Tamllnadu. 

Now in Vlew of tbe extremely difficult 
situa:ion tbe State Government lequested 
the Central Electricity Authonty. and .the 
Department of Power to ma~e ImmedIate 
. r gements to pass Kerala s sha -e from ,lr .In . h 
the Central Sector. The ~roblem IS t at 
there is no direct transmISSion system to 
Ke:::-ala from the Central Unit. So, to s0rt 
thlS problem this can be done through 
Andhra Pro.ldesb, Karnataka, Tamll-Nadu 
electricity boards. So, I urge ~pon .the 
G ment th it theY may take ImmedIate overn ~ .. 
steps to supply electrlcl~y from the Central 
Sector U nits. I would hke to know what 

G vernment have taken and when steps ) ? 
will it be given effect to . 

1 his last statement the hon. Minister 
stat:d that the s.tuat.on in Kerala m this 
regard was not bad. That IS not true. For 
the last few years Kerala has been suffe-
ri1l8 from acute shortage of energy. In the 

(C.A. Diss.) 

year 1982 there was l000A, cut. Even in 
1983, 1984 and 1985 the situation remained 
the same. So, it is high time to have a 
plan for this in so far as Kerala is con-
cerned. 

Kerala is having hydel system. There 
should be some other source too. There 
is a request by the Kerala Government 
that some other system must be esta-
blIshed. I think KeraJa Government 
suggested nuclear Plant for the State. I 
would like to know what steps have tbe 
Central Government t3ken in this regilrd 
and what IS tbe decision whIch the Central 
Government is going to take? 

Thel e are a number of hydro-electric 
projects and schemes pending clearance 
from the Centre 1 would IJke to know 
from the Central Government what steps 
they are goi -lg to take to clear these 
pcojects. 

My seniol codedgue Sbii Zainul Basher 
has said that there IS abundant scope for 
the settmg up of mini-hydro projects. 
In Kerala. We have many rivers and 
there IS ample scope for the setting 
up of mLll-hydro projects. GOvern-
ment must take steps to exploIt all 
these capabilities. The Central Government 
sho.,dJ give financial assistance for such 
schemes. Lastly, I understand that the 
tl.ansmission and distribution Joss in 
Kerala IS very high. ThIS is because the 
equipments, transmiSSIOn lines etc. are 
very old. Only reDov~tion and modetnisa-
S.lt.on programmes can S.lve the situation. 
So I request the Government that they 
should give the necess~ifY finanCial assIs-
tance. I urge upon the Government that 
Govt. must give special consideratIon to 
Kerala in thIS respect. With these' words 
I conclude. 

[Translation] 

SH. MARISH RAWAT (Almora) : Mr. 
Deputy Speaker, Sir, our wise Mini$ter 
has given a very short reply to the ques-
tion of such a bOg problem. It would 
have been better had he devised a equally 
sm~1l formu~a to solve the problem. 

III the beginning of tbe sixlh plan we 
had laid great e'nphas's on the power 
sector but now it seems t_at tlew1y ita 
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importance is 10sIOg grvund in the minds 
of the planners as well as the pe.)ple in 
tbe Central mLlIstry. What 1S the reason 
for all this? By the end of the Seve'lta 
Plan. we s:lOulJ generate atle_lst 31000 
MW of aJditilJnal power so as to meet 
our needs. The hon. Minister in h ,s 
reply has told that 22000 MW of auditio· 
nal power WJulJ b.! 6~ner...Ltej. I W.lllt 
to know w:lether h';! pro ):)5e to ap :~roach 
fIe PJ tnning Cp,ll'niss on .IOJ the Cabinet 
t.;) it1cr~J.::,e LIe OLl 'Y 0;:' th.! ,)1.1n t) 
bridge the g.lP b.!tw..!en the product,on 
anJ the ,:ctua \ neeJ so <l~ to i emo Ie the 
present sho;tage of po .ver by the end of 
this Plan? 

The second th:ng 1S that 111 one part of 
the count·y or t.le other, sh ,)rtage of 
power is often experienced. To solve this 
problem, the idea of formmg a na' ion tI 
grid has been put for~.l.fd rna 1Y a t me. 
But what to t.tlk of natIOnal griJ, 
we ha ve not bee.1 ab Ie to develop 
even the region.!1 grids so far. You 
have held consultatio lS W ~th the 
State Governments sep.ll ately, but the 
maximum work in this direction is 
to done by )OU, I.e. by the Cen;ral 
Gavernmel1t. I would ltke to request dnd 
know f10m the ho.~. M nister as to Wh .. lt 
steps h s Mmistry is going to t .~e to form 
the nationai griJ a Id to st. engthe 1 the 
regional g, ids <1 

Mr. DetJuty Speaker: Sll, if you perm,t 
me and gia 1t me four m nutes more, then 
I would subm.t to the hon. MinIster that, 
as our frie lJ Sbri Zainul Basher hal) slid. 
a b...llance ought to be main~a!Oej between 
thel"mal power and atomic a ld hydel 
power generation. This prov.sion is there 
that out of the total power, the share of 
thermal po~er would be 64 per cent dod 
that of hydel pJwer 11 per cent, whereas 
the pot~ntia\ of hydel powe'r is so much 
th.lt we can increase Its share up to 50 per 
cent. 

The san;;t,onej projects of 1972 and 
before~ which could add 2000 MW of 
power are progressing at a very slow pace. 
The Teh'·I Project in Uttar Pr<.ldesh invol-
ves hu 1.dre ~s of crores of rupees but you 
:.re not sanCLon ng even crores of rupees 
al1d you expect that the State Government 
would ~plete it. When you and the 
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Planning Commission wonld not help 
them how would the State Government _be 
able to cvm;>lete it 1 The Plannins 
Minister is prese:1t here. He should come 
forward to Off~l· he.p. I would like to 
know from the hO.l. Minister which are 
such projec.s, State-wise, as were cleared 
by the Planning Commission in 1972 or 
befoer t"lat, 3.'1 I h td they been completed 
in time what amount or power would have 
been maJe available frJm them? What 
steps your Ministry is taking to 'lelp the 
Sates to get those projects co'nplete j to 
least durIng this Plan period? 

I would like to point out that the trans-
miss.o.l L)ss In DeJ:li is above 20 per cent. 
Now-a-days transm.ssion loss is a dig lified 
name of theft. This has been termed as 
trans:n [ss on 105s bee lUse they a1 e afraid 
calling ,t theft. l wo·tlJ like to say that If 
the tf ansmission loss of Delhi IS red uced 
by one per cent, theu It will result in a 
p.o it of more than Rs. 2 cr ,xes. What 
acLon are you going to take to reJuce this 
tran5'niss.onal loss by setting an example 
in Delhi? 

The RajyaJllyaksha Camm.ttee. an 
exper~ comm,ttee of the Planning Gom-
mission, has ..llso suggested how funds 
should be al ocated for power gene,-ation, 
transm .ssion, distribution anj R.E.C. But 
we find that attention is paid to power 
generation but its distnb.llion and R.E.C 
are not given any attention. The situation 
at present IS such tllat t:Iere are a number 
of State') wile e the percentage of rural 
electnfication is below the national 
average. 

I would like to know from the hon. 
MI~ ster as to what ste!)s his Ministry is 
takmg about the States where distribution 
system is very weak and the work of 
R.E.C. is quite unsatisfclctory ? 

The reason for non-achievement of the 
target of power production in the Sixth 
Five Year Plan was under-utilization of 
the capacity of thermal power plants. In 
1984-85, when Shri Arun Nehru was the 
Minister for Power, he had increased the 
c,lpacity utiLz ttian of the thermal piants 
by plying perso.lal attention. But now 
again it has staneJ declining, which is 6 
to 7 per ceOl in the Central Sector and in 
the State Sector, it is more than 11 or 12 
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per cent. I woutd 1 ike to know from the 
hon. Minister as to what is the plant 
load factor in the other countries at pre-
sent and wh~t is the plant load factor of 
the thermal power plants in our country? 
Today. we have got our own m chines 
and co.!l is dso being supplied in time. 
So, now the improvements can be brought 
abolit. What action the hon. Minister 
proposes to take in this direction? 

A number of projects of Uttar Dradesh, 
which include Dohri-Ghat project a1s':), 
are under the consideration of your 
Ministry. In the same way, some more 
power projects of Uttar Pradesh are 
pending with you. You are ac~ing with 
great frugality in this matter. I would like 
to know when will you ',clear the Dohri-
Ghat Project. about which our Rai Sahib 
is very tTluch worried, and the other 
projects? 

(English] 

SHRI I. RAMA RAJ (Kasaragod): 
Mr. Deputy Speaker, Sir, we have been 
Jooking at the heajiines of the papers 
from almost aU the corners of the country 
to find out where we have the problem of 
acute electr:city short<.ge. In this coa-
nection, I w,'nt just to point out one 
thing. Our Minister of State for Power 
has narrated s,)mething recently, ,'nd I 
quote fron1 the Hindustan Times dated 
21st July 1986 as follows : 

Hyde' capacity below target 

"Against the targeted addhion of 
4.760 MW hyde) capacity during the 
sixth Five Year Pbn~ the achieve-
ment was only 2,873 M\V. ~1inister 
of Slate for Power, SushiJla Rohatg; 
told Mr. K.K. Brrla (Ind) in a 
written rep1y in the Rajya Sabl:a 
today. 

"The Minister gave various reasons 
for the delays in different projects. 
She said the total hydro-electric 
potentia 1 of the country had been 
assessed at 85.544 MW at 60% load 
factor out of which 12.40% had been 
developed and 5.77 per ceEt was 
under development. 

"The total hydro-electric installed 
~apacity of the country at the end of 
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the Sixth Plan was 14,466 MW. A 
capacity of 5.S.:'!] MW was expected 
to be added during the Seventh 
Plan." 

Any way, since the Micisier has agreed 
that with reg,lrd to hydel projects we have 
not re'lched the target, 1 need not go to 
the problems of other parts of the 
country. 

Regarding the problems of KeraJa, two 
of my friends have dealt with them in 
detail. The power cut :n 1983-84, the year 
of very a bad d}-ought for Kera]a, was 
only 60%, But this year, we had a cent 
per cent power cut for the major factories, 
specially of high tension and extra high 
tension. The Electricity Board were quite 
reserved. They were not awa~ e of the 
magnitude of the probJem. At the last 
minute only they took up the matter. ar:d 
we have to thank the Governments of 
Andhra, Tam.1 Nadu and Mahar. shtra 
because during the time of d fficulties they 
have come with a supply of 7,00.000 un:ts 
from Maharashtra and 5,00,000 un~ts 

from Tamil Nadu a clay. Hard reality is 
that Kerala has not added a single unit to 
the grid, s inee the Pl esent capacity was 
ach eved in 1976. Power projects row 
under construction will "dd only 725 l\1W 
but we do not know when they wilt be 
completed. Though Kerala h~s vast 
potent ;al to develop hyde I projects, only 
30 per cent is tapped so far. It is said that 
this small State h3s a power potential of 
3 000 ~fW at 60% load factor. The present 
installed car ac!ty is on]y 1,01] MW. The 
main reasons for stagnation of power 
gener~:tion in Ker:1la is delay in getting 
clearance flom the Union Go\'ernrnent 
undeI Forest P, e\ ention Act and also 
frcm ecole !;"!ic31 angle, stay ordel s from 
courts hy cOI:t ractors, militant trade 
unionism rnd reduced alIcc~'t'on of plan 
funds. Almost all the resen oirs are silted 
reduc:ng the capacity wh:ch is due to soil 
erosion which in ttil n. is dl e to defore-
station. No usefttl I'urr<'se \'~ill be served 
unless \\e pcint out some remedial 
me:' sures. They are : 

It is not practical to h:1ve theml&1 
stations in States like Kerala sjnce the 
entire coal has to travel long d~st~nce. 
Large space is required to dump the .sb 
and therefore thC? cost wo~ld be ~~Of: 
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bitant. Nearly 10 to 15 tonnes of coal is 
required for one M.W. 

My Chief Min;ster has already approa-
ched the Government of India with regard 
to setting up an atomic power plant, since 
by the past exper .ence we feel that depen-
dence on hydel power had proved un\Vjse 
because of frequent monsoon failures. 
Tbere is also a section of people who 
opposed th:s move in view of the possible 
radiation leak in a thickly populated 
State like Kerala. 

Thirdly I want to point out that elec-
tricity can be proJuced from the noo-
conventional e;1ergy sources like sunlight 
and tid.l] waves. I would like to draw the 
attention of the hon. Mm1ster to a write-
up in Sunday March. 1985 with a head ing 
"Power from the Sun". We are ready to 
import foreign technology but this techno-
logy is not new for our scientists also. I 
have seen a young g'rl from one of our 
high schools demonstrating how energy 
can be produced from sunlight. In this 
article, it is desc 'ibed how a team caned 
Me Donnell Do Iglas te 1m met officials of 
the new!y set U;J De.lartment of Non-
Convention J Energy Sou"ces :1t M Idras 
and other de)artments. While explain:ng 
the p:ocedure, they mentioned that the 
cost factor to set up the complete facility 
to generate power equiv.Jle \t to 12 1/2 
m.w. wi1l b;! Rs. 23 c 'ores, wh;ch is almost 
equivalent tJ the cost from the thermal 
plants. The overdj~ng a1vant 'ge is that 
the expenses for the steering type of power 
plant is that the:-e are no recurrent cost 
eKce~t for m tinten iOee. There is no time 
left to e'<.p\ain the w:lo~e matter in the 
mentioned art:cle but there is a saying in 
Malaya~am that the cat may be of wooJ 
or mud but it must catch the rac. The 
need of the hO'.lr ~s that concerted efforts 
are neces~ary on the part of the Govern-
ment to urgently attend to long-term 
and sbort -term problems· on the power 
front to prevent crip;_:>ling of our industry 
and agriculture. 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : Sir, I am thankful 
and obliged to the hon. Members who 
have raised some very valid po:nts th1'ough 
tbis caJ1ing-~ttentjon. 

As far as sbortaJe of power in Southern 
reJion is ~~rqedt particql4fJy m~nJf9q 
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was made by nearly three Members about 
Kerala. The situation is that this year 
pa rticularly as the monsoon got delayed 
the reservoirs in Kerala do not hav~ 
adequate water and that created a sudden 
situation of shortage wh:ch has resulted in 
large scale power cut-in certain sectors 
even 100%. We took immediate measures 
in the sense, I met the Chief M;oister and 
the Energy Minister of KeraJa very 
recently. I told him that immediately what 
can be done is, we can give some power 
from the neigbbouring States. There are 
short-term and immediate measures as 
well as long-term measures that we C1n 
think of. But long-term measures are not 
of much help immediately, So, we are 
already giving Kerala one million units 
per day being supplied from neighbouring 
system, such as Neyveli and Kalpakkam. 

Now, as far as Rama-Gundam is con-
cerned. the hon. Members are right that 
uptiJl now~ Keral..t did not feel the need of 
drawing their share from Rama-Gundam. 
Then ag3in, because they did not fee' the 
need, a direct transm!ssion line was not 
there, because in that case, the Govern-
ment of Kerala has also to share the cost 
of laying the transmiss:on. The present 
power goes only through Karnataka-
tirst from Andhr.l Pi'adesh and then from 
Karn_}taka, it can go to Kerala. UptiJl 
now~ they were giving power to 
KaL1ataka a1d also Tamil Nadu. I asked 
the Chairme 1 of the State Electricity 
Boards. I caned them, Maharashtra, 
Andhr 1 and Karnataka and requested that 
we can give surplus power. I can request 
the Government of Maharashtra and the 
State Electricity Board of Maharasbtra to 
give their surplus power in the peak 
period which can ~o to Kerala. But it 
has to go through Karnataka. Now we nre 
trying to. see how Karna·taka Electricity 
Board and Maharashtra Electricity Board 
mutually can come to an arrlngement so 
that the surplus power given can be 
indirectly transferred to K erala. 

These "re some immed i a te measures. 
Someth ing a bout Ramagundam. Now 
fortunately there is a high voltage density 
tension line which we h.-: ve laid up-to 
Bangalore from Andhra. That will facilit te 
transmission of power via Bangalore to 
~9ral". AU th9se steps w, are lakin,! 
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Permanent solution, of course, is a iong-
term solution. 

As far as projects In Kerala are con-
cerned, in the Seventh FIve Year Plan, 
four hydel projects of 530 MW are under 
implementation to be completed in this 
Plan, out of which 300 MW of capacity is 
already commissioned. Now remaining 
250 MW we will complete in thlS. But as 
the potentIal IS much large, the need also 
with growing industries, continues to 
grow. Thermal power station, as hon. 
Members also said, transporting coal all 
the way, from the coal-bearing areas to 
Kerala will be more or less prohibitive 
cost. So as far as atomic station is con-
cerned, there IS a CommIttee of experts 
which is examini ng the locatIOns and 
places where atomic plant can be mstalled 
and as this matter comes under the 
Ministry of SClence and Technology, they 
have to take into consideratIOn various 
aspects and once they take a view about 
]ocation, only then something can be 
saId about the atomic plant. I cannot 
give any commItment or any more infor-
mation on this. But we shaH definitely try 
to ensure that maximum measures are 
being taken both immediate and long term 
as I have already said, I am pe. sonnally 
taking interest I n helping to meet the 
shortage in Kerala. But gene._' By. the 
pOInts that were made about the whole 
country's situatlOn of shortage. is on 
account of the gap. The gap even m the 
Seventh FIve Year Plan is going to be of 
the magnitude of about 8 to 10,000 MW 
of installed cap'lcity. Obviously. this 
cannot be met unless we have the 
resources. Although the Planning Com-
mj~sion and at the instance of the Prime 
Minister hlmself additional Rs. 500 crores 
were provided for power sector. But, 
although Rs. 35,000 crores approximately 
have been provided, at today~s cost, we 
can instal only 22~OOO MW of power in 
the Seventh Five Year Plan. With 22,000 
MW, the need being of auproximately of 
36,000 MW, if we have to keep up with 
the demand which also is suppressed in 
fact, because power is the need, more 
power you need, more growth ta~e~ place, 
more Industries come about and It IS never 
ending. I agree with the hon. Member 
who mentioned that our per capita con-
sumption of power is one- of the lowest in 
the world. If we take 170 kwh per capita 
that we are making available In the 
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country and compare it with 7000 kwh in 
some countries like Sweden and 10,000 
kwh in some other countries. you know 
what is the gap and what is the difference. 
So sky is the limit virtually and therefore, 
if we were to consider our resources, how 
are we to bridge this gap ? That is why 
some hon Members have suggested and we 
have decided within the framework of our 
industrial policy resolution that in the 
national interests we will allow not only 
captive power plants for industries but 
individuatly if they can afford or coUecti-
vely if they want to do so, we will allow 
them captive power generation units to be 
set up. 

[Translation 1 

SH1<.I HARISH RAWAT: For God"s 
sake, do not permit them to an extent 
that the private sector may slowly push 
ahead and capture our sector completely. 

SHRI VASANT SATHE: It will not 
happen lIke that. They do not have so 
much resources. 

[English] 

One thing mentally I would like to 
request through you to our hon coHea. 
gues. We are producing to-day nearly 
47.000 megawatts of installed capacity and 
170 billion units. How much is the share 
of the private sector? ApproximateJy 
2000 megawatts of installed capacity. 

SHR[ RAJ KUMAR RAI: We are 
talking of our apprehensions. 

[Translation] 

SHRI VASANT SATHE: I want to 
meet that very apprehension. 

[English] 

After all what can a person do with 
power ? Generation and distribution. 
There must be a distInction in that. 
Distribution in this country cannot be 
done by any private person because it has 
to be through the gdd. So distribution 
will always be through the State grid Or 
the national grid or the regional grid 
which will be under the State Electricity 
Bo .. 1fds and the GQvemment •••••••.•••• H •• 

(Interruptions) 

"-
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MR. DEPUTY SPEAKER: Let him 
finish. He has not finished his reply. 
Dont' agitate now. Please wait. Let him 
finish and he will explain the whole 
situation. 

(Interruptions) 

[Translation] 
SHRI VASANT SATHE: I shall not 

rest till I have given the total picture. 

[English] 

This 10,000 gap -what we are sugges-
ting or thinking is that we have committed 
all our resources which is public money is 
not going to be used by private or indivi-
dual sector. But if the additior.ality of 
resources can be brough-by the private 
sector and if they can raise all this 
unaccounted money that we are talking 
about of 40,000 to 50,000 crores that is 
there, if something can be brought fer 
generating power, we will say, ·AIl right, 
come. invest and generate~ ... 

SHRI MANIK SANY AL (Jalpaiguri): 
Can we allow them to convert b1.lCk 
money into white money in this way ? 

SHRI VASANT SATHE: We have to 
consider, if we went to generate power, 
whether we should allow. We have two 
choices ... 

(Interruptions) 

They are generating other power. 

SHRl ANANDA GOPAL MUKHO-
P ADHY A Y (Asansol): On a point of 
clarification. What is your installed 
capacity "1 

SHRI VASANT SATHE: Have you 
come just now ? I have already told that 
our installed capacity in the country is 
about 47 ~OOO megawatts. 

Now it is for the House to consider 
whether we shall allow the extra money 
that is going about and which will go and 
which is, as it is, there and which is being 
used for real estate investment, for' 
jewellery and for other things and for 
many other corrupting int\uenccs, etc. etc. 
Shall we, as a nation, allow it to be used 
for productive purpose in the Core Sector 
or .han we say 'no'll w.40 DQt want dlil 

(C.A. Di8S.) 

money? We do not want you to put it in 
power sector. We do not want you to 
generate power. 
13.00 hrs. 

SHRI MANIK SANY AL: Are you 
doing un-earthing? 

SHRI VASANT SATHE: Honoured 
thing is already being done. Whatever 
un-earthing is being done by the finance, 
you know how much it is coming. 

(Interruptions) 

We have not decided anything. All I 
am saying is that we have a choice before 
us. The House can tell me-our resources 
being what they are-as to how this 10,000 
megawatt gap can be filled. I would be 
benefited if the House can advise me the 
ways and meanS of finding reSOurces to 
meet this gap. Today, one megawatt of 
power requires an investment of Rs. one 
crore. For transmission., additionally 
another Rs. 50 lakhs are required. This is 
the present cost. I would be highly obliged 
in this House if they can tell me some 
method of finding this resource by which 
it can be done. For 10,000 mw installed 
capacity, to make this gap good, I will 
need Rs. 15000 crores. If this House can 
tell me from where I should get this 
Rs. 15000 crores, I will be only too happy 
to hear. 

(Interruptions) 

To nationalise the whole nation ! 

SHRI THAMPAN THOMAS: Sir, 
Rs. 120 crores is the loan of the State 
Electricity Boards. My specific suggestion 
is : will the Central Government intervene 
in supplying electricity to the factories 
directly wherever it is possible? 

SIIRI VASANT SATHE: Somebody 
must supply power. State Electricity 
Boards can do it. You want the Centre 
to do it and you wi n not allow the Centre 
to have more money to generate more 
power. From where should I get the 
power ? That is the question. 

SHRI ANIL BASU (Arambagh): 
Recently, the DVC is seriously failinl to 
supply power in the Raniganj industrial 
areas. The wbole industry ia collapaed. 
Thil is in the Central Sector. 
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SHRI VASANT SATHE: Uptil now, 
the percentage of the Central Sector 
generation is about 60 per cent of the 
total generation in this country. Major 
power was being generated in the State 
Sector. The State Sectors' limitation is 
that unless you have national grid, power 
generated in one State~ven if there is 
surplus--cannot be transmitted to another 
state. 

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): That is the 
point ... 

MR. DEPUTY SPEAKER : Please take 
your seat. 

(Interrupti ons) 

MR. DEPUTY SPEAKER: Whether 
it is senior member of junior member, all 
are equal. 

SHRI ANANDA GOPAL MUKHO-
PADHYAY : We are not fools sitting 
here. 

SHRI V ASANT SATHE : Please allow 
Shri Ananda Gopal Mukhopadhyay 
because he mentioned that we are not 
fools. 

MR. DEPUTY SPEAKER : I do not 
allow him. I cannot allow anyone except 
the names figured in the list. 

SHRI VASANT SATHE: What I was 
saying was that progressively, we must 
generate more and more power in the 
Central Sector. Then we are in a position 
to transmit it. 

For example, 1 have already said about 
Ramagundam. We can sent it from 
Neyveli, from Kalpakkam, from Singrauli 
or from DVe. DVC is also not entirely 

Central.It is three states put together. Now, 
as a percentage, in the Seventh Five-Year 
Plan it will become 24 per cent from the 
Central sector, and the Central sector 
projects are also running well. 

Now,. we come to the question of 
PLF. What has happened is, uptil now" 
in the State sector. as the plants were 
older, over-employed, the loss of State 
Electricity Boards is about Rs. 1,000 
croros per annum. 

Let me try to explaln. There are three 
seasons for it. One, the agricultural sector ~ 
which is given 20 per cent of the power,. 
is subsidised. The average cost of power 
in the country is about 67 pp,ise per unit. 
The agricultural sector gets it at 20 paise 
meaning that more than 40 paise ace 
borne by the State. From where is this 
loss of State Electricity Boards to be 
made up ? The State Government tries to 
subsidise and rightly as far as the agri· 
cultural sector is concerned; we cannot 
change them more ...• 

MR. DEPUTY -SPEAKER: How 
about the industrial sector? 

SHRI VASANT SATHE: This is tried 
to be recovered from the industrial sector. 
In the industrial sector also there is a 
saturation point. It is only high indus-
tries or big industries which can afford to 
pay more. So, you increase the cost to 
over one rupee for certain industries. But 
there is the capacity, the maximum capa-
city, to which you can go. Another reason 
why the State Electricity Boards, parti-
cularly in the northern region, are makina 
loss, as some Members rightly pointed 
out, is because Qf the low plant load 
factor. One per cent increase in the 
country in PLF is equivalent to about 
500 megawatt of power, that is, about 
Rs. 500 crores worth of power. We have 
tried to impress on the northern States. 
My predecessor and myself ha ve been 
holding regular meetings with these people 
going there and helping them for moderni-
sat jon, with the result that, I must say 
thlS to their credit, to some of them, from 
43 PLF which was there just eight years 
back, the average has come to about 53-
national. So, there is an improvement. 
The PLF of some of the States like 
Andhra Pradesh State Electr~city Board, 
Maharasbtra State Electricity Board, 
Madhya Pradesh Electricity Board, goes 
to ne~lrly 60 or more. The NTPC, as far 
as the Centre is concerned" is the 
highest--67. If only a few northern 
States like West Bengal. Assam. Orissa, 
Bihar, U.P., Haryana, were to improve 
their plant load factor and bring it to SO , 
even that much, it WIll immediately trans-
form the entire scene of power gegera'ion 
in the country. For doing that,. what' have 
we dene? We have identified 32 plants ~ 
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[Shri Vasant Sath~l 
this and other areas where we will give 
assi~tance from our Central source: we 
have provided Rs. 500 crores for moder-
nisation, improvement, equipment, so that 
their plant load factor improves. The first 
thing that I saw WdS supply of coal for 
thermal. The plant load factor is relevant 
only in thermal. In coal supply also, it is 
a fact that, as far as ash-content in our 
coal is concerned-it is inherent; you can-
not do anything about it-day by day the 
ash-content is higher. It is bound to be. 
Our plants call use if you re-design your 
boilers. You can use high-ash content 
coal and get some energy. There was the 
problem of extraneous factors like stones, 
shale and other things. Our electricity 
boards were complaining. We have now 
coordinated between Coal and Power 
stations and much of this problem of 
extraneous factors and supp:y of coal has 
been resolved with the result right upto 
Bhatinda and Panipat the position has 
improved substantially. 

We are doing our best but as I said 
these are temporary of superficial mea-
sures. The real solution is an integrated 
approach to power generation. As some 
of the hone Members said even nOn-con-
ventional source is also an important 
tbing and we will have to give adequate 
attention. I must confess that uptit now 
somehow we have not given adequate 
attention or resource to the non-conven-
tional sources like solar, wind, bio~gas 
and bio-mass. It is not your fault or my 
fault. It is the system. If we provide 
Rs. 100 crores only for the entire nOD-
conventional source genelation it cannot 
perform great miracles. Although we know 
that bio-gas, smokeJess chuUahs and 
various other th ings are getting encoura-
ging t"esponse yet I think a break-through 
will come that day when our young 
scientists who are capab Ie of doing it find 
a method of using solar energy which we 
have in plenty. Today per unit it may not 
be commercially viable but as a delivery 
cost 10cally at some places you will find 
that non-conventional sources of energy 
are at par if not cheaper than the con-
ventional sources. Therefore, we are 
trying to encourage this. 

We have set-up wind miUs all along the 
coastal line. Now we have set-up pilot 

wind mill plants in Maharashtra, Cujarat, 
Tamil Nadu and Orissa and they are 
showing encouraging results because of 
the recurring cost not being there in solar 
or wind. So, we want to encourage it. 
UltimateJy if we have an integrated 
llpproach and I will beg of our friend to 
consicer this without ideological prejudices 
and if we allow power generation in this 
country for captive, collective and dedi-
cated power plants and even an additiona-
I ity of resource given power generation is 
the key. Nobody can take away power. 
Nobody can export it. So, if we aHow 
that and adopt this attitude and the 
House supports this, I think. that will be 
t.he only answer to make up the gap we 
are having otherwise we may debate but 
plogressively by t.he tum of the century at 
the present pJant projection the gap will 
be more than 20,000 MW and it will be 
the luin of Our industnal growth. So we 
have to give a very considered throught to 
this and I will be always obliged and 
benefitted by the advice that this House 
gives. 

:i3.15 hrs. 

ELECTION TO COMMIITEE 
Committee on Official Language 

[English] 

TlIE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): I beg to 
move: 

"That in pursuance of sub-section 
(2) of Section 4 of the Official 
Languages Act, 1963, the members 
of th'! Lok Sabha do proceed to 
elect, in accordance with the system 
of proportional representation by 
means of single transferable vote, 
two members from amongst them-
selves to be members of the Com-
mittee on Official Language vice Shri 
PV Narasimha Rao resigned from the 
Committee and Shri B. V. Desai 
died." 

MR. DEPUTY-SPEAKER : The 
question is : 

"That in pursuance of sub-section 
(2) of Section 4 of the Official 
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Languages Act, 1963, the members of 
Lok Sabha do proceed to eject, in 
accordance with the system of pro-
portional representation by means of 
single transferable vot, two members 
from amongst themselves to be 
members of the Committee on 
Official Language vice Shri P.V. 
Narasimha Rao resigned and Shri 
B.V. Desai died." 

The motion was adopted. 

13.16 hrs. 

LOKPAL BILL 

[English] 

Appointment of Members to Joint Committee 

PROF N.G. RANG-\. (Guntur) : I beg 
to move: 

"That this House do appoint the 
fonowing members to the Joint 
Committee on the Bill to provide for 
the appointment of a Lokpal to 
inquire into allegations of corruption 
against Union Ministers and for 
matters connected therewith in the 
vacancies caused by the death of 
Shri B.V. Desai and the resignations 
of Sarvashri Brahma Dutt, Eduardo 
Faleiro and Prof. K.K. Tewari : 

1. Shrimati Basavarajeswari 

2. Shri R.S. Khirhar 

3. Shri Ram Swarup Ram 

4. Shri Somnath Rath. 

MR. DEPUTY -SPEAKER : The 
question is : 

"That this House do appoint the 
following members to the Joint 
Committee on the Bill to provide for 
the appointment of a Lokpal to 
inquire into allegations of corruption 
against Union Ministers and for 
matters connected therewith in the 
vacancies caused by the death of 
Shri B. V. Desai and the resignations 
of Sarvashri Brahma\ Dutt, Eduardo 
Faleiro and Prof K.K. Tewari : 

1. Shrimati Basavarajeswari 

2. Shri R.S. Khirhar 

3. Shri Ramswaroop Ram 

4. Shri Somnath Rath. H 

The motion was adopted. 

13.17 brs. 

LOKPAL BILL 

[English] 

Extension of time for presentation of 
Report of Joint Committee 

PROF N.G. RANOA (Guntur) : I beg 
to move: 

"That this House do extend upto the 
last day of the last week of the 
Winter Session, 1986, the time for 
presentation of the Report of the 
Joint CommIttee on the Bill to 
provide for the appointment of a 
LokpaI to inquire into aJJegations of 
corruption against Union Ministers 
and for matters connected there-
with." 

MR. DEPUTY -SPEAKER : The 
question is : 

"That this House do extend upto the 
last day of the last week of the 
Winter Session, 1986, the time for 
presentation of the Report of the 
Joint Committee on the Bin to pro-
vide for the appointment of a 
LokpaJ to inquire into allegations of 
corruption against Union Ministers 
3nd for matters connected tbere-
with.~~ 

The motion was adopted. 

13.18 hrs. 

The £Ok Sabha then adjourned lor Lunch 
till Fifteen minutes past Fourteen 

of the Clock .. 
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The Lok Sabha re-assembJed after Lunch 
at Eighteen minutes past Fourteen 0/ 

the Clock. 

[MR. DEPUTY SPEAKER in the Chair} 

MR. DEPUTY SPEAKER: We will 
now take up matters under Rule 377. 
Shri Ram Pujan Patel. 

MATTERS UNDER RULE 377 

[77anslation] 

(I) Demand for ensuring employment of 
SC/ST persons in Government services 
according to their reserved quota 

SHRI RAM PUJAN PATEL 
(Phulpur): Mr. Deputy Speaker, Sir, I 
would like to invite the attention of the 
Government to a very important matter 
under Rule 377. 

After independence, the backward and 
the down-trodden people were given 
certain rights under the Constitution to 
the effect that the classes whose repre-
sentation in the Government services was 
negligible or nil, would be given employ-
ment by providing reservation keeping in 
view their population. But that provision 
has not been implemented in accordance 
with the Constitution, as a result of which 
the feeling of discontentment is overtaking 
the people of the backward classes. 
scheduled castes and scheduled tribes of 
the country. 

According to the Government statistics, 
the appointment of persons belonging to 
the scheduled castes and scheduled tribes 
to the reserved posts have not been done 
according to the reserved quota whereas 
crores of educated young persons are still 
unemployed. If they do not get the rights 
conferred upon them by the Constitution~ 
than the feeling of inner turmoil will 
increase i.Jl them and the progress of the 
country would be hindered. 

It is the responsibility of the Central 
Government to provide employment to 
these classes of the people of the country 
in the Government services in accordance 
with the reserved quota so that they may 
not consider themselves helpless. I hope 
that the shortage of representation of the 
reserved categories in the services will be 
made up. 

(0) Demand for more facilities to be provided 
to the Carpet Industry ~ especially in 
Mirzapur, Bhadohlla U.P. 

SHRI UMAKANT MISHRA (Mirza-
pur) : Mr. Deputy Speaker, Sir, in my 
ParI iamentary constituency, Mirzapuf' 
Bbadohi, the work of carpet weaving and 
carpet export is done on a large scale. 75 
per cent of the total handmade carpets are 
produced in India in my parliamentary 
constituency Mirzapur Bhadohi and its 
neighbouring areas and are exported from 
there. The greater the production and 
export of carpets, the more foreign ex-
change India earns. About 10 lakh people 
are earning their livelihood through this 
industry. The carpet industry is facing 
extreme crisis at present. The raw mate-
rial, wool and woollen yarn for carpets 
have become very costly. This industry 
faces stiff competition from Pakistan, 
China and Iran. The medium quality car-
pets are produced in a Jarge quantity but 
I have come to know that the incentive 
money (C.C.I.) given to medium quality 
carpets has been reduced by two per cent, 
whereas the carpet producers and exporters 
had demanded an increase in the incentive 
amount. 

The following points should be taken 
into consideration to save the carpets 
industry from the crisis.. I demand that 
the woollen yam should be provided to 
the carpet producers at the minimum 
possible rates ; the incentive amount 
(C.C.I.) be increased by at least 5 per cent; 
the excise and customs duty on the import 
of wool and woollen yam be reduced to 
the maximum possible extent ; new mar-
kets for carpets be explored; arrange-
ments be made for buying and exporting 
the carpets produced by the medium and 
small scale carpet producers by the 
Government ; facilities of water, electri-
city, roads, dispensaries, housing, schools, 
etc., be provided in the intensive carpet 
produc ing areas ; and the area of Bhadohi 
Industrial Development Authority be en-
larged and this authority be provided with 
maximum funds. 

(in) Demand for measures to ensure admis-
sion of all the students, especially the 
girl students in ,colleges 10 Deihl 

SHRlMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bagh) : Mr. Deputy 
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Speaker Sir, education has a special 
importance in Our democratic system. 
Keeping this fact in view, the Government 
have been changing their education policy 
from time to time. The recently formu-
lated education policy has also this object 
in general. But it is a matter of surprise 
that in Delhi, the capital of India. every 
year discussions are held on education, 
but, recently it was in the news daily that 
hundreds of students would not get admis-
sions in the colleges or universities. The 
problem special1y is that of the girl stu-
dents. This problem will arise every year 
if we do not find any effective solution to 
this. I request the Education Minister to 
take some concrete steps in this regard 
immediately. 

(iv) Demand for allotting Government land in 
Bikaner and Jaisalmer districts to the 
landless people of Gaoganagar district of 
Rajasthan 

SHRI BIRBAL (Ganganagar): Mr. 
Deputy Speaker, Sir, the landless people 
of Ganganagar district in the area of 
Indira Gandhi canal have set memoranda 
a number of times in regard to the allot-
ment of land to them but only a few 
families have been able to get the land. 
The Rajasthan Government have Jaid 
down certain rules in regard to the al1ot-
ment of land according to which first of 
all land would be allotted to the landless 
people of the district and the remaining 
land would be allotted to the people of 
other districts in the same proportion by 
treating them landless people in Rajasthan. 
The land of the Ganganagar district in the 
area of the Indira Gandhi canal has been 
first of all allotted to the displaced persons 
of PODg dam and those people are sub-
stantial in number, whereas this land 
ought to have been allotted proportiona-
tely to the landless people of every district 
from which the canal passes. 

Jetsar Farm has been set up in Ganga-
nagar district, and Suratgarh Farm has 
also been set up there. which have covered 
thousands of acres of land. The Forest 
Department has been established on thou-
sands of acres of land of the viIJage 
Kisbanpura near Hanumangarh of this 
very district. This is a border district 
wbeN many ~antoncments and aerodro-

mes have been set up for defence purposes. 
For the purpose of Ghaghar flood control 
measures, a lot of land has been turned 
into a barren land. This Government 
land is allotted to the landless people. 

In this way, due to a number of reasons, 
many landless people of this district could 
not get land in their own district. They 
can get land in other districts of 
Rajasthan uniformly in the same propor-
tion. 

I would, therefore, request the Govern-
ment that taking into consideration the 
above factors, the public land in Bjkaner 
and Jaisalmer should first be allotted to 
the landless people of Ganganagar district 
so that the problem is solved and the 
baCkwardness and poverty of the poor are 
removed. 

[Eng/ish] 

(v) Demand for stopping re-introducHoa 
of scheme of charteriDg foreign vessels by 
the Ministry of Agriculture 

SHRI K. KUNJAMBU (Adoor) : I rise 
to make a statement on the reported move 
to re- introduce the scheme of chartering 
foreign vessels by the Ministry of Agri-
culture. The scheme, if introduced. will 
not merely endanger the very livelihood of 
nearly a million fishermen, but also jeo-
pardise the security of our oceans. 

The scheme was onginally experImented 
in 1977 .. when hundreds of foreign vessels 
were allowed to exploit our fishing grounds 
in the EEZ. It proved to be a total 
failure. Again in 1981" the charter 
scheme WaS modified. Out of the 118 
foreign vessels in operation in 1982, at 
present hardly about 30 vessels operate. 

During the last two years, in Gujarat 
alone more than fifty vessels were appre-
hended by Coast Guards for poaching and 
illegal fishing inside the coastal areas, 
depriving our fishermen of the Coastal 
catches and thus threa tening their very 
existence. 

Moreover, the avowed objectives of the 
scheme, viz. developing fishing in deep sea 
areas of EEZ, transforrill8 technoloay for 
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exploiting hitherto untapped waters, 
diversifying fishing and acquirir.g vessels 
with appropriate gears, have not been 
achieved. Why then should the scheme 
be revived? 

There has been a hue and cry in the 
past, especiaIJy from Kerala and Gujarat, 
over the undesilable presence of chartered 
vessels near coastal waters. The Coast 
Guards and the State Government will 
confirm the most harmful effects of the 
presence oT chartered vessels in the Indian 
ocean, endangering the interests of lakhs 
of fishermen, and threatening our security. 

Therefore, may I request the Govern-
ment of India not to re-introduce the 
scheme of chartering foreign vessels. 

{Translation] 

(vi) Dema ~d for measures to end Junior 
Doctors' strike in Sir Sunderlal Hospital 
of Banaras Hindu University 

SHRI JAINUL BASHER (Ghazipur) : 
Sir Sunderlal Hospital of the Banaras 
Hindu University has been closed for the 
last about two months due to the strike by 
the Junior doctors and, thus, the medical 
services are not availabJe there. Sir 
Sunderlal Hospital is the only hospital for 
the peop1e of eastern Uttar Pradesh and 
for the people of its bordering areas of 
Bihar and Madhya Pradesh where the 
facilities of every kind of expert doctors 
and treatment of diseases are there. Due 
to the closure of this Hospital, the poor 
patients suffering from serious ailme'!ts 
have been depdved of treatment in this 
area. 

This is not the first strike of the Junior 
doctors in Sir SunderlaI Hospital. Such 
strikes have been taking place there for 
the last may years and the Hospital used 
to remain closed for months together. 
This situation has been brought to the 
notice of the Government a nLlmber of 
times but without any results. 

I would, therefore, request the Central 
Government to intervene in the matter at 
the earliest so that the medical services 
are resumed in the Hospital. Besides 
this, it is essential that a High Level 
Committee is appointed to -look into tber 

problems leading to strikes time and again 
and the prevailing mismanagement in the 
Hospital and submit its recommendations 
so as to bring radical improvements in the 
situation. 

[English] 

(vii) Need to establish a Central Institute of 
Brackish Water Aquaculture at Muttu· 
kadu, Madras 

DR. A KALANIDHI (Madras Central): 
About 97 acres near Muttukadu. on the 
Madras.Mahabalipuram Road was handed 
over by Government of Tamilnadu to the 
Central Marine Fisheries Research Insti-
tute. In the VI P1an, Lthe CMFRI had 
earm2rked sufficient funds to develop a 
part of this area which has already been 
done and taken up the rest in VII Plan. 
In 1970, when the Headquarters of the 
CMFRI was shifted from Mandapam 
Camp to Cochin. there was an assurance 
that ICAR would strengthen its fisheries 
activities in Tamilnadu and nothing would 
be more appropriate than establishing the 
Central Institute of Brackish Water 
Aquaculture at Muttukadu, Madras. The 
State having lost the Headquarters of one 
Institute would certainly prOVIde all neces-
sary infrastructure facilities for the new 
institute at the above location. The 
Government should give serious considera-
tion to this as Brackish Aquaculture that 
is Coast tl Aquaculture, is very important 
for Tamilnadu where already a good 
amount of base Ii ne work has been carried 
out on Prawns and Prawn Culture, fin fish 
culture and Oyster Culture, etc. The 
Institute shall have a budget of Rs. 3 
crores to begin with and once initiated 
will bring in more funding both National 
and international and would develop into 
a centre of exceJlence. This institute 
would be an asset not only to Tamilnadu 
but also to the nation and manpower 
development will ~lso be a priority area 
of activity of the Institute. In view of the 
proximity of the location of the city of 
Madras, this Institute wi)) grow from 
strength to strength by the proper planning 
by the Central Government and, leAR. 
It is requested that funds required for 
this Institute shal' be earmarked by the 
Planning Commission as this location is 
very ideal to establish such an Institute. 
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[Translation] 

(viii) Need to regularise tbe services of Extra-
departmental postal employees 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad) : Mr. Deputy Speaker, Sir, 
the posts of extra-departmental postal 
employees were created in 1885. They 
work like departmental employees but are 
called extra-departmental employees. They 
work for five hours but they are paid only 
Rs. 1 SO to Rs. 250 per month. There are 
about 3,00,000 extra-departmental emplo-
yees in the country. The main question 
is of declaring them as departmental em-
ployees. About 25000' such employees 
are working in various branch post offices 
in Bihar. The Supreme Court had given 
verdict on 22.4.77 that their services 
should be departmentalised, but the 
Government of India has not implemented 
that decision. I would, therefore, like to 
request the Centre to absorb the extra-
departmental employees 1n the depart-
mental services. 

14.33 brs. 

DISCUSSION RE : COMMUNAL 
SITUATION IN VARIOUS PARTS 

OF THE COUNTR y-Conrd. 

{English] 

MR. DEPUTY SPEAKER : The House 
shall now take up further discussion on 
the communal situation, in various parts 
of the country. We have been discussing 
this subject for the last two days and 
today is the third day. Many of the 
members contributed more. Today, at 
2.50 P.M., Mr. P. ChidambarClm, the hone 
Minister will Intervenue and at 5.15 P.M. 
the hone Minister, Shri Buta Singh will 
reply. 

SHRIINDRAJIT GUPTA (Basirhat) : 
The House will adjourn at 6 P.M. as 
usual. 

MR. DEPUTY SPEAKER: Yes. So, 
I request all the members to take five 
minutes or ten minutes so that we can 
accommodate more members. 

[Translationl 
SHRI RAM NAGINA MISHRA 

(SaJempur) : Mr. Deputy Speaker. Sir" I 

country 

may submit that this is a very important 
matter and you may kindJy enhance the 
time in this case. At times this House 
has been sitting for the whole night. We 
have been waiting for the last three days. 
We should also be given opportunity to 
express OUf views. 

[English} 

MR. DEPUTY SPEAKER: You can 
convey your views within five minutes 
when your tUfn comes. 

SHRI MOOL CHAND DAGA (Pali): 
I request you to regulate the time fixed. 
Some members speak for half an hour; 
some members speak for three minutes or 
five minutes or get 7 minutes. You 
always try to regulate the time. 

MR. DEPUTY SPEAKER : I am regu-
lating it, but the difficulty is that the list 
of names of the members comes very late. 
Members give their names very late. I 
am sorry for this. Please take your seat. 

SHRI DINESH GOSWAMI (Guwa-
bati): Mr. Deputy-Speaker, Sir, I am 
thankful to you for giving me this oppor-
tunity. 

[Interruptions] 

SHRI RAM NAGINA MISHRA: Sir, 
I want to ........ . 

[Interruptions] 

MR. DEPUTY SPEAKER: You are 
wasting the time. I am not calling you. 
You continue, Mr. Goswami. 

SHRI DI~ESH GOSWAMI : I am 
thankful to you for giving me this oppor-
tunity to speak on this subject and I am 
also thankful to you that you have given 
sufficient time to discuss this subject and 
the matter was not hurried in the way 
Rule 193 discussions take place and are 
concluded in a day. 

I would like to start my speech with a 
premise that the overwhelm~ng people of 
this country are secular at heart and have 
the interests of the country at heart. 
Otherwise. the Indian civilization would 
not have prospered whOll givilizatioDa 
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which were playing a more dominant part 
in human history went by the way-side 
and our democratic Institution would not 
have survived the many complexities of 
the nation so long, when in the neighbour-
ing countries or in many of the neighbour-
ing countries all the institutions have 
collapsed. But I feel that there has been 
DO comprehensive effort to tackle the 
communal problem in the manner in 
which it should be tackled. The commu-
nal problem in this country has been 
taken merely as a law and order problem. 
When there is a communal disturbance~ 
the Police is sent. If tbe police is unable 
to control para-military forces are sent. 
Some of the anti-social elements are roun-
ded UPlI some evade their arrest, some 
remain free, .there is some furore in 
Parliament, discussion takes place after 
sometime innocent people suffer, the 
atmosphere calms down. after sometime 
and we sit down and wait for next. 

I have not come across any report up 
till now from the Government of India, 
of any sociological study of any commu-
nal disturbance that has taken place in 
any part of the country. There are many 
key and sensitive areas like Bhiwandi and 
Moradabad where every year we see such 
communal disturbances. But has there 
been any study whether before or after 
disturbances, what were the causes of 
those disturbances, to seek remedial 
measures? We do not do it in our coun-
try, but there are countries where such 
studies have been made and these count-
ries take advantage of those studies, not 
for the purpose of benefiting this country 
but in order to de-stabilise this country. 

As Mr. Dandawate put it well while 
initiating the debate, our approach has 
been rather like that of a fire-fighting 
department. There are very many causes 
for communal disturbances which we have 
not tried to identify. The primary one, 
probably is the socio-economic cause. 
There are very many sensitIve spots in 
this country where people occupy tradi-
tional occupations, for their livelihood, 
and those traditional occupations have 
been unable today to absorb the millions 
of job seekers, witb the result that there is 
a~teQt a.nd ~t ~nd ~t US IlOt fOf8et 

' .. . . ~. , 
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that the Indian people are very emotional 
people. They live under great stresses 
and strains because of the social and 
economic inequalities. The undesirable 
elements, the anti-social elements, and 
even the politicians play upon these senti-
ments and emotions and take advantage 
of them. We, have not really tried to in 
any way to go deeply into the social and 
economic conditions of these particular 
areas where there is recurrence of commu-
nal violence and tried to find out some 
long term solution to it. 

The second cause is the presence of 
Mafias, there are economic interests con-
trolled by the persons belonging to diffe-
rent communities. Some economic inte-
rests are controlled by the Hindus, some 
economic interests are controlled by the 
Muslims; but when the economic interests 
of an individual is hurt, then he tries 
to identify his interest with the interest 
controlled by his community or the 
community interest, with the result that 
even because of those economic causes if 
a Hindu or Muslim individual is hurt, then 
it is translated into a communal distur-
bance. We have never tried to identify 
these persons and take stringent actions 
against them. There is also the third 
factor. and that is the new phenomenon 
of increased assertion of the religious 
communities. How unfortunate it is. that 
in the State like Uttar Pradesh, we have 
seen that a Mosque and a Mandir have 
become the subject matter of deep clea-
vage between two communities. 

I can point out happily that in our 
State we have a place called Hajo where 
mosque and a mandir stand face to face 
and there is an communal disturbance. 
One who goes to the mosque invariably 
goes to the mandir ; one who goes to the 
mandir invariably goes to the mosque. A 
tradition has been built up. 

The assertion of religious communities 
today is getting increasingly a dominant 
pattern in this country. That is something 
which should be tackled. One also sees 
political patronage. I do not realJy want 
to introduce politics here. But the foreign 
rulers tried to rule this country by the 
principle of divide and' rule. And if we 
look into our own hearts, we will find 
that there aro many occasions wh~r. cony 
wcioqalyand ,ub..ooqscioUll)', m ~ to 
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bargain for our own political interest, we 
have followed the same pattern of the 
foreign rulers by playing one community 
as against the other community. 

There is the especially police actions-
police indifference on the One hand and 
police over-actions on the other. The 
police men also feel helpless ~use if 
they take some action, if there is firing. 
then immediately everyone jumps for a 
judicial enquiry and the poor police man 
ultimately is asked to face the dock with 
the result he is in the horn of two dilem-
mas. 

The political interference in the actions 
of the police administration has also be-
come a day to day affair. The police 
administration is not allowed to tackle the 
situation in the way it should be done. 
What has been the result '1 The result has 
been increasing use of the Army. One 
statistic shows that in between 1980 and 
1983 the Army went for police help 747 
times out of which 397 times it was only 
on the question of law and order. 
In 1984 the Army was called J. 75 times 
out of which 95 times it was called to 
protect Jaw and order. Now, this has a 
dangerous dimensions. I come from a 
State where we had agitation for siX years. 
I do not want to go into that. The Army 
was used there. I have found that when 
you increasingly use the Army the people's 
support for the Army gets eroded. It 
has two dangerous possibilities. One is 
that the Army itself becomes politicalised 
if we increasingly use the Army for the 
purposes of controlling law and order 
situation. Second is that if the Army 
loses people"s confidence, then our defence 
will be in jeopardy. Therefore some of 
the essential steps must be taken, not 
merely keeping it as a law and order 
question but trying to get deeply in the 
root of it. 

As you have already rung the bell, I 
will only give some of the suggestions that 
I have in my mind. I think, it is high 
time that we should identify some of tbe 
sensitive areas of this country where com-
munal violence is a recurring phenomenon. 
Let us have a deep sociological study. 
The Government has all the forces at its 
command. When I say 'forces', it does 
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not mean police force or military force, 
but all the ammunition to make this study 
and to find out the solution as to how to 
break up the traditional occupation and 
how the increasing influence of mafias ean 
be controlled. It is necessary also to have 
a total new re-orientation of the police 
force. There is no education and training 
to the police force to meet this situation. 
They are brained only on the question of 
law and order. I would not like to dwell 
on this point because we have got in our 
own party a very distinguish former police 
officer in Mr. Rahman. I hope that he 
will be given some time to intervene and 
make one or two suggestions. 

We always give homilies to the people. 
I believe the politicians should be the first 
persons to correct themselves. Political 
patronage and political interference in 
communal disturbances must be done 
away with and a national political consen-
sus on it must be evoked. There has not 
been serious effort in this direction. Those 
who are found guilty must be punished 
stringently and also prohibilited from 
hold 109 any public office. If a person is 
guilty of encouraging, abetting or taking 
part in a communal disturbance or in 
giving help to the communal forces, I do 
not think he has any right to hold a pub-
lic office. There should be some measures, 
some amendment in the law, by which we 
can bring in stringent steps to see tha t the 
person who encourages, abets or takes 
part in communal activities, is not per-
mitted to hold a public office. 

As I said, it is no use giving homilies 
to the people. Let us also not think that 
we are all free from communal tendencies 
or secularism is the monopoly of any 
particular party. I believe, as I started 
in the beginning, that overwhelming mem-
bers of Indian people are secular at their 
heart and if communal disturbances have 
taken place, it is not because of them. 
The fault does not lie with them but the 
fault lies with us and it is high time that 
we try to find the fault that lies with us 
either in not being able to identify the 
reasons and to find out the solutions for 
it or trying to take political advantage of 
this situation. I would have liked to 
continue but I can see that there ate a 
number of Members to speak and. there-
fore, with these words I conclude. 
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(Translation) 

SHRI BAL RAM SINGH YADAVA 
(Mainpuri) : Mr. Deputy Speaker, Sir, I 
am thankful to you that you have given 
me an opportunity to speak on the issue 
raised in regard to the communal situation 
in the country. 

Sir, India is a country where the people 
belonging to different religions live-
Hindus, Muslims. Sikhs, Christians and 
Parsis. It is a matter of great pride for 
the country and history also bears witness 
to it, that inspite of diversity in thf; 
country, we are one. This is the greatest 
strength of the country. 

Sir, it is unfortunate that some vested 
interests engineer riots and due to these 
riots, the country has suffered a great loss. 
When the Britishers were in power in 
India, they continuously raised a wall of 
hatred between the Hindus and Muslims 
and they greatly harmed the interests of 
the country by following the policy of 
divide and rule. When the Britishers left 
India, the condition of the country was 
quite miserable. 

After independence, the process of 
development started in our country. We 
made great achievements in the field of 
industry, science, technology, education 
and urban and rural development. But 
there are certaIn forces in the world which 
do not want that India should become a 
strong nation and march towards pro-
gress. They do not want that India should 
remain one. AU these powers want to 
disintegrate the country_ We know their 
designs. Sir, you are aware what is 
happening in Punjab today. You also 
know what China intends to do in the 
nortb-eastern States of the country. The 
USA is inciting some people of Punjab, 
who are called extremists, and providing 
them training, arms and ammunition and 
funds. In this way, a few persons are 
creating destability in Punjab and they 
want to disintegrate Punjab. 

Sir, I bad an opportunity to stay in 
Punjab for 60 days. I was sent to Punjab 
for 30 days on behalf of the party to 
contact the people there. Later on, I was 
&ent to Punjab for 30 days in connection 
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with the elections. During these 60 days, 
I had an opportunity to see Punjab 
closely. Generally, the people of Punjab 
want to live in peace. They are sad over 
the fact that such a situation is being 
created in Punjab. All these things have 
done much harm to Punjab. Punjab was 
in the forefront in the country in the 
field of agriculture, industry and pros-
perity, but now the same Punjab seems to 
be on the verge of ruination. We have to 
ensure at any cost that such forces do not 
get strengthened and they are suppressed. 
I think the Hindus and Sikhs of Punjab 
are determined to put such things down. 

Sir, the policy of our Congress Party 
has always been to unhold the unity of 
the country. Mahatma Gandhi, Pandit 
Nehru and Shrima ti Indira Gandhi had 
done a lot to keep the country united and 
maintain communal harmony. Sir, the 
sacrifices of Mahatma Gandhi and Shri-
mati Indira Gandhi are proof of it. You 
might recal) that when Shrimati Indira 
Gandhi was assassinated, riots were taking 
place in the whole country. I have aU 
praise for the Prime Minister for his far-
sigh tedness and courage. On the one 
hand, the dead body of his mother was 
lying in the Teen Murti Bhawan and on 
the other, in spite of having been advised 
by the administration not to do so, Rajiv 
Gandhi went to visit riot-torn areJs of 
Delhi to check the communal riots and 
you must be aware that riots were con-
trolled in the country within 24 hours. 
This is an example of the far sightendess 
of our Prime Minister, Rajiv Gandhi. 

Sir, it is most unfortunate that these 
riots are the result of trifles. The com-
muna I riots which broke out in 
Ahmedabad, Lucknow or in other parts of 
Uttar Pradesh were the result of petty 
issues. One rarely finds communal frenzy 
behind these riots. Mainly the anti-social 
elements and smugglers are behind all 
these things. Sir, only the Government is 
not responsible to deal with all these 
things. the political parties, social-organi-
sations, voluntary organisations and 
religious organisations should face this 
challenge co]Jectively. Then only we can 
achieve success in this matter. 

Sir, so far as the issue of Ram Janam 
Bhoomi and Babri Musjid in Uttar 
Pradesh is concerned, for the last two and 
a half years, Vishwa Hindu Parishad had 
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been taking out the Ram-Janaki ratb in 
Uttar Pradesh which had certainly caused 
tension in that State. But I want to thank 
the Chief Minister and the Government of 
Uttar Pradesh for completely banning the 
taking out of the Ram-Janaki ratb and 
religious leaders of both the communities 
were ... 

SHRI SYED SHAHABUDDIN 
(Kishanganj) : 

Ki mere katl ke baad usne jufa se tauba, 
Hai us zood pasheman ka pasheman hona. 

(Interruptions) 

SHRI BAL RAM SINGH YADAVA: 
A ban has been imposed in Uttar Pradesh 
on all those custodians of religion who 
incite communal riots and the situation is 
completely under control today. 

In the end, I want to give some sugges-
tions. Firstly, the district authorities 
should appoint such police officers as 
have a secular image, because, sometimes 
administrative lapses are also responsible 
for sucn riots to some extent. Stringent 
action should be taken against all those 
responsible for creating communal ten-
sions. Press should also not publish 
such reports as may create hurdles ill the 
est-! blishment of peace. There al e commu-
nal harmony committees in all the district 
and they should be activated. Those 
p aces should be identified where commu-
nal riots occur. These occasions should 
also be identified on which these riots 
take place. And arrangements should be 
made in advance for checking them. A 
special machinery should be set up to 
control all these things. With these 
words, I condemn commuD3lism. 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P .. 
CHIDAMBARAM) : Mr. Deputy 
Speaker, Sir, 23 hone Members have 
spoken so far on an issue of grave con-
cern to the whol. country. I have listened 
them very carefully and I am arateful to 
them for their valuable suggestions. 

Sir, one thing which I think we should 
all keep in mind-and I think, all of us 
agree on that-is this. In any communal 
riot, in any communal disturbance, in any 
situation of this kind, the people who are 
affected are the poor people. Whether he 
be a poor Hindu or a poor Muslim or a 
poor Christian, eventually it is the poor 
man who has lost his home, who has Jost 
his wife, who has lost his son, who has 
lost his shop. I was in Ahmedabad only 
last week and I heard for myself very 
harrowing tales how a small cycle shop 
was burnt down in 1985. 

SHRI DATTA SAMANT: Textile 
workers were affected. 

MR. DEPUTY SAEAKER 
shop man is also a worker. 

Cycle 

SHRI DATTA SAMANT (Bombay 
South Central): In Gujarat there are 
60,000 textile workers. 

MR. DEPUTY SPEAKER : Cycle shop 
man is also a worker. You forget about 
the other workers. 

SHRI P. CHIDAMBARAM : He builds 
up his shop and again it is burnt down. 
This time I was told .about another case. 
I don't know how far it is true. A land-
lord tried to evict his tenant. He could 
not evict his tenant. He got hold a group 
of people and then burnt down that shop. 
The tenant got back the possession, got 
some compensation, built up that shop 
again his shop is burnt down. I am 
therefore convinced in my mind that the 
poor people in this country realise that 
communal harmony is in their interest; 
they have a vested interest in communal 
harmony. I will not subscribe to the 
theory that poor people instigate commu-
nal disturbance or poor people start the 
communal riot. Be they know very well 
that at the end of the day or at the end 
of the week, it is they who have suffered 
most. It is they who have lost most. I 
think therefore that we must ask ourselves 
a question who is behind these riots, who 
causes these disturbances. I cannot speak 
with the vast experience of Prof. Dandavate 
or anyone else. I come from a State 
which has been fairly peaceful. . My first 
rea) exposure to a communal riot was 
when I visited Allahabad shortly after I 
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joined this Ministry and then when I was 
in Ahmedabad for 3 days. ",hile every-
body here accuses political parties,-I am 
sure that some political forces have a 
role to play-I am fairly convinced in my 
mind that every situation which has the 
potential of a conflict is exploited by anti-
social elements. 

15 hrs. 

Take a city like Ahmedabad. Ahmedabad 
city over the years has grown in such a 
way that there are pockets in which one 
community is heavily concentrated; there 
are pockets in which another community 
is heavily concentrated with a sprinkling 
of people of other communities. In the 
inner city itself, like in every other major 
city, I think the antisocial elements have 
taken control. By and large, I think. 
there is large concentration of people who 
indulge in bootlegging, prostitution and in 
some cities even smuggling. These are the 
forces who seem to be in control of inner 
cities, and I think these forces look out 
for situations which have the germs and 
the seed of the communal conflict in them, 
exploit them and then create a holocaust. 
I dare to think that we must now look 
beyond the traditional forces, traditional 
groups to work against this kind of com-
munal holoeaust-I will come to this 
presently, and I have some tentative 
thoughts on the subject and I will make 
my submissions presently. But all of us' 
here are agreed, and I think it should be 
agreed that every kind of fundamentalism 
is wrong. It might be religious funda-
mentalism, it might be linguistic funda-
mentalism. Every kind of fundamentalism 
is wrong. Each one should ask himself or 
herself: How many of us are truly 
catholic, truly liberal, truly secular in 
every aspect of our lives? May be in 
religious matters we are secular l> but then 
when it comes to language, we cease to be 
catholic and liberal. May be we are 
secular and cathol ic in matters relating to 
languaae, but when it comes to our own 
caste, we tend to become very inward 
looking and very sectarian. Every kind of 
fundamentalism is wrong, and I think it is 
this reVival of fundamentalism, revival of 
bigotry, revival of the very primitive urges 
in man which is the cause of all the 
troubles that we see around ourselves. I 
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think the model is-and I cannot think 
of any greater model in this country than 
Pandit Jawaharlal Nehru. I think he was 
the greatest model. and I think we should 
emulate that model in matters relating to 
religion, in matters relating to language 
and in matters relating to caste. I think 
he was so much above all these prejudices 
and all these sectarian views that I think 
we must hold him up as the model not 
only for our children-we are very good 
in preaching to our children and our 
grand children-but we must hold him up 
as a model for ourselves, and that., I 
think, imposes an obligation upon people 
in public life. For all of us in public life 
to whatever religion we belong, to what-
ever caste we belong, I th!nk there is an 
obligation to observe self-restraint. It is 
very easy to participate in a religious 
feslival, it is very easy to participate in a 
caste sammelan, it is very easy to go and 
join an organisation and march plea-
ding for some caste or some group. 
I think it IS a more difficult task, 
and the task, which imposes an obligation 
upon everyone in public life is to restrain 
yourself from this kind of identity with 
one religion or one caste. So long as we 
are in publ ic life, I thing we must exercise 
a tremendous self-restraint in identifying 
ourselves with anyone religion or anyone 
caste or anyone sectarian group. 

Sir, it is true that in the last five years 
the communal situation has taken a turn 
for the worse. Some of you think, and I 
also thought that 1985 was a very bad 
year. 1985, minus the incidents of Gujarat, 
lurns out to be a relatively stable year in 
terms of figures. But then the intensity of 
communal disturbances in Gujarat really 
put everything else into a shadow and 
1985 turned out to be a very bad year, 
and I am afraid 1986, the first six months 
of 1986, have been quite bad. Eigbty-
eiaht districts have been identified as 
hypersensitive in terms of potential for 
communal vioJence. Ninety-eight districts 
have been identified as sensitive. Now, I 
am sure there are Members of Parliament 
in those districts. Now, it is a matter of 
shame that one should come from a 
district which has been identified as 
hypersensitive in termS of communal 
violence and sensitive in terms of com-
munal violence. What are we doing about 
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this? What are the State Governments 
doing about this? What is 
the Central Government doing about 
this? I want to explain presently what we 
are doing about it and what we expeet 
Sta te Governments to do about it. In 
October, 1980 guidelines were issued to 
the State Governments how to control 
communal violence and how to prevent 
occurence of communal disturbances. 
These guidelines were revised, reviewed, 
updated and revised guidelines were issued 
in July, 1985. 

I want to emphasise some of these 
guidelines because, I think, like all guide-
lines, what we find is, they are honoured 
more in breach than in observance. 
Guidelines are read, guidelines are put 
away. But if guidelines are to be read 
and merely put away, these guidelines are 
of no use. One hone Member mentioned 
yesterday every party represented in this 
House is both a ruling party and an 
opposition party. It may be an Opposi-
tion party here in Parliament but, every 
party on that side is a ruling party in one 
of the States. The CPM is a ruling party. 
The Janata is a ruling party. The 
AIADMK is a ruling party_ The Telugu 
Desam is a ruling party. The Muslim 
League is in a coalition with a ruling 
party. Everybody has an obligation. I 
do not think you can stand up and say 
uWe accuse the Central Government." I 
can turn round and say that we accuse 
the State Government for not implement-
ing these guidelines. It is not a matter 
of accusation and recrimination. How 
far have we implemented these guidelines? 
If these guidelines had been implemented 
strictly and if we had merely summoned 
the political will to implement these guide-
Jines, I think much of this communal dis-
turbance and communal violence could 
have been avoided. 

I want to make one thing clear. The 
guidelines clearly say that the Conector. 
the District Magistrate and the Superin-
tendent of Police of the district are pri-
marily responsible. I think, I speak on 
behalf of the Home Minister also when I 
say that, in future we must make it very 
clear and let this message go very clearly 
to all Collectors and all S. Ps. that they 
will Po beld responsiblo if tllero is Pll)' 
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communal violence in the State. 
(Interruptions). Please bear with me. 
(Interruptions). S.Ps. and District Magis-
trates are under control of the State 
Governments. They are allotted to the 
State cadres. They are essentially answer-
able to the State Governments. If the 
consensus of the House is t~at if there is 
communal disturbance in any district, the 
Central Government should intervene and 
hold the SP responsible and bold the DM 
responsible, we have no objection. We 
will hold the DM responsible. We will 
hold the SP responsible. As far as I am 
concerned, speaking not only as the 
Minister in the Ministry of Home Affairs 
as well as the Minister in the Ministry of 
Personnel, I intend now to make it very 
clear as the cadre conbolling authority of 
the lAS and as the Minister and cadre 
controlling authority of IPS, we are going 
to hold DM and the SP direct1y and 
princlpaJly responsib1e for any communal 
violence. 

Secondly, on this matter of putting 
some curbs, some restraints on religious 
processions, I have my personal views. 
But this is not a place where- I should 
express my personal views. I should 
express views which are the views of the 
Government and I shall also take into 
account the views expressed by bon. 
Members. 

I notice that Shri Sultan Salahuddin 
Owaisi is not here. He said that let us 
curb all processions. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Certainly. 

SHRI P. CHIDAMBARAM: Answer 
is 'Yes'. There is a view which says "Let 
us curb all religious processions". 

PROF. MADHU DANDAVATE 
(Rajapur) No. 

SHRI P. CHIDAMBARAM: That is 
not the tradition of this country. 

MR. DEPUTY SPEAKER: Political 
party procession also creates sorue pro-
blems. What to do ? (!nlerruptiOM) , 
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SHRI P. CHIDAMBARAM : He says 
it is the tradition not to hold processions. 
not to curb religious activities. There is 
great merit in both views. It is not for 
the Government to judge the views. We 
have to take the people with us. We have 
to carry the people with us. All I want 
to emphasise is even short of total curb-
ing, and moving away from the position, 
that there must be a total licence. I do 
not think he said that there should be a 
total licence. I am not saying there should 
be a total licence. 

PROF. MADHU DANDAVATE: 
There is a distinction between freedom and 
licence. 

SHRI P. CHIDAMBARAM: J am not 
saying there should be a total licence or 
total curb. There should be a middle 
ground which has been recognised by the 
gnidelines. I want to emphasise that 
these guidelines must be enforced in future. 
For example~ as far as loudspeakers are 
concerned, I think we must all agree that 
in a procession if it is really supposed to 
be pious and religioUS, why should there 
be loudspeakers and music bJaring all 
kinds of noise, a cacophony of noise. I 
do not think there is any rule about loud-
speakers and music being played. I think 
we must curb that. 

Secondly, the route of the procession. 
It may be that for one hundred years 
somebody has taken a particular route. 
It may be so. This civilisation has sur-
vived for 5000 years. Are we going to 
survive as a truly civilised people for the 
next 100 years? We are talking about the 
next 20 years or 30 years or 40 years. \Ve 
must review all these things. We must 
not cling to what has happened in the 
past and merely say that because some-
thing bas happened for 100 years, so we 
should do it for the next 20 years. When 
it bappened for a 100 years, there were 
not so many people. There were not big 
cities. There were not so many situa-
tions. To-day I think we must prevail 
upon our people to see that processions 
should be short, that processions should 
be symbolic and they should avoid routes 
which are sensitive and where people of 
other communities reside. I think rituaJ 
baa dominated over true reJiaioo. I think 
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religion has been pushed to the back-
ground and rituals and in the name of 
rituals aU kinds of things have sprung up 
and there is h3rdly anything deeply reli-
gious about what goes on in the name of 
religion to-day. I think we must review 
the rules. We must control the loud-
speakers. We must control music and I 
personally feel that we should not allow 
people to go by trucks or jeeps in any 
procession. If people are pious, they 
should be pious enough to walk behind 
their respective Gods. 

I think some mistakes were made and I 
will not name the places where the mis-
takes were made. But we must learn 
lessons from our past mistakes. We 
must make our possessions very simple 
and involve people with a certain amount 
of piety in it and see that these proces-
sions and very quickly. 

I would emphasize paragraph 20 of the 
guidelines. clndiscriminate use of loud-
speakers in religious places has come to 
the notice of the authorities in the recent 
past having the potential of creating com-
munal tension. It is necessary to ensure 
that the use of loudspeakers in such 
places is regulated in a more effective way 
'in the interests of maintenance of commu-
nal harmony and peace.' 

Thirdly the question of bandh. Since 
I was in Ahmedabad and references were 
made to Ahmedabad I must mention this. 
I think those who called for the Bandh 
did no service to the community. The 
call of bandh was very unwise. It was 
an intemperate move. It was a move 
which was done knowing full-well the 
consequences of such an action and in 
violation of the agreement with the Chief 
Minister on 11th July. I have spoken to 
the Chief Minister myself. I have spoken 
to a large number of people. What 
happened was that after the incidents of 
the 9th and 10th various religious leaders 
and the office-bearers of various organisa-
tions were caned for negotiations on the 
11 th of July. During the meeting 1he 
Chief Minister appealed to the leaders not 
to observe the call of Gujarat bandh. 
The trustees of the Jagannath temple at 
one stage asked for a judicial inquiry. 
After a prolonged discussion with the 
members present at the meetinl. it was 
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agreed that a high level enquiry on the 
terms of reference agreed to by both the 
parties would be sufficient for the purpose. 
However, when these leaders left the meet-
ing, they decided not to withdraw the 
bandh call. I think this call of a bandh 
was intemperate, specially in a situation 
surcharged with emotion. I think all the 
leaders, whether political leaders or reli-
gious leaders, should have observed great 
restraint, should have appealed to the 
people to remain within their homes and 
go about their peaceful avocations. 
Instead of that, the call of the bandh was 
a very unwise move and we have paid a 
very heavy price for that •...... 

PROF. SAlFUDDIN SOZ : When was 
the judicial enquiry ordered? On the 10th 
or lIth? 

SHRI P. CHIDAMBARAM : I am 
anSwer 109 that. Because on the 11 th of 
July there was an agreement that a high 
level enquiry WIll be ordered and that the 
call of the bandh will be withdrawn, at 
that time, as a matter of judgment there 
was no need to order a judicIal enquiry. 
But unfortunately as it turned out, there 
was, as I would characterise, a breach of 
faith. They went ahead with the call of 
bandh and the bandb took place and 
immediately thereafter a judicial enquiry 
was ordered. It is not correct to say, as 
the bon. Member mentioned, that only a 
District Judge is gomg to enquire. The 
Cbief Minister has c.-\tegoricalJy informed 
us that a High Court Judge will be 
appointed to conduct the enquiry. The 
terms of reference are being drawn up. 
It is a matter of judgement as on the 11 th 
of July. It is easy to be wise after the 
event. But you put yourself in that posi-
tion when everybody agrees that the call 
for the bandh will be withdrawn; when 
everybody agrees that the high-level 
enquiry will be sufficient. 1 think the 
question of judicial enquiry did not arise 
at that time. But now, of course, we are 
wiser. We will be more careful in future 
before we are taken in by such kind of 
agreements. I think the Chief Ministers 
of the States will take note of this lesson 
which haS happened in Ahmedabad. 

SHRI SYED SHAHABUDDIN: Has 
a~y action been taken again those who 
called the Bandb ? Had they been identi-
fied ? 
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SHRI P. CHIDAMBARAM : One 

moment. I will come to that. Para-
graph 24 of the guidelines again empha-
sises: 

6'No meeting should be permitted to 
be held and no processions, marches 
should be permitted to be taken out 
in protest against any communal 
incident which seems to be used to 
provoke communal troublen

• 

In future, I think, whenever there is com-
munal trouble, the State Governments 
will have to clearly Jay down and tell 
everyone Hwe are not going to allow any 
protest marches, any processions and 
bandhs until the communal situation 
returns to total normality~~. We should 
not allow further pIotest to provoke the 
communal situation. I think the bandh 
was unwise and I have nO hesitation in 
condemning those who called the bandh 
on that day. 

(Interruptions) 

MR. DEPUTY SPEAKER 
listen what he is saying. 

Please 

SHRI P. CHIDAMBARAM: Now I 
would like to talk about the role of the 
newspapers. We have had some very bad 
experience w th some newspapers; we 
have also had very good experience with 
some newspa !Jers. I was in Ahmedabad. 
Eve.l after the whole situation had 
come back not to normality but to a 
cert,1.in peaceful situation to a certain 
amount of contIo1, I fou,nd newspapers 
carry:ng 8 column headllOes, screaming 
headlines. But they were editorialising in 
the seconj po ge t hat people shoald remain 
pe2.ceful and on the first page publIshing 
news which was certainly not a very balan-
ced presentation. I po nted out to them 
that nobody reads the editorial. People 
only reJd the head ines. I gave the example 
of The New York Times which ran the 
same editcrial for three consecutive days. 
~ot even 10 readers pointed out that the 
same edItorial was be-ng run for three 
consecutive days. We seem to.. have a 
kind of split personality. On the news 
page, everything is blown up. On the 
editorial side there is a lot of moralisiog. 

. I would urge upon the; newspapete: ..that: 
they should observ~ a great deal of ~ __ _ 
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raint. After the situation came under 
control, even then what was the purpose 
of publishing 8 column headlines, screa-
ming headlines. It is not correct to say 
that no action has been taken against 
newspapers. In the year 1984, Andhra 
Pradesh instituted .a case against one 
newspaper; Haryana instituted a case 
against three newspapers; Karnataka 
instituted a case against 9 newspapers ... 

PROF. SAIFUDDIN SOZ: What was 
the result? 

MR. DEPUTY SPEAKER : Please do 
not interrupt. First, listen to what he says. 

(Interruptions) 

SHRI P. CHIDAMBARAM: Punjab 
instituted a case against 4 newspapers; 
Tamil Nadu instituted a case against 5 
newspapers; Uttar Pradesb instituted a 
case against 4 newspapers ~ West Bengal 
instituted a case against 2 newspapers, and 
Delhi instituted a case against 4 news-
papers. So, they have instituted cases 
against newspapers for un-balanced and 
provocative news being published, taking 
advantage of the communal situation. 
Now, we cannot do this beyond a point. 
People wiU scream that we are curtailing 
Press freedom. AU I can submit is that-
this is the sense of the House also-the 
newspapers should observe: balance and 
restraint. The State Governments have 
taken action against newspapers. I since-
rely appeal to all newspapers, all editors, 
an newspaper publishers to kindJy 
cooperate with the Government in cont-
rolling a situation of this kind by 
observing balance and restraint. What 
about the further course of action? To 
that, the Hon. Home Minister will reply 
in great detail as to what action is going 
to be taken. I only want to emphasise 
one or two things. We have the poJitical 
wilt. Please do not doubt our political 
will. We have the political wiH. We will 
summon the political will to control the 
situation. In Ahmedabad, v.e did bring 
the situation under control within 24 
hours after the 14th JuJy; thanks to the 
Chief Minister for taking some very deci-
sive steps. Let there be no apprehension 
ia the mind of any community that 
tJawlamtit 40is Dot Have the "ill t_ 
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control such a situation. Let there also 
be no misapprehension in the minds of 
any anti-social eJemeot_ any political 
force, . any other social group, the Govern-
ment ~s soft and weak to allow whatever 
they lIke. We have the political will . 
h ~ we 

ave learnt lessons and we will bring to 
bear the e,:,tire .might of the Government 
upon a sItuatIon where people viotate 
communal harmony. 

As far as compensation is concerned 
there was some discussion here about th' 
sc~le ~f compensation. I wish to read th: 
g~Jdehnes, so that State Governments also 
~dl know that Parliament has been 
Jnformed about it. The fonowing scale of 
payments .of ex-gratia would, accordingly, 
~ conSIdered appropiate in such 
lDstances : 

(i) Death (whether of a 
earning or non-
earning member of 
family) 

(h) Permanent incapa-
citation (whether of 
earning or non-ear-
ning member of 
family) 

(iii) Temporary 
citation 

incapa-

(iv) Grievous hurt short 
of incapaCitation 

(v) Loss of movable 
property 

(VI) Loss of House 

(vii) Loss of earning 
assets like vehicles 
boat or bullock etc. ' 

Rs. 20,000 

Rs. 5,000 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

1,000 

500 

2,000 

5,000 
to 

15,000 

2,000 

Sixteen State Governments have accep-
ted tbese guidelines and we appeal to all 
other State Governments to accept these 
guidelines. These are the minimum. If 
the State Governments want to give more 
tbey can give more takina into accoun; 
th. ,ravitr llf the aituation: But we ar .. 
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keen on people being compensated for 
getting affected by communul violence and 
riots. 

We are looking into the question of 
representation of minorities in policef 
force. It is not at all a happy situation. 
Let me mines no words about it. I think 
there are two kinds of forces working; 
one is the status-quoist who says, well 
people are disqualified, they do not 
measure up, we cannot recruit them. The 
other is like this which says, well joining 
the police force is not considered to be a 
reputed profession and therefore~ . we 
would not join police force. I thInk, 
minority leaders must encourage their 
young men to join the police force. 

SHRI ZAINUL BASHER (Ghazipur): 
There are many. 

SHRI P. CHIDAMBARAM: I agree. 
That is why I said that there is the 
status-quoist who says that if somebody 
comes up~ he is short by quarter of an 
inch or he is underweight by half a 
pound. That kind of thi~g i~ there. 
Therefore, I think we are lookmg lOto t.he 
matter and we wou1d ensure that polIce 
force is adequately ... 

PROF. N.G. RANGA (Guntur) : You 
have to take the communal consideration 
also-whether they are Harijans-while 
recruiting them. 

SHRI P. CHIDAMBARAM: Yes, 
minorities: Harijans must all be repre-
sented. 

PROF. MADHU DANDAVATE: I 
may go on record that some years back a 
CommiSSioner of Police had issued a 
confidential circular saying that as far as 
possible Muslims should be avoided from 
the police force. I went to just keep it on 
record. 

SHRI P. CHIDAMBARAM: I am 
sure, Prof. Dandavate is correct when he 
says that. That is a deplorable attit ude 
and we will not allow any State Govern-
ment do that. This is deplorable. We 
wUI monitor. 

SHRI ATA-UR REHMAN (Barpeta) : 
Could you hear from the horse's mouth? 
I come from a State where I have had 
consultations with my colleagues. One 
colleague who is a good friend of mine 
told me, "Look, Rehman, it is aU very 
good talking about secularism. But there 
is a word of mouth passed on by some of 
them, not al:-that some of the minority 
types-should not be taken into police 
force." That stands even today. 

SHRI P. CHIDAMBARAM: We are 
going to monitor it very carefuJJy. I want 
to emphasize a b Jut training. One thing I 
find is that our State Armed Consta-
bulary is not being trained periodically 
while the CRPF & BSF have a rigorous 
training scbedule and a training manual. 
But the Armed Constabu1ary in the States 
somehow seem to avoid training or they 
are not given adequate training. 

I discussed it with the Home Minister. 
We are drawing up a programme where 
the State Armed Constabulary will be 
trained in companies and batches and at 
any given time a certain proportion of the 
State Armed Po1ice must be under train-
ing. Training hJS been the casua1ty in the 
last few years and I think with the new 
emphasis on training we will extend this 
training to the State Armed Police Forces 
also. 

SHRI INDRAJIT GUPTA (Basirhat): 
Do you give them training that they 
should not take part in the riots them-
selves? 

PROF. SAIFUDDIN SOZ: Unfor-
tunately it does. 

SHRI P. CHIDAMBARAM: My 
answer to tha t would be, if there are any 
biases in their approach it is because of 
lack of training. Training is to clear 
those biases, training is to inculcate the 
right attitude, tr~lining is to give theD) the 
correct approach to the situation. It is 
the lack of tra~ning which is causing this. 
I think we will train them. 

In Special Courts again, I think our 
experience has not been very happy. Wt; 
have some statistics here. Only five statci'''''' 
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and two union territories have appointed 
special courts. In tJ;le other states the 
regular courts have been asked to look 
into the cases related . to communal dis-
turbances on a priority basis. But the 
less said about it the better. The special 
courts have not really done what they 
should do. I think we must make a 
beginning somewhere and, I think, the 
Home Minister categorically told me that 
we will make a beginning. I think he said 
so when he made a statement earlier in 
this House. He made a statement that we 
will make a beginning. At Ahmedabad 
we will punish very severely those who are 
responsible for inciting communal riots 
and we will have speedy trials of these 
offences. Kindly judge us by what results 
we show in the next few months. 

We have to make a beginning. Our 
experience has not been happy but we will 
make a beginning. I do not wish to take 
more time. I only wish to say oue or two 
things by way of conclusion. I want to 
quote what the Prime Minister said in 
January : 

uSecularism is the basis of our unity. 
Communalism and all other narrow 
)oyalities are incompatible with 
unity. It is my first duty to safe-
guard the right of property and 
legitimate rights of citizens belonging 
to every faith. We must go beyond 
the prevention and suppression of 
violence. We must take the campaign 
for unity to every .village and every 
street of aur town and an ideological 
battle against communalism and 
fanaticism must be waged in our 
schools and universities and in our 
work pJacesu

• 

This is the charter for the Home Ministry 
so far as maintaining law and order is 
concerned. 

PROF. MADHU DANDAVATE : But 
that is the Prime Minister~s mess;lge to 
the nation. 

SHRI P. CHIDAMBARAM: This is 
the charter for the Home Ministry. We 
will live by that charter. We will work by 
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that charter. We will enforce it through-
out the country. 

Sir, may I say one thing? Today there 
is talk of back lash, siege mentality and 
revivalism. Let me not go into all that. 
Very senior members have spoken and I 
am sure they speak from experience. But 
I think all this is 'bad. What did Mahatma 
Gandhi say : An eye for an eye and tooth 
for a tooth will lea\e the whole world 
toothless and blind. We cannot allow 
this kind of backlash mentality to develop. 
What is the backla sh and what is the 
provocation. There is a provocation in 
Allahad. There is backlash in Allahabad. 
Then that backlash gives rise to a pro-
vocation in Ahmedabad and there is 
backlash in Ahmedabad. This I am just 
giving as an exampie. Where will this 
end? The whole nation will go up in 
flames if we do not stop the talk about 
this siege menta!ity and provocation and 
backlash. 

I think in the name of religion all kinds 
of monstrous crimes are committed. 
Somebody said God is in danger. I almost 
1aughed. Who says so! Man says 
God is in danger. I thought the other 
way round. I thought God said man is in 
danger and I have come to redeem you. 
Today we have got this rather fatuous 
situation of man sayjng God is in danger. 
God is not in danger. It is Man who is in 
danger. Civilisation is in danger. I think 
men should preserve sanity and God win 
take care of himself. 

Sir, may I finally say that secular forces 
must assert themselves? I was deeply 
touched when one or two members men-
doned what the secular forces are doing. 
I ask the same question. What are the 
secular forces dOing? What are the people 
with liberal catholic views doing '1 
Rabindra Nath Tagore's poem starts by 
saying: 'Where the mind is without fear'. 
Why are we not going out into the streets 
when there is communal violence? What 
does it matter if a couple of us are killed 
~r maimed? Why are we not asserting 
ourselves? Why our trade unions and 
leftist forces not asserting themselves? 
Why our youth forces Dot assertin, them-
selves? I think we have simply surren-
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dered the ground to forces of reaction and 
retrograde forces. We must occupy the 
main ground-the middle ground. As far 
as I am concerned thanks to some efforts 
made by some people In Tamil Nadu......-I 
want to share its news both wlth 
the Home Mmister and the House-
on the 26th of this month. that is, three 
days from today in the southern most tip 
of India, Nagercoil we are organising a 
huge peace march where Christians, 
Muslims. Hindus and all other relIgious 
leaders are going to organise a huge peace 
march. Now 1 would appeal to all mem-
bers with folded hands let Parliament be 
over and let us go back to our constituen-
cies and mobilJse the youth force, trade 
unIOn force and secular forces. Let us 
occupy the middle ground, let us stand 
firm and show our unity among the 
people; let us have peace marches, let us 
have peace demonstratIons and peace 
rallies. If you surrender the ground to 
people and we look after only our own 
Interests and our own avocations ... 

SHRI NARAYAN CHOUBEY 
(Midnapore) : Who is going to do It ? 

SHRI P. CHIDAMBARAM: I am 
saYIng, you do it and we will join you. 
We will give you all the support. Let 
Prof. Madhu Dandavate start It, Will 
support; let Shri Ama! Datta start It, we 
Will support; let Prof. So start it and 
we wil1 Join you. There is no question of 
a leader or a follower there. The Con-
gress Party IS wilhng to JOIn any party, 
any force, any trade union in startmg 
these peace ralhes and peace demons t ra-
tions. I would humbly appeal to aU ... 

SHRI INDRAJIT GUPTA: Let there 
be some guidelines. 

SHRI P. CHIDAMBARAM: The 
guidelines will be there. You start and we 
would come to West Bengal, we will come 
wherever you want. (Interruptions). 

The whole nation is being held to 
ransom by a small number of people who 
are interested in destabilismg the country. 
The whole nation is being held to ransom, 
but bere there are so many people of 
aoodwiU. We are the people who repre-
sent millions of men and women in thlS 
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country. It is upto us to take the lead~ 
go back to out constituencies. go back to 
otfr districts, go back to our States and 
assert that secular, liberal, progressive, 
catholic and Don·sectarian forces wdl 
continue to command and occupy the 
middle ground and command the alle-
giance and support of the people. Let us 
Isolate and eliminate the small number of 
anti-social forces and on that tbe Govern-
ment seeks the cooperation of everybody 
In this House irrespective of party. 
irrespective of hIS religion, irrespective of 
the language he speaks. We seek the 
cooperation of everybody. 

I am once again grateful to the House 
for gIving us valuable advice and I assure 
the House, and through the House, to the 
people of thIS country that the Govern-
ment has the will and it will assert its will 
in controlling the situation of this kind 
and we will maintain law and order; 
there will be no let, no hinderance in dis-
charging thIS duty. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): You mentioned some dis-
trict. Why not we go there on a single 
day? We can declare that from the 
Parliament. Let us all together take peace 
marches. 

SHRI P. C1UDAMBARAM; We 
accept the suggestion. 

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram): Mr. Deputy .. 
Speaker, Sir. this debate has gone on for 
two days and we are on the third day of 
the debate today. I have heard with rapt 
attention the views of several hone 
Members of this House. 

15.34 hrs. 

[SHRI SHARAD DIGHE in lhe Chair] 

The Minister of State also spoke very 
eloquently just now. Despite what the 
Prime MInister has said and desPJte the 
unanimous views thls House has expres-
sed, as far as the communal situation IS 
concerned. it was rather disturbing to hear 
from the hone Minister that 98 districts 
have been identified as sensitive areas 
which have communal disturbances. On 
several earlier occasions~' the Parliament 
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has discussed the situations arising out &f 
the communal tensions and I would 
certainly like to look forward to the day 
when there shall be no occasion for this 
House to discuss such a sItuation again. 

Mr. Chairman, in situations like this, 
as the Minister has himself stated, it is 
generally the poor people who are affec-
ted. There are definitely socio-economic 
reasons underlying these riots and it is 
always that the poor people are exploited 
not only economical1y, but politically also 
they become v.ctims on such occas ons. 

A reference has been made by several 
hone Members to anti-social elements 
which intervene in the situation and make 
it take an ugly turn. 

The Minister has also referred to people 
like boot-Jeggers, smugglers, or those who 
involve in prostitution or such other 
things, who try to lake advantage when 
lucb a situation exists. But I would like 
to know from the Min.ster as to why 
there has been a difficulty to identify such 
people, when you know that boot-Ieggers 
are involved in a communal situation. 
Sometimes, when there is a conflict bet-
ween a boot-legger aud may be his custo-
mer, it is given a communal turn if those 
people happen to belong to different com-
mUDlties. Likewise, when a smuggler is 
involved with somebody else, or if a pimp 
gets into a quarrel with his customer. 
When you can identify the kind of people 
who are involved, why have the State 
Government not been able to identify 
those people and taken them to task ? 

AN HON. MEMBER: Because they 
have their patrons! 

SHRI V. KISHORE CHANDRA S. 
DBO : Who are the patrons or god-
fathers of these boot-leggers or the smug-
glers ? Let us search our heJrts. Whether 
it is the police. whether it is the politician 
or whethcr it is the rich busin(;Ssman in 
that area, unless the petty boot-legger or 

. the smugglers or the anti-social element 
has somebody's patronage, does he have 
the courage or guts to get into such kill d 
of a situation and how is it that he even-
tually escapes scotfree ? 
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Sir, it is qui te rjght that a fundamenta-

listie tendency has taken roots in our 
country now. Whether it is one of reli-
gion or whether it is one of language, 
there has been a revival of fundamenta-
lism. But why? Yesterday. hone member, 
Shri Zainul Basher While speaking, said 
that Musltms feit very insecure today. 
Likewise when my hone friend Shri Ranjit 
Singh Gaekwad spoke he said that he met 
certain Hindus who felt that for the first 
time the m~1jority community was feeling 
insecular or left out. Have any efforts 
been made 10 contact the leaders of those 
people belonging to those religions to find 
out as to why the Mnslims are feeling in-
secure or as to why the majority commu-
nity is today feeling insecure? It is rather 
ridiculous to think that a majority com-
munity is today feeling insecure for 
reasons best known to them. 

Every religion has the background of .a 
few centuries in our country. Whether it 
is Islam, whether it is Christianity. whether 
it is Sikhism or any other religion, these 
are not new religions which have mush-
roomed in the last few years. All these 
religions have had a background of a few 
centuries. Why is it that today al1 these 
religious communities including even the 
main majority community are feeling 
insecure and are worried about their 
existence or about their rights? What is 
it that the Government has done to find 
out why these people are feeling insecure ? 
I would like to know from the Home 
Minister when he replies whether he has 
spoken to all those people and asked them 
what they want and if not, whether he 
would do it. Because, unless you go to 
the root of the problem and find ou t the 
reason as to why they are feeling so, it 
will not be possible for the Government 
to take any measures to redeem ourselves 
of this situation. 

Sir, several members of this House have 
spoken regarding the necessity of deJink-
ing politics from religion. Mr. Chairman. 
in this connection, let me give an example 
of a very small State in the South • 
Kerala is a State where almost every reli-
gion or community has its own party. 
But there have been no communal riots in 
Kerala. Now the religious communities, 
for historic reasonS are synonymous with 
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politics in our country. Somehow, all of 
them feel that they have to redress their 
grievances through one political party or 
through their representatives in the party. 
That is why we even have reservations for 
certain communities, so that their voice 
can be heard. It is not necessary that if 
certain religious communities have their 
representatives in the politic~ll parties, this 
should lead to communal riots. The 
difficulty arises only when, as a politician 
you want to create a communal situation, 
to make use of this opportunity to get 
votes and to reap electoral benefits out of 
it. 

When our Minister spoke of self-
restraint, I would IJke to inform him that 
in a situation like this, it is the vested 
interest which comes in the way of self-
restraint. Self-restraint should be coun-
selled by whom? It should be counselled 
not by for those people who actually 
suffer in the riots, but for those people 
who instigate It. It is. these people have 
to be identified. So many Enquiry 
Commissions have been held. We have 
discussed this problem on various occa-
sions in this House. So, I would like to 
know on how many occasions, they have 
been able to identify the people involved 
in the actual disturbances and in how 
many instances was action taken by the 
State Government, let us say during the 
last two or three years. 

Then, Sir, we were given to understand 
that certain guidelines have been made. 
Today, it is learnt that certainly guidelines 
have been made and certainly the adminis-
tration should be held responsible for this 
sort of a thing which happens within the 
jurisdiction. But Mr. Chairman, while 
fixing the responsibility on the Collector 
or the District Magistrate or the S.P. I 
have strong reservations about the Central 
Government directly intervening in this. 
This sbould not also create conflicts bet-
ween the Centre and the St.ltes or it 
should not also erode into the powers of 
the State Governments. But you always 
have the power to review later on. While 
this putting the responsibility on the D.M. 
or the Collector or the S.P. who is at the 
spot, I think the State Government and 
the Ministers concerned shou1d also be 
equally responsible. While, I admit that 
• U uf us have equaJ resp(}Qsibility in ceo-

Country 
taining situation like this, you will agree 
wjth me that a higher degree of responsi-
bility vests with those who are in power 
where such a situation had taken place or 
is existing. Therefore, it is not only the 
Co1Iector and the police who are responsi-
ble, but it is also the Government which 
have to be held responsible, who will have 
to explain the situation. 1 would also 
hasten to add that in such an event the 
transfer of an official found guilty is not 
the answer. It is not enough to transfer 
the officer from one district to another. 
I mean, specific action will have to be 
taken to prevent recurrence of involve-
ment of officials or politicians in ugly 
incidents like this. 

Several opinions have been expressed 
about the religious processions. I certainly 
appreciate the spirit with which the 
Minister spoke regarding processions with 
the said should be short and people could 
go walking and that there should be no 
mikes used in such processions. Mr. 
Chairman, I would like to make only one 
more point. As I have said earlier, 
religion has got a very long background. 
There have been certain religious proces-
sions and functions which have been held 
jn various parts of the country not now, 
but from centuries. Now. I would like 
to know from the hone Minister whether 
he would be prepared to draw a cut off 
line. Say for example 15th of August, 
1947. What about the religious process-
ions which have been created after inde-
pendence? Are you prepared to at least 
ban those processions ? Let them have 
processions which have been held for 300 
years or 400 years or even 500 years. 
Before that belonging to all religions. 
But what '1 bout the processions and 
functions which have been created with 
ulterior motives and which have also 
resulted in this kind of situations ? I 
thirlk the State Government and the 
Centre should think seriously abo~t ban-
ning such kind of processions and acti-
vities which have mushroomed in recent 
yeJ rs adding to the confusion as far as. the 
communal situation is concerned. When 
one talks of political will Mr. Chairman .. 
the Minister referred e1aborately to the 
situation in Gujarat. But I would like 
to go to the situation in Allahabad. I 
em ~1t4 ~ ua. ,i'WUioa In AI.h.M • 
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started off and it gained momentum since 
February. It first of all started with 
hoisting of black flags and saffron flags by 
different communities on the housetops 
and MohaI1as. Then. it was done on the 
highways. The police enforcement went 
there, collected these flags took the black 
and saffron flags and presumed that the 
matter ended there. But after tbat~ I am 
told that even some pork was found in 
the mosque and bear was found in the 
temple and again it wa9 cleared up by the 
police, and Holi and Moharram also 
passed off pea cefully. And on the pre-
sumption that Holi and Muharram passed 
off peacefully and no tension had taken 
place and it was in January, I don~t re-
member the exact date7 when the Prime 
Minister visited Varanasi, the Police 
forces were taken away from Allahabad 
and shifted to Varanasi. I am not blam-
ing the Prime MinIster or his vist or the 
Government, but they should have taken 
forces from elsewhere. Just on the pre-
sumption that the situation had comple-
tety normalised and caused out and to 
shift the police force from the place 
where actually these communa' tensions 
were increasing day by day, probably just 
gave an opportunity for those who were 
waiting to strike and create more troubles. 

Sir, we highly appreciate the sugges-
tion of the Hon. Minister to create specia I 
courts, but Jet the fate of these special 
courts be not like the other courts that we 
had seen. If we have Special Courts, 
we have to bave Special Courts to go into 
these cases, and take immediate action in 
the matter. Unless we are able to identi-
fy and bring the culprits to book prom ply , 
this situation will continue to exist. 

Before I end, I would like to say that 
we are sitting on a volcano of communal 
violence. and before it spreads like cancer 
to all parts of the country and destroYs 
the very fabric on which our entire 
society has been built. I would like to 
urge upon the Government and colleagues 
from all sections of the House to find a 
way out,' and to talk to the leaders of 
various communities and State Govern-
meats. As see that this House win not 

• ever bave to go tbrough the ordeal of dis-
QJSSio, this kind of a situation. 

(T,.ans/Olio,,] 

SHRI AZIZ QURESHI (Satna): Hon. 
Chairman, Sir, first of aU I want to con-
gratulate the han. Minister Shri Chidam-
baram, who put forth some basic 
problems before us very intellilJently. I 
intended to ask many questions but he has 
already clarified them" so I would not 
repeat them now ~ 

Mr. Chairmal1, Sir, history bears testi-
mony that man has killed man in the 
name of religion and has written the 
story of atrocities, barbarity and killings 
on the pages of history by dipping his 
sword in man's blood. This evil came to 
India when the Britishers thought that 
they would not be able to rule here until 
they made the Hindus and Mus) j ms fight 
against each other by adopting a policy 
of divide and rule. History bears testi-
mony that the Congress Party is the only 
Party which has been fighting against 
communalism at every step during the last 
100 years and has also been calling upon 
the whole nation to fight against it uni-
tedly. Mr. Chairman, Sir, I have got all 
the resolutions with me which were passed 
by the Congress and which were aimed at 
fighting against communalism, at main-
taining Hindu-Muslims unity and national 
integration during the last tOO years. But 
it is unfortunate that in one such reso]u-
tion of 1979, the Congress had to say :-

[English] 

"Forces of evil and darkness try to 
create the sentiments of racial 
supremacy. religious fanaticism and 
chauvinistic tendencies which ulti-
mately result in communal riots." 

[Translation] 

Just now, my friend Shri Chidambaram 
spoke about backlashes and mentality. 
Mr. Chairman, Sir, this is not ~ new 
phenomenon. If you turn over the pages 
of history, you win find that it has been 
happening in the world previously also. 
The Mus1ims~ the followers of Islam, 
used to think that theirs was one of those 
religions which constituted the largest 
population of the world. In 1930s and 
19408, a movement called "Pale-Islamic" 
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movement started which aimed at the 
unification of all the Muslim countries of 
the world. But today if you throw a 
alanee over the Arab World, you will 
find that in spite of their having the same 

I culture, the same religion, the same kind 
of climate, the same dress habits and the 
same eating habits, they are unable to 
UDite. The religion could not unite 
Egypt, Syria, Kuwait and Saudi Arabia. 
If you tum over the pages of history, 
you will find that-

(&,11,,11] 

-religion bas failed to be a rallying 
force. 

[Translation] 

Why go far, you may see in our 
neighbourhood. Nepal in our neigh-
bouring country and she is the only 
country of the world which has Htnduism 
as their official religion. After indepen-
dence, we had to fight three wars, twice 
with Pakistan and once with China. All 
the three times, we were attacked without 
any fault on our part. But the history 
bears testimony that Nepal neither con-
demoed nor criticized Pakistan and China 
for the attacks even once. What is 
tltc reason '1 The reason is that today 
religion bas failed to be a rallying 
force. You cannot unify the 
peeples in the name of religion. This is 
a siBis~er, nefarious and strange propa-
aanda that majority is in danger in this 
COUDtty. I want the Members of all 
sections of the House to see whether it is 
the same type of propaganda which was 
made in this country when the Congress 
was flahting for the country's iodepen-
~ On the one hand it was said that 
tbe miaorities were in danger and on the 
other it was said that the majority was in 
danger. In this manner there was an 
attempt to divJde both the communities. I 
want to ask as to Who are the people and 

. which are the elements responsible for 
apreadiq this kind of thinking '1 The 
boo. Home Minister should see and 
infOBll all the Members of the House 
about it.. Just DOW, Shri Cbidambaram 
.aid that we should race this chalieDae 
\UlitedlJ. I remember tbat after indepen-
deDoe aad even before independence thoro .,_. .. *" __ tho ~ ~mmoul pall.iA 

coat,., 
used to be identified and the ~p" 
treated them as OUtQsts. I ret"""'_ 
when I was in school, at that time PaDdit. 
Jawahar Lal Nehru once visited Bbopal. 
He bad referred to Hindu Mala8sabha-" 
said that whenever he talked tdtout tllet 
organisation, it was most abhorriaa for 
him and its name was not worth men-
tioning. We should consider over dais 
important point that all the communal 
parties and elements, which we had been. 
condemning and criticizing. bow we 
developed our relations with them and 
surrendered before them. I would like to 
say that all those people wbo talked about 
class-struggle in this country. who wanted 
to estabhsh dictatorship of the ~ 
on the basis of the theory of surplus 
value, who gave slopns of pt'eIr •• ive 
ideology, those very people &aft sltleller 
to those communal forces who wame4 to 
destroy the history of our country a1Id 
also all our traditions, in the na.e Of 
congress ism and minimum prOll'aJDme. I 
remember, I have read it somewhere; that 
a big procession was taken out in DeI1U 
after the assassination of Mabatta 
Gandhi. That procession came to tile 
Parliament and submitted a memorandum 
demanding the banning of the R.s.8. 
That proeession was led by the fate 
Jayaprakash Narayan. But the bi..." 
also bears testimony that tberea fter ..., 
very communal forces were Biven sheJtWr 
and a government was formed in alliatK1e 
with them. Principles were forsalt_ in 
the name of power which poisoned our 
body politic to such an extent ... we 
may have to face that for years __ -
and also face the evil consequences -ef 
that. 

I would like to conclude after mentio-
ning one point. Just now it was said tbac 
to fight against communalism, we sb'ould 
organise the teachers and students, join 
hands with them and declare a WAr 
against this evil. In this conteXt. I WOidd 
like to give you an instance. \YJfen 
Muslim communalism gained strenatfa in 
Delhi, then the personalities like .Dr. 
Ansari, Hakim Ajmai Khan, Ali Brotben. 
Mahatma Gandhi and MauJana Azad laid 
the foundation of J'fJDia MiUia lsJamia ill 
Delhi. They fouaht qainst COIbID~ 
from there. I want that the G~ 
m9914 fgll, h9IP r*' ~~ ~. , 
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llDiversities like lamia Minia so that they 
may proaress and once again we may be 
,in a position to fight against commu-
nalism in this Country. Lastly-I would 
like to say that we have to convey this 
mcssaae to the people. 

[&gllah) 

It is not the common culture, it is not 
the common religion, it is not the 
COIllmon language, which makes a nation. 

. It is only the common heritage of the 
territory which makes a nation. 

, (7)-Qll.tlation] 

We live on the Indian soil which belongs 
to aU of us, which constitute a country, a 
nation. It is our religious and moral 
duty to defend it. I am conveying the 
fceJiD&s of the crores of Muslims of this 
JCOUDtry who have only one aim and that 
is to defend this country. Whereas as 
Indians it is their duty, being Muslims it 
is their religious duty also to shed their 
last drop of blood to save the country if 
Cbina or Pakistan attack even on an 
inch of this land. But this is also to be 
seen how you defend them in this country. 
Just DOW Shri Chidambaram said that the 
-shop and house of a person were razed to ,he ground thrice in two years in the 
riots. I would like to ask as a common 
citizen that if you burn the house and the 
shop of a poor man to ashes thrice in two 

. years and make him homoless and then 
ask him as to how much is he 10Yli to 
this country, what reply he will give ? 
This is a big question. We will have to 
think over it. 

I once again appeal to all the sections 
in this House that it is true that Mahatma 
Gandhis are Dot bom every time but the 
killers of Mahatma Gandhi can always be 
there. Therefore, we all should come 
forward and sacrifice ourselves like 
Mahatma Gandhi to save the integrity and 
leCUlarism of the country. 

~ngll6hl 

SHIll DIGVDA Y SINH (Surendra-
Daiar): Mr. Deputy-Speaker, Sir, I 

,_Jlprd • voiJ impnIasive doPositioD of 
°tlJl "tal lEI of .... an Qsi"~ 

country 
a?d it is very fe-assuring to know from 
hIm that the Government will leave no 
stone . unturDed to see that this great 
calalWty-I wouJd say a social calamity-
will be brought-

I wiJJ not say brought to an end-to 
an end but also it win be controlled. He 
also laid down certain guidelines and 
Dorms .tbat the Government will give. 
:rhe~e IS only one thing that was missing 
lD hIS depOSition, which I think that the 
h?n. Home Minister Shri Buta Singh in 
hIS final deposition will give, tbat is about 
the guidelines to political parties how the 
politi~al ~arties should have adopted 
certaIn gUIdelines and norms. I think that 
is very important. 

Lot of fervent hope has been expressed 
here, in very high sounding terms about 
what the country is, its culture, the heri-
tage and great names like Mahatma 
Gandhi were mentioned. And 1 think that 
this is an excellent occasion and oppor-
tunity for us to be more introspective. 
The first thing was to think as to what the 
causes are. And the causes, to my analy-
sis, can be dIvided into two major 
segments : One is political and the other 
is economic. Bringing it down to the 
brasstacks, it is the vote and the note 
which bring about this kind of fissiparous 
tendencies fight now to the village 
leve1. And when it comes to the vote it 
is by and large these anti-social activities 
employed in various nefarious vocations' 
that too~ to gain an extra buck deploy tb~ 
religious sentiments and incite religious 
dogmas. I think this is a very large 
problem. But we, who are the custodians 
of the people's holy postulates, because we 
represent the miJlions, can at least by to 
see to it that even the anti-social elements 
to some extent can be contro1led by us-
and certainly not supported by us-for 
whatever reasons. 

16.00 brs. 

The other is, of course, the political 
angle. When we talk of tbe political 
angle, it is very very depressing when one 
analysis and asks : is there loss of certain 
democratic principles in our society or in 
our ethos or is it that we have become 80 
unscrupulous, whichever party and which-
'9Vtr olootion. that to saiD an ex .. yott 
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we . 10 to any extent even if it means sti-
mulating or aggravating the religious senti. 
ments 1 To what extent does one go ? Do 
we not introspect '1 We go about saying. 

(English1 
[Trans/ation] 

They do not do, they do not, do, 
Government should not do this. But what 
do we do in our constituencies, in our own 
home-towns ? How much are we doing 
personally '1 This is something we should 
do at this stage and introspect. When I say 
that I want to make a very specific recom-
mendation. And I do so bec~lUse I can 
talk from my personal experience. When 
you come to a stage in the whole dectoral 
scenario that all other isms are relegated 
like socialism, communism or whichever 
ism, then the society falls back on some-
thing which is aziomatic which is like 
caste or creed or religion. This is what 
we fall back. When this happens let us, 
at least, take one decision. If we represent 
various political expressions in this coun-
try-there are certam Members of Parlia-
ment who represent probably one Member 
party-let us at least have a consensus 
tha t those whose whole profession depends 
on religion or religious preachings-he 
may be a maharishi, a mahant, a maulvi, 
a pick, a Sikh religious head or a Chris-
tian padri-at least let such a person not 
have a prominance in any political party. 
Let him be a little above the party. I 
think, this is a very specific suggestion. I 
can make this because I am proud to say 
tha t I come from a small part of Gujarat 
which was once a principality with 30 per 
cent of the population being Muslims. I 
am proud to say that the ruler at that 
time had arranged the system in such a 
-way-that the religious trusts and the tern-
ple9 and mosques had both the communi-
·ties- placed there in position. There was 
tsuch a harmony that when partition took 
place in 1947 and the whole drama of 
shifting of masses of people and killing of 
~asses of people ..took place from 1947 to 
rl-948, not one Muslim from that princi-
pality left the area. There was so much 
confidence created, So much brotherhood 
created. Of course, at that time, there 
were no elections. But under the present 

.sY$tem. we must evolve a system whereby 
we overlook this kind of petty personal 
aains. I close by making this specific 

... , j,... ~ , ~ 

sugcstJODS to the hone .I:Iome Minister. 

cOUlllry 
Let him draw out certain ethics that 
should be followed by the political parties 
and let them lay down DOrms and lUi. 
lines so that there is a consensus in this 
field, at least, of communal ha.rmooy 
throughout the country. 

PROF. SAIFUDDIN SOZ (BaramuDa): 
Mr. Chairman, Sir, I musf. first of an, 
thank the Speaker for not onJy baviD8 
allowed this discussion but throush his 
initial remarks he inspired· us. I also that 
the Prime Minister of India fOr havm, 
sent- Mr. Chidambaram to Ahmedabad: 
Things would have been worse Jf Mr.-
Chidambaram had not gone to Ahmeda-
bad. Madhu Ji has made an elaborate 
speech and I felt that he spoke everythiDa 
that I had to speak. Later, I heard maDY 
speeches and by now I feel very much 
satisfied that this House has spoken with 
one voice against communalism, terrorism 
and all kinds of anti-social activities tllat 
are going on in the length and breadth of 
this country. 

16.06 hrs. 

[SHRI ZAINUL BASHER in the Chair] 

I had an occasion to go to Ahmedabad 
and I must assure this House that J did 
not go to Ahmedabad to count heads 
because heads keep rolling in this country. 
Ahm~dabad in that respect is not unique. 
Earlier it happened at Allahabad and there 
were so many dreams of communal holo-
caust in this country. My concern was 
primarily for assessing whether tbore are 
some hopes for future. I feel, day in 
and day out, a natural urge to fight all 
kinds of communalism, whether it is 
exhibited by Hindus or exhibited by Mus-
lims. But when I went to Ahmedabad 
this time, although I found that a very 
great loss of life and loss of property was 
caused to Muslim minority there, I 
returned to Delhi with some hope. and' f 
am going to give some facts -about that 
hope with which I have returned frOm 
Ahmedabad. Unfortunately, Mr. Chidam-
baram is away. I had some queStiODS fm 
Mr. Cbidambaram although be'deliwnit 
a very good speech here and I could feet 
that he has the guts. I do bot kJIbw 
whether be will oontinue in ,tho lIome 
Minitsry bu't if 'be ~ntiDues there; r ,.. 
that he ~I rise to the occasion, BQt~ 
l\ave some qpestiODS \tter ilarralaa .• 
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briefty tbe story of arison, loot and 
J;DW'der that I have seen in Ahmedabad ... 
(bturruption). 

SHRI AZIZ QURESHI: What about 
Anantnag? 

PROF. SAIFUDDIN SOZ: Anantnag 
was blown out of proportion .. . (Interruption). 

(17ans/ation) 

MR. CHAIRMAN : Soz Saheb, your 
time is valuable. So, please be short and 
speak quickly. 

(English] 

PROF. SAIFUDDIN SOZ: .first, I 
",ant to say a word about Ahmedabad 
i_If.. Something has happened to 
Ahmedabad. Mr. Digvijay Singh was 
feeling that it was a matter of pride for 
him to belong to a place where there has 
beon no communal trouble. But what 
about Ahmedabad 1 Ahmedabad has 
been exhibiting a worst drama of human 
degradation. Be it the question of reser-
vations or be it the communal holocaust 
that took place recently, Ahmedabad has 
been exhibiting the worst kind of vanda-
lism and worst kind of communalism. So, 
it is Mr. Digvijay Singh's responsibility to 
come out of his district and speak for 
Ahmedabad itself. Ahmedabad is the 
capital of Gujarat. So, what is happening 
in Ahmedabad, all the MLAs. and the 
M.Ps. from Gujarat State should feel 
concerned about it. 

When I went to Ahmedabad on 19th 
and 20th, I had my colleages with me-
Madhu Ji was ther~ Bapu Kaldate was 
there, Mr. Saifuddin Chowdhary and Mr. 
Dora went separately. We visited all the 
areas where communal troubles had taken 
place, riots had taken place-Meghani 
Nagar, Dariakhan Gumat, Mirzapur, 
etc.--and we visited the refugee camps 
also. We mot the District Collector who 
distributes relief, we met the Police 
E:ommissionar, Mr. Jha, and last of all, 
we met also the hone Chief Minister of 
that State. Now, what do we find? I am 
telling you very briefly because I nm con-
1&trairat of time. What do I find here? 
SJui Chidambaram knows it. May be, I 

-win live him one or more ideas and he 
will respond to that. 

Rath yatra was taken on 9th July. But 
there was no dialo.- betwceD the 

,.1 
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Government and the temple people. It is 
a very important tempJe-Jagannath 
Temple. When the Rath yatra was taken 
On 9th July, at Mirzapur which is a 
Muslim concentration area, diety was 
received by the Muslims. Diety was 
offered garlands and flowers. Prasad was 
taken by Muslims and over a distance 
Muslims went with the procession. 

Now, something happened at Shahpur 
and it happened aU of a sudden. Stones 
were thrown not from the area which is of 
Muslim concentration. It is a mixed area. 
Small pebbles and stones were thrown and 
the motivated crowd responded not only 
by stone throwing-therewere truck loads 
of material used for killing, arson, loot, 
plunder-bot shops of Muslim community 
were already numbered and one by 'ODe 
they were put on fire. 

We later learnt from the Police Com-
missioner that there was a film going 00. 
Shri Chidambaram must be knowing. I 
have a graph also to show to this House. 
I am not speaking for Muslims. Do not 
misunderstand me. I want India to be 
great, united. I am personally interesUKI 
in India's unity and integrity. 

Recently, I went to America. In 
Chicago the members of the Indian com-
munity invited me. In one voice Muslims 
and Hindus told me .. . (lntel',upth,,,s). I 
bad gone to Maxico and on return I came 
to America, 

(Inter,uptio1J8) 

fhe point which I was telling you was 
that the members of the Indian com-
munity abroad want to see this country 
free of riots, free of communal trouble. 
They want to see this country areat and 
united. That is my wish. 

In this procession more provocatne 
slogans were raised and I saw dIeIe 
sJoaan over written there-

(Trans/ation) 

-' ,Jai ran cbbod, Miyao chor. n 

After this there is an abuse, and 
that I will DOt utter. '·Pakistan 
Jao". etc. 
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(English) 

The police Commissioner said that they 
have film of a procession. That film must 
be produced before the judge who win go 
into it. 

And despite provocation, Muslims did 
not rotaliate. That is the story. 

Then we went to the temple. I had the 
guts to go to the temple trustee. At one 
time he was in Congress. Dr. Shukla 
continues to be in Congress. I went to the 
mahant. They feh that they were not 
interested In this communal holocaust and 
they felt remorse for the members of the 
minority community. Somebody wanted to 
tell me how many shops were burnt by 
the majority community. 

I will give an instance how communal 
trouble started in Ahmedabad. I am telling 
you what temple people talked to me. 
FmalJy cutting it short I talked to the 
mahant. I must tell you that he wears an 
a ura of a religious man around him. His 
name is Maharaja Ram Harish Das. He 
said to me in Hmdustani--

{Translation1 
~'I am now 88 yedrs old. My body 
cannot now bear so much burden. 
What is all this happening? Had 
these people told us that there \ViII 
be so much trouble, so many people 
wil1 be killed, we would have taken 
the 'Rath' around the temple. It 
seems some people had pre-planned 
miscbief. " 

(English) 

We must know who took advantage of 
the Rath yarra. It is not a1l. You call 
them anti-social elements 1 I have 
another tale to toll you. 

Before I tell you who took advantage 
of that, I must give you one or two 
details of riots which we found. 

MR. CHAIRMAN: Please do not &lve 
details. Your time is over. 

,SHRI SAIFUDDIN SOZ : I shall be 
very brief. We went to the refuaee camp 
with Madhuji and Bapu . Kaldate. 

cou1flry 

And we talked to many people, people 
of representative character. 

[Translation) 

SHRI RAJ KUMAR RAJ (Ghosi): If 
the Hon'ble Members go on speakiq for 
so long have shaU we be able to express 
our views? 

(Interruptions) 

[English] 

MR. CHAIRMAN 
disturb him. 

Please don't 

PROF. SAIFUDDIN SOZ : This is a 
relevant question to you. 

There were 5 members of tlie minority 
community. 

One more member of the minority 
community was burnt alive. But that is 
not so much important. Many peopte aet 
burnt. Harijans get burnt, Many members 
of the minority community are burnt 
alive. But more important fact is that 
Habib Rahim Bhai tens me tbis. The S-
member contingent of reserve police was 
standing nearby about 5 or 10 yards away 
and they did not intervene. Hatima Btti 
tells Madhuji. There were many women 
there. They were wounded. They did Dot 
go to hospital because they afraid that 
they will be burnt alIve in the hospital. 
They bad seen this. 2 people C:.lme to 
meet their relatives who were wounded.. 
They came to civtl hospital; they were 
thrown out from the third floor of the 
hospital and burnt aHve. 

[Translation} 

SHRI AJAY MUSHRAN (JabaJpur): 
Kindly ask him to tell us something about 
happenings in Kashmir also. 

(InnrruptiOlfS) 

(English) 

PROF. SAIFUDDIN SOZ: Sir, 
Kashmir is peaceful. In Kashmir there is 
no violence. I stand guarantee to that. 

MR. CHAIRMAN : Your time is over. 
Please conclude. 

" 
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PROF. SAIFUDDIN SOZ: I must 
give you instances of the communal riot 
in Ahmedabad. I will tell you how this 
communal carnage took place. Sir, I 
know the story. 

MR. CHAIRMAN: It is well known. 
Everybody knows it. 

PROF. SAIFUDDIN SOZ: Sir it is 
actually a weak admInIstration. 
(Interruptions). You bear with me for 1 or 
2 minutes. (Interruptions). It is a weak 
administration. Chief MInister does not 
inspire. He is a gentlemen. He may be a 
good man but he IS not a strong man. 
Mr. Jba, Police Commissioner, had 
presided and In lugurated several meetings 
of the RSS during the course of the year. 
The Chief Mmister confirmed this. 

(Translation] 

The Police Commissioner wen t shere. 
He had to go shere. 

I would like to ask whether that very 
Police Commissioner would be abJe to 
maintaIn peace there? No, it is not 
possible. 

{English] 

They said that it IS this Hindu VJshwa 
Parishad whlch led this arsonist and 
terrorist and communal orslaught. One 
member who Jed the procession is still 
abscondmg, Kah Kamliwala Lakshman 
Das. 

MR. CHAIRMAN : Please conclude. 

PROF. SAIFUDDIN SOZ : I am con-
cluding. The Government of India headed 
by Prime MinIster Rajiv Gandhi, and 
represented here by Mr. Chidarnbaram, is 
saying, "we have the will to control 
CommunalismH

• I congratulate them. But 
I have a question. Mr. Chidambaram 
said. we shall not allow any communal 
carnage in future. He said be will punish 
these who led this onslaught. I say, he 
may not punish all of them. WilJ he punish 

"at least those who burnt innocent people 
'. alive those? Sir, the Ust }s with the 

Police Commissioner Jha of ,Ahmedabad. 
Will he punish thes,< people? SlX plus 
two, eight people were bUrnt alive. At 

country 

least those responsible for it should be 
punished. Will they do it? The list is 
available with the Police. 

MR. CHAIRMAN: Please conclude. 
You have taken 15 minutes. 

PROF. SAIFUDDIN SOZ : I am COD-
cluding. This is relevant. The Home 
Minister has to answer it. There are 
many pape:-s i 1 regional languages. 

MR. CHAIRMAN : Shri M.C. Daga. 
(Interruptions) 

PROF. SAIFUDDIN SOZ : Kashmir is 
peaceful; it will continue to be peaceful; 
J guarantee that. 

MR. CHI\IRMAN : Now, Mr. Daga. 

PROF. SAIFUDDIN SOZ: Please 
give me 1 or 2 minutes more. Gujarat 
Samachar carried a clomun for 2 man t hs. 
That column is of : 

UYohi raftar Chalees saal" 

This is Gujarat Samachar which fought 
this communal battle. It has narrated the 
tale how It IS a duty for you dirty for 
the faith ful, to take the procession 
through MIrapur, and Shahpur etc. It is 
the Gujarat Samachar. I have the file and 
the Home Minister should study the file. 

MR. CHAIRMAN: Please conclude. 

PROF. SAIFUDDIN SOZ: I have 
with me the grtJph made by that state 
Government. Here is the Government of 
Gujarat publishing a graph. 

(Interruptions) 

MR. CHAIRMAN : Kindly take your 
seat. I have called hone Member Shri 
Daga. You have already taken 15 
minutes-more than your due. 

[Translation) 

PROF. SAIFUDDIN SOZ : The Gujrat 
.Government has prepared this graph. 

[English] 

MR. CHAIRMAN: Kindly live it to 
the Home Minister~ he will see In detail. 
Kindly take you seat. 
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[Translation] 

PROF. SAIFUDDIN SOZ : 123 rounds 
were fired. I would )ike to ask as to how 
it could be known that which person 
should die in which round .. . (Inierruptions). 
9 persons belonging to the minority comm-
unity and one person belonging to the 
majority community died as a result of 
police firing .. . (Interruptions). Had Shri Chi-
dambaram Dot gone there would have been 
massacre at that place. Had the Prime 
Minister not sent Shn Chidambar..lnl, there 
would have been large scale killing there. 

(Interruptions] 

[E"glish) 

MR. CHAIRMAN: Whatever Mr. Soz 
says will not go on record. 

(Interruptions)* * 
MR. CHAIRMAN: Whatever Mr. Soz 

says will not go on recard, 

PROF. SAIFUDDIN SOZ Give me a 
minute. 

MR. CHAIRMAN No, I can't. I 
have already given you enough time. 

PROF. SAIFUDDIN SOZ: Allow me 
to conclude. 

(Interruptions). * * 
[Translat ion} 

If you do not allow then I shall recite 
only one couplet. 

MR. CHAIRMAN: All right, you may 
recite a couplet. 

PROF. SAIFUDDIN SOZ : 

Aaj bhi tum mein gar flO ;man paida 
Aag kar sakti hai andaze gulislan paida. 

[English] 

SHRI AJAY MUSHRAN: Sir, after 
you have caJJed Mr. Daga, nothing of 
what Mr. Soz said sho~ld go on record. 

[Translation] 

The coup1et should also not go on 
record. 

(English) 

MR. CHAIRMAN: It is my job. 

country 

Kindly take YOUr seat. It is for me to 
decide. I have already allowed him to 
quote the sher to go on record. 

[Translation] 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Chairman, Sir, I am thankful to you 
for giving me time to speak. The hunger 
for power is greater than the hunger of 
nJan. The people want to wield power. 
Those who are accustomed to the taste of 
power, should think over it deeply. 

This is a nation whose spirit of nation-
alism could not be destroyed eveQ by the 
foreign rulers. Whenever the occasion 
arose, the nation stood the test. The 
people of this country have proved that 
whenever the country faces some threat or 
whenever there is conflict among the 
people within the country, the people 
stand un;ted. This country can never be 
disintegrated. In spite of such minor 
conflicts, the country will remain united. 
Due to the lust for power, the politics has 
today entered the blind alleys. The 
politicians have adjured all their principles, 
values of life and traditions. That is why 
we are discussing this issue today. Now 
the question has not remained confined to 
the Hindus and Muslims. The question is 
that of having the feeling that the country 
is our own country and that I am for the 
country and Dot that the country is for 
me. Had we understood that we have 
been born for this country and not that 
the country is for us :lnd if the people in 
power had not patronised those goOndas 
through whom they managed to get votes, 
probably thiS lssue would not have arisen. 
These custodiclns have acted like 
plunderers. We have deviated from our 
path and now "e are pondering over all 
these thmgs. They say that a magistrate 
and an S.P. will be able to control the 
whole district. I agree th<lt this will be 
his responsibility but the responsibility 
will lie on that person also who represents 
that area. M~hatma Gandhi. had -not 
sacrificed hiS life for th.s. The people of 
the country know tbat whatever efforts th .. 
big Powers may make to destabillsc the 
country, wnether Pakistani flag .is h~ist~d 
in Kashmir or otil:_ temples are bumt 
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down-we have not seen God in tho 
temple and the mosque-it cannot weaken 
the country. Swami Vivekananda had 
said that if you wanted to see God, you 
would find Him in the huts of the poor. 
Pt. Jawahar Lal Nehru had said tbat you 
.. your temples in tbe bia dams, etc., 
tIIat have been consiructed for the deve-
lopment of the coun\ry. The forces which 
prosper in the name of casteism and 
re1iaion should be quelled with the help 
of law. The secessionist forces will dis-
integrate the country. If the law allows 
sQCh forces to gain ground, in the law 
allows us to from political parties in the 
name m- religion and tben we expect that 
we will be able to defend our country. it 
is wroa8 to think so. After all the 
country is above all. The loyalty towards 
one's country should be above the loyalty 
towards one's party, community and one's 
State. You have allotted me less time. 
I was readinl yesterday. A Chief Minister 
lup.d said :-

(English] 

Speaking to newsmen. he said: "Mr. 
Ramcb"lndran reiterated tbe suggestion 
that each organisation member should 
cany a knife.u Why he said it. The 
sugestion is seen here ag3 inst the back-
ground of the OppositIon DMK. President, 
Mr. M. Karunanidbi's recent directive to 
bis party men to form a voluntary force 
against any attack. 

[Trans/ation] 

You might bave read the Urdu weekly 
ulslami Expressu of 20th June, 1986 in 
which while wolcoming the formation of 
~, Adam Sena" , some views have been 
expressed. That clearly shows tbat ex-
tremism is gaining ground among the 
Indian Muslims too. OutJining the objec-
tives of the leanet printed in urdu under 
tbe heading ~'Join Adam Sena", it bas 
been said tbat-"Keeping in view the pre-
sent conditions of India and to meet the 
demand of tlfe time and to brina the 
people of India on one platform and to 
brijig about unity among the youth of the 
country, an organisation nam~ .' !\~~ 
Sma" hat ~~ f9f1l1\'d." 

country 
AU these sonas like Adam Sena, Sblv 

Sena and others should be banned. The 
press reports regarding all these th inss 
should be gone into thoroughly. Today, 
one Chief Minister advises his supporters 
to carry knivec. Such things are taking 
place in the name of religion, whereas 
religion does not preach hatred. When 
religion does not preach these things why 
then people are doing such things in the 
name of religion? The Congresmen had 
made great sacrifices and we want to 
enjoy fruits of those sacrifices. At pre-
sent we are not making any sacrifices and 
that is why there is unrest in the country. 
The minor conflicts should not be allowed 
to assume serious proportions, otherwise 
the progress of tbe country will be retard-
ed. Only the power-hungry people indulge 
in such things. When the exploitation of 
the poor will end, their poverty will be 
removed, their level of education will 
improve, when they will gain self-con-
fidence1l then they win be able to throw 
out such people as incite in the name of 

, religion to indulge in acts of riots. If 
strict action had been taken aga:nst the 
goondas and the police arranements had 
been made earlier, the riots would not 
have escalated to such an extent. Even 
today, section 110 is in force in tile 
country. You win have to amend the 
sect:on 151 of the Criminal Procedure 
Code. Under that section such type of 
people can be detained for 24 hours. But 
to detain such goondas for some more 
time, you will have to make provision in 
that section. The laws that we enact 
remain on the statute book ouly. Do you 
think that the people become gooodas in 
a day 1 These dadas, not of course the 
dada as we call in Bengal, who spread 
scare, should be first put behind tbe bal s. 
The hone Minister pays visit to the riot-
affected areas only when fire of riots have 
alreadY brokeD out. I would like to say 
to bim that the Intel1igence Department 
should see who is spreading goondaism 
and which anti-social element is coming 
up. Those who have no SOural of 
livelihood roam about freeJy. You should 
see who are these peGPle and from where 
they come. You should arrest such peopJe 
and put them < bebind the bars. You 
mipt have seen tbat some people wear 
Khadi and become leaders. You should 
see what such people are doing. Yau 
.()\11d apPJohepa ttloSf W" ~ iad9Jfi"l 
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in smuggling and in anti·social aetivities. 
Yours intelligence departme'1t should 
apprehend such anti-social elements. When 
the society is rid of sueh elements the:t, 
naturally, there will be none to indulge in 
such acts, and at tbe time of calamity, tbe 
people will be able to face it. Pakistan 
may do its utmost to des tab ,llse the 
country but it will not succeed in its 
sinister designs. Then the dream of 
Kbalishtan of some Sardars will never be 
fulfiUed. Only our dre:lm of "Sare Jahan 
se achha, Hindus/an Hamara" will be 
realised. With these words, I conclude. 

MANORANJAN BHAKTA 
(Andaman & Nicobar Islands): I rise to 
join my friend Dagaji to condemn com-
munalism and communal violence in the 
country. While opening the discussion 
Prof. Madhu Dandavate has rightly poin-
ted out that perhaps in this country we 
are all forgetting the effect of the 
communal holocaust. Sir, I myself was a 
victim of communalism in this country. 
During 1946-47 communal riots, after 
partItion. some of us migrated to this 
part of the country leaving our homes and 
leaving everything behind, seeking shelter 
in this country. One thing here I must 
say-that I come from an area, the 
Andaman and Nicobar Islands which h 1S 

traditionally established some norms in 
the scciety and where there is no com-
munalism. no communal conflict or 
communal vlolence. I wou\d like to 
inform this august House that you wIll be 
glad to know that there is a part in th IS 

country, there is a place in this country 
where whlle other p Hts are burning, there 
is no communal hatred or communal 
violence. 

I would also hke to mention on this 
occasion when we discuss here, we know 
what is our jurisdiction. We know law 
and order is the State subject and not a 
central subject. When we speak here, we 
are funy aware that we can discuss, we 
can judge and we can criticise our actions 
but ultimately it is the State Government 
whi<:h is to take effective steps to imp!e-
ment tbe guidelines or the 15 points or If 
rou include more pojnts~ ~n these are to 

be implemented by the State Government 
and if the State Governments are not 
desirous to stop this communl) violence or 
communalism, it cannot be done. 

This communalism has got a number of 
faces. It is not only rehgion. It is in the 
name of language. It is in the name of 
religion. It is in the name of caste. What 
is required here is that we take this as a 
chlllenge and say that in our respectivo 
areas we wi1l not allow aoy kind of com-
munal violence or communal conflict in 
the name of caste~ religion or lansuaae. 
Then anly we can create a ,public opinion 
by which we can face this monster. 

I would 1ike to mention here that sinco 
the last few years we are facing a lot of 
problems in the Bay Islands to maintain 
this eommunal harmony. How you kDow. 
This officialdom. most of the officials 
come from Delhi and some of the officers 
whom the Delhi administration or the 
Central Government do not like that they 
should be at Delhi~ or their integrity is 
doubtful, immediately you find a place 
and send him to AndLlman and Nicobar 
Islands or Lakshadweep. As a result of 
that, t:ley play mischief in that part. Then 
we come to the Central Government 
compLlining that this man IS creating this 
type of problem. Then they will be coming 
back to Delhi aga 'no This also should be 
notect and any person whom you are 
sending, should be oae of the best Jot of 
officers and if necessary they should be 
given better facillties and their tenure also 
may be reduced. Instead of 3 years it may 
be made 2 years, but the best lot of 
officers should be sent. Now, J would 
like to cite one instance. Once a Chief 
Secretary was sent to that part. We do 
not k'lOW these differences as Bhojpuri 
Society or other society. That gentleman, 
afrer going there, within a few d.lYs started 
a separate group of dividmg the people. 
Anyhow, we faced that and ultimately 
settled that matter. 

Then there is the role played by the 
Press also. That is also coming in 
the way. I would Uke to cite an 
example here, Once in a GoverllIDOIlt 
College at Port Blair. there wa$ Sara .. 
wathi Pooja wb·ch wa, "14 ~y th~ 
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students. In that Saraswathi Pooja, all 
the Hindu boys, Muslim boys and the 
Christian boys joined together to perform 
it. Then the press reported that the 
utensils for preparation of food wele 
taken from the Masjid and it was written 
tbat since the utensils were taken from the 
Masjid and the food was cooked in those 
utensils, something wrong had happened, 
although the pooja was performed. 
Immedia tely , the studen ts carne to me 
saying that these people were creating the 
division. I said: "No matter. You bring 
out a procession and condemn them 
openly. There is nothing wrong in it". 
They went to tbe Lt. Governor, submitted 
a memorandum/representation to take 
aetion. But what action has been taken? 
No action has been taken. When such a 
thing is brewing up, and immediately 
action is not taken, then the situation will 
become worse. 

I would like to cite another example 
also where the police and other people 
falsely implicate the people who are not 
at all involved in any kind of crime. 

Sir, there is a place called Ragat in the 
Middle Andaman. Once thc-e was a 
students agitation. Police firing took 
place. Three students were killed. 
Following this, there was a judicial com-
mission of enquiry. That enquiry com-
mission placed their report. Immediately 
after that, to cover up the police activity, 
more than 200 people were booked in 
false cases when tbose people were not at 
all involvod. They were mostly Govern-
ment servants and the public people and 
otbers. We brought it to the notice of tbe 
Administration tbat they were false cases 
and these shou1d be withdrawn. Otherwise 
the hatred between the communities would 
create more problems. Then, the Govern-
ment bas not done anything. My point is 
tbis tbat in such areas where complete 
harmony is maintained, the Government 
should see that nothing can aggravate 
anything. If anything start~, immediateJy 
that should be stopped. 

I would like to mention about the 
IS-point programme. There is one point. 
In tile recruitment Board, there should be 
eottlC Don-offl~ill~ It~Q t9 be tak~~ in~ 

country 
But this is not done, If some non-officials 
are also there in the Selection Boards I 
think, that mOre minority community-~en 
and other men can get an opportunity and 
that will be helpful to create a congenial 
atmosphere in the country. I am really 
thankful to you and I can also only 
request the bon. Home Minister that when 
communal tension and violence is engul-
fing the country, at that time the autho-
rities at p~aces where it is not there should 
take special care and immediate care to 
see such areas are a Iso not affected and 
we can keep such areas as free areas from 
the communal violence and communalism. 

SHRI PIYUS TIRAKY (Alipurduars) : 
Mr. Chairman, Sir, first of an the 
Government have come forward to curb 
tbe communal tension in the country. 
One thing which I would like to mention 
in this connection is that the Home 
Minister in charge of the Home Ministry 
is a Thankaiya, he has been declared so 
why the reJigious bend of his own com-
munity. He bas been given the charge 
of the Horne Ministry. It is quite right. 
People who have been already declared 
Ihankaiyas, they should not be the foHo-
wers of that community. There must be 
impartiality in his administration, we 
hope. 

So many things have already been said 
about communal harmony. It is a must 
because IndIa is one and the people 
living beret irrespective of religion, caste 
or creed must be one when the question 
of nation arises. 

We have so many Senas here. I draw 
the attention of the Government to some 
of the Senas. They are: Siv Sena, Hindu 
Ekta Srmiti, Viswa Hindu Parishad, 
Hindu Sena, TrisuJ Dhari, Adam Sena, 
Al-Jehad, Ali Sena in Lucknow and 
Jehadi L2skar in Hyderabad. Please take 
care of these Senas. What are the activi-
ties of the Senas and wbat for they have 
been formed? There are some slogans 
also: 

[ Translation] 

Symbols of Jehad Laskart Hyderab~4 
Ad~m Sena and Ali S~pa is sword. 
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Symbols of Jehadi Laskar is gun. AU 
these three organis3.tions are trying to 
establish their units all over the country. 

They bad put some questions and tbey 
appeared in the press also : 

{Translation] 

1. Are you a Mohammedan. 

2. Do yon want to lead a life of 
social respectability in the country. 

3. Are you suffering from your 
educational and economic back-
wardness. 

4. Do you want to lead your life as a 
true Mohammedan. 

{English] 

The answer is hire a membership of 
Ali Sena. These are the tb ings to be 
looked into. Perhaps, as the Home 
Minister you may be knowing about 
them. You have the intelligence, police 
force and a large force jn your hands. 

AN HON. MEMBER: He has so 
many Senas also ! 

SHRI PIYUS TIRAKY: Why don't 
you take care of these Senas because these 
are the disturbing elements'? I suspect 
that perhaps the Government is kno-
wingly allowing these Senas to move and 
allowing them to do what they want to do 
in the country. 

These Senas are existing in districts and 
village.; all over the country. Most likely 
they are getting support from some 
influential persons and may be from 
political parties. Ple~se take c~re ?f 
these, otherwise the common peop~e wIll 
Dot excuse you as you have Dot been 
excused from your community, if the 
communal harmony is not maintained 
here. 

Sometimes we think that the communal 
disharmony meaDS Hindus and Muslims 
are fighting. It is not the fact. We have 
having scheduled caste and scheduled 
tribe people. They are Hindus. They 

country 
are perfect Hindus. But why these people 
are getting killed by Hindus themselves 1 
What are the reasons ? You go to Bihar, 
scheduled caste and scheduled tribe peopJe 
are burnt alive there. Hindus cannot 
protect their own community. Hindus 
kill Hindus. It is something extra-
ordinary! 

It is not that communalism meanS 
religious fighting. ReJigion is one thing. 
There are so many other things which 
divide us. This must be checked. For 
instance I have already said about SCs 
and ST s. They are Hmdus ; but they are 
not allowed to enter temples. They are 
not allowed to enter the temple and even 
then they are proudly calling themselves 
Hindus. 

PROF. N.G. RANGA (Guntur) : Not 
now. 

SHRl PIYUS TIRAKY : Then there is 
language problem. You have made so many 
accords -Assam accord, Punjab accord, 
Mlzoram accord, etc. So many people have 
died on account of this language problem. 
Therefore, the question is not one of 
Hmdus and Muslims. What has the States 
Reorganisation Commission recommended? 
The Assamese should remain in Assam 
and the others shou1d go or they Jose 
thetr head. Likewise Biharies should 
confine to Bihar. What is the Gov-ern-
ment doing on this ? It is not the Question 
of Hindus and Muslims. The Question 
is that you have mis-managed the entire 
country and there is going to be chaos. 
It is time to think over this very deeply. 
Government should ponder that some 
vested interests including the politicians 
are doing this for petty political interests. 
What is the main problem? The main 
reason is that this problem is on account 
of economic disparity. Young people to 
whatever religion they belong indu)ge into 
such activities. Rs. 50 is enough to cut 
off a head because the young man has 
nothing to eat and wear. He wants money. 
politicians because of vested interests 
employ these youog people and get done 
whatever they like. You have many a 
time said we have sufficient wealth but I 
must say there is unequal distribution of 
this wealth. There are some who are 
without food and shelter whereas _ thert ave 
others who own multi-storeyed bui l4iBas 
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and five star hotels. These young people 

'do not even get a chowkidar's post. So 
bow can you manage these people 7 They 
will try to live by adoptmg any means. If 
they do not get any suitable work they 
will go this way. They will become terro-
rists and fall easy prey to the vested inte-
rests. Your profit-oriented social struc-
ture is spoiling all the game. If it is not 
checked the disparity will increase and 
things will go out of hand. 

Today everybody has to buy everything. 
Education, food~ health care and even 
justice have to be purchased. If a person 
has to purchase everything and he does 
not have the requisite means to buy them 
then how can you expect law and order 
and communal harmony to be maintained. 
So your policy must be changed. 

Indians are very religious people but 
what is religion. I would like to define 
religion. Today people go to pray in the 
temp-les and mosques for health, wealth 
and to have good wife and children. Why 
don9 t they pray in the temples and mos-
ques when some communal disturbance is 
apprehended so that they can ask their 
God and Goddesses to save the people 
from such a situation. Why do they use 
muscle power or 6talwar'? It is not the 
system of reliaion. It is not the mandir, 
glrija or the gurudwllro, but there must be 
one common mandir for all the religions 
and tbat exists already, and tbat is India 
aate where all the people, the nationalists 
blwe died for the unity and integrity of 
the country. All the heads of the various 
relipons should go there and bow their 
heads on some fixed date. That is the 
place which has been built in memory of 
those who laid down their lives for the 
unity and integrity of the country. If God 
exists, He oxists there and not in the 

montIirs, gurudwara or girjas. 

Lastly, the bon. Minister has rigbtly 
said that the Deputy Commissioner and 
the Superintendent -of Police of the dis-
trict where the communal disturbances 
take place would be t_aken to task. To 
tbat I may add that aU the religious heads 
ii'\ the district should also be taken to task 
as to why that had happened. They are 
all reliaious men and tbey should be 

.ariou" part, oi ,,,. 3&0 
COIUJl')1 

accountable as to how, whether they are 
muslims, Christians or others, have not 
been able to control it. Therefore, as 1 
said. along with the Deputy Commissioner 
and the Superintendent of police they 
must also be t~ken to task. 

( Translation] 

SHRIMATI USHA THAKIfAR 
(Kutch) : Mr. Chairman, Sir, the hone 
Members from both the sides are giving 
important suggestions on the resolution 
moved by Shri Dandavateji in this House. 
An atmosphere of unrest is being created 
everywhere in the country in the name of 
communalism. It bas been said from 
every section of the House that the whole 
country should unitedly help to check the 
spread of venom of communalism. The 
hone Members belonging to every party 
are of the opinion that it is quite essential 
to eliminate this social evil. I would like 
to say something about Gujarat. The 
riots which broke out there on the 9th 
instant on the occasion of "Rath Yatra" 
have opened the eyes of tbe countrymen. 
This has proved that there are some forces 
wor king behind these riots which want to 
further their interests by creating differen-
ces among the Hindus, Muslims, Sikhs 
and Christians, who are all Indians. They 
want the people to be alienated from one 
another in the name of Caste and thus 
they want to jeopardize the unity and 
integrity of the country. A number of 
attacks were launched on the country and 
every time we faced them unitedly. Our 
enemies know that they cannot defea t 
India in war and that is why they try to 
divide us and to raise tbe wall of commu-
nalism between us. They thought this 
occasion appropriate for furthering their 
end and they triggered off riots. When 
the URath Yatra" was taken out, the 
people belonging to different castes and 
creeds went out from their houses to have 
darshan of the C'Rath Yatrau

• In that 
locality, about one lakh to one and a half 
lakhs of people joined the procession and 
it is a matter of common sense as to who 
could be so unwise as to resort to stone 
throwing ? Did they not know that jf they 
resorted to stone throwing in their own 
locality, their own locality would be a tire 
first and they would have to face its COn-
sequences first ? 

Mr. Chairman. Sir, thOle are the very 
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occasions when the anti-soci'll elements 
penevate aDd indulae in such acts as rais-
iDa sloRBOS or stone throwing, etc., where-
by the atmosphere is surcharged with 
emotions. No true countryman can in-
dulge in dirty slogan mongering or stone-
throwing in a religious "Ratb Yatra99

• 

Only the traitors can do this. There is 
~very possibility of si:ch a thing having 
taken p!ace. I would. therefore, like to 
give a suggestion to the Government that 
whenever URath Yatra" is taken out. 
surveillance should be kept on it from a 
helicopter, so that no anti-social element 
could create any obstruction. 

17.00 hrs. 

Mr. Chairman. SIT, as a Member of this 
august House, 1 would like to say to the 
people of India that the damage caused on 
the 12th instant due to the bandh call 
given by Suraksha Samiti was much more 
than that caused on the 9th lOstant and, 
therefore. the Suraksha Samiti instead of 
giving a call fot bandh. should have 
appealed to all the businessmen of the 
State to donate a part of their profit on 
that day for those people who were .affec~
ed by these riots, irrespective of their reb-
gion and without any discrimination. Had 
the Suraksha Sumiti made such an anno-
uncement, I think it would have strengthe-
ned tbe cause of unity and Gujarat would 
have been saved from the destruction that 
was caused on the 12th instant. 

Sir I would like to make an appeal to 
the ~op)e of the country, through this 
august House. that even after taking the 
Jives of Mahatma Gandhi, Indira Gandhi 
and Longowa), these people are trYlog to 
spread unrest and lawlessness in the coun-
try and so, we have to face them resolutely 
so that their machinations do not succeed 
and the conntry is rid of the tension. 

Just now an hone Member said that the 
Chief Minister of Gujarat shouJd DOt have 
joined the ·'Rath Yatta". I would like 
to tell that hOD. Member that the Chief 
Minister of Gujarat not only joins the 
,eRath Yatra'·, he also joins the Muslim 
brethren in the Mosque OD Id day to offer 
prayers to AUah. This has been the tra-
dition of Gujarat. But some forc~s are 
at play cUDninaly to defeat the pobcy of 
,~. 

ccnmlry 

The hOD. Member Shri Dandava te said 
that the pr08ramme was planned in 
Bharoch. But that programme had been 
chalked out earlier and this call for bandh 
was not proper. Then, was it proper to 
encourage and bandh? Shri Patel is not a 
minister, he is just an M.P. Therefore, 
there were no police arrangements for 
him. 

Shri Gaekwad has said that these riots 
create fear in the people belonging to both 
the communities-minority as we) 1 as 
majonty. I agree with this because tbe 
poor, whether they belong to the minority 
or the majority, remain confined to their 
houses for two or three days and starve. 
When they come out, they are not sure 
whether they wiU be reaching their bomes 
back or not. \Vhen they do not reach 
their homes, the members of their families 
get frightened. Therefore. Shri Gaekwad·s 
view that riots create fear in everyone's 
mind is quite correct. 

[English] 

SHRI T. BASHEER (ChirayinkU) : Sir. 
once again WIth great anguish, we are 
discussing the same problem which we 
have discussed many times before in this 
House. When we are discussing here this 
communal problelD in the country, our 
minds are full of memories of Gandhiji. 
On August JS, 1947 Gandhiji was not in 
Delhi to great our Freedom. The frail 77 
year old man was in Naokhali. travelling 
bare-foot, meeting men and women who 
bore the scars of communal agooy and 
the people who inflicted the wounds. Sir, 
we should hang our heads in shame that 
even after 4 decades of Independence, in 
the land of Gandhiji. we are not able to 
bring amity and harmony between the 
communities in our society. Sir com-
munal riots and bloodshed contiBUe. A 
Jot bas been said about Ahmedabad by 
many colleagues, I am not going into 
details of those things, due to lack of 
time. But one tbing I want to say is that 
last year also there was large scale riots. 
This year also everybody was drawing 
attention regarding the same problem. 
Then, 1 do not know what the intelligence 
agencies were doing there. Why the same 
loute was selected for the Rath Yatra? 
These thinas prove that we are not even 
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now, taking things seriously. We allow 
these things to go as usua]. Th:lt is the 
problem. I am not going into that 
further. 

Here we are searching for some 
solution. Now the disease is clear, the 
symptoms are dear, the views is clear and 
the danger is clear. So we should now 
decide what Crtn we do with commItment 
and determin;1tion. 

Sir, we have discussed this problem here 
many tlmes and now again we are gomg 
to discuss here and if something happens 
in the future, then we WIll come back and 
discuss. Is It a way to solve this prob-
lem '? I do not think so. Act ~on is 
necessary. What is the action that can be 
decided here? Based on the discussion, 
we arrived at a consensus. But some 
action from our side, from the Govern-
ment, from the politIcal parties are 
required. Before acting, we should evolve 
an approach on these matters. That is 
important. What should be approach 
that we and the Government should 
decide and the political parties should 
also decide. Sir, m.tny learned ftiends and 
colleagues het'e have sdid, OUf country IS 

a mutti-religious country. We can not get 
away with religion. Yes, religion is a 
reality. Our constitution protects the 
right of worship. But one thing 1 w.)uld 
say, when we formulate an approach, all 
these religious practices should be in 
consistent with the spirit of our secu-
larism. That should be kept in our 
minds-kept in the mmd of the Govern-
ment, mind of the people, mind of the 
political parties. Sir, somebody here said 
about this Rath Yatra and the religious 
procession. That made a controversy. 
Even now, the religIous processions start 
with shouting of slogans and what type of 
slogans you know. What type of slogans 
were there in Ahmedabad that we know. 
But, I think, these type of processions 
have nothing to do with the religion. Is 
it a part of worship? Whether it may be 
MuhaI ram Yatra, whether it may be this 
Rath Yatra. is it a part of this worship 
Of something like that? Nothing. So, I 
firmly believe that these processions 
should be stoppeJ. 

pJlOF. MADHU DANDAVATE: It 
ahoQ1d be baDDCd. 

country 

SHRI T. BASHEER: I don't say, it 
should be banned. . But this is Dot a part 
of the reJigious worship. You know Sir, 
whenever there is a procession, it ends 
with some casualties. So, I definitely 
believe that we must put an end to these 
processions. It is true that in our country 
a large majority of people in any com-
munity,. whether it is Muslim, Hind~, 
Sikh or any other, wants peace and 
amity. Then who are creating these dis-
turbances '? A small section. For what? 
They are using religion for some person'll 
interest. They are usina antl-soci.11 ele-
ments, as OUf friends had put it. I am 
not going into detaifs. So, strict action 
should be taken against these people. 
There mu~t be no leniency sbown to them. 

Government have a great responsibility 
towards th IS problem. 1 spoke about the 
approach. Some people think that it is a 
la wand order problem. I do not think 
it is so simple. Its magnitude is higher 
than that. So, Government should have 
this kind of an approach. Our hon. 
Minister spoke about guidelines. These 
guidelines were issued first in 1980. We 
now are in 1986. What has happened to 
these gUIdelines? They re-issued again in 
1985. What has happened? From the 
Minister's intervening remarks, what I 
u:lderstooJ was th:1t the important sugges-
tions were not implemented. The position 
about summary trial courts is not satis-
f.lc"orY5 as also about the composition of 
Police and para-mIlitary forces. Nothing 
has happened. What about other things? 
The Jagmohan Reddy Commission's 
report is there. Nobody has any objec-
tion to those things, but nothing has 
happened. Within a span of six years, we 
are discussing it again. During this period 
we have witnessed so many communai 
riots again and again. But we are still 
speaking about the old guide'ines. and 
implementing them in the future. I think 
that with commitment and determination 
we have to act. . 

Then about political parties. Prof. 
Dandavate, my senior leader in the House • said that sometimes, in spite of our past 
history and activities, political parties be-
come irrelevant, and these communal and 
anti·social forces carry the situation. That 
is the position. Why has this happeDed '1 I 
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think these political 
responsibility. 

parties have a 

Many friends spoke about mlxmg 
polities with religion. I strongly feel that 
mixing politics with religion is dangerous. 
1 have a suggestion: Through administra-
tive measures you can only minimize the 
~riousness of the situation. There should 
bc.\a people's movement. We must build 
up people's involvement. The hone 
Minister said that about 80 or 90 sensi-
tive areas have been identified. I do not 
remember the exact figure. It is very 
good. But what are you going to to, after 
identification'? You must build people's 
movements in those places. 

17.15 brs. 

[MR. SPEAKER in the Chair] 

Apart from political parties, religious 
beads must also be included in such big 
people's movements. People in such 
movements should talk to the common 
people and educate them. As Rajiv 
Gandhi bas correctly put it, then only we 
could fight against communaJism, and win 
over the minds of people. 

With these words, I conclude. 

[Translation] 

SHRI MOHO. MAHFOOZ ALl 
KHAN (Btah): Mr. Speaker, Sir, this 
discussion has been going on for the Jast 
three days. Prof. Dandavate inltiated this 
discussion and we aU have hedrd his 
views. I wanted to say something on 
this issue but Shri Chidambaram has, 
while expressing his views, echoed my 
feelings also. He bad visited the riot-
affected areas and seen tbe atmosphere 
",nd the conditions prevailing there and 
after seeing them expressed his feehngs in 
this House. 

It is a very big problem. I fail to 
understand as to why even after attaining 
freedom some 38 years ago we have not 
been able to solve this problem though we 
have discussed it in this House innu-
merable times. What is t .... e reason for 
this '1 What is this ailment which we have 
not been able to eradicate so far'? Has there 
been Done to remedy it; has no research 
P~\lCt~ on it as n') treatment bas been 

country 
found for it ? This is our shortcoming. It 
is wrong to say that Hindu-Muslim riots 
occur as such. Incidents do occur which 
are converted into riots. 1 want to tell 
you that in Allahabad ar.d Barabanki 
there were nO conlmunal riots but they 
were given such a turn. Why is it so '? 
I frankly say that our Government 
machinery, our officers who are posted 
there do not control the situation though 
they should do so. The reason is tbat 
right type of officers are not posted there. 
They have completely coloured views and 
feelings. They should think of their duty 
only and should be above the feelings of 
being Hindus or Muslims. If they think 
on these lines then they can control the 
situation. But if this thing comes to their 
mind that being Hindu officers they can 
crush the Muslims or they being Mus)im 
officers can crush the Hindus, that will be 
a wrong thing. Usually it is seen that 
records of the officers are not screened. 
People who have got training from Jan 
Sangh, RSS, etc, are sitting over us and 
ruling us. By that, I do not mean the 
Government. I mean the officers who have 
been appointed as District Magisterates 
and SSPs. If you direct the District 
Magisterate and SSP that there should Lot 
be any communal riot in their area, there 
is no reason why such a riot should take 
place there. If the Government takes this 
action sternly, these riots can be checked 
but that is not done. What is the main 
reason for it '? I had told the Home 
Minister in the meetmg of the ConsuJta-
Lve Committee of the Home Mlnistry 
also that the main reason for this was 
that lAS and IPS officers were posted in 
the State to which they belonged. They 
have their relations and communit.ies in 
that State and they are emotionally 
attached to them. If yeu decide that 
officers belonging to U.P. will be posted 
to Gujarat or some other State, then these 
things will not happen. You can do it on 
experimental bas,s. May be I £m proved 
to be correct. 

Then, the jncident wh:ch OCcurred jn 
Allahabad \\as not at all a communal riot. 
There the dIspute related to only a small 
mosque, but it is matter of regret that on 
the day the disturbances took plate 
neither the District Magistrate nor SSP 
nor the City Magistrate was present ~ 
'flle e;ptifc fo[9C had ,on~ ~9 ~ 
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where the Prime Minister had come. PAC 
force had also been sent there. In 
Allahabad clashes were aoing 00 ..•... 

(l"rrllpiions) . .... . 

SHRI SYED SHAHABUDDIN: The 
officers were on leave ..•••. (lnterruptlons) ..• 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH): Mr. Speaker: Sir, 
Khan Sahab is at liberty to say whatever 
be likes but he should present the facts 
correctly. The Prime M ~nister had gone 
there in the even ins whereas all this had 
happened in the morning ..... . 

(Interruptions) 

SHRI MOHD. MAHFOOZ ALI 
KHAN: I assure you, Mr. Home Mini .. 
ster. Shri Salim Sherwani is present here ... 

(lnlerruptions) 

MR. SPEAKER: The HOD. Prime 
MiDister can go anywhere. If he will not 
go tben no one will go anywhere ..... . 

(Interruptions) 

SHRI MOHD. MAHFOOZ ALI 
KHAN: Sbri Salim Sherwani is present 
here. Let him say tha t they were present. 
there. Let anyone say whether the 
officers were present there or not. Shri 
Salim Sherwani of the Congress Party is 
present here, let him tell ... (/nterruptions) 

SHItI SYED SHAHABUODIN: They 
had .one OD leave. 

SUR I MOHO. MAHFOOZ ALI 
KHAN: That is what I mean to say. 

MR. SPEAKER : The question is that 
the Prime Minister of India Will go to 
different places and talk to tbe people. 
There is no question of that. If someone 
leaves his place of duty then it is his res-
ponsibility. We shall look. into it. 

SHRJ MOHD. MAHFOOZ ALl 
KHAN : That is not my intention. There 
were no officers there. District Maaistrate, 
City Magistrate, SSP. none of them were 
present there. I cannot say that they were 
on leave. What I am sayin, is that nono 
of these officers was present there ..... . 
(Internrptio1l.f) ... This is the administration ..• 
(/nlerruptioll8) ... What I mean to say is that 
all this happened there due to laxity on 
., part)' of ~ '~Q1i~"tr't~on. 'fbA! PA~ 

country 
POSted there iodulaea in such loot and 
assul~in~ of women that it is beyond 
descriptIon. You can read all this in the 
newspapers and the peopJe who had gone 
there at the place of occurrence can tell 

, as to what happened there ..... . 
(Interruptions) 

SHRI BARISH RAWAT (Almora5: 
You have always been· statina the facts. 
What bas happened today? 

SHRI MOHD. MAHFOOZ ALI 
KHAN: I am Dot makin. incorrect 
statement. 

(Interruptions) 

[English] 

MR. SPEAKER : Order, order please. 
Mr. Harish Rawat, the hone Minister will 
reply. 

(Inlerruptwns) 

[TranJation) 

SHRI MOHO. MAHFOOZ ALI 
KHAN: Ask those poor people whose 

jhonprls have been looted. Mr. Speaker. 
Sir, the rich never suffers, it is the poor 
man who suffers. It is the poor and the 
uneducated whose huts get burnt. who have 
no meals to eat and no water to drink. 

MR, SPEAKER: The poor rick.shaw 
pul.Jers, hawkers, and others always suffer, 
the rich never suffer. 

(Interruptions) 

SHRI MOHO. MAHcFOOZ ALI 
KHAN: In Albhabad they have been 
beaten this time too. There they wore 
called to the pol ice station and WetiC 
beaten up. What I mean to say is that ... 

(Inte,.ruptlons) 

MR. SPEAKER: A person who has 
done a bad tbina is a bad man. 11 is wry 
simple. 

(Inte,ruptions) 

SHR.I MOHD. MAHFOOZ ALI 
KHAN : Shei Hcmvati Nandan Bahuguoa 
had &QDe there. He belooas to that c;:ity. 
He had boon the Chiof Minister of Uttar 
~r~d~h. '~l'C you ..•.. . (/n~e"u!tlolffl 
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MIl. SPEAKER: Let some work be 
"-ne. Why are you wasting time? 

lEnIltrh) 

Why are you wasting the time of the 
Hou. ? 

(Interruptions] 

)Tr(l1Uialion) 

SURI MOHO. MAHFOOZ ALI 
KHAN: When Shri Hemvati Nandan 
Bahu8Una was the Chief Minister of Uttar 
Pradesh, DO riots bad taken place. This 
is my challenge. No riot took place 
durin. his tenure. He was stopped there. 
When he reached there he was detained so 
that be may not be ab Ie to meet the 
people and satisfy them. Lok Dat workers 
were apprehended. The same thing 
happened in Barabanki. .. (lnterruptions) 

MIt. SPEAKER: Come to some other 
point. 

(Intermptions) 

SMRI MOHD. MAHFOOZ ALI 
KHAN : In Barabanki also the Lok Dal 
pepple were apprehended. But I praise 
tho Hindus there who saved them. They 
protected the Muslims ... (lnterruplions) 

SHRI HARISH RA W AT: I am thank-
ful to Khan Saheb that he conceded this. 
(/~er'"J1tions ) 

MR. SPEAKER: Why are you wasting 
the time of the House. 

[English} 

Why are you interfering all the time, 
Mr. H'lrish Rawat ? Th is is not the way. 
Do not talk all the time. Do hot waste 
the time of the House. (Interruptions) 

(Translation) 

You may conclude quickly. 
(Interruptions) 

SHRI MOHD. MAHFOOZ ALI 
KHAN: People there do Dot lIke PAC. 
It has a psychological effect. When 
CR.PF .. SOIlt to the riot· tom area, the 
people welcome them but why is it so that 
... ..,,1. bate PI\C; '1 Whon CRPF ~ 

country 
sent, the situation is controlled. I have to 
say this. I wanted to say much but shri 
Rawat is not alJowing rna to speak. Any-
how, let him not anow me to speak. It 
is a question of time. We will also have. 
the opportunity. We too will int-errupt 
Shri Rawat, Do not worry ..... . 

(Interruptions) 

The Government's intelligence has failed. 
They should know in advance where riots 
can take place. Why do the riots erupt 
time and again in Ahmedabad, AUahabadiJ 
Aligarh and Ferozabad? What js behind 
it~ that they should know. It is the 
failure of the Government and they should 
take stringent measures to check them. H 
the Government do not take strict 
measures, these riots wiil continue to 
occur. 

[English] 

MR. SPEAKER; We have had Jot of 
time on this discussion. The Home 
Minister will reply to thc debate tomorrow 
at 5 o'clock. 

[Translation} 

I am giv;ng more time to the hon. 
Members of the House so that they may 
develop a consensus. I would like that 
all the leaders of the groups should come 
to me and evolve something concrete. 
Only then something tangible will come 
out. 

Shri Keyur Bhusban. 

SHRI KEYUR BHUSHAN (Raipur) : 
Mr. Speaker ~ Sir, for the last three days 
we have been discussing the issue of 
spread of communalIsm in the country and 
almost every Member who spoke has 
expressed his views about it and all the 
partjes have express~d their grave concern 
over it and have also unanimously liven 
their suggestions to obviate the situation. 
I would like to submit that this situation 
has been created not only to spread com .. 
munal feelings in the country but, I.am 
sure, there is a deep-rooted conspiracy 
behind it. A few days back, when toase 
atmosphere was prevalent in the e.lttir:e 
country over the happenings in Pulljab:. I 
,ot an opportunity to vi~t thal Stat. alOI1I 
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with a team of freedom-fighters. I do not 
say that only the visit by the freedom 
fighters tu the strife-ridden State changed 
the entire situation there. but it is a fact 
that because of the farsightedness of the 
administration and the sagacity of the 
national leaders as also due to the change 
in the feelings of the people of that State, 
an atmosphere of peace seemed to have 
been restored there. It seemed as if the 
dark clouds had passed over. But now 
there is turmoil in Gujarat. Is it only 
communalism or is there any conspiracy 
behind it? I would like to draw your 
attention and also that of the Government 
and the Home Ministry to the fact that 
bow is it that with the change in the 
atmosphere in Gujarat, the atmosphere in 
Assam also is taking similar shape and is 
it mere communalism? At some places 
there is bitterness between the Hindus and 
the Sikhs; at other places it is between 
the Hindus and the Muslims and in still 
some other areas an atmosphere of lin-
guistic riots seems to have been created. 
Not only this. you would see that may be 
in another fOIl[ to seven years, the entire 
atmosphere would be vitiated even in the 
areas which have been otherwise peaceful, 
like Tamilnadu or Kerala, as is evident 
from the Hindu-Chr'stian riots thlt ripped 
the State recently. Why did this happen? 
We have Hindu-Muslim riots in Uttar 
Prade5h. Riots also occur where Chris-
tians are in majority. Riots are e:1gineered 
in the name of Harijans and non-Harijans. 
What is behind an this '1 I feel that the 
conspirators are making a deliberate 
attempt to spread riots in the c~untry. 
This should be taken seriously. 

I was not quite grown up during the 
1942 movement. At that time all of us 
had only one feeling and that was how to 
free OUf country from the yoke of the 
imperialists. Never in their dre:lms had 
any party thought-whether it was Com-
munist party, Congress" Arya Samaj or 
Akali Dat-that the country win be parti-
tioned. After remaining in jail durina tho 
1942 movement, when we came out we 
found that the officers of the Indian 
National Army were being tried in the 

·-«.ed Fort. The people belonging to all 
the reliaions were tbere in that army. At 
tl\at ~ til, ~p~ W~~ so f~l of ~Dt~U. 

COlllltry 
siasm for the freedom of the COUDtry that 
nobody could even dream that the country 
would be partitioned. Nobody had ever 
thought of it. When the Naval forces 
had revolted, eve~ at that time nobody 
thought that IndJa would disintegrate 
w.hether he w~s a Hindu a Muslim or ~ 
SIkh. The natIonal and religious leaders 
had never even dreamt of it at that time. 

I!ut the i~periaJjsts had thought that if 
IndIa was glveo freedom without partition 
she would rise as a messiah of peace and 
would become the greatest foe of colo . 
list and imperialist forces. 10 fact it w:':; 
become a power to reckon with. That 
was why they partitioned the country 
~ 0 religious !eader was ever prepared t~ 
hste~ ~o the Idea that the country should 
be dls~nte~raled, but they were persuaded 
to. think JO those terms and then by viti-
a.h.ng tbe atmosphere, the country was par .. 
tltloned. 

None of our great national leader 
whethe: it w dS Badsbab Khan, Mahatm~ 
Gandhi, Pt. Ja wahar La L Nebru J j 
Prakash Narayan, Ram Manohar Loh18 :r 
~.lulana Azad, could check this cons-
pIracy. T~ose conspirators divided India. 
At that tlm~ the. custodians of religion 
hurt the natLOnahst sentiments of the 
people and misled them. As a result of 
that, the nation was divided and that 
served the interests of the imperialist 
conspirators. 

Has those conspirators not succeded at 
that time, the conditlons would have been 
altogether different in the country today. 
The conditions would Dot have been as 
frightening as they are tOday. Even today, 
these imperIalist forces do not want to see 
India united. Tbey do not want that 
India should march ahead as a torch-
bearer of peace. They are deliberately 
conspiring so that the nation may disiDte-
grate further. 

17.33 brs. 

[SHRI SOMNATH RATH in the Chair) 

Whether it is the Punjab problem or 
that of Assam or Gujarat, if the OOVJCm-
ment tries to ponder over it seriously it 
<tan clearJr see the coqspiraey behind iC. 
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We visited 12,800 villages in Punjab 
along with our colleagues but not even in 
a sibgle village did we find tl1e atmosphere 
of communalism. Even then such clashes 
are occuring at those places. In fact 
i~perialist conspiracies are being hatched 
there and that is why such things are 
happening, 

Today, in Gujarat, no comm, unity 
whether they are Hindus or Muslims 
wants that riots should take place. The; 
take out procession in a very peaceful 
manner. Recently a religious procession 
was taken out. I am not in favour of 
imposing restrictions on such proceSSlons. 
If it is a religious procession in the real 
sense of the term, then I feel that no 
restrictions should be imposed on it, A 
procession of LOid Jaga'1nath was taken 
out. He is one of the most worshipped 
Gods among tbe Hindus. Even the 
Muslim brethren garlanded the chariot 
offered prayers and took prasad during th~ 
procession. This was to uphold the highest 
tradi ~ions in this regard set by great saints 
like Kablr. I feel this is the revival of 
our culture. There is a section of the 
people in the country who are orgdnising 
and trying to revive Samantwad (feudalism) 
wherein they used to feel safe and secured. 
That is the section which wants to keep 
Samantwad (feudalism) and imperriahsm 
alive in tbis country by vitiating the atmo-
spbere in the name of religion. That 
section is not restricted to anyone religion 
but can be found among the Hindus, the 
Muslims, the Christians and in all other 
religions. They want to gain ground in 
tho name of religion and imperialism. All 
of us who have patriotic feelings and who 
know that efforts are being made to dis-
integrate the country in the name of 
religion. will have to fight against that. 
The people of this country are with us. I 
can say with certainty that had the people 
of pte-independence days been as politi-
caJJy conscious as they are today. the 
partition of the country would never 
have taken place. 

PROF. MADHU DANDAVATE : You 
are speaking against feudalism and he 
tbink,s that you are speaking against him. 

DR. DATTA SAMANT: The day 
before yesterday, the Prime Min isler was 
-speakin8 and today it is ) our turn. 

SURI KEYUR BHUSHAN: I was 
speaking of feudalism. You can under-
stand it well, being yourself a trade union 
leader. 

I also want to submit that those who 
want their interests to be served by it, 
should not be spared. irrespective of the 
fact whether it is the political capital or 
some one's own selfish interest. Nobody 
who indulges in such things should be 
spared. 

Today, we see that the land ceiling laws 
have not served any purpose. Even today 
1000 acre farms can be seen In Punjab and 
elsewhere. They are the people who are 
lead~ng t.be disrupt.ive fOlces and creating 
a SItuation to dIsintegrate the country. 
The poor people are heIDg misguided and 
they are dying of starvation. We have 
to attack the feudalistIc forces and help 
the common man to stand against feudalism 
so that their evil deSIgns are frustrated. 
It is the vested interests with these im .. 
penalists who are trying to vitiate the atmo-
sphere and. therefore, I request the hone 
MiOlster to pay serious attention to it. 
Today, the poli tical parties and the 
religiOUS leaders have lost their identity 
and that should be restored. No politIcal 
party whether it is socialist party or any 
other party, has a clear identity of its own. 
I appeal that all of us should unitedly 
oppose imperialism whenever we get an 
opportunity to do so. It IS sdd that at 
one time all of us stand against 
imperialism feudalism and back-
wardness and also against the 
things that are done in the name of 
caste ism and religion, but at another time 
we make political capital out of them and 
this results in erosion of people·s faith in 
us. I would also hke that the reasons 
behind these communal riots should be 
inquired into througbJy, Nobody should 
bear malice against any religion. When-
ever there has been resurgence of 
religion, it was for the development and 
progress of mankind. We should gain 
hold over that section in our politics who 
are exercising control over rol1gion and 
are using it for their political etIh. 
Besides. we should also take over the ..... 
of preachina reliaion from ~ M4tItIvls ..." 
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PQ1lllits or Pandas. Today, reliaion is not 
being preached properly. We should 
include the positive tenets of religion in 
the curricula of schools and colleges and 
make the students understand them in the 
right perspective, so that they may know 
that the religion unites people, it does not 
divide them. I have alreddy made a 
reque~ t to adopt effective measures to 
change the feudallstic system and ment-
ality. The funds collected in the name of 
religion are used to destroy. The entire 
funds of all the temples. Gurudwaras and 
Mosques should be the national property 
and they should not be allowed to use 
them for wrong purposes. Those organi-
sations or part ies. which do not allow 
admission to the people from other reli-
gions, in their society or party, may be to 
the extent of mmimum 25 per cent, should 
not be provided official facilities. whether 
it is Akali Dat, Muslim League, Hindu 
Mahasabha, Congress or any other party. 
In every party, the members should not 
be belonging to a single caste a religion. 
The members of other castes or comm-
unities shoule! be allowed to become its 
members ...... . (Interruptions) . ..... We should 
together form committees to convey the 
message of peace. This work should be 
undertaken at the level of every village . 
.. (Intertuptions). I thank you for giving 
me time to speak. 

(English] 

DR. A. KALANIDHI (Madras 
Central): Mr. Chairman, Sir, at the 
outset, I express my thanks to you for 
having permitted me to speak On behalf 
of the DMK and to express my opinion 
on the communal violence that is pre-
vailing in Gujarat and other parts of the 
country. 

It is not the first occasion that we are 
discussing with a deep sente of agony and 
anguish the communal incidents in this 
august House. Last year 20 minor inci .. 
dents have occurred and this year the 
communal violence incident!, have erupted 
on a mass scale in Ahmedabad and other 
parts of the country. I always feel that 
communal violence lurks like a sleep ina 
dog and erupts like a volcano. 

All the political parties irrespective of 
their political affiliations should come 

COUIIIry 

forward to help the Government to be iaa 
about communal harmony. It is BOt an 
ordinary State that is in fire. It is. State 
of Mahatma Gandhi. toe Factor of &be 
Nation who has preached and practiaed 
and propagated nonviolence in this c0un-
try. Now h~s principles and his philo-
sophies have gone with tbe wind. You 
have given_ a go-by to these principles. 
Sir. not one but siJ,ty people have lost 
their lives. It is an irrepairable loss. I 
do not want to go into the details about 
the causes and the reasons responsible 
for these communal incidents. But I am 
of the firm opinion that stringent mea-
sures should be taken against those 
persons who fanned the communal 
violence. 

I understand, Sir, that the Police and 
Intelligence informed the trouble spots 
well in advance to the Chief Minister of 
Gujarat. But has not taken any measure 
to prevent this gruesome murder, IDUlaCre 
and communal holocaust that bas 
happened in Gujarat. Hon. Home 
Minister mentioned in the otker House 
that colonial rule is responsible for com-
munal dIsturbance in India. I do Dot 
agree with him. On the other hand, the 
Indian society was divided on caste bais 
long ago. I want to know what actien 
you have taken after 39 years of iDdepea-
denee. I want to know what COIICCOJ'e 
steps you have taken to remove c:om-
munal violence in this country. I clo BOt 
agree that toe reliaious persons alot. arc 
responsible for the communal vieJeaee 
that has happened in Ahmedabad. It is 
the anti-social elements wbo haft "MD 
the upper hand and taken the law aud 
order in their own bands who are 1'OIP8D-
sibJe. Govt. should take actire steps to 
cateb and punjsh these anti-social ~ts 
and they should not cmeouraac these uti-
social elements for the sako of poli deal 
.-ios. 

Hon. Justice Madan of Supreme Court 
has given some detailed guidelines to pre" 
vent communal vlolen~. Haw you 
followed this "1 Have you bad any iateD-
tion to implement this? If you have 
followed this. you could haw 
avoided this arson or traacdy or malady 
that has happened in Gujarat aDd ot'ber 
parts of the country. 



~" IJI,. r~: Communal 
.ituatlon In 

Sir, in my opinion if any person prea .. 
eMa violence in the name of reliaion or 
God. that person is not fit to preach 
1'OIision and tllat religion cannot be 
acoepted as a relision and that God can-
DOt be accepted as God. Luckily" ID 
Tamir Nadu we did not have much 
communal ViOlence. I do not say that it 
is nil, but it occurs sporadically. For 
tbis the complimen,s go to the great 
social reformer, the leader of the ratio-
nalist movement, the late Thanthai 
'Periyar, B.V. Ramaswamy Nalcker. the 
founder-leader of my Party, Anna, and 
my beloved leader, Dr. Karunanidhi, who 
has not only preached, but prdctised com-
mURal bannony. He got hiS son married 
to a Harijan girl. In 1952 he had pro-
duced a film by name Parasak" In which 
the present Member of the Rajya Sabha, 
Mr. Sbivajl Ganesan, acted as a bero. In 
that film he said : 

"We do not oppose the eXistence of 
worshipPlDg places, but we only 
oppose tbat worshIpping places 
should not become the den or shelter 
places for hooligans and anti-social 
elements. " 

The Home MInister has said in the 
other House about the Special Courts 
established for conducting tbe communal 
VIOlence cases, Here, OUf State Minister 
for Internal Security has expressed dis-
pleasarc about the functioning of Special 
Court. He has mentioned tbat only five 
States have accepted the proposal for 
condactina spectal courts for communal 
vio!eoce. I want to know from the hone 
Minister how many communal cases have 
been registered in special courts, how 
many miscreants were caught and punis-
shod, what action are you goina to take 
apinst the States which are not 80ms to 
ac:cept the special courts. Preachina of 
aocularism IS not sufficient, it should be 
peractlsed. Secularism will be a hysterical 
aloaan unless and otherwise social, edu-
catiooal and economic reformation takes 

. place. ModorDiBatioD cannot be the 
aDSWOc. FeoliD8 of discrimination and 
repression should be removed. 

1 am quite happy, and I congnttuJate 
the hone Minister of State, Mr. Chidam-
baram for his unperturbed, balanced and 
eloquent reply which he b84 aiven to this 
a.-. I QDly wiIb thal ... Ibould be 

l'arlOtd portl oI,It. m 
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elevated to the hi,iter rank. He bIllS eon-
veyed the Prime Minlster'. mnJlp ., 
this country. I would have been ... 
more happy if the bon. Prime },Ii ..... 
finds some time to Visit the trout;Jea .,.. 
of Gujarat so that the affected", victims db 
bave some consolation. 

Before I conclude, I would say dIM 
now the time has come to revamp, re«ru-
cture and reorpnise the police and .,...._ 
military forces, as we cannot allow tlte 
fence to eat away the crops. 

PROF. MADHU DANDAVATE: Sft, 
I sU88~t that tomorrow only the Rothe 
Minister will be replying. So, wily Itot 
extend the time today beyond 6 o'clock ., 

!\-IR. CHAIR rvtA N : Yes, we can do 
It. 

PROF. MADHU DANDAVATE: 
Extending by one hour we can complete 
the speeches because SOme Members are 
speaking, let us give them the OPportunity. 

MR. CHAIRMAN: Yes, if the House 
8srees, no objection; we can extend by 
one hour. 

PR.OF. MADHU DANDAVATE: Let 
us have it, because tomorrow only the 
Home Minister should speak. 'tImt is 
a)l. 

THE MINISTER OT ST A TE IN 1'HE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHBILA 
DIKSIiIT): Yes. Sir. It has 2dteady 
heeD decided that we are going to extent 
the time of the House tiH 7 Or 7.30 p.m. 
wban all the Members are going to c0m-
plete their speeches. 

SHRI BASUDEB ACHAlUA 
(Bankura): Up to 7 0' clock only. 

(lllturtlJllionS). 

PROF. MADHU DANDAVATE: It 
is very sweet of the Parliamentary Affairs 
Minister to bear. 

MR. CHAIRMAN : Is it the O)tillion 
of the House to extend tho time up .. 7 
O'clock '/ 

SEVERAL HON. MEMBBR~ : Yes. 

SHRI BASUDEB ACHARJA ; _,. 
to "1 Q'dcM;k GDlJ. 
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SHRl SRIBALLAV PANIGRI.dl.: 
Mr. Chairman, Sir, I tbank you for 
calling me to speak on this very impor-
tant discussion which has, in fact, caused 
a great deal of concern to the Govern-
ment and also to the Members of 
Parliament. We have already di~ussed 
this matter for more than eight hours or 

"SO, and this augut House has rightly, felt 
concerned, and distressed at the com-
munal happenings all around us, which 
will be evident from these figures. In this 
year 1986 only, that is within a period of 
about 7 months-7 months also have not 
been completed-145 persons have been 
killed in communal riots spread over 
fi~e St3tes. And as many as 432 persons 
have been lnjured. The estimated loss of 
property is of the order of about Rs. 5 
crores, according to the Govern-
ment estima teo ThIS amount of Rs. 5 
crores does not inciude tbe loss of pro-
perty in the f10ts that took place recently 
at Ahmedabad, the communal flare-up 
that happened In Ahmedabad and also tbe 
one that took plc1ce in Ndvada in Bihar 
and the other at Deoria in Uttar pradesh. 
AU these places are excluded in the 
estimate that was given by the Govern-
ment and the estimated loss of property in 
other places is about Rs. 5 crores. 145 
valuable Jives have been lost and 432 
persons were injured. 

In the annual report of the Home 
Ministry that was presented during the 
Budget Session about communal harmony, 
there was some amount of complacency. 
It was mentioned in the report that the 
year 1985 more or less passed off 
smoothly as all tbe celebrations, religious 
festivals passed otT peacefully. I think, 
tbat was a full before the storm. That is 
why. our experience all along shows that 
a vigil has to be maintained all over the 
country and particularly in the riot-prone 
places. Abmeda bad happens to be such a 
riot-prone place. 

. Sir, tbis communalism is nof of today's 
origin. It bas Its origm durin. the British 
days and the root, of course, as we 
expected, should have been uprooted 
during the period after independence. It 
i, surprism& and it is a matter of regret 
end mjsfoxtune that the roots of com-
munal.sm.,· instead of being uprooted are 
7~ ~ deeper. Aaain, this com-

wirlota P""8 01 t~ 3ab 
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munalism is the product of Colonial 
Administration and it was a weapon used 
by them to strengthen imperialism aDd 
communal outlook was, in fact, built up 
by the British and with the cooperation of 
such elements in our society, who stood 
against freedom struSlle. After indepen-
-dence also, such elements are cotinuing to 
create disturbances affecting the material 
unity not also the economic development 
of the country .. . (~"terruptio"s,) 

) will gIve some new suggestions. I have 
been carefully listening to the speecbes 
delIvered by the hon. Members and there-
fore, I will give some suggestions witbout 
making any repletition. As you know, 
these communal riots are of two types. 
One is inter-religion and the other )s 
intra-religion. Inter-religion is between 
thi,s rehgion and rhat religion. There are 
so many types of disputes and dIfferences 
that arise between two religions. For 
example you can say Hindu-Muslim or 
Hindu-Sikh and so many things. Again 
intra-religion is between two sections of a 
particular religion or community. Within 
the Hindu commUDlty also, as pointed by 
some han. Members, there was a clash 
has between Harijans and SaVtUlUU, and 
simibrly among Muslims, between Sunnis 
and Shias. Besides, you know there are 
language riots and other things that are 
going en. ]n Assam, something lIke a 
serious riot over the language issue has 
taken place. In Karnataka also, there was 
a serious riot on tbe language issue. So, 
we shauld see that not only the symptom 
but the disease itself is treated. That is 
Quite a chal'enging job. We have to rise, 
all of us, the secular forces should rise 
sinking persona 1 and poJiticai difficulties 

to fight the menace because if secularism 
is destroyed, this nation will collapse. 
Therefore, democracy and secularism 
which are so dear to us will suft'ers uffer, in 
that case. That would be an irreparable 
Joss to the nation . 

Communal parties should be banned. 
It is not communal parties aJ one , there 
are some communal elements in different 
parties. Besides banning communal 
parties, the political leaders, the leaders of 
all political parties have to control and 
have to ensure that communal elements In 
their parties are not Biven ticket. for 
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Auembly or Parliament seat during the 
elections. 

Another suggestion is, at different places 
these days, there are riots and serious 
riots. It is not a mere law and order 
problem. Whenever there is a riot. people 
80 out with knife and five arms like 
individual guns. What for fire arms 
licences are given to these people 1 In 
some countries, licences for fire arms 
guns are not at alt being given to indivi-
dU'lls. Wby do we not attempt to do 
that? We should not issue licences to 
anybody and we should not give them 

- auns. Let us not arm the people, the 
anti-social elements who use fire arms in 
the r;ots. 

There is a question of culture also. 
Right from our primary education, we 
should give such syllabus to our children 

. that would create a good condition pro-
moting amity. We should teach them 

. restraint instead of blow. Communal 

. amity, passion and all these things should, 
therefore, be included in the syllabus right 
from the school days. 

With these words, I thank you. 

(77QlUla tion) 

SHRI K. J. ABBASI (Domariaganj): 
Mr. Chairman, Sir, first of all I thank 
you for allowing me to speak. I have 
i»een listening to this debate continuously 
for the last three days. This debate has 

-been gOing on quite seriously, I am happy 
tbat tbe tempo with which Professor 
Dandavate bad started it, that vel y tempo 
bas remained throughout. Every Member 
has expressed his views. During this 
discussion, I was carried away to the by-
gone days, wben in 1946, Muslim comm-
unalism was at its peak and atrorities were 
being committed agaInst us. There were 
big Ulemas. Maulana Hussain Ahmed 
Madni had been abused and Mohammad 
Ali Jinnab. who even I did not know how 
to offer Namaz, was made the Kadia-Aazam. 
At that critical time, we fought against 
the Muslim communalism in wbich we 
had to loIS our brothers and sisters and 
other relatives and our relations Bot 
snapped. Many families lost their sons. 
W. fouabt in that atmosphere and secured 
~~ "' ~t Qf tho votes and 66 per ~n~ 

countrY 
votes went against us. For 33 years we 
made sacrifices and heard abuses from 
our community. Today, very politely I 
want to ask whether Muslim communaliSlll 
is on .the incre'-lse at present? I am a 
Muslim but I have been brought up in the 
traditions of the Congress. Would you 
please tell me honestly whether the Hindu 
communalism is not spreading fast today ? 
Are we not faCing the same situation nOw 
which we had faced in 1946, when we 
fought courageously against the evil of 
communalism? Today. it needs to. be 
fought in the same manner and the abuses 
of the community would have to be faced. 
The criticism by the community is not a 
bad thing. we have been facing that. 
When Bangladesh cnme into existence. I 
was a Minister at that time. I went round 
on tours and a case was filed against me 
which was fought up to the level of Hiah 
Court. Since then, the Muslim comm-
unity has been annoyed with me. I did 
not care for that and pleaded for the 
truth. We have to follow the truth. Sir • 
I come from the area where a- riot had 
taken place in 1966 during the Jan Sanab 
rule and after that, unfortunately, there 
was some problem regarding Babri Masjid. 
but no riot could take pJace. Some 
Muslims came to me, most of whom were 
my opponents, at 11 P.M. I asked them 
whetber they would agree to my unpleasant 
suggest ion. Tbey replied in the affirma-
hve. I told them that the Hindus would 
help them. I further asked them whether 
all tbe Hindus had gone berserk where-
upon they replied in negative. I asked 
them to approach the good-hearted 
Hindus in their village. What happened 
was that the Muslims were abused and 
they tolerated that. Even after the Hindu 
procession was banned, a Jot of people 
gathered and ihere was a confrontation 
with the police. One Hindu was kilied. 
The Hindus were standing by the side of 
the Muslims to help them. 

18.00 hrs. 
I want to tell you that we controlled 

the situation like that. We also organised 
Holi-milan there in tbat atmosphere. A 
number of peoj.)le opposed that. but evon 
then a large number of Hindus aq4 
MusLms participated in that. : I waa 
disuaded by the Muslims from aoiDa to 
'\le vi~la" of ~lle \Vidow. wt\~ ~, .. , 
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IIad beea tilled ill the police t1r;0I. TIaey 
said tlItM that was the village of Brab_iDs 
aDd. tbat it was not proper from me to 80 
theN, But even then I visited that villa., 
aID.. with ODD of my Hiadu friends. I 
.. PYeIl a warm welcome by tbe Hindus t...... I saYe Its, 5100 thero by maklaa 
a ooItocdoa from tho Muslims. Then tile 
aCtnosphero became peaceful there. 

25 years 810, a Caso rcaudina a Masjid 
was raised. We dec!ared that tbe Masjid 
woaId not be bujlt lIDless ita foundation 
was laid by tbe Brahmins who were 
opposiDg it. The same thina happened. 
". foUDdatioa stono was laid by the 
Bcabmina and the Masjid was built. 

Muslims CaDDot fight against tho Hindu 
CIIJIIlIDUDaIism, it is the Hindus who would 
have to fip. apinst it. Wherever is a 
problenl of this uatllre, tho Hindus are 
IOIlt thero. As you have Hindu friends, 
18 do we have. They are in the Janata 
Party also. Today, there is no question 
of Party. IlathOl' there is a need to think 
__ ut whether it is the Hindu communa-
Iiem or Muslim commUJlalism which is 
... OC its bead. 

Some of our Muslim brothers want to 
solve the problem of Babri Masjid by 
raising slogaos, but merely by raising 
aJopns this issue Clnnot be solved. Our 
Ulemas are also of tbe view that that 
we should neither take out processions nor 
raise slogans. We should leavc this pro-
blem to Shri Rajiv and the Courts. 

A number of people from Uttar Pradesh 
went to Ahmedabad but I did not go 
tbere. The problem of Babri Masjid in 
Uttar Pradesh is not a small problem. Its 
remifications havc been seen even in 
Maharasbtra" But there were only 5 
incidents of riots, in fact only 4, as the 
riots in Allahabad were not in the wake 
of the Babri Masjid issue. There the 
problem was different. I would Ute to 
tllaDk our Chief Miaister for completely 
baaam8 tbe tak1DI out of procession by 
tbe Hiadw on abe Babri Masjid i_ue. 

Mr. S~buddin win' apin recite a 
~up1et. How the lock wu opened, it js 
ditfacDt JDaUer. But had the proceaaion 
.. __ hanood. a IUllDber of people 
~ 1Itav, Md d~ t~ ~ qotl. 't It 

country 

YOU who lit the fir. aad the moAt you lit, 
the more it will, spread. The fire caDDOt 
be extinguished by fire but by tbrowin. 
water on it, 

AN HON. MEMBER. : You arc askiaa 
Mr. Shababuddin to lit the fire ? 

SHRI K.J. ABBASI: A Dumber or 
riots have tstea placo in Our area, we 
visit every such area. The riots could Dot 
spread as the Chief Minister took timeb' 
action and strict action. The situation 
was brouaht under control at the earliest. 

I had heard a lot of praise of Mr. 
Chidambaram, which bas been proved 
true aftor his speech. He said that it was 
his duty and now it is our duty to con-
aratulate him for the feelings that he 
expressed. Mr. Nanda had also actod 
likewise in the riots. and sacrificed a lot. 
He tried to extinauish the fire. You 
should work in Ahmedabad with the same 
spirit. Our Minister of Home Affairs 
should also feel his responsibility in the 
same manner. 

Now I would like to give some sugges-
tions. As the time is short, I shan try 
not to repeat them. The Hindi and Urdu 
newspapers publish anti-Hindu and anti· 
Muslim photographs prom!nently wbich 
have an adverse effect. 

Our former Prime Minister bad said 
tbat tbe people of all the commuQities 
sIMMlld be recruited in the P.A.C., but tbat 
proposal bal Dot been implemented so far. 
I want to say with tbe full force at my 
co""mand tbat I am deadly alainst the 
judicial inquiries. Can YDU not 10 to 
Ahmedabad? You should go there, hold 
inquiry yourself and then take action. 

You should think of imposina puaitivo 
ta". Tbat punitive tax should be imPGlOd 
both 00 the H indus as well as .. Mus-
lims, hut tbe poor people &bould be 
exemp1ed from that. Hiadu--Mualim 
peace committees should be formed ill the 
seoeiti¥e areas, wJaich should iadude the 
repreeeotMives of aU the partios. lilt. ~ 
Jansta Party. Lot Dal, Conareaa and 
others. AU the aood Oia.DS of.tlao area 
lIleald bop an eye on such iacidee_ and 
• ~t tu~ in~~ ~ DO~ r~. 'fPr 
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should get full help from the Government 
in this matter. 

I conclude my speech with these words. 
I am grateful to you for the time granted 
to me to speak. I hope that this commu-
nalism will not raise its head again and 
our H-ome Minister will remain impartial 
and neither side with the Muslims nor 
with the Hindus. Only by adopting such 
an attitude the sense of humanity will 
prevail. 

[Eng/i&h] 

SURI SALEEM I SHERVANI 
(Budaun): I have had the pleasure of 
listening to Prof. Madhu Dandawate. It 
is an extremely balanced speech which 
covered all the aspects. 

Communalism is an evil which has to 
be fought jointly by us irrespective of 
which party we belong to or what religion 
we practise. In a few days from now we 
will be celebrating the 39th year of our 
independence. We ha ve seen tremendous 
progress in these 39 years. But unfortu-
nately there are still people who exploit 
religion, take advanTage of religion and 
make the situation b..ld. 

Dagaji cited a part of Iqbal's couplet. 
I wIll complete it. 

lt4azhab nahin sikhata aapas mein vair rakhna 
llindi hein hum }'atan hai Hindustan hamara. 

We are Indians first, no matter what 
religion we practise and thiS feeling has to 
go down the line to each and every corner 
of our country. Only then our country 
can progress. I would like to give oln 

example as to how communal we are. If 
our child falls ill, we do not think wbether 
the doctor to whom we take the child 
belongs to Hindu community or Christian 
community or Muslim community. We 
want to take him to the best doctor be-
cause we Jove our child. Similarly, if we 
are fishting a case. we will hire the best 
lawyer. At that stage we win not think 
whether he belongs to this community or 
that community because we want to win 
the case. Then what happens to us whC!n 
it is a question of the country '1 We have 
1o 10"9 our cogntrr as we love oQr c~iJd, 

Recently A1Iahabad had Witnessed some 
communal unrest, a situation which, I 
personally think. could have been avoided. 
I do not think it is in tbe power of any 
district administration to stop the com-
munal riot from taking place because any-
thing Can spark off any time-whether it 
is well within the rights to control it 
within 24 hours. The anti-social elements 
should be arrested within 24 brs. because 
after that they cannot be found. They 
leave the town. They go away. It is the 
innocent, the helpless who are arrested 
and who have to suffer the pains. 

Sir, I was going through the IS pomt 
programme of the han. Prime Minister 
for the welfare of the minorities But 
before I comment on that I would like to 
say that some of our history books need 
exiremely deep review. I would !Ike to 
quote an article that came out in the 
Hindustan Times on the 20th February 
1986 by Mr. N.C. Menon. In a para-
graph he says: "There are many such 
distortions deliberatdy introduced by the 
colonial historians to accord with the 
divide and rule p oIicy of the Raj. This 
continues to po!sion ou r minds making 
us pre-dispose to accepting communal 
prop aganda. There is an urgent need to 
revi ew the history book. Or else the com-
munal forces will continue to take ad-
vantage of the unfortunate situation. 

We talk of programmes. We come out 
with schemes. But what we have to 
monitor closely is its implementation. I 
was greatly impressed by the views ex-
pressed by our hOD. Minister of State for 
Internal Security. I have been listening so 
many speeches for th e last three days. 
I personally feel that It is high time that 
we start practising what we have been 
preaching during these three days~ We 
took a oath. We go about it. We get 
many opportunities to speak in our own 
constituencies on many occasions from 
different platforms. In every part of our 
speech. we must keep the aspect of 
natlonal integration. We must tell the 
people how important it is for us to live 
together. 

Some of the measures I would like to 
suggest is tbat whenever a riot ~~~. 
tbere is a process of rehabili~tioa. I eN 
~ that a Junior ofti9or liko ~ t .... 
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[Shri Saleem I. Shervani] 
or someone like that who tlkes a survey 
going into the areas and seeing and 
meeting the people who are affected. It is 
so important that in any district where 
such incidents take place, then the 
Magistrate, SSP should be responsible for 
reLabilttation. They should themselves go 
and verify and initiate the process. 

A lot has been said about the PAC. 
This is a force which has totally lost its 
credibility. Whether it is minority or the 
majority, I do not think anyone has 
faith in this force. The only way we can 
revive it is by representation of each and 
every community in this force. There are 
many agencies like the Lions Club, the 
Rotary Club which are non-political 
agencies. Why don't we use them '? when 
we start rehabilitation. They are not 
political organisations. They can go into 
the areas. We have the peace Committees 
which are never used. A peace Committee 
will meet after the riot is over. Why 
cannot we have good people in these peace 
committees who c an go into the areas at 
the time riot is taking place and speak to 
the people concerned so that better sense 
prevai .. s. 

Sir, the Intelligence Network in the 
sensitive areas needs to be strengthened. I 
personally think that Allahabad situation 
could hav~ pre-empted if the Intelhgence 
would have worked properly. 

As you have been pressing the bell, I 
would not like to take more time. ODe 
thing I would )ike to stress on is that 
today our TV has got wide coverage. If 
we have programmes on national inte-
gration in the TVs, where famous per-
sonalities talk, like sports personalities or 
film personalities or Ministers Whom 
people would like to listen to, I think this 
can be another area through which we can 
promote. national integration. 

SHRI G.M. BANATWALLA (Ponnani): 
Mr. Chairman, Sir. an Urdu poet bas 
said: 

Kya is liye takiMer ne chunvaye tMe tinke P banJaye nashemtm to koi aag /agae ik. 
I 
". Sir, it is with deep anpish that I rise 
to participate in this debate on the com-
fPpaal ~«9" j~ o~r ~.,~tcy. "v~'1J 

country 
places in Gujarat, Maharashtra, U.P., 
Bihar and M.P. went up in communal 
flames. Indeed there are no sufficient 
words to condemn adequately and fully the 
communal violence. No doubt, communal 
riots cannot be treated merely as law and 
order problem; but law and order mana-
gement assumes a great importance. 
Hence we must identify the areas of vari-
ous shortcomings. 

In the first instance it must be borne in 
mind that communal riots do not flare up 
suddenly. They are pre-planned. In 
Maharashtra, the Chief Minister himself 
lamented that the riots there were pre-
planned. However, the need is to expose 
those elements who indulge into this pre-
planning, to punish those elements. There 
is hardly any evidence whatsoever of work 
in this direction. 

Here in Ahmedabad also it was known 
widely and it was even admitted by the 
Government itself that there was a possi-
bility of violence breaking during the Rath 
Yatra. Still what happened? Despite all 
th 's, when the violence broke out, thel e 
was a total collapse of the police and the 
Jaw and order machinery, so that violence 
continued unabated. 

I must say that the incident at Meghani 
Nagar exposes the careless attitude of the 
police and the law and order machinery 
with respect to the protection of life and 
property and security of the minority c om-
munity. There were apprehensions that 
there would be violence and yet a s{l'\all 
police picket was put up over there with 
hardly four SRP Jawans without any 
means whatsoever for those Jawans to 
contact the control room. Armed mob 
moved, locked up those Jawans in a room 
and indulged into a carnage over there 
and people were roasted alive. Who is 
to be held responsible ? 

I heard our Hon. Minister Shri P. 
Chidambaram with rapt attention. I 
appreciate his speech; but there was not 
even a sinlle word to look into the role 
of the police. 

Not only is there the question of a 
complete collapse of police and law and 
~rd,r ~achjnerr ; b9t ~lso th~re a~ ~ries 
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of wide spread allegations about the parti. 
san role of the pol ice. I must say with 
my heart burning and with great shame 
that the task unfinished by the rioters was 
completed by the police at several places ! 
The police broke open the doors of the 
innocent victims of the riot themselves, 
beat up those innocent people, looted 
their houses and arrested them also indis-
crimina tely. 

Come with me to Umapur, a small 
village in Maharashtra, there are instances 
after instan~es where mob came to eat a 
house on fire and tried even to push the 
people into that fire. The police later 
came, arrested the very victims and 
charged them with those offences that they 
were setting fire to their own houses. 

In the case of another house which I 
visited the head of the family was roasted 
alive and the two sons of the very same 
person were beaten mercilessly by the 
police and charged with murder of their 
own father. Such are the indiscrimmate 
arreslS. I can go on giving you instance 
after mstance. What are we going to do 
about this? In Allahabad indiscnminate 
arrests of doctors, lawyers and even lAS 
offirers have taken place under the anti-
Goonda Act. 

Look at the police firing at Barabanki. 
It is not what I say. A committee of the 
journalists went there and declared that 
the firing was not only unnecessary but it 
was resorted to in order to intimidate the 
Muslim satyagrahis. The committee of 
journalists came to the conclusion that 
firing was resorted to not to disperse but 
to kill tbe peaceful satyagrahis over there. 

Now a word about the character of the 
PAC. I have with me the first annual 
report of the Minorities Commission for 
the year 1978 and I quote : 

"The Commission also expressed the 
view that the PAC adopted a parti-
san attitude against the Muslims." 

Further it says: 

"The Commission recommended that 
the PAC should be withdrawn from 
Aligarh and that minorities, espe-

country 

cially Muslim community adequately 
represen ted in the services in general." 

They have repeated the same at various 
other places. Where is the action ? Every 
time we come to know we are told that 
now we shaH make a beginnjng. I wish 
the hon. Minister to succeed but bow 
many times wili we be told that now the 
beginning will come. This has shaken 
badly the confidence, I must say, of the 
Muslims in the police and law and order 
machinery. But when I say so I must say 
that tbough the confidence of the Muslim" 
in the law and order machinery and 
police is shaken I am not here as a frus-
trated man. Wherever I went the Muslims 
and people told me: Go to the Parlia-
ment and place our woes and hardships 
before the Parliament. And I am here to 
say that Parliament today inspires the 
confidence of the people and the people 
look at this Parliament to give a direc-
tion to the Government as so which direc-
tion they should move. 

Sir, there is a question of summary 
trials and special courts. Even Prof. 
Dandavate referred to it. The hone Minis-
ter bas referred to the same. But then, 
Sir, before tba t recommendations have 
been also made by several judicial com-
missions On the same lines but there is 
one more aspect. In Bhiwandi last time 
we all know about the Ansari Bagh inci-
dent and there was a special court. Forty 
accused were presented and just a few 
days b~ck all the forty accused were relea-
sed and the judge of that special court 
waited and lamented that I am helpless 
because he said that the prosecutor had 
not uttered a single word aga inst thirty of 
the forty accused let alone involvlD8 them 
in the crime. This is the nature of prose-
cution. I suggest that when you prose-
cute for communal offences let there be a 
special prosecutor also from outside the 
district. There are various other points 
but then I must conclude in deference to 
your bell and I will conclude with this 
note that the communal riots should -not 
be considered merely as a handi-work or 
anti-social elements. Anti-minority CoJl)_-
munal propaganda has given virulence to 
the communal canker in our socie~ 
There are various organizations whiclr 
have not made secret of theiripOisoqQua 
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and vanomous attitude towards minorities 
in the country. What action have the 
Government taken? What to talk of any 
action. in the last session I bad pointed 
out that in Delhi trishuls were being distri-
buted freely and you should take care, 
but my plea fell on deaf ears, and some-
times back we had the clash even between 
the police and the trishul bardars. We 
had the trishul holding people attacking 
the door of the lama Masjid. Today I 
am glving you another warning. There 
are letters and here is one inland letter 
distribuetd widely; it is addressed to 
Sunheri Masjid, Chandnl Cbowk, Delbi~ 
110006 ; it is in Hindi intimidating and 
threatening them. It has the trishul mark 
over it. 

I conclude by saying that the Babri 
Masjid question must be properly tackled. 
A high level officers concerence of the 
Central and the State Governments was 
held in April, 1980 and it bad suggested a 
ten-point programme to prevent communal 
riots. That included One point that 
prompt decisions of the courts should be 
obtained in disputes over ownership of 
land/properties belonglOg to religious 
institutions. Therefore, do not take an 
indifferent attitude with respect to the 
controversy of Babri Masjid question. 
You must intervene and have this question 
eettled once for all. 

. I will conclude by quoting from an 
Article on 'Militan' Revialism of HinduIsm 
published in 'India Times' on May 31, 1986 
on page 83. It says : 

,e And more hoJy wars 100m ahead. 
During the next phase of its battle 
plan, starting this summer, the 
Vishwa Hindu Parishad will move 
towards Kashi (Varanasi) and 
Ma$lmra to reannex the Vishwanath 
temPle and the Sri Krishna Janama-
bhoomi whicb, they claim, were 
captured and converted into mos-
ques and idgabs by Mughal emperors. 
Thouab Visbwa Hindu Parishad and 
R.SS leaders openly assert that their 
targets are just these two temples., 
they are also workinl on a list of 25 
other Muslim shrines which they say 
were aocicnt HiDdu temples." 

CDIInt,J' 
Sufficient unto the day is the evil bere-

of. Let us work hard and see that the 
hearts of the different communities are 
filled with love and their hands clasp. 

I hope the Government wiJ1 rise to the 
occasion and take necessary action. 

[Translation] 

SHRI JANAK RAJ GUPTA (Jammu) : 
Mr. Chairman, Sir, the discussion on the 
commonal situation has been going on 
for the last three days and it is a matter 
of happiness that aU the hone Members, 
whether they belong to the Congress 
Party or the Opposition, have condemned 
the communal riots. The way in which 
our Hon. Prime Minister Shri Rajiv 
Gandhi and hIS Government have dealt 
with this situation, has not only been 
commended in this House but outside this 
House also much has been said about 
that. Tbese communal riots, whether in 
Ahmedabad oc in Moradabad or in 
Kashmir or in any other part of the 
country, are very dangerous and it is a 
malady whJch can create great problems 
for the country. I congratulate our han. 
minister Shri Chidambaram who has said 
that he feels concerned about it and that 
he has got the political will to deal with 
the elements who want to create such type 
of atmosphere in the whole of the country 
or in some part of the country. 

Here I would Jike to say that it is 
correct that there should be no restriction 
on the people of any religion or com-
munity to organise processions and 
celebrate festivals to promote their 
respective religions, but all this should be 
managed in such a way that the feelings 
of the people of some other religion are 
not hurt so that the anti-social and anti-
national elements may not be able to take 
undue advantage of that to incite such 
riots so as to vitiate or spoil the atmo-
sphere. 

My friend Shri Soz has mentioned 
about Jammu. His speech somewhat burt 
me. I agree that the riots in Ahmedabad 
was a very bad thina. It would have been 
better had be named Kashmir a Iso. 
(lnte"upl;ons) I am not criticising his 
community or any other community. But 
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I want to stress one thing that the riots, 
wherever they occur, and the anti-social 
or anti-national elements of every place 
should be condemned by all of us. It is 
our duty to deal with them strictly. It is 
also our duty to deal strictly with the 
rumour mongers and those who vitiate 
the atmosphere. No one knows from 
where these people come. Prof. Soz will 
agree with me that wI C.l a procession was 
taken out in Jammu. at that time no riot 
had occurred. The people of both the 
communities took out process) ons on the 
occasions of 'Guru Parv~, "Id' and some 
other festivals and nothmg untoward 
happened. But somewhere some slogans 
were raised by some people which wele 
not tolerable. Some antI-social elements 
had sneaked there. But the rumour 
mongers in Kashmir splead the rumour 
that some pel sons of one community had 
been ki'led in Jammu and this caused 
flare up. It W..lS mentioned in Parliament 
also. Many of our friends, the hone 
Members visited that place. Such type 
of poison was spread in that KashmIr 
were OUi F...Ither at the N~tjon, Mahatma 
Gdndh:, had seen a ray of hope. 

(lllferruptions)·* 

(English] 

MR. CHAIRMAN: Whatever the 
other Members say does not form part of 
the record. 

(Interruptions)·· 

[Trans/ation] 

SHRI JANAK RAJ GUPTA: I did 
no t say this. I am only talking about 
your behaviour. When I come to that 
point then you answer that. You are also 
in the House. I.tUn saying that. ....... . 

(Interruptions ) 

PROF. SAIFUDDIN SOZ: Mr. 
Chairman, Sir, my name has been men-
tioned thrice. Please give me one minute 
to speak. 

(Interruptions)·· 

(English] 

MR. CHAIRMAN : It wi)) not go on 
record. Mr. Soz what you said will not 
form part of record. Please take your 
seat. 
··Not recorded. 

PROF. SArFUDDIN SOZ 
proud to be a KashtDiri ... 

(Interruptions)·· 

I am 

MR. CHAIRMAN : I wiU not go on 
record. Except tne Member whom I am 
calling, rest of the thing will not form 
part of the record. What Mr. Soz says 
wJ1J not form part of the record. 

(Interruptions)*· 

MR. CHAIRMAN: Mr. Soz, what 
you are saymg will not form part of the 
record. I have not called you. I will ask 
you later 00. Please take your seat. 

PROF. SAITUDDIN SOZ: Whatever 
goondaism was there ... 

(Interruptions)·· 

PROF. SAIFUDDIN SOZ; He has 
named me three times. He has spoken 
something about Kashmir ... 

(Interruptions)·· 

MR. CHAIRMAN: It wi1l not form 
part of the lecord. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SURI 
P. CHIDAMBARAM) : Let us not mar 
the debate. I am sure the Chairman will 
gIve you time. Let him finish first, then 
you can ask permission from the Chair. 
You please sit down. Prof. Soz, let binl 
finJsh first. 

MR. CHAIRMAN: Wllat is your 
point of order, Mr. PatH '1 

(Interruptions)·· 

MR. CHAIRMAN : Please take your 
seats. Mr. PatH, what is your point of 
order '1 No cross-talking please take your 
seats. 

(Interruptions) *. 
MR. CHAIRMAN: Prof. Soz. you 

are not hearing me. 
(Interruptions) ••• 

MR. CHAIRMAN: Please tako yOUt" 
seats. Order please ... Nothing will 10 ~ 
record. Yes, Mr. PatH. What is your ~ 
point of order ? 
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SHRI D.B. PATIL (Kolaba): My 
point of order is whetber an hon. M~mber 
is entirley, or not, to state the facts In the 
House. The hon. Member who was 
speakin& was about to state the facts, an.d 
he was obstructed by Prof. Soz. Is this 
correct '1 

(Interruptions)·· 

MR. CHAIRMAN: Please take your 
seals. 

(Int erruptiolls)* * 

MR. CHAIRMAN: These will not 
form part of the tecord. Ncthmg is going 
on record. You are y,.asting the time of 
House. Nothing 1S gomg on record. 

(Interruptions) ... • 

. MR. CHAIRMAN : What you say hJS 

not gone on record, and will npt go on 
record. Mr. Gupta, you please contmue. 

(Interruptions)·· 

MR. CHAIRMAN : 01(ler please. 

[Translat ion] 

SHRI JANAK RAJ GUPTA: 
(Interruptions) I WaS saYIng that in 
Kashmir where Mahatma Gandhi had 
seen a ray of light, we are proud of it. I 
was talking about those rumour mongers, 
anti-national elements and secessionist 
forces, who in February, 1986 ... 

(Interruptions)** 

(ERg/ish] 

MR. CHAIRMAN: Please don't 
interfere. 

(Interrupt ions)·· 

MR. CHAIRMAN : If you interfere, I 
will be compelled to do something. I 
have requested you often. 

[Translation] 

SHRI KAlI PRASAD PANDEY 
(Gopalganj): I mean to say that we four 
are independants. When Prof Soz was 
speaking. nobody opposed him.. If this 
type of noisy conversation between the 
ruling party and the Opposition goes on, 
theft bow the work in the House can 
contJnue"1 Independant Members are not 

··Not recorded. 

country 
given time. In future it will become a 
convention. 

(Interruptions)· * 
[English] 

MR. CHAIRMAN: What other 
Members say~ will not go on record. I 
have to regulate them. 

[Translation] 

SHRI JANAK RAJ GUPTA: I was 
saymg that when thls rumour was spread 
there, then so many things happened. Tbe 
anti-social e1ements of that area, who 
included the people beJongmg to Jamaat-
e-Tulba and Jamaat-e-IsJami, indulged 1D 

hooliganism about which you have already 
come to know. They attacked the people 
of the mmority community. I do not want 
to name anybody, but those who indulge 
in tall talks did not condemn what 
happened there at that tIme. I condemn 
that. What has happened in Ahmedabad 
was also very unfortunate and unjustIfied. 
I want to urge upon the Home Minister 
that the people who want to incite con-
flicts and riots in the name of religion or 
caste should be dealt with strictly. They 
should not only be dealt WIth strictly but 
also punished heavily so that they could 
not create such an atmosphere. Some 
foreign powres ale also there behind all 
this and we should gIve attention to them 
also. 

As abcady said, a jomt force of all the 
communities should be formed Soon so as 
to avoId any such happenings in future. 
Screenmg should also be done to identify 
the persons responsible for such activities 
so that such people may not feel encoura-
ged and they should be dralt with stIictJy. 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, after three days of 
discussion if a person is allotted only 5 
minutes' time to express hIs views, then 
what can he say. I want to say that I 
was overwhelmed by what the Hon. 
Speaker, Shri Balram Jhakar, and Prof. 
Madbu Dandavate said on that day and I 
thought that whatever they said regarding 
the communal riots and the prevailing 
communal atmosphere in the country, was 
an eye-opener. Prof. Dandavate is venera-
ble to me, he is my leader. I respect him 
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greatly, but whatever be said in 
Ahmedabad bas hurt me greatly. I would 
quote from 'The Hindustan Times' dated 
21st July. 1986. in which he was reported 
to have stated thus: 

(English] 

UMr. Dandavate said several people 
in the affected areas had told the 
de1egation that anti-social elements 
and disgrunt!ed elements of the 
ruling party were responsible for the 
disturbances. " 

[Translation] 

I don't know from where Prof. 
Dandava te carne to know of this. 

[English] 

PROF. MADHU DANDAVATE: Let 
me c1arify it here. Four members of the 
de!egation are present here. I did not 
say it at all. They on1y say, "Are there 
differences of opin ion ?" 

I said, "Yes". That IS aIL I did not 
say anything else. 

DR. G.S. RAJHANS: This is a U.N.I. 
despatch. 

PROF. MADHU DANDAVATE: 
There wele three more who were present. 

MR. CHAIRMAN : The hon. Member 
may take hiS seat. 

PROF. MAOHU DANDAVATE: If 
he accepts my integrity and honesty. I can 
say that this sentence was not uttered by 
me. (InteTruplion~) Because, some dis-
gruntled elements are also there. 

SHRI SONTOSH MOHAN DEV 
(Silcbar) : We accept your \\ ords, Sir. 

AN HON. MEMBER: We take your 
words, Sir. 

[Tranllati olls1 

DR. G .S. RAJHANS: Let us leave it 
then. What I want to S3Y is tha~ the 
Members from both the sections of the 
House complained vehemently against the 
newspapers. A Jtbouflb it is tr\le thal spme 

country 
of our newspapers are bad, filthy and 
their publications must be stopped, yet 
there are some others because of which 
our democracy has sustained. It was only 
due to those newspapers that the oppo-
sition could come to power and thereafter 
had to fall also because of those news-
pa pers which exposed them. I clearly 
shows that Ollr newspapers even today do 
not hesitate to tell the truth. I will illust-
rate my point. There are certain local 
newspapers which may have made some 
complaints regarding these riots~ hut the 
pattern of reporting of all the national 
dailies has been the same and this will 
come to your notice if you read the 
various newspapers as careful1y as I have 
read. So, should we take it that all the 
newspapers are liars and are dishonest ? 
Shri Chidambaram has done Jaudable 
work in Gujarat, and I have congratulated 
him in person and also on the floor of the 
House. And I am congratulating him 
once again. But I would also like to make 
a submission to him. I hope he would 
not mind that. He being my friend, I can 
take some liberty with him. We have 
both received education in the United 
States of America. He must be aware of 
the fact that jf the 'New York Times' 
publishes an editorial on the same subject 
continuously for three days, it is not taken 
any notice of by the people. In America, 
the people read one newspaper, throw 
that away and then read another one. But 
in this country, the people keep the entire 
year's newspapers with them. In the 
rural areas, news-items published in the 
dailies are discussed every day. He there 
been no substance in the newspaper 
editorials, All India Radio would not have 
commented on them everyday. Therefore, 
I agree that if some newspapers have 
blundered, they must be punished. News-
papers have been punished severa) times 
here. In our country, we have the Press 
Council and so many other forums for 
newspapers are there. But you should 
not pass sweeping remarks about tbem to 
tbe effect that aU the newspapers of the 
country are useless and it is they which 
are responsible for the spread of riots. 
Th is is not true. I would like to teU you 
that one newspaper published from West 
Bengal had reported on its front page that 
the Prime Minister, while on .~.,:to 
Mizoram, had telephoned Shri BX. 1ba. 
tb~ poliQC Compli$SlOPCf of· ... ~ 
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aftel' every hour to keep himself informed 
about the riot situation there. It was also 
mentioned that no Prime Mmister of any 
country would have ever taken so much 
tronble. This is a matter of great pride 
for us. ~f the newspapers were to present 
a distorted news, then they cou11oi have 
reported differently. 

I want to say one more th ing. Three 
or four days back I saw the 'London 
Times' in the Library~ which contains, at 
its third or fourth page, a photegraph 
showing the riots in Ahmedabad, showing 
a man having .cen stabbed and the 
people running about near him. I would 
like to ask as to how did the Home 
Ministry allow this newspaper in with 
such a photograph to enter our country 1 
If such a thing had happened in any 
other country, then such a newspaper 
would not have been allowed to enter into 
that country. And this newspaper is still 
there in your library. Aglin, when Smt. 
Indua Gandhi was assassinated; I was 
not an M.P. then, I myself saw an 
American photographer telling a Sikh in 
Connaught Place to stand beside a burn-
ing taxi, although that Sikh said that 
vehicle was not h is own. Nevertheless he 
was told to stand and pose for the photo-
graph. And after a few days, I saw the 
same photograph printed in 'The News-
week'. All over the world they are 
bringing bad name to us. Then what is 
the Home Ministry doing? Why does it 
not arrest such people and send them 
behind the bars 1 The people abroad will 
naturally think that the people of one 
community are stabbing the p~ople of 
other community in this country. 

Mr. Chairman, Sir, give me a little 
more tjme, I have been continuously 
waiting for the last three days ;tnd today 
only. I have been given the time. Sir, I 
have been sittin, here bungry for two, 
three days in the hope of setting time to 
speak. It has never happened with me 
during tbe Jast two or three years. There-
fore, When you have with much difficulty, 
~en inc time. let me speak for some time 
more. 

Few YOQ.I's back I had lIone to Canada. 
I W4s ,oiDl to 'fQr~~to wi~ m¥ fri~d .0 

country 
Canada. At the three red light stops the 
Canadi~ns said to me and my fri~nd
"You bloody fool Paki". Till two stops 
I could not fo]Jow what they were saying 
but at the tbird stop I asked my Indian 
friend that his and mine features were 
similar, therefore. I could understand the 
meaning of "You bJoody fool" but what 
did the word ~Paki' mean? He told me to 
tcy to understand. We the Asians who 
had gone there, were depriving them of 
their jobs. Therefore, because of the 
economic reasons they are behaving in 
such a manner and 'Paki' meant 
'Pakistani', which they are addressing to 
us. They consider everyone, whetber he 
belongs to India, Sri Lanka . or Indonesia 
as Pakistani. I told him that it was 
strange that because of economic reasons 
everyone fat them had become a Pakistani 
in India, the Hindus and Muslims were 
fighting with each other and here all were 
considered Pakistanis. 

Mr. Chairman, Sir, I had gone to 
Assam. There I asked the Muslims resi-
ding there as to why they were fighting 
with their Muslim brethern who had come 
from BangIa Desh. They replied that the 
Jand did not (jifferentiate between the 
Hindu aod MuSlim and if those BangIa 
Deshis left, that land would be available 
to them. 

Lastly, I want to say that you are 
t.t1king of Ram Jaom Bhumi. I belong to 
the area where Sita was born and Sita's 
place is earlier. We recite Sitaram and 
Radhakrishan but in our Mithila area no 
riots have taken place after independence. 
The Muslims of that area Quote 
Ramayana, G ita, Mahabharata and 
Sanskrit shJokas. So such places still 
exist in our country. We should take 
those people who cause riots to such 
places. The whole problem is economic. 
This we will have to understand. I may 
also submit that there is a Commission 
report which says that before independence 
the Britishers used to adopt the policy of 
'Divide and Rule' and riots used to take 
place only in those areas where Britishers 
were rulina. In the Pdncely states riots 
nc-vcr occurred. Since you are not livin, 
~ ~imC1 I am ~ncludin,~ . 
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[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PAR.LIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT): As a number of Members 
are yet to speak, I request that the time of 
the House may be extended by one hour. 

MR. CHAIRMAN: Is it the pleasure 
of the House to extend the time of the 
House by one hour? 

SOME HON. MEMBERS: Yes. 

[TranslQti011] 

SHRI RAJ KUMAR RAI (Ghosi): 
Mr. Chairman, Sir, I am thankful to you 
for giving me an opportunity to parti-
cipate in this discussion on an important 
matter whIch is the subject of concern all 
over the country. Sir, we are discussing 
in this House the communal harmoDY and 
we want to assure the entire country, as 
our senior han. Member Shri Dandavate 
and the Minister of State for Home 
Affairs, Shri Chidambaram have unani-
mously put it; that this country is the best 
country, India is the biggest and the 
greatest country and patriotism is the 
biggest devotion. Devotion to religion, 
language or the State is smaller before it. 
On this the whole House is one. There 
are no two opinions about it. There can-
not be two opinions on this. All are of 
the same opinion that the Hindus, 
Muslims, Sikhs and Christians should 
forget the differences of caste, religion, 
region and language and live like Indians. 
Wherefrom this point arises? First of all 
my query should be solved. 

19.00 brs. 

The point is that the more we empha· 
sised on politics and diplomacy the more 
we forgot the morality in this country of 
Kabir, Gandhi and Indira Gandhi. With 
the growing importance of politics, we 
eonsidered it synonym of wisdom and took 
morality for foolishness. A person who 
is simple, defends the moral values of the 
country, is considered fool by the people 
and is neglected and a person who domi-
nates by adopting diplomatic and political 
ways is considered c1ever and intel1igent. 
But the first rp<luirement is of patriotism, 
~ 1w .. Q~dQ. Mg$Jim, Sikll or Christian 

country 

politician wearing khadi or in the clothes 
of a Sadhu. Afongwith it, we should lay 
special emphasis on national morality. It 
is the moral duty of the Home Ministry 
also to find out the persons who, in the 
garb of demOCrats, do all these things. 

Sir, it is easy to identify the enemy. If 
Pakistan or China infilterates, it is easy to 
detect as to wherefrom they are infilte-
rating, but it is difficult to detect the 
enemies of the society and the nation who 
are within the country itself somewhere in 
the garb of Sadhus, somewhere clothed as 
leaders with labels of different parties. It 
is, therefore, the duty of the Home 
Ministry, Intelligence Department being 
under them, to expose such persons 
first. 

We win have to see that after all who 
is receiving money being sent from the 
middle east countries? I want to tell the 
Home ~linistry categorically that it should 
see as to who gets such assistance in 
Pakistan. Mentality is very bad. If the 
Muslim mentality is bad then tbe Hindu 
mentality is worse in India. Great men 
have said this and they are no more. 
No attention has been paid to their 
words. Persons like Shri Jai Prakash 
Narayan, whatever he might bave been , 
told about the difference between Jan 
Sangb and the RSS. I was a students at 
that time. He had told us to think of tbe 
floating a iceberg, the portion which was 
visible on water was Jan S.lng and the 
remaining invisible portion under water 
was RSS and that it was difficult to divide 
the two parts. An intelligent person like 
Shri Jai Parakash Narayan could not 
differentiate between the two. All the 
politicians today are saying that it sbould 
be unmasked. We should shun the 
politics of opportunism. To form 
Government, somewhere we join hands 
with the Muslim League. somewhere with 
the Bharatiya Jan Sang, somewhere we 
provide protection to TrishuJ, somewhere 
to Kripan. somewhere to cap and some-
where to turban. If we ao on joining 
hands in this way, we will Bot be atiLt· tel 
gather inner force at the time of the need., 
If we lack morality, we cannot sift the 
thinp. We do aU these tbinas in ttt. ~ 
greed of catching votes. Our politidana 
should g:ve up this menta1ity~ 1bt 
Minister of Home is oresont here. <4 
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tE,..ltrh] 
He is sitting at the helm of affairs of 

the Home Ministry. 

lTran.tlatlon] 

In our countTy, the role of the police 
is also not above board. Wherever the 
communal riots occur, the police add fuel 
to the fire, arrest innocent people and let 
the cu1prits go scot free. A ]ot of cases 
of such nature happen. The Minister of 
Home Affairs and the Government then 
justify their cases in Parliament. This 
should be condemned. 

SHaI KALI PRASAD PANDEY 
(GopaJganj) : Mr. Chairman, Sir, for the 
last three days we have been discussing 
the situation arising our of communal 
riots in the country, in the House. If we 
look back to our history, we shall find 
that our Maharishis tried to bring about 
unity among$t Hindus and Muslims 
through their writings. If we hailed Sitaji 
as mother, we a'so bailed Bibi Fatima as 
mother. If we studided, the Gita, we 
st:Jd . ed the aayats of the quran a Iso. 
If we prayed at Vishwanath in Kashi, we 
offered our prayers at Kaba also. But 
t he question remains whether it is the 
Muslims and the Hindus that are res-
ponsible for the communal riots in India? 
Have Hinjus ond Muslims anything to 
do with the communal riots '] 

Todoy, there is five per cent part of 
the Indian population which does not 
have any religion. Their only aim is to 
instigate and spread riots and benefit out 
of the same. 

Mr. Chairman, Sir, I have come from 
Gopal Ganj Parliamentary Constituency 
by winning the eJections independently 
with a margin of two Jakh votes. I have 
seen that where Hindus were praying 
for IDC in temples, the Muslims were also 
prayiJ:il, for me jn the mosques. J was 

. astonialied to see this. Our former poli-

.~l . leaders who fousht apinst the 
'"Bd\lsIr-Goveroment and suffered"_< at their 
bauds iD: .;ails know closely the co.t of 
~~ :-4qdepeo~. Aft~r .. tt,iniD, 

the independence they worked with dedi-
cation, patriotism and thus ensures that 
the country made progress. 

I am thankful to shri Chidambaram (or 
raising a good point that the use 
of the loud-speakers should be done 
away with. I have been to villages and 
found that the loud speakers at temples 
and nlosques broadcast such material, the 
details of which will leave you aghast. 
If somebody offers water to the Vishwa-
nath in Kashi, we consider him a Pandit. 
If a Muslim goes for Haj, he becomes 
Haji. But in fact, neither going for Haj 
nor going to Kashi can do any good. 
Unless we have love in our hearts-love 
for the country, aU worship and nationa-
lism if of no use and India cannot make 
any progress. I saw in my own consti-
tuency that when fnlstrated politicians 
found that the people of both the com-
munities were not voting for them, they 
tried to spread r:ots between Hindus and 
MusJims at the time of Id. I met the 
collccter and told him that that was the 
occasion of Id and if hundred to two 
hundred people were sent to jail for no 
fault, the news would spread a 11 over the 
district and the people would have a 
misnotion that there were riots. There-
after the situation became normal. But 
afterwards, ten bombs were planted in 
hay-stack in front of Hindus" houses ~IDd 
another ten in front of Muslim's houses. 
The administration claimed that ten bombs 
from either community had been recovered. 
I want to ask whether Hindus could not 
hide those bombs somewhere behind their 
houses as also whether Muslims could not 
hide those bombs somewhere behind 
their houses '] 

I mean to say that unless we develop 
such fellings in the country which do not 
consist of these nasty things, we cannot 
hope for any improvement in the situation. 
The partition of united India into India 
and Pakistan was wrong. Our hOD. 
Home Minister, Shri Buta Singh, is present 
here. Truth is always bitter, and there-
fore, most of the hone Members may feeJ it 
bitter ..... .(lnter,.uptions) .......... I want to 
lay if India is one then what was the need 
for eSUlblishina Muslim and Hindu Uni_ 
v~~t i~s separatel), ? They ~uld be 
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Christened them as Aligarh University or 
Banaras University. Had the then Home 
Minister wished9 he could have glven such 
names. But whatever It was, this type of 
feeling had cropped up and he felt it 
necessary to give them HIndu and Muslim 
names. S09 till tbe schools and coJleges 
are given the names based on relIgion, 
feelings cannot be developed. (Interruptions). 
I have got a chance after waiting of three 
days. Therefore, let me speak. I would 
like to make a submit to the hod. Home 
MlOlster and a11 other hone Members, 
that I am an Independent Member and, I 
am therefore, speaking impartially. Be it 
any party member or any other person but 
the one who ]s arrested m such acttvitles 
should be severely punished. I am pamed 
to see that the newspapers rehsh in pub-
lishing these news in bold head lOgs. I 
mean to say thdt until goodwill and 
harmony de velop amonst us. it wdl be 
futile to discuss this j)roblem here ; It IS of 
no use to discuss not only once but a 
thousand time ..... . 

(Interruptions) 

In the end 9 I would like you to create 
such an atmosphere In which the Centre 
could bring about pe.lce and harmony In 
the entire country. 

DR. B. L. SHAILESH (Chail): Mr. 
Chairman, Sir, regarding today's dis-
cussion in the House on communal riots, 
I want to make 1t clear that these riots in 
the country are not in fact communal 
riots, but by gIVJng them the colour of 
communal riots, the mala fide intentions 
of the vested interests and theJf attempts 
to blur the image of Government are lost 
SIght of and a result of it, the real 
culprit responsible for the killings of 
hundreds of innocent people escape from 
the clutches of the police and the Govern-
ment. This is the reason why in spite of 
a number of preventive measures having 
been adopted, riots are still being orga-
nised JO different part of the country. I 
am of the firm belief that these riots are 
being organised by some unlawful poli-
ticians to fulfil their vested interests. This 
tendency should be condemned. When 
there is a dange;' to country's unity and 
IntegrIty from some powers, and at that 
time if somebody tries to pose a danger 
to country's internal security by spreadiDB 
riots. he is DODe other than a traitor. 

COlUII'y 

Sometimes these riots take place due to 
personal ill-feelings aad animosity but 
some vested inter... try to caD them 
communal riots in order to act some poli-
tical benefit out of them. 

The House would agree with me that 
such riots can be stopped If preventive 
measures are adopted. The carelessness 
of the administration in controllina tlte 
riots is also not excusable. We will have 
to pay special attention towards this. 
After deepJy studing the flOts which 
occured recently In Allahabad, I have 
come to the conclusion, that it seems that 
there also some vested Jntet ests engineered 
these riots to fulfil their personal interests. 
The recovery of large number of bombs 
and illegal arms In these riots is an 
ample proof that they occurred as a 
result of pre-engineered conspuacy. 

The Dlstnct AdminIstration and 
polIce is reqUired to be alert and viailant 
In thiS regard and in order to deal WIth 
such traitors severely, stern action should 
be taken against them. 

SIr, the way these rIots are mentioned 
in foreign megazlnes shows the particular 
lnterest the foreign powers are evincll" in 
spreadIng anarchy in our country as also 
theIr aIm to disintegrate our country. 

Sir, the House would asree with me 
that a nation is greater than an individual 
and if there IS any danger to Its unity~ all 
the countrymen lise above pa fty politics 
to save the couotry. At present there is 
a need to strengthen such feelings. We 
should protect the independence of our 
country so that our countrymen can live 
In peace and prosperjty and we should 
work. fdst to achIeve the aims which. our 
young Prime Minister has put before the 
countrymen. We all should seriously 
th~nk in order to give a shape to tha 
laudable aim. 

In the end, I would like to make a request 
to the hon. Home Minister tbrough yon 
that In order to stop riots of this nature 
for good. he should specially make die 
police admmistration alert and intenJaeDce: 
agencies more active to work 10 semifiv.' 
areas. I hope that as a result of ~ 
stern actiOn by the GovcmraeD~'" 
uafortunate incidents will BOt .~at ~ 
selves. 
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(Mathura) : Mr. Chairman Sir, as commu-
nalism is being discussed presently in the 
House. I would like to draw its attention 
to our ancient hjsto~, and culture. Our 
areat country has ,.~ays struggled to 
maintain its unity and integrity. Although 
we had monarchy in those days, ye~ our 
valiant men and women had shed blood 
for this land. So our country is great 
and was once known as Sone-ki-chldiya 
(land of affluence), Indian History is 
unique in the world. We have bad heroic 
women amongst us. They had displayed 
their heroism in order to maintain the 
unity and integrity of the country ; they 
bad made great sacrifices and bad entered 
the battle-field with swords drawn. 

Then Indian history changed its course. 
The bugle for the independence of India 
was blown and every Indian regardless of 
age and sex began to break the shackJess 
of slavery which was imposed on us by 
British imperialism and its policy of 
-Divide and Rule'. The people shed their 
blood to Jay the foundation of this country 
and for making it free. It was only be-
cause they wanted that India should be-
come a great nation and its unity and 
integrity sbould remain intact. I ts inde-
pendence should be maintained and the 
bonds of unity should be strengthened. 
India has completed 38 years of freedom 
and has made progress in every field. The 
foreign powers which were jealous of the 
unity, intesrity and progress of this coun-
try converted it into their battlefield. The 
same fire was lit in Assam, Kashmir and 
even in southern India ; as also in Punjab. 
You might remember that Mahatma 
Gandhi had to sacrifice his life in this fire 
and the life of our Prime Minister, Shri-
mati Indira. Gandhi, was also not spared. 
Two important points can be gauged from 
this. Firstly, Indira Gandhi's assassina-
tion was not the result of a mere plot to 
kin ber but it was an effort to destroy the 
unity, ~tesrity and independerlce of India. 
It was an attempt to disintegrate the 
country. This aJso led to another tbinl. 
We have lost our character. When cbarac-
ter is lost everything is lost. We, leaders, , . 
must build our character. We must S2cn-
fice our own self-interest, whether based 
on reaion or rc1ilion and rise above such 
matter. to reacb the people. The people 

cormtry 

mus~ understand that the independence of 
this country bas to be sustained; its unity 
and integrity must be maintained for ever, 
and we the representatives of the people 
have to engage ourselves in this task. 

Now I would like to give some sUlges-
tions. I would urge upon the hon. 
Minister that in regard to administra live 
matters, as it is being discussed nowadays, 
the police must be made more active and 
the Intelligence Department should be 
made more effective. Secondly, the jour-
nalists are also present here. What I am 
saying is that, in our history, the poets 
have from time to time created an aware-
ness among 'the people about the unity 
and integrity of the country. Our Saints 
have also made efforts to bring about 
social change. Therefore, we want that 
our newspapers and magazines should also 
contribute fully towards this noble cause 
of national awareness. 

Finally, I would request the hon. Minis-
ter that in our education also, the feelings 
of unity and integrity must be inculcated 
fully. These feelings should be instilled 
among the children through the medium 
of education. 

CH. SUNDER SINGH (Phillaur) : Mr. 
Chairman, Sir, 

Bhala kya kar sakr! ilaj marz-e naatwan; ka, 
Pakarte hain agar haju yahan shaane utarte 

hain. 

This problem cannot be solved. It JS 
very difficult to provide a solution to this 
problem. As Prof. Dandavate has said, 
this problem will not be solved; Mahatma 
Gandhrs name is referred to. The 
Mahatma had said and I quote, 

(English] 

"Bitter experience bas taught me that 
all the temPles are not houses of 
God. They can be habitation of 
Devils ......... ,. 

{Translationl 

It is because _of the Gurudwaras. temples 
and Mosques that riots take place and 
these places of worship are located all 
over India. 
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"Where do you seek for God '1 Are 
the poor, the miserable, the down-
trodden, Gods '1 Worship them first. 
I do not believe in God and religion 
which cannot wipe out the tears from 
the widow's eyes and cannot bring a 
morsel of food to orphan's mouth." 
Swami Vivekananda. 

[Translation) 

The Hindus, Muslims and Sikhs are in the 
Police Force and riots take place because 
of them. What I want to say is that these 
people should be dismissed and replaced 
by Harijans. Although the Harijans are 
deprived classes and do not possess either 
land, houses or shops yet they think of 
India as one entity and raise slogans in 
pra'se of it. You should recruit, these 
Pt!ople in the Police Force. Then it would 
be their tesponsiblJity to ensure that there 
are nO riots. Mahatma Gandhi wanted 
that a Harijan should be the President of 
India. Now the time has come that 
lIarijan should be the President of the 
country. 

Again, each M.P. should be held res-
ponsible for any riot taking place in his or 
her constituency. These M.P.s deliver 
speeches here and speak against one an 
other. I want to say that so far as the 
Police Force is concerned, it must be set 
right. And whose responsibility is this '1 
Obviously, it is the Covernmenfs responsi-
bility. People beat about the bush and 
try to shift responsibility. I t is the police 
which should stop the riots. 

I would like to say that, when I came 
to India from Pakistan in 1947. I handed 
over all my ornaments to the Muslims 
therefor, for their safe-keeping. They told 
us to take those ornaments along as they 
would be of much help to us in the Jong 
run, but we told them that we had been 
Boiq for a short duration and would 
return soon and take them back. We kept 
those ornaments with them and they have 
been selling them in bits and remitting us 
the money tin date. Those Muslims are 
of auch hiah character. Therefore we 
must first set ourselves riaht. 

(pngluh] 

'atiou.r pam oj t~ 410 
COII1Itry 

"Be of good cheer and belief that we 
are seJected by the (lod to do great 
thing and we will do them. Hold 
yourself in readiness. That is, be 
pure and holy." 

-Swami Vivekananda 

"Love for love's sake. Love the 
poor, the miserable, the d0'wu-
trodden. God will bless you. n 

-Mahatma Gundhi 

[Translation] 

The Hindus, ?vluslims and the Sikhs have 
lands and are well-off and, therefore, they 
have become spoilt. I want to say that 
the HarJjans should be recruited in the 
Police and should be extended other type 
of help. Further, the Harijan must also 
be made the President and only tben the 
ideals of Mahatma Gandhi would be fuJ .. 
filled. Shri Buta Sioghji, please be pre-
pared for this. Now, the time has come 
for this. I would reiterate that the con-
cerned M.P. should be held responsible for 
any riot occurring in his constituency. We 
have to ensure this. Prof. Dan~avate 
delivers a very good speech, but the same 
cannot be said about his followers. If 
this is the quality of their speecbes here, 
then, I wonder as to what they would do 
outside. They should not speak in this 
manner ; instead, they should speak with 
love. 

[English] 

, 'AU expansion is life. AU contrac-
tion is death. All love is expansion. 
All selfishness is contraction. Love 
is, tberefore, the only law of life. He 
who loves lives. He who is selfish 
is dying. Therefore, love for love"s 
sake because it is the only law of 
life. -Swami Vivckananda. 

"I suggest tha t we are all thieves in 
a way. If I take anythjns, that 
is not for Our immediate use and I 
keep it. I thieve it from anybody 
else." -Mahatma Gabdhi. 

DR. DATTA SAMANT (Bombay ~th . 
Central) : Since January 1986 I tbimt 
about 140 people died in comtDaa'riots. 
This' is the Government __ ... _: 
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day. this morning. in reply to a question. 
Bihar-IO, Gujarat about 18 in both riots, 
Mrlharashtra 10 and UP 37. About 408 
people were injured and property worth 
about Rs. 5 crores was burnt, 11 people 
were roasted and 2 people who were ad-
mitted into the hospital have been dis-
charged. This shows the seriousness of 
these rIots. Previously we were only have 
having one or two riots in a year and no~ 
we 3re having 2 or 3 riots in a week. It IS 

sUrprising th 1t in spite of educ tt.on~ c~m
munications and modernisation the riots 
in this country have increased by 20 to 30 
times. This shows where we are. 

We cannot avoid. We have heard the 
speech of the hon. Minister. The Govern-
ment administration has m~serably failed 
to take adequate measures. When it 
cannot be proved, the Government must 
admit. They must admit its failure. It 
is all right as to what should happen and 
what should not happen. I really agree 
with the Government. Every man in 
Gujarat knew what was going to happen 
at the time of the Rath Yatra. Even the 
Chief Minister has admItted to the Press 
that something is going to happen at the 
time of the Rath YatTa. Even -the Police 
Commissioner has admitted tbat they were 
apprehending some trouble. Then what 
about keeping the p . .lra-military forces ~lS 

watch dog? The Government hd s misera-
bly failed. They say that as watch-dogs 
tbe Police were observing. They were 
observing that somebody was going to fiJ e. 
But they say they cannot take action ns 
the Rath Yatra temple w1l1 be spoilt. 

Hon. Minister, Mr. Chid£lmbaram has 
said that there are some anti-social eJe-
ments. I have got the record. On the 
24th of June two notorious elements were 
rele.1sed from jail. 8 days before the well-
known Jogi and Bakia were released from 
the jail. They have assaulted the Customs 
CoI'ector and no proper action was taken. 
This is the border with Pakistan and 
Pakistani intrusion was there. I think they 
have a::so some role to play in these 
riots. 

- We- talk of Gandhian concept. I follow 
GaDdhiao concept. They say that there 
is prahibi~Jl. I think maximum number 
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of liquor dens is there only in Gujarat 
and that too in Ahmedabad. Politicians 
and especially the ruling party people ~re 
helping them. Nobody was arrested prIor 
to that and actions are taken only when 
the Minister visited the area ... 

SHRI AZIZ QURESHI: The hone 
Menlber is making wild allegations. I 
protest against that. 

DR. DATTA SAMANT : Why cannot 
the Government take proper action and in 
time? When the MinIster visited from 
the Centre about 168 anti·social elements , 
were arrested and then the riots stopped. 
This is a very important feature. We are 
discussing it so that such things should 
not happen in future. 

There are two or three pomts which I 
would like to mention in this House, The 
Minister has agreed that we have to take 
certain measures in future. We want to 
please the minonties. That is the ten-
dency of the majoTl ty peopl e. I am sorry 
to say here and I observe Prof. Dandavate 
may not like my statement. Sir, in the 
Karnataka Std te there is a tendency to 
harass the border-line people, the Marathi 
people are cre -t linking for the majority 
people. There are 400 Marathi Schools in 
these border areas. Pupils in these schools 
are forced to accept the Kannada language 
froul the pri]nary stage. All the name-
boards are in Kannada. 100 per cent 
Marathi-speaking people are there in 
Nlppani and Kanapur. I would like to 
ask whether the Karnataka Chief Minister 
does not know this thing. Why they are 
making Kannada language compulsory? 
Because they want to please the majority 
people and take tbe popular votes from 
the nlajority peop :e. I anl not sp~\ring 

even the Centre. We have mentioned 
about this thing. But the Centre is keeping 
silent. 

We are discussing and talking a lot of 
things here. We are not silent. We are 
for the votes. Therefore, this has become 
a post-mol tern discussion. No political 
people want to follow the principles. 

I want to make only one final sugge .. 
tion. It is very important. In our country, 
educat on is given to all children when 
they are five years old. Polit!cal parties 
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are so intelligent. I do not mean they are 
religious. But they are making them 
fao.ltics. I am sorry to mention about the 
RSS. They start t raining from the age 
of three or four years. Such type of tram-
ing is given. I am sorry to say that even 
in the Masj ids~ Gurdwaras etc. such type 
of child fanat~cs are there. They are 
giving religious tra .ning. I am not agaj nst 
it. But they are giving such type of 
fanatic training. I would suggest that the 
Government has to bring a legislation to 
b~in this. 

Sir, this is the country where Ashoka 
ruled once. Though he preached Buddism, 
be was for all. He was is secubr. The 
great Akbar ruled this cour.try. Though 
he followed the Koran and Muslim 
ret:gion, he was for all. Mahatma G:1ndhi 
followed Hinduism. But he was for all. If 
all of us try to follow such type of things, 
I think, we can contain the cOInmunalisnl 
in our country. 

(Trans lat iOIl] 

SHRI GIRDHARI LAL VYAS 
(Bhi~wara) 1\I1r. Chairnlan, Sir, 
the discussion on the conln1un~1 dispal i-
ties has been going on here for the last 
threee days and as f . .lf as I un1erst.lnd 
economic dispari y is the rnain reason be-
hind the COllll11unal disparitles spread:ng 
in this country. So far as the economic 
disparities are not removed from this 
country, the b.g people wl11 definitely 
continue to cause riots. It is our good 
luck that tod.1Y a Harijan is the Home 
Minister of our country and due to him 
and his ~pproJch these disparities would 
certainly be removed. When we have 
agreed to adopt secullfisnl, socialism 
and delnocracy then why are they not 
working well in thlS country? Why are 
disparities not re:noved ? Today one who 
ownS land is trying to own still more of 
it and with this end in view he is indu1-
ging in various sorts of riots. One who 
has got property~ is exploiting others to 
increase his property. Why is this dispa-
rity not being removed? Just now Shri 
Sarnant has rightly said that the reuson 
behind the recent riots in Gujarat was 
prohibition. Due to prohibition, some 
people gav~ ~ome ~rosperous by earnin, 
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crores of rupees through sellina liquor 
illegaJ)y. Only these people are behind 
these riots. At SOfae places, they are 
Hindus and at others they are Muslims 
and only these persons cause ill-will which 
results in communal alots. I am taking the 
case of Raj-_Jsthan where during prohibition, 
the Government used to suffer loss of 
about 100 crore rupees. Today, thougb 
there is prohibition in Gujarat, yet every-
one takes liquor either by gOIng to 
Bomb:lY or to Rajasthan. The Govern-
ment is suffering the loss while some peo-
ple are getting rich by instigating 
conflicts and riots. Same is the case of 
smugglers. The biggest problem in Punjab 
was that of smugglers. Only the big 
smugglers had raised the slogan of Kha-
Iistan or something else. This type of 
thing should definitely be Slopped. All 
the riots in Maharashtra or in any other 
place, viz., U.P., Ahmedabad or some 
other place are caused by these notorious 
smugglers. The big landlords and the big 
farmers of Punjab try to instigate riots 
and disturbances in the name of reiigion 
or so. You should implement the Govern-
n1ent policies strictly. The land from 
those who have got it in excess should be 
taken froln them and distributed among 
the poor. The money and property of 
those who have accumulated huge wealth 
should be confiscated by the Government 
and it should be used to give employment 
to people so as to remove the disparities. 
All these arrangelnents should be made 
in a concrete way. In all the sensitive 
are,lS, wbele riots occur and Hindus and 
Muslims fight with One an other as Shri 
ChiJambar..lffi has said, the Collector or 
S.P. should be fl"om some other caste so 
that he can strengthen the administration 
imp:utially, Persons with adminjstrative 
capabilities should be posted there. You 
post newly lecruited officels who cannot 
take timely action. AU these things should 
be stopped forthwith. In our country this 
venom has spread in then arne of language, 
provincialism, casteism ~nd communallsm 
and the reason behind this is the greed to 
accumulate property and wealth. This is 
the biggest drawback and it is vecy 
essential to stop it. I think that out boli: 
Home Minister will certainl), tak~' $Q~ 
step in this' re,ard. 
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SHRI HAFIZ MOHD. SIDDIQ 
(Moradabad): Mr, Chairman Sir, I am 
grateful to you for aranting me a chance 
to particIpate in this discussion. For the 
last three days the discussion has been 
going on how to prevent communal dis-
turbances. There are different religions 
in our country and many languages arc 
spoken here. The people who want to 
defame and disintegrate the country 
create trouble by raising one issue or the 
other. Our administration bas to identify 
the districts and the States where distur-
bances are caused. If we know some 
States or district where disturbances take 
place then we should depute our intelll-
gence personnel to those places to find out 
the persons who cause these disturbances 
and who want to destory our integrity. 
Whether the disturbances occur in AUaha-
bad or Ahmedabad, all these riots in the 
name of Hindu. Muslim. Sikh and Chris-
tian are a matter of great shame. More 
than 38 years have elapsed after the inde-
pendence but even then such type of 
things happen in our country. Had 
there been no such incidents. then in my 
view we would have made more progress 
in comparison to what we have already 
achieved. suggest th3.t if anywhere some 
possibility of a disturbance arises, the 
administration should arrest the suspects 
in advance and monitor their activities. 
Even after that if the disturbance takes 
I think that the police of that area 
commit excesses on the minorities and 
because of it the minorities consider 
themselves unsafe. Those very people 
are harassed, looted and cases also are 
registered aaainst them. I want that the ad-
ministrat orl-should control these disturban-
ces in an impartial manner and not allow 
tbem to spread further. The type of measu-
res you have adopted in Ahmedabad b:.lve 
proved beneficial because the conflict has 
not aaravated. It i. true tbat there were 
heavy tO$scs and many untoward things 
happened but we can control all that. The 
control should be immediate and this 
could be possible only when these is equal 
representation of different communities in 
the police force. We should ask the ad-
ministratiil'l to hold the I).M. and the 
S.P. responsible for the riots in their 
area; they should be made accounta bJe 
for tho .. riots. AU this will lead towards 
~r~t\o" ~f ~ .. ia\ a~"h41' al\d it 

may have good impact on other peop!e 
also. 

[Engli.lhl 

SHRIMATI D. K. BHANDARI 
(Sikkim) : Mr. Chairman, I come from 
that part of the country where our people 
not only preach communal harmony but 
also practice it. 1 would not like to repeat 
whatever has already been said by other 
members but I would only 1ike to make 
one or two humble suggestions. 

My first suggestion is that there has to 
to be an adequate machinery in the form 
of committees to tackle with Stich forces at 
State and Central level. Tbe most impor-
tant thing would be to imvolve voluntary 
organiSations consisting of students 
iutellect1:lals, media men and culturai 
groups who are engaged in constructive 
activities. 

The hoo. Minister. Shri Chidambaram 
said that the Government has ample 
political will. If the Government has the 
political will then kindly ban all the 
communal organisations. which have 
political objective~. In my opinion this 
will be a positive step towards thwarting 
the evil designs of COnl1TIunalism. 

Sir, I tb.lok you for the time that you 
gave to enable me to participate in this 
debate. 

{Translation] 

SHRI RAM NAGJNA MISHRA 
(SaJempur) : Mr. Chairman, Sir, I thank 
you for granting me permiSSion to speak 
on such an important subject. Due to 
lack of time, ] do not want to repeat what 
my predecessors have said. I want to 
confine myself to expreSSing my views only. 
I have beard all the speeches delivered by 
aU the hone Members whether of ruling 
.party or from the Opposition and they 
an bave demanded the safety of minorities. 
I w~nt to know from the House and from 
the hone Minister whether the majority 
also would be protected or not. It is a 
common phenomenon today that the 
majority ]n every country is facing pro-
blem. Punjab is clear exampJe before 
~. The; ~i~d~ ,r~ misratill8 everyday .. , 
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from that area. Not a sing1e day passes 
when there is no news about killing of 5 
to 10 persons in thit State. In a country 
where 80 per cent people are from one 
community and those pe;:)ple are migra-
ting from one State to get shelter in other 
places. it is surprising th.lt in that country 
there is a demand to protect the minori-
ties! I want to say that the present state 
of affairs can further deterior,lte. The 
big leaders talk of secularism. Some 
peop1e S!y that economic problems are 
causing these disturbances. I talk about 
the pre-independence time when Gandhiji 
had requested with foJded hands Mr. 
Jinnah to remain on the top so as to 
avoid the partition of the country. Today, 
we swear by the principles of Gandhiji. 
The country got dIvided even in the 
presence of G 1ndhiji. Did the disturb':ince 
occur at that time also due to econOffilC 
problem. I SCly that all these disturbances 
are caused by the p Jliticians. What is 
happening today in punjab? The Mhlsters 
in the Goverml1ent are hand in glove with 
the terrorists and Hindus are being mass-
acred. A St.lte whose Chief Minister, on 
the instance of his CO,l1l1Un ty, can clean 
shoes for weeks c}n;lot 11'1 ~ke progress, 
that country :~lso cannot Plake progress. 

I want to know from the hone M nister 
whether he \\ill assure us t~1at the HinJus 
in Punjab will remain safe. Very elderly 
persons have talkej about Babn Masjid 
and Ram Janm Bhoomi. It is true th3t a 
very long procession was taken out but no 
Hindu, unt.) the COUl t ordered for 
opening, had even touched the temple 
before that. The lock was opened only 
after the court had ordered to do so. But 
after that there was revolt in the entire 
country. The exanlp!e of Kashmir IS 
before you. Lakhs of houses were ruined, 
scores of telnples were burnt down; who 
did this? Was it done by the nlenlbers of 
the majority communlty or minority 
community or by the Governnlent ? 
Everyone knows what SOl t of assistance 
was provided to the victims? 

Sir, I, therefore request this House that 
a cODlnlittee of this House should be 
constituted which should consist of nIan 
of wi~dom I ike you and every leader of 
the opposition parties in tbe House s.h?uJd 
be included in tbat. The Home MinIster 
should also be included in it. You go 
;In<J • tile positiop on the spot. It IS 
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written in Sbariat that in a mosque 
'namaz' is read facing Kaba and no idol 
is a Uowed in tbe mosque; you can see 
this anywhere. But there, upper portion 
has been constructed after demolishing 
the temple, and even today idols are there 
In the pilla rs of the mosque. There namaz 
cannot be read facing Kaba and if it is 
read other waq, it is wrong according to 
Shariat. If it is true. then I pray with 
folded hands that, leaving behind the 
sentiments, you nIay yourself decide the 
mat'er keeping in view the whole situa-
tion. 

My second submissio:l is th:lt the way 
my MuslIm colJeagues feel that by going 
to Kaba, Mecca and Madina all the earlier 
Slns ale washed out and they will go to 
heaven, we Hindus too, in the same way, 
feel that by going to Ayodhya, Kashi, 
Mathur.l etc. we are relieved of our earlier 
sins. I t is a very sentimental issue. If 
you thmk that Hindus and Muslims are 
bretheren anJ both are to be protected, 
then as it is the duty of the elder brother 
to emb1 ace him, it is the duty of the 
younger brother also that he should 
e,1lbrace his elder brother. If both co-
operate with each other, then no senti-
InentaJ issue w,lI come forward and all the 
things can be settled pe.1cefulJy and 
amic.tbly. I w,-)uld like that you may 
yourself go to Ayodhya and see the place 
which is ~ing called us Babri Masjid. If 
you find everything contrary to what has 
been said 10 the Sh..lTlat, then I would 
request my MusJinl colleagues to come 
forward and say, "'Dear brothers con-
struct your temple, we are not going to 
instigate the peopleH

• Only then Hindus-
MusliIn unity in the country can be 
susLtined. With these words, I thank you 
for gIving nle an opportunity to spe.lk. 

SHRI YOGESH\VAR fRASAD 
YOGESH (Chatra) : Mr. Chairman, Sir, 
the House b:lS been discussing for the last 
three d,lYs the subject of communal har-
mony and, the feeltngs expressed by the 
Hon. Speaker as an introduction to the 
subject~ shows miserable story of our past. 
We are undergoing the punishment evee 
after 38 years of independence for the • 
of partition of the country we committecl 
at the time of attainins in~ 
Here 1 r~lI a couplet : 
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(Shri Yogeshwar Prasad Yogesh] 

Taareekh ki aankhon mein vo.1z jabr bhi 
dekha hai» 

Lamhon ne khata ki Ihi, sadiyon ne sazaa 
pali hai. 

It means that we are suffering even 
today for the sin we committed centuries 
ago. We have not come out of that fear 
yet. 

The background of secularism on which 
Shri Amal Datt and Shri Indrajit Gupta 
were speaking yesterday was the commu-
nist background of secularism and the 
theory of negation of religion had been 
propounded in that. In Communist 
States, secularism is there but they do not 
have any religion. Religion has no place 
in those States but that theory has no 
recognition, no importance in our country. 
In our country in place of negation 
of religion, there is a long and 
high tradition of religion. We have been 
following that tradition for centuries and 
on that basis we have enlightened the 
whole world. 

Mr, Chairman, Sir, our country is a 
universe in miniature where Hindu, 
Buddh. Islam, Sikh and Zoroastrian reli-
,ions-all have born and flourished. 
(The bell rings.) Mr. Chllirman, Sir, I have 
not started yet· In our country all reli-
gions have established proprieties and 
human values. In Js~am, there are 70 
branches of Hadis. Hadis S.lys to WOl ship 
God as the biggest and the highest thing. 
Do not worship any body else. Do 
not do a thing which hurts others' 
feelings. In Ramayana also the same 
thing has been said : 

Parhit saris dharam nahin bhai, 
Pat-peera sum jug adhinaai. 

aDd in Guru Grantb Sahib also it bas 
been said that Ek pita ek hi ke hum balak'. 
Bibl. also emphasises the same thing-
service to man is service to God. 

Mr. Chairman, Sir, we need DO~ go far 
off for communal harmony. We shQuld 
learn a lesson from history. Akbar had 
COJMieived 'Tohid .. e-Ilahf. He was both 
politieiaD and a religious maD. He ,ot 
tbe inspiration of secularism from BaPar 
IH 1t~1QQ. lJabftt "4 writ~ C9 
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Humanyun not to ever attack the religion 
of the country he was ruling because that 
would hurt the feelings of the people. For 
that Akbar had constructed an 
Imamkhana in Fatehpur Sikri where 
followers of all religions used to gather 
and religions discusses used to take place. 
Akbar himself used to preside over these 
meetings. 

Mr. Chairman, Sir, I would like to tell 
that Akbar did certain good things at that 
time to which we should give our thought 
at present. He got Ramayana, Yog 
Vashishtha, Puranas and Upnishads 
translated into Persian by Faiz and pro-
pagated them amongst Muslims so that 
good feelings for Hindus could be incul-
cated in them. He got "Allopnishad" 
written and distributed among Hindus so 
that goodwill for Muslims could be instil-
led among Hindus. Abul Fazal had 
assisted him much in this effort. 

Mr. Chairman, Sir, time is short and as 
such I shaH not take much of it. I sh .. lll 
conclude in one minute. Tnis country does 
not want to be involved in cOlnmunal 
clashes and no one is either against 
secularism. It is all polit icking which 
instigates us to fight with one an other. 
Otherwise, if we were to fight, we would 
have fought by this time because thou-
sand of communal riots have already 
taken place in the country. In 1947, 
country faced a big danger and it was 
divided. But today, the country is not 
prepared for this. 

Unfortunately wben some Muslitn 
comes forward to protect some Hindu, 
that Muslim is killed by the Muslims and 
when some Hindu comes forward to save 
Muslims, the Hindus murder him. The 
biggest examples of this are Dara Sbikoh 
and Mahatma Gandhi &nd in the present 
era the martyrdom of shrimati Indira 
Gandhi has become a glarina example of 
this in the Indian history. 

[En¥lish] 

SHRI SYED SHAHABUDDIN 
(Kishanganj): Mr. Chairman, much water 
has flowed down the river Sabarmathi 
since Oandhij i established an Ashram on 
its banks and many a time has Gandhiji 
l*~ kUJed iQ Qur COllDtf)' ever since t~ 
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Mahatma was assassinated in 1948. We 
are speaking here today with a deep sense 
of anguish. We are all hardened criminals 
Mr. Chairlnan and I appreciate the res-
ponse of the Minister of State Shri 
Chidambaram to the situation be saw on 
his visit, to Ahmedabad, Perhaps he is 
~ew to the game. He is fresh. He is 
young mind. His mind registered the 
viole:-:ce, the intensity, the tragedy, the 
horror, the brutality of it all and he came 
before us and spoke from his heart and he 
touched our hearts. I appreciate very 
nluch what he SJid. I wish that recrude-
scence aild recurrence of communal 
violence in our country will not brutalise 
him as well, as it has brutalised many of 
us. 

Today, we are not sensitive to human 
p.lin ; to the human sufferjngs. Let me 
SJ.y Mr. Chairman, that we must sh:l1e the 
suffering of everyone who suffer~. We 
must share the agony of every heart. We 
must not confuse the insecurity in the minds 
of the minority with the insecurity in the 
minds of the muslim co;nmunity alone. 
We Inust see to il that every single lndivi-
dual, every single citIzen in our country, 
where-ever he be, feels secured and safe and 
happy and bas due protection of law, 
whether it is Kashmir or Assam or whe-
ther it is Gujarat or Maharashtra or 
Uttar Pradesh. 

Sir, we are speaking here of the right of 
to life and the right to life Mr. Chainnan 
is the nlost basic right and it is the most 
fundamental right. It cOines before civili-
sation. It comes before culture. It comes 
before human h:story. It comes before 
everything else. And it comes before all 
human values. And it civilised Govern-
ment cannot protect the life, it has no 
right to ex ist. Government as such, as an 
institution must go, if we are left with the 
law of the jungle and we have to face the 
brutal dagger or the brutal fire at any 
time. 

2.0 hrs. 
Sir, between comnluoal tension and 

violence, we must distinguish. There is a 
communal consciousness in our country 
which is being propagated not only 
through textbooks, not only through press, 
but also deliberatelY by organisations 
which are committed to rousins communal 
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consciousness, It is they who 10 o. pre-
aching the gospel of communal violence. 
It is they who go on sayina toat tke 
country belongs in a special, sense to one 
community. It is they who go oncastina 
aspersions on aU other communities, and 
calling them unpatriotic, and questioning 
their loyalty. It is they who sow bittemess 
and hatred and violence in the hearts of 
men of good wil)' It is there that w. have 
to build our defences. It is there in those 
hearts that \\'e have got to protect the 
integrity of our country. It is - those 
organizations that we must identify, we 
must expose, we must unIn !sk even jf taey 
wear sometimes a religious garb, if some-
times they we<lr a hoJy mask. Still it is 
our duty, as cltizens, that we must unmask 
and expose them. 

When we have fought cOffilRunal con-
sciousness, then alone Mr. Chairman, we 
can begin to fight communal viol •• ce, 
because V lolence begins in the hearts of 
men. It is not the h"!fld alone which 
commIts violence. COlnmunal violence is 
engineered. It is planned. Arms do not 
appear from nowhere. They are collected. 
They are dIstributed. Pumours are 
manufactured and spread. Plans are 
made, organizations get into the game, 
then they commit debiberate violence. 

Mr. Chairman, we must understand one 
things: eommunal viole_ICC has permeated 
perhaps into all walks of I;fe. How can 
the PolIce force be free from it? And, 
therefore, today cOlllmunal violence has 
adopted other manifestation. It is 00 
longer as niuch mob violence as the 
frenzied, violent confrontation between the 
Police force. the guardians of law and 
order, the guardbns of life and honour 
and property, on the one hand and com-
muuities after conlmunities on the other. 
It is there that the hon. Minister has got 
to do something concrete. 

I would suggest one or two things, Mr. 
Chainnan, with your kind permission. 
People have talked about processions. 
Processions cannot be banned. But a fine 
distinction can be mdde between arti-
ficial, politically-motivated processiooa 
which are being invented every day, aDd 
processions which are traditional, > witlt 
which emotions of the people 810 



423 Dis. re: Communal JULY 23, t 986 various parts 01 the 4~4 
sillUltion in 

IShn Syed Sahabudd in] 
attached; These historic.ll and traditional 
processions can be properly regulated. 

Mr. Chainuan, action must be taken 
against the Press. The fig .Jres that were 
given by the hone Min ister of St tte just 
the tip of the iceberg. I also say tbat the 
Police force cannot and should not only 
be a composite force. It must also be 
deployed as a co u!)oslte fO:'ce in sens:tive 
areas, all sections four people see Lice h 
tbe Police so tbat peop'e have cOlfidence. 
We have spoken about the Senas. You 
cannot ;_>.bo!ish the Senas. You cannot 
eliminate the Senas from our country ~ 
until the average citizen, to wh chever 
community he belongs, develops a sense 
of confidence in the Pol!ce force, alld he 
will not, if the Police force is partisan; 
he will not, if the Police force is centred 
on a single caste or a single social group. 

Finally, I would also SlY tbat the 
punitive fine idea nlust b~ revived; but I 
would like to add something, Let the 
punitive fine be col ected and distributed 
in a manner that the Hilldu community 
pays for the losses suffered by the Muslim 
community, and the Muslim commu-
nity pays for the losses suffered by 
the Hindu community. Thus we shall 
develop that rapport and that feelmg of 
inter-dependence which is the essence of 
civilized living. 

Finally, [ would like to make a sugge-
stion. We have spoken of judicial 
enquiry. I have lost faith in judicial 
enquiry. In any case, nobody looks at 
their reports. Under the new dispensation, 
we may not be able to have its report in 
Parliament. I plead with you, I appe:lI to 
you, I appeal tn the Government through 
you: let a Parli£tmentary Committee be 
established as a monitor, as a permanent 
monitor of aU communal vllence, because 
there is nothing more important than 
saviQg buman life and the country from 
the scourge and fire of communal violence. 
Let violence be monitored; and let this 
Committee visit every area which is engul-
fed by fire; let it pour water over the 
fire. Today. government policy has been 
criticised of as a fire brigade approach. 
My complaint is not that it deploys a fire 
brigade. My compla:nt is that this fire 
briaade, instead of pourjng water over the 
fire, pours petrOl all 'over the fire. This 
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fire brigadc helps confiagration to spread, 
and done not extinguish it. 

S .. IRI S,D. SIDNAL (Belgaum); The 
probJel11 before us is whether we can 
reduce the extent of communalism or root 
it out, by legislation or by social condem~ 
nation. India consists of many re:igions, 
castes, sects etc. It is not only a question 
of cOlumunalism between H:ndus and 
Muslims. There are sectaria'l fee!ings 
between different castes within the S.1me 
religion or community. We have disputes 
over la 19uages and a~so State boundaries. 
What are we to do? C.ln we CO.:1tro I 
these things by soeial inst:tutions or by 
legislation or through a strong Bill? 
Many thlOgs cannvt be controlled by 
legisla'ion. They can be co 1troUed by 
social condemnation through various 
institut ions. 

Disparty 10 education is one of the 
importa'it things. So, my suggestion would 
be to educate the people. If we educJte 
the people, it can be routed out by itself 
because wbe:l a c;tlzen is highly educ~\ted 
and qualified, he wOllld know the conse-
quences of communal disturbances: he 
cannot be brain washed by any other 
institution Or religion. He C • .1n know his 
responsibility, duty and liability towards 
the society. 

Economic disparity also creates frustra~ 
tion in the youngsters' mind when they do 
not receive education, when they do not 
get jobs :lnd they are unemployed. Any 
rich man, any smugler, any bootlegger caD 
employ them for a few chips and make 
them set fire to a particular thing, 
w}1ether he belongs this religion or tha t 
religion. There we have an example in 
the whole of the globe, that is Iran .. lraq 
war; it belongs to the same commuuity. 
What is there? What is the dispute? It 
may be econolnic disparity or misunder-
standing Or mutual suspicion or mutual 
distrust. 

What are the remedies before us? The 
police is accused; the Press is accused 
and the political leaders are accused. Are 
they responsible? In my opinion, there 
are many other sources which are respon-
sible. We kuow many things and we do 
not talk of tbem, Many a time we preach 
a philosophy but we never practice it. 
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Recently, in Karnataka, over a language, 
about a dozen people were killed fOf no 
reason and we are all Indias and we are 
brothers. but, still we kill mutually. This 
is most unfortunate. It is high time for 
us to achieve n..ltiODaJ integration. Every-
body knows that only communal dis-
turbances are flared up in big cities where 
slums are there, where over pO;Julation is 
there. Why has it been c eated? The 
reason is people go from vJllages to cities 
and stay there; there it takes place. It 
never happens in the viii ges. C )mmunal 
mongers are very few ; they are known to 
everybody. So, they should be looked 
after properly. 

Rece.ltly, ;0 Karnataka it had taken 
place. It was never known to us, but, 
still, it was engmeered ploperly. though-
out propelly. For example, in Muib one 
feHow was si'ting in a f,ckshaw. The 
man who was sitting in a rickshaw .,. 
longed to another commun ty and 
the puller of the rickshaw belonged 
to another c )m:nunity. Over pay-
ment they quarrelled and the com-
mun~l disturb ~nces flared up. We did not 
know where it had stat ted and how it had 
started : when a house was set on fire: 
we did not know from which direction the 
fire C,llue. So. IDc.lny sermons were made, 
many doubts we-e entert.lined; It per-
colated to each man and each place 
doubting everyth~ng. Therefore. I feel that 
a special rec;uitll1ent of the officers should 
be made; they should be trained properly 
just like co nm..lndos are trained. and they 
should be kept to monitor beC.l use we 
have identified districts in U.P. and 
throughout the country where it always 
happens. Right from our school days, we 
have been reading the newspapers. Even 
in U.P., in Varanasi and B~lnaras, all these 
things 3re taking place. Are- we not able 
to contrul them? I thank the MInister 
and tbe hone Prime Minister for having 
thought of all these things. In Press, any-
thing is highlighted just to inflate it; and 
especially a code of conduct shoul~ be 
laid down by a legislation that such thmgs 
should be condemned. A:1d secondly. 
lastly. comnlunal harmony should be 
encouraged, In many of the t~xt books 
when hiS personalities are mentioned the 
first sentence which the child reads is that 
man belonged to such and such a co~
munity. Therefore, we have to exerClSe 
GaUUoD and ensure communal harmoD~ 

irrespective of the party to which ODe 
belongs. 

Lastly, 1 quote : 
Tu Hindu banega na MIl.fa/moon banega 
Insan ki au/ad hai insaan banega. 
DR. GOLAM YAZDANI (Raiganj) : 

After independence of the country it was 
expacted that communal riots would end. 
But unfortunately we have seen that thou-
sands of such riots have occurred in our 
country recently 10 Allahabad and Ahme .. 
dabld. In sp;te of the machinery with the 
State Government, repeated riots are 
takmg place at Ahmedabad. Only when 
our han. Min;ster, Mr. Chidambaram. 
went over there riot Wl!S controlled. Our 
reputation in the foreign countries is 
going down because of these communal 
riots and we must curb all these communal 
riots. 

It is observed that these communal 
riots take place at such places where the 
Muslims are a Htde well-estabJished 
economically, and these are pre-planned 
riots. The a im of these riots is that the 
Must inlS at these pbces should be des-
troyed by ca pturing their trade and 
business. In many places the Police bas 
been found to be bel ping tbe attackers. 
In Ahmedabad it has been found that 
many Muslims have suffered losses at the 
hands of the police during the curfew 
hours. 

Communal hatred against the MusJims 
is at the root of all such riots. Such 
feelings are being spread by communal 
organ ;sations like Viswa Hindu Parisbad, 
Bharat Hindu Parishdd~ the R.S.S .• the 
Shiv Sena, etc. The R.S.S. is now a para-
military organisation 

The Vishwa Hindu Parishad has been 
holding mass meetings at various places 
and at many such meetings they have 
been expressing the opinion tha t M~1 ims 
are enemies of the Hindus and they ate 
actual iy even saying that' they will be 
having blood bath with the ~ of 
Muslims and that tbe Muslims would be 
driven out of this country. Mr., Bal 
Thah,j e of Shiv Sena is on record of" " 
saying this. He also said that Muslims . 
will be thrown out to Pakistan. 

(In/~rruplions) 

This Government should take note of 
these communal, organisations etc. A~ 
priuuuily I think \. that the tISpODBibility 
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for these riots lies with the State Govern-
ments where these communal riots take 
place. They have got all the resources and 
all the means to stop those communal 
riots. And for the continuance and recu-
rrence of these communal riots I think 
that again the State Governments alone 
are responsible. They have got the I.B. 
Dep,utmeot which is sufficient to give 
them tnformation so that they C:ln prevent 
riots in time. The State Governments 
should give standing orders to police to 
shoot to death anybody \\ ho w()uld try to 
initiate communal riots and sh0uld 
punish the police who fail in such duty. 
On the contrary. we see th~t when riots 
took place in Moradabad and Meerut, 
the Police and the PAC who wele res-
ponsib:e for those riots were not tr<.-,ns-
ferred, and they were not punished. 

MR. CHAIRMAN: Please conc;ude. 

DR. GOLAM YAZDANI: You are 
giving time to everybody. Let ll1e finish. 
As the Police and PAC have been found 
to be at gre..lt fault, durjng those com-
munal riots, it was suggested that 
Muslims should be inducted into such 
services in large numbers to aSSUl e the 
Muslims. But that has not been done. 

It is found that no culprit responsible 
for the communal riots has ever been 
punished. I think that such culpLits 
should be hanged so t hat they may be 
examples to othel s, Many ne\\'spapers 
publish false and inflammatory news of 
riots against Muslims. Such parers should 
be taken to task. 

Due to frequent communal riols in the 
country tbe Muslims feel insecure ~md the 
Government should assure them. 

I like to suggest one thing mOl e. Some 
School text ,books ale full of hatred 
against Mt;slims. The Government should 
take note of these text books. 

Lastly. I have 3. auggestion to make t 
tbat the National Integration Council 
should make a move and visit places of 
communal d;stUl bL.nces and with the help 
of the Joeal seeu' ar minded persons ar.d 
other democratic forces should tackle the 
COL1~ .. unal problems-

Lastly, I would say that there is a 
communal tension throughout the country 
about the Babri mosque. This problem 
should be solved. 

With these words, I thak you very 
much. 

SHRI D. B. PATIL <Kolaba) : As the 
timk is very short a tour disposaJ, I Will 
skip all nlY points and I would only ask 
a pertinent question the hone Minister of 
Home Affairs. I hope you will give me 
sufficient time to fJ allle the question 
properly. I anI askmg the question jn the 
backg; ound of what the hon. Minister of 
State for Internal Security while inter-
vening talked about some guidelines. I wHJ 
refer to only one guideline. He had stated 
that for cOlllmunal disturbances Collector 
and SP would be directly responsible even 
though their services are not dire.:tly 
under the control of the Central Govern-
ment. When he said so, he was aL/plau-
ded very v:gorousJy. I have nothing to 
say about the guidelines and I have nothing 
to say about the vigOJ ous in which 'bi~ 

speech was appJauded. If the CoUector 
and SP are to be held l'esponcib~e dil ectiy 
for the failure to contain comnlunal dis-
turbar.ces, for failure' of the intelligence 
so far as comn1unal disturbances are 
concerned, if the' Central Government~s 

failure is proved on this very inlpol tant 
m 'ltter, who should be held responsible 1 

\Ve are discussing a very important 
subject sir.ce M(,lnday. Many of the 
speakers have spokeb her~. The Govern-
ment seems to be, appears to be and 
poses to be very serious so far as this 
problem is concel ned. But so far as action 
of the Governlnent is concerned, the action 
belies all that has been plofessed by the 
Governnlent. The Government, I ch~lrge 

and accuse9 is very different so far as the 
communal disturbances are concerned. 
There was a starred Question No. 89 
today. Two of the Members asked it. 
The question was about the name of 
places where communal riots have been 
taken place dur;ng the period January to 
July, 1986. There was certain time 
prescribed. When the infornlation was 
asked for from the Governnlent on this 
very import ant subject of communal dis-
turbances in the country, was it not lhe 
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duty of the Government to conect the in-
formation properly and supply to the 
House? Has it been done? It has not 
been done. If this has not been done, 
who is responsible for this. If the Jnte-
lUgence of the Central Government has 
failed, who is responsible for that? Even 
through communal disturbances have 
taken place in Madhya Pradesh and 
Kashmir-I can give the details-there is 
no mention of all pbces in Madhya 
Pradesh and K3shmir in the statement. 
That is not enough. I come from Maha-
rashtra. About Maharashtra the infor-
mation is only about Nasik and Panwal 
tha t is a t only two places there were 
communal disturbances. Besides these two 
places, I can teU you that communal 
disturbances have taken place at Nanded 
Aurangabad, Samgamner and Umapur 
and other places At these places there 
were serious communal disturbances. But 
there was nO mention of these places in 
the statement. At Aurangabad communal 
disturbances took place two times-first 
time it took pJace in Janua ry and then 
ill May. I want to ask a pertinent 
question from the hone Home Minister. 
Is it not a Failure of your intelligence? 
If there is a failur~ of your intelligence, 
should we ask the resignation of the Home 
Minister or the Prinle Minister? 

The infoTnlation asked was about the 
persons kil1ed. Had the Government been 
very serious, they would have given the 
information very correctly. But the infor-

mation that has been given is very wrong. So 
far as the deaths are concerned, at pJnvel 
that is. my Home town. the deaths are 
three but it h lS been stated that the 
deaths are enly two. At Me.'-ut, the 
deaths~ according to the official version. 
were seven but it has been stated here 
that the de.lths are only two. Taking into 
consideration aU these facts, the number 
of casualties are not being given properly 
-and correctly. A question was asked in 
this House and the information on such 
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an important question is not being supp-
lied properly and correctly. And since 
it is not being supplied properly and 
correctly, if I draw an inference that the 
Government is not serious in this matter 
or if I say that the attitute 0" the Govern-
ment is very callous in this matter, am I 
not justified in saying so'll think I am 
justied because this is a very important 
subject which has been discussed here for 
the last three days ... (lnterruptions.) 

MR. CHA1RMAN 
conclude. 

Now, please 

SHRI D. B. PATIL : I would conclude 
now. Though I have to make so many 
points but as promised, I wiJl skip all 
those points. But I would like to conclude 
by saying that if these communal dis-
turbances are to be stopped, they have to 
be stopped immediately. The atmos-
phere is so vitiated that nobody can 
guess when, where and for what reasons 
wiIl the communal disturb ... lDCes occur. 
Can somebody imagine that an altercation 
between the two passengers who are 
ascending a State transport bus will turn 
out into a commun'll disturbance just 
because there is a quarrel between those 
two persons? For such paltry reasons the 
communal disturbances have been taking 
place. So, according to me, until and 
unless the secular, democratic, progressive, 
left force are strenghthened in this country, 
such type of communal disturb3nces are 
not going to be stopped. So, these forces 
should be strengthened and shouJd be 
strengthened at the earliest possible time. 
tbat jf the only remedy for the malady 
called cOffiluunal disturbances. 

20.24 brs. 

MR. Chairman: The House now 
stands adjourned to reassemble. tomorrow 
the 24th July, 1986 at 11 A.M. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 

July 24, 1986/Sarvana 2, 
1908 (Saka). 
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